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LOK SABHA

Tuesday, June 2, 1864/Jyaistha 12,
1886 (Saka).

—

The Lok Sabha met at Eleven of the
Clock.,

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Desert Development Authority

*92, Dr. L, M. Singhvi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment have taken certain explora-
tory steps for the establishment of a
Desert Development Authority on an
inter-State basis:

(b) if so, the background and the
outcome thereof; and

functions,
programme

(c¢) what would be the
powers and operational
of. the Authority?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) to (c). A
proposal to set up a Desert Develop-
ment Board for a more rapid deve-
lopment of desert areas of the coun-
try is under the consideration of the
Government of India. The details
sbout the functions, powers and
operational programme of the Board
have not yet been finalized.

Dr. L. M. Singhvi: In what way
and to what extent has this proposal
already been subjected to scrutiny by
experts. officials and the Minister
himself, and to what extent has the
consideration been finalised?
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Dr, Ram Subhag Singh: We had
called an inter-departmenta] meeting
of the various Ministries, and that
meeting was called on 18th October,
1963. After that, the question was dis-
cussed with the Planning Commission,
and now we have got clearance, and
as I said in the main reply, the
whole thing needs only finalisation.

Dr. I. M. Singhvi: What are the
broad features of the proposal that
has been under the consideration of
the Government?

Dr. Ram Subhag Singh: Actually,
the broad features, and thereby I
mean the chief objectives or purposes,
are going to be: (a) to keep under
review the preparation of schemes
for the development of the desert
areas. (b) execution of such schemes
through the State or Central agency,
(c) removal of administrative and
financial bottlenecks hindering the
progress of the schemes and (d) en-
suring that the desert areas receive
the attention they deserve.

Shri A, N. Vidyalankar: The total
the total area that is proposed to be
covered, and what is the amount -al-
lotted for the purpose?

Dr. Ram Subhag Singh: The total
area in the northern arid zone—be-
cause the desert area does not lie
only in Rajasthan—in Ladakh
and Gilgit tract is 1,28,750 square KM;
in Rajasthan, Punjab and Gujarat,
the area is about 2,95,000 square KM;
in the southern arid zone area, parti-
cularly Bellary, Cuddapah, Ananta-
pur and Chitaldrug districts, it is
about 53,895, sq: KM. The amount we
have not finalised.

Shri Igbal Singh: May I know
how the States and other institutions
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will be associated with the Desert
Board?

Dr. Ram Subhag Singh: Yes, the
various Ministries of the Govern-
ment of India—by that I mean the
Ministries which have development
work there—plus the State repre-
sentatives; besides, we are also think-
ing that apart from the Central De-
sert Development Board, there should
be State Desert Development Boards
also, and on that also, we would like
Central representation, because we
want to develop the desert areas on
a co-ordinated basis,

Shri A. P. Jain: Practically for
the same object that the Minister
has mentioned for the Desert Deve-
lopment Authority, the Desert Re-
search Centre was established at
Jodhpur. What has been its achieve-
ment, and what have been the ex-
tensions of the results achieved at
that Research Institute; what is your
total assessment?

Dr, Ray Subhag Singh: We had
under that Central Arid Zone Re-
search Institute pilot projects for four
stations, which are under implemen-
tation under the aegis of that Insti-
tute; besides, we are having about 58
grass tracts throughout the desert
belt of Rajasthan. On each grass
belt, there are about 50 to 100 acres
of land, and there different kinds of
grasses are being bred. More than a
thousand species of plants have been
introduced in that area under the
aegis of this Institute,

Shri A. P. Jain: My question re-
mains unanswered. That Institute
has been existing for more than five
or six years, it has achieved certain
results, done some research. How far
has it been extended, and why has it
not been extended very widely?

"Dr. Ram Subhag Singh: I think
that 1 have answered that, because
the research carried by that Institute
—research in the sense that various
types of plants and grasses and other
things be introduced in the entire de-
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sert area with a view to controlling
the expansion of the desert, as well
as with a view to eradicating the de-
sert—has largely succeeded, and here
also we are having a director of that
Institute on this Board.
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Shri Harish Chandra Mathur: May
I know if it is the intention of Gov-
ernment to have one Board for all
the three different areas which the
Minister mentioned, because the con-
ditions in the three different regions
are absolutely different? How is this
Board supposed to function?

Dr. Ram Subhag Singh: The idea
is to have one Central Board on
which these State Governments will
be represented, plus State Boards
because, in Ladakh for instance the
problem is totally different as com-
pared with Rajasthan. So, we are
having State Boards, and besides we
propose to have a Central Board, and
in that way in a co-ordinated way
we want to develop.

Shri Ranga: May I know if their
idea of the area is not final, and
there is scope for examining what
portions of Madhya Pradesh, and also
certain portions in Telengana and
Maharashtra which are suffering
from near-desert conditions, should
also be brought within the scope of
this Board so that those areas also
could be developed in the manner in
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which the hon. Minister has suggest-
ed?

Dr. Ram Subhag Singh: That is
the idea. Certainly it is not final
because we are still in an initial
stage, and certainly we will be will-
ing to develop all the areas which re-
quire treatment,
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Rural Indebtedness

+
+g3  J Shri Harish Chandra Mathur:
"\ Shri Gokulananda Mohanty:

Will the Minister of Commaunity
Development and Co-operation be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the Re-
serve Bank’s latest survey of rural
indebtedness; and

(b) the reaction of Government in
the matter and steps they propose to
take to improve the situation?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) Yes, Sir. The attention of
the Government has been drawn to the
ail-India Rural Debt and Investment
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Survey (1961-62), undertaken by the
Reserve Bank of India, the prelimi-
nary resalts of which have been pub-
lished in the December 1963 issue of
Reserve Bank of India Bulletin.

(b) The meagre share of the co-
operatives in financing the rural
population and the need for strength

ening the cooperative credit struc-
ture so that it may play the desired
role, were stressed on the States of
Assam, Bihar, Rajasthan and West
Bengal, where the position was com-
paratively bad. .

Shri Harish Chandra Mathur: May
I know whether the Ministry of
Community Development and Co-
operation holds itself responsible for
tackling this problem of rural indeb-
tedness in its entirety, which is my
question, and if it is not, how it is
shared by the different Ministries and
how it is co-ordinated; and may 1
know to what extent they hold them-
selves responsible for having made
absoiutely no impact on rural indeb-
tedness and the same conditions pre-
vailing after all these years, and the
rapacious clutches of the money len-
der being there? Who is responsible,
I do not know. I put the question to
the Finance Minister, it was trans-
ferred to the Ministry of Community
Development and Co-operation. He
says that he is partially responsible.
Therefore, I ask this question. Let
us know who is responsible in this
Government,

Shri Shyam Dhar Misra: To the
extent credit to the agriculturist is
concerned for production purposes,
the Ministry of Community Deve-
lopment and Co-operation is respon-
sible. It is not responsible for all
the rural households, but as regards
impact. definite impact has been
created. As agajnst Rs. 23 crores
credit to the farmers and cultivators
in 1951-52, in the year 1962-63 about
Rs. 250 crores credit has been given
Even this credit survey report has
shown results. They are only pre-
liminary results; final results are
awaited.
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Shri Harish Chandra Mathur: Ac-
cording to the figures published the
conditions have worsened and rural
indebtedness has grown from year to
year. Even during the last year, it
has grown very considerably. May 1
know whether the Ministry and the
Government have been awakened to
any new sense of responsibility and

whether they have any new pro-
gramme to make an impact?
Shri Shyam Dhar Misra: The eco-

nomic growth of the farmer does not
mean and should not mean that the
credit should decrease. As a matter
of fact, increase in credit will be bad
if there is no capital formation. The
same report has also indicated that
there is annual capital formation of
about Rs. 500 crores and there is &
saving of about Rs. 500 crores by the
rural farmers. Therefore, this credit
formation and savings of the far-
mers and the loans should not be
treated as indicating that their econo-
my is deteriorating. On the other
hand. the small results that have
been thrown up—they are not the
final results—clearly show that the
economy of the farmer is increasing
in most of the States, excepting
three or four States which I have
indicated in the main answer.

st st T e @fagz frary
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Shri Kapur Singh: May I know
whether the alarming rise in rural
indebtedness in recent times is pri-
marily ascribable to the so-called
land reform policies of the Govern-
ment?

Shri Shyam Dhar Misra: It is not
due to one reason; it is due to many
reasons.

Shri Kapur Singh:
main reason?

Which is the

Shri Shyam Dhar Misra: It is sure-
Iy not due to the land reform policies
of the Government; it may be due
to many other reasons.
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Shri P. Vemkatasubbaiah: May 1
know whether it is-a fact that the im-
pact of the cooperative movement is
not felt on the country because of the
lack of a definite policy of the Gov-
ernment regarding the viability of the
cooperative society in each village
and also because of the lack of en-
thusiasm of the Government in re-
gard to linking credit with market-
ing and if that is so, what steps Gov-
ernment propose to take in this direc-
tion?

Shri Shyam Dhar Misra: All de-
finite steps have been taken as re-
gards the viability of the societies.
Clear instructions have been given
to the State Governments after the
V. L. Mehta Committee made its re-
commendation. There is no lack of
policy in the country regarding this.
There is lack of implementation, lack
of finance and lack of leadership,
which has to be geared up. We are
trying to do our best in this regard.

Shri S. N. Chaturvedi: May I know
what is the percentage of rural in-
debtedness owed to the cooperative
societies and to the money lenders?

Shri Shyam Dhar Misra: In 1951-
52, only 3 per cent of the credit loans
were taken care of by cooperatives.
Today, in 1962-63, it is about 20 per
cent.
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Shri Prabhat Kar: The hon. Minis-
ter said that loang to the landless
persons have the guarantee of the
Government. May I know in which

States this scheme has been imple-
mented up till now?

Shri Shyam Dhar Misra: This is
being implemented in Maharashtra,’
Gujarat, part of Andhra, part of
Kerala, Punjab and Madras and the
Government is already giving a part
of the guaranteed money to the co-
operative banks and also to the so-
cieties. It is also being implemented
in some other States; I am not able
to give their names offhand.

Shri D. J. Naik: The cooperative
movement has not made any head-
way in Eastern State like Bengal,
Assam, Orissa and Madhya Pradesh.
May I know what steps Govern-
ment intend to take to make the co-
operative movement strong in those
States?

Shri Shyam Dhar Misra: Unfor-
tunately in the Eastern States men-
tioned by the hon. Member the
movement is definitely weak. We
had various conferences and meetings,
and various steps including revitalisa-
tion of the societies, strengthening of
the bank structure, reducing the rate
of interest. etc., have been taken. We
have set apart Rs, 1 crore of money
to be given exclusively to these four
States for revitalising the program-
me, so that the cooperative move-
ment can be geared up.

srag : fFaasEfaaian &
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Grain Workers of Bombay Docks

*94. Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether an agreement has been
reached between his Ministry and
the Port and Dock Workers' Union,
Bombay according to which a tribu-
nal will be appointed to go into the
demands of the foodgrain workers
at Bombay docks for an increase in
the wages;

(b) if so, whether Government also
propose to look into other demands
of these workers separately; and

(c) the reasons for not referring
the question of other demands to the
Tribunal?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). Yes,
Sir.

(¢) Under the Industrial Disputes
Act, 1947 only industrial disputes
between the contractor and labour
can be referred to tribunals. Other
demands of the foodgrain workers
involved additiona] concessions pot at
present admissible to them under the
Bombay Unregistered Dock Workers
(Regulation of Employment) Scheme,
1957. These have to be considered
by Government.

N T fag . F9 aF A€ &
s ? fraT W W) A 7

Shri A. M. Thomas: With refer-
ence to the appointment of the in-
dustrial tribunal, only the person has
to be nominated by the Labour Minis-
try Regarding the other demands,
they are being examined by the Food
and Agriculture Ministry. It js more
or less complete. We have consulted
the Finance Ministry. The matter is
now pending with the Labour Minis-
try. I think we will be able to an-
nounce our decision shortly.

=it oo fag 53 fafedt g9
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Shri A. M. Thomas: No. In fact,
‘we have drawn our own conclusions
in the matter in consultation with the
Finance Ministry. But the formal
announcement has to be made after
the Labour Ministry has seen it. So,
it has been forwarded to the Labour
Ministry.

Train-Truck Collision Near Meerut
City

+

[ Shri P. K. Deo:

Shri Mohan Swarup:
Shri S. M. Banerjee:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shrimati Savitri Nigam:
Shri Daji:

Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
Shri P. R. Chakraverti:
_ Shri Chuni Lal:

+95. 4

Will the Minister of Railways be

pleased to state:

(a) whether there was a collision
of a goods train with a truck near
Meerut City on the 6th May, 1964;

(b) if so, the number of casualties;

‘(c¢) whether the level-crossing was
manned or not;

(d) whether any enquiry has been
imade into this mishap; and
‘(e) if so, the result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes, Sir.

(b) Four persons were killed and
two sustained grievous injuries,

(c) It was a manned level cross-
ing.
(d) Yes, Sir.

(e) The Enquiry Committee have
not yet submitted their report.
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Shri P. K. Deo: May I know if
any compensation has been paid to
the dependents of those who have
lost their ljves?

Shri Shahmawaz Khan: Not yet.

Y Wige www I WK fesd
o gl ¥ Ay 99T W 9w frar
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Shri P. C. Borooah: Out of the
few thousand level crossing how
many have been manned up till
now?

Mr. Speaker: That is a general
question.

Shri P. R. Chakraverti: What was
the amount of ex gratia payment
sanctiined?

Shri Shahnawaz Khamn: We have
so far paid Rs. 250.

Shrimati Savitri Nigam: May I
know why the compensation has not
been paid so far and why the amount
which has been paid is so little? t

Shri Shahnawaz Khan: The amount
that has been paid so far is ex gratia
payment to the injured. It is just
er gratia payment. So far no claim
for compensation has been received.
The report of the enquiry committee
is awaited. The liability of the rail-
ways to pay compensation will be de-
cided thereafter.

The Minister of Railways (Shri
Dasappa): May I just add that it
would appear that the ex gratia pay-
ment, as usual, of Rs. 500 to each of
the families of those who have died
was offered, but they do not seem to
have taken advantage of the offer.
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Dr. L. M. Singhvi: We would like
to know in what manner the custo-
mary offer of er gratia payment of
Rs. 500 was made and in what cir-
cumstances it was refused? Is it be-
cause Government refused to make
this payment without prejudice to
such claims as those who have suf-
fered from this collision may make
afterwards?

Shri Shahnawaz Khan: The ex
gratic payment is made without any
conditions, without prejudice to any-
thing else. We offered ex gratia pay-
ment to the dependents of the deceas-
ed persons without any condition.

Dr. L. M, Singhvi: Why was it re-
fused? For what reasons?

Mr. Speaker: Dr Singlivi wants to

know whether the refusal is due to

_ the fact that Government did not of-
fer it without prejudice.

Shri Shahnawaz Khan: My
feeling is

Shri Hari Vishnu Kamath: No ques-
tion of feeling. What js the position?

own

Shri Shahnawaz Khan: Perhaps
the dependents felt that it might pre-
judice their case later on. We have
made it quite clear that it was with-
out prejudice to their future claim in
any way.

Dr. L. M. Singhvi: The Minister
wishes to amplify it because we are
not satisfied with the answer. We
woulq like to know in what manner
this was offered.

Shri Dasappa: In all such cases it
is the law of torts that comes into
operation.

Dr. L, M. Singhvi: Unfortunately,
the common citizen does not know it.

Shri Dasappa: Our instructions
are to pay Rs. 500 which we make as
an ad hoc grant. Each claim is consi-
dered on its merits. If they are not
satisfied with the amount we are of-
fering, they can make a claim under
the law of torts. That is the posi-
tion. Their acceptance of this ex
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gratia payment does not prejudice
them so far as their claims to any
compensation is concerned by way of
damages.

Shri Joachim Alva: I think the
hon. Minister has on a previous occa-
sion stated that there are over 12,000
unmanned level crossings in the
country. So, I want to know why in
this matter in the Railway Board there
is not a single unit which can go
into this question and sanction a big-
ger or more generous amount for
manning those level crossings?

Mr. Speaker: That is a general

question.

Shri A. P. Jain: I want to have a
categorical statement from the hon.
Minister as to who are the persons to
whom the offer was made and the
reason why they refused to accept it.

Shri Dasappa: I have already made
it clear. The offer was made to the
dependents of the deceased. What
they. had in their mind...... (Inter-
ruptions). May I complete the ans-
wer? What they had in their mind
for refusing it is more than what T
can say. As my colleague has stated,
possibly they thought that their claim
for further damages would be pre-
judiced. But I can assure the House
that it is without any prejudice to
any further claim they may make.

Shri U. M. Trivedi: May I know
in how many cases the plea of bar of
limitation has been waived. not un-
der the torts but under the Fatal Ac-

cidents Act, whenever claims have
been made to the railways.
Mr. Speaker: That is a general

question with which we are not con-
cerned.

Shri U. M. Trivedi: The difficulty
that arises is that under the Fatal
Accidents Act they will immediately
take this objection under the law,

Shri Dasappa: This is without pre-
judice either under the law of torts
or under the Fatal Accidents Act.
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Dr. L. M. Singhvi: We want to
know whether it has been made clear
to the prospective recipients that it
is without prejudice.

Mr. Speaker: It would be difficuit
to inform each individual. Every-
body is supposed to know the law.
How could they go to every depen-
dent and tell him the position?

Shri  Hari Vishnu Kamath: In the
case of these fatal casualties why
was not the maximum amount of Rs.
500 but a lesser amount offered?

Shri Dasappa: The miximum
amount that is open to them to offer
on an ad hoc basis iz Rs. 500.

Shri Hari Vishau Kamath:
was that not offered?

Why

That was offered.
Only

Shri Dasappa:

Shri Hari Vishnu Kamath:
Rs. 250 was offered.

Mr, Speaker: Rs. 250 was given.

Shri Ranga: The question of Shri
Kamath was why the maximum
amount was not offered.

Shri Dasappa: What my colleague
has stated is that Rs. 250 was offered
to the injured. Rs. 500 was offered
to the dependents of each of the de-
ceased.

Shri D. C. Sharma: May I know
whether the government is going to
appoint a committee to go into the
entire question of unmanned Ievel
crossings and, if so, by what time it
will be appointed?

Mr. Speaker: We are not concern-
ed with it at the moment.
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[(a) Yes, Sir.
(b) There is no such proposal.

(c) The Express Delivery enve-
lopes have already been introduced
with effect from 11-5-1964 and sup-
plies are being made to post offices
all over the country in a gradual
manner,]
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Shri Bhagavati: We have already

made supplies in the important cen-
tres like Bombay, Calcutta, Madras
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and New Delhi. It has also been sup-
plied to a large number of treasuries
and I hope we shall be able to make
supplies to all the post offices in a
wery short time.

= WgA T
fawrei &1 7

T | R

Shri Bhagavati: It will be of pink

wcolour,

st Amw @ § 3 o awa
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Is it contemplated
delivery money

. Mr. Speaker:
to have express
.orders also?-

Shri Bhagavati: No, Sir; express
delivery articles only are delivered
as such.

Shri Rameshwar Tantia: May I
‘know whether it is a fact that some-
times express delivery letters arrive
later than ordinary letters; if so, will
Government kindly look into it?

Shri Bhagavati: I do not think
that it is so. We receive complaints
and we find that the number of com-

plaints has gone down considerably .

in 1962-63 as compared to 1960. From
this we can judge that there is not
so much delay in delivering express
delivery articles. Moreover, we have
taken some more steps to see that
there is not unnecessary delay in the
delivery of express delivery articles.
We have introduced the system of en-
closing these express delivery articles.
in separate bags and covers. That
will alsp help in expeding delivery.
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Shri Rama Chandra Mallick: May
I know whether it is proposed to in-
troduce distinctive express delivery
envelopes and postcards at present
only in Delhj, Bombay, Madrag and
Calcutta and why not in all States?

Shri Bhagavati:
duced in all States.

=t g WX wgAw : § A
arga g fF osa fowmsl &Y Fwe
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Shri Bhagavati: There is no dit-
ference in price. It will be 28 Paisa.

Shri Kapur Singh: May I know
whether the Government are cogni-
sant of the popular superstition that
the best way to delay or lose a postal
article is to send it by express deli-
very; if so, what impact these new
envelopes are likely to have on this
superstition?

Shri Bhagavati: The number of
express delivery articles has been in-
creasing very much. In 1960-61 it
was 23,310,153.

Mr. Speaker: Has the hon. Minis-
ter any information as to what im-
pact it would have on the supersti-
tion? (Interruption)

Shri Bhagavati: That there is no
superstition will be seen from the in-
crease in the traffic. It has proved
to be very popular.

oft siiweR am dTa ¢ fow ag
¥ Wt wEeT A Faen foa fF fawrs
A AT e ¥ N, I q@ ¥
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T FAT ST 7
Shri Bhagavati: I have already
stated that we have no proposal to

have separate cards at present
because private people also print cards

It will be intro-

in diffenrent colours and that will
create confusion.
Shri Subodh Hansda: Since the

Minister has stated that these new
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envelopes will be introduced in all the
States, I would like to know whether
this will improve the delivery system
of express delivery letters or will the
letters be delivered in the same way
as the express delivery letters are
treated today in the rural areas.

Shri Bhagavati: For delevering ex-
press delevery articles and letters we
have seperate messengers; so, they
are not mixed up. For sorting and
transmission we hope this will make
much improvement,

.
Shri Subodh Hansda: I want to
know about express delivery letters.

Mr. Speaker: Dr. Singhvi.

Dr. L. M. Singhvi: Do Government
propose to consider any suggestion
for introducing the acknowledgment
due procedure for express delivery
letters also; if it has already been
considered, what is the reaction and
if it has not been considered already,
will Government be willing to consi-
der such a move?

Shri Bhagavati: If we introduce
‘this system, it may delay delivery. At
present the postman or the messenger

..who goes to deliver express delivery
letters takes signature of the person
‘to whom the article is delivered.

Shrimati Savitri Nigam: May 1
know whether the Government have
recejved complaints regarding the
delayed delivery of express delivery
letters; if the answer is in the affir-
mative, what action is being taken to
see that express delivery letters
reach in time?

Shri Bhagavati: I have already
stated that in 1962-63 there were
31,805,916 express delivery articles
and out of that the number of com-
plaints that we received was 8,430.
‘The percentage is less than 1; it is
.26 only,

ot gafagrd Agdwr o dw
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Shri Bhagavati: We have no separ-
ate messengers here; they are ordi-
nary postmen. They take these ex-
press delivery letters also.

Price of Smgarcane

+
r Shri Vishwa Nath Pandey:
| Shrimati Savitri Nigam:
| Shri M. L. Dwivedi:
Shri S. C. Samanta:
") Shri Daji:
| Shri Subodh Hansda:
| Shri P. Venkatasubbaiah:
( Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

*97

(a) whether it is a fact that the
Government of Uttar Pradesh and
some other State Governments have
requested the Central Government to
fix the price of sugarcane for the next
crushing season (1964-65) at a flat
rate of Rs. 2 per maund instead of
fixing it on the basis of recovery; and

(b) if so, the reaction oi Govern-
ment thereto?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Yes Sir, the Gov-
ernments of Uttar Pradesh and Bihar.

(b) Government consider that on
the consideration of relevant fac-
tors, the price already announced is
appropriate and no change is called
for.

st fasamma Qg . |1 TFIR
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The Minister of Food and Agricul-
ture (Shri Swaran Singh): The for-
mula of fixing the price based on re-
covery is not opposed by States as
such. It is quite another thing that
they want a fair price, but there is
no opposition as such to the fixing of
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the price of sugarcane based on ed. For example, althcugh the mini-
recovery. mum price is Rs. 1;75 irn Bihar, be-

=Nt fagag aga - ¥ T
F1 fraifee s & fva aome o
faart 73 W & f& oF wRE A
fog & war 917 719 Fraray & wfafafy
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= ot fag : A #8 faare
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Shrimati Savitri Nigam: From which
States hag Government received the
request that the price of sugarcane
should be increased and which orga-
nisations have strongly recommended
"that the price shoulg be increased as
the price of sugar is also increasing?

Shri A. M. Thomas: 1 Lave allready
stated in the main answer that re-

presentations have been received from -

Uttar Pradesh and Bihar, Of course,
some organisations have also repre-
sented to us, including the Indian
Sugar Mills’ Association, stating that
the minimum price snculd be Rs. 2.

=t fawfa e w1 T A
wraw § £ @k 2w § 77 Y Fnfad
FAY qw Uk @ g &frw foadr #§
%+ T¥ foao gear & f& 1% &
g § R FE by A€ & W
T &7 gy ¥ 9¥ A =gy fwad
AT § I ST g B gy & SwH
77 fowad A & 1 @ || aEie
fraal #t o7 ¥ feg @ gfe &
TF Tk § 2 To WA FMWT T
redr £
Shri A. M. Thomas: Though there
are certain limitations, in fact, this
linking of the price with recovery has
worked well. It was because of that
that even after the abholition of the
price linking formula sugarcane

growers were enableq to get more than
the minimum price that has been fix-

cause of its benjg linked with recovery
the sugarcane grower in Bihar will
get on an average 5. 1:96 which would
have been impossible hag we stuck on
to the minimum price only.

Shri Bibhuti Mishra: My question
is not answered. In some sugar fac-
tories because of new machinery
there is better recovery and in some
others with the old machinery the
recovery is poor. Therefore in the
best interests of the®grower I want
the price of sugarcane to ke fixed at
Rs, 2. :

Shri A. M. Thomas: I have said
that there are some limitations, If the
machinery is modern, of course, the
recovery would be better and if the
machinery is worn out, the recovery
would be less. But in cpite of all
these things, it is always better to
link the price with recovery and the
sugarcane grower only stands to bene-
fit by such a procedure.

Shri A. P. Jain: No, no.

Shri K. N. Tiwary: Keeping in view
the shortage of sugar this year and _
in the next year also, there is a pos-
sibility that sugarcane may go for

-manufacture of gur and khandsari if

the price is less than Rs. 2.-In that
case, is Government considering fix-
ing the minimum price at Rs. 2 so
that the situation which arose this
year may not arise next vear also?

Mr, Speaker: Hon. Membersg go on
arguing and asking long questions.

Shri Swaran Singh: If I might re-
mind the hon, Member. the production
this year is in spite-of the fact that
the minimum price was Rs. 2 all oveT,
particularly in Bihar and UP, There-
fore, this will be oversimplification to
say that the fixing of the minimum
price at Rs. 2 in these areas will in
any way increase the availability of
sugarcane. Thig year the reports that
we have received so far are that sow-
ings are good; larger area is um-ier
sugarcane cultivation and depending
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upon the weather conditions and the
like, we should, I think, watch the
situation. The decision that has been
announced has been announced after
giving very carefw! consideration toc
the varioug factors. That, T think.
should be broadly acceptable.
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Shri S. M. Banmerjee: May I know
whether it is a fact that in the abe
sence of proper machinerv to know
the percentage of recovery, this parti-
cular formula has proved to be a
failure and, if 30, why does the Gov-
ernment hesitate to fix Rs. 2 as the
minimum price of sugarcane to in-
crease the sugar production?

Shri Swaran Singh: I do not accep
that the formula has proved to be :
failure. It is as a result of this for
mula that the sugarcane grawers,
where the recovery is high, are get-
ting a price much above Rs, 2. It
shoulq not be forgotten that the grow
ers of sugarcane ir Maharashtra and
in certain other parts in the south
angd elsewhere are getting a price
which is more than even Rs, 2, and
it is on account of the application of
this formula of linking recovery o
the price. It will be wrong to sug-
gest that the formula hag faiiled. What
the hon. Members want is that ir-
respective of recovery, even if it is
very low, the minimum price of
Rs. 2 shoulq be fixed. That is some-
thing which has wider implications.
The main reason is that that be-
comes the base and over that the
price has to be increaseq all over the
country and that will push up the
price of sugar everywhere. Although
last year, to meet a special situation,
a high price wag given irrespective
of recovery for Uttar Pradesh and
Bihar, this year, if there is going to
be any change, it wili have tc be or
some uniform basis and that will
push the prices all over the country
That is the main consideraticn

Shri D. D. Puri. May I know if the
Government has worked out as to in
how many factory areas, the grower
gets a lower price than that he re-
ceived during the 1963-64 season?

Shri A. M. Thomas: We have work-
ed it out. I have not got the figures
with me at the moment. As far as
many factory areas are concerned,
they get more than Rs. 2.
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Shri Swaran Singh: The formula is
well-known, The optimum period is
taken into consideration in working
out the recovery. It is that period
when the recovery is supposed to be
the maximum that 1s taken. It is true
that we cannot carry it to separate
ETOWeT. Some sort of an ap-
proximation will have to be there,
inter se with regard to growers who
supply sugarcane to the factories.
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Shri Krishnapal Singh: Is it a fact
that the tests to find out the percent-
age content of sugar are carried out
by sugar chemists who are employees
of the sugar factories?

Shri A, M, Thomas: There are so
many checks and counter-checks. For
example, there is the staff and then
there is a strong labour organisation.
Apart from the bonus, other things
also depend upon tne sugar recovery.
Apart from the tests that are being
made in the factories, thece are other
checks also. There are Government
agencies within tne factorics them-
selves.

Shri Swaran Singh: I am prepared
to consider any further checks which
the hon. Members may have in their
mind. They can pass titeir sugges-
tiong to me and we Wwill ensure that
the check is a fair one ang a proper
one,

Second Shipyard
+
[’ Shri Rameshwar Tantia:

Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
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*98.{ Shri Dhaon:

| Shri P. C. Borooah:

| Shri D, D. Puri:

[ Shri Y. D. Singh:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that an
Indian delegation went to Tokyo to-
discuss the proposal for & second
shipyard to be built at Cochin;

(b) whether any agreement in this
regard has been signed; and

(c) whether any details of the pro
ject have beep finalised in the light
of the report submitteq Ly M|s Mit-
subishi and Company?

The Minister of Transzort (Shri Raj
Bahadur): (a) to (c). A Jelegation
consisting of the officers of the Gov-
ernment is leaving for Tokyo shortly
for discussions with the Mitsubishi
Group with a view to finalise an
agreement on the project.

Shri Rameshwar Tantia: May I know
what will be the approximate cost
of ‘this and its foreign exchange ele-
ment?

Shri Raj Bahadur: The tota] esti-
mateq cost as per the lutest scheme is
Rs. 8.67 crores ard the foreign ex-
change content is Rs. 2.67 crores.

Shri Rameshwar ‘lantia: May T
know whether any other foreign col-
laborators will be apprnached by the
Government. for this?

Shri Raj Bahadur: The negotiations
with the Mitshubishi Group have
reached a stage where this question
hardly arises,

Shri Rameshwar funtia: May I
know whether negotiations with other
foreign collaborators, apart from the
Mitsubishi Group, were also held?

Shri Raj Bahadur: The negrtiations
were helg not only with the Mitsu-
bishi Group in .Tapan but with many
other shipyards in other countries tod.

N e 7@ ;| e
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Shri D. C. Sharma: May I know
whether the Government has any
Master Plan for building major ports
in addition to the second port at
Cochin, what that Master Plan is and
how long it will take Government to
put it into effect?

Shri Raj Bahadur: I think the hon.
Member is perhaps referring to ship-
yards, not to ports.

Shri D. C. Sharma: Ports
Shri Raj Bahadur: I think the ques-

tion refers to shipyards and not to
ports.

Price ol Sugar
+
Shri S. M. Bancrjee:

Shri Onkar Lal Berwa:
 Shri Gokaran Prasad:

*99,
Will the Minister of Food and Agri-
- culture be pleased to state:

(a) whether it is a fact that there
has been a steep rise in the price of
sugar during the monih of May in
some of the States;

(b) if so, to what extent;

(c) the reason for the same; and

JYAISTHA 12, 1886 (SAKA)

Oral Answers 514
(d) the steps taken by Government
to check it?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M, Thomas): (a) to (c). There has
been some rise in the price of sugar
in some areas in the second fortnight
of May ranging from 2 nP to 15 nP*
per kilo as result of revision of the
ex-factory prices.

(d) Since the increase in rvrices is
due to revision of cost-figures based
on duration and recovery figures no
such step is called for. I the posi-
tion regarding Aduraticn ang rccovery
improves next year as is expecied the-
costs should rome down and conse-
quently the prices,

Shri S, M. Banerjee: I want to know
whether it is a fact and whether the
hon. Minister is aware that cugar is
hardly available in any place in the:
country at the controlleq price where-
as sugar in black-market at Rs. 2.30
nP a Kilo is available in abund-
ance, I want to know what steps
have been taken to end ‘his black-
marketing in zugar.

Shri A. M. Thomas: I have answer-
ed this question on a previous oc-
casion too, I have made it verv clear
that a very large proportion of sugar
is distributeq at the contrnlled ex-
factory prices. Only a very small

_quantity of sugar is distributed in the

black-market, if at all, and that can-
not be avoided. Ag I have indicated
previously, most of the sugar is dis-
tributed on the strength of identity
cards but even persons who are not
really entitled to receive it take it
and that portjion will go to the black
market. Even then, the quantily that
goes and becomes the subject-matter
of such operation is rather very small

Shri S. M. Banerjce: I want to know
whether it has been brought 1o the
notice of the hon. Minister that the
distributing machinery in  various
States has miserably failed because of
corruption. I want to know. if it is
a fact, whether tae Centre will take
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the entire responsibility of production.
procurement, distributiop aad supply
of sugar to the consumer.

Shri A. M, Thomas: This is a gens-
ral allegation of corruption and other
things. With regard to the Centre
taking over the entire distribution and
-other things, it hag been stated c¢n the
floor of this House that we are con
templating to sc; up the Sugar
Marketing Board. The internal dis-
tribution also will be done by them.
‘But we may not perhaps disturb the
existing wholesalers and existing
‘normal trade chaunele. But ag far a:
the distribution” at present is concern-
ed, in severa]l States, as fo. instance,
in U.P., Punjab, Maharashtra, West
Bengal, Kerala, Goa etc., the diztribu-
tion is done on the basis of cards, at
rontrolleq prices, so that, as far as
possible, the States are trying lo
streamline the administrative set-up
and then make the distribution.

Shri S. M. Banerjee: I would sub-
‘mit that the conirol anc distribution
machinery in the various States has
‘become absolutely corrupt, ang there
is no improvemant in the control and
-distribution machinery in the States.
In view of this, may I kncw whether
the Centre will depute somebudy to
see that the machinery functicus
properly? 1 can assure you that the
.existing machinery is not functioning
-properly.

Mr. Speaker: The hon. Minisier has
saig that the Centre would take over
‘the distribution and all those things
through the sugar marketing board.
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Shri P. Venkatsubbaiah: May 1
know whether it is a fact that the
steep rise in the price of sugar is due
to the misbehaviour of the sugar fac-
tories in the private sector, and if so
what steps Government propose to
progressively take these sugar facto-
ries under the co-operative sector?

Shri A, M. Thomas: The ex-factory
prices are controlled and, therefore,
the sugar factories would not be in a
position to manipulate the prices now.
As has been stated in the main answer,
the ex-factory prices have been revis-
ed, having regard to the duration and
the recovery. In fact, the Members
had been pleading that the minimum
price of sugarcane had to be raised
to Rs: 2. Because of the pressure from
this House and elsewhere, we raised
the sugarcane prices in East UP to the
level of Rs. 2, and also in Bihar.
Naturally, the ex-factory prices also
would have to go up. When the price
of sugar goes up, Members are not
prepared to consider the other aspect
namely that it is mainly because of the
increase in sugarcane prices that the
price of sugar has gone up.

Shri Tridib Kumar Chaudhuri: May
I know whether the attention of
Government has been drawn to the
fact—which we all experience—that
no sugar is available in Delhi, and
if so, what measures Government pro-
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.pose to take to make it available to
‘the citizens of the capital city at least?

‘Shri A. M. Thomas: As far as the
.availability of sugar in the capital city
is concerned, the quota for Delhi is
-about 6500 tons per month. Based on
-any standard, it is more than adequate
to meet the requirements of the city.
From the 20th of last month, that is,
during the last ten or eleven days, we
have released about 3000 tons, that is,
about 30,000 bags, My information is
that about 20,000 bags have already
moved, and the rest of the quantity
will also quickly move and the posi-
tion will become normal.

Shri Tridib Kumar Chaudhuri:
“Where has it gone? (Interruptions).

Mr. Speaker: Order, order.

Y aew qedg ;X9 H A wT
F%z 2, 7g TN ¥ wor £ fF 9z faell
F, 37 FiF T F 0L @T §, A
agl fag WY ¥ ) T AL e ¥
TS STaEAT FAT, AT TAT F1 Ae&T
T owell W fAd w¥ 7

Shri A. M. Thomas: It is true, and
‘reports also have reached me . . .

Mr. Speaker: The Members of Parlia-
ment had constituted a co-operative
society. Why should they not try to
‘get sugar through that society?

Some Hon, Members: There is no
:sugar there.

Mr. Speaker: If that society is pre-
:pared to take over the distribution . .

‘Shri A. M, Thomas: I am prepared
‘tc supply. I shall be only too happy
to supply to that society.

In Delhi, there are as many as 5000
retailers and about 243 wholsesalers.
In fact, I would like that number teo
be redu~ed. If such societies are

T70(AD LSD—2.
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coming forward, I shall only be too
happy to have these agencies used for
distribution. With regard to the
scarcity felt, in Delhi, I may point out
that in answer to the main question,
I had stated that the ex-factory prices
had been revised. In anticipation of
that rise, and in anticipation of the
i-zher price that would be realised,
many among the 5000 retailers had
been holding back the stocks that had
been released to them, and some stock
al'so went underground, It is because
of that that there has been inspection
and vigilance have also been exercis-
ed by the Delhi Administration, and
the licences of many retailers have
been cancelled. But I also feel that,
the distribution machinery has not
been working satisfactorily in this
matter.

Shri R, S. Pandey: Taking into con-
sideration the lesser production of
sugar and at the same time the need
to earn foreign exchange by export-
ing sugar to foreign countries, may
I know whether the Ministry has for-
mulated any scheme to discourage the
consumption or eating of more sugar
in the country?

Shri Daji: Are Government aware
of the fact that in spite of the black-
marketing which exists, and which
has been admitted by the hon. Minister
also, in most of the States, powers
under the Defence of India Rules and
other Acts have not been given to the
district authoritieg to seize the sugar in
the blackmarket and to check black~
marketing, and if so, how is black=
marketing going to be stopped at all?

Shri A. M. Thomas: The power:
under the Defence of India Rules have
been exercised to check blackmarket- .
ing and also to seize the stocks, and
cases of that nature have been re-
ported to the Centre. But it is quite
another thing to say that the powers
have not been utilised in as many
cases as they should have been used

Dr, L. M. Singhvi:
whether Government

May I knew
propose  te
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review, revise and augment the quota
as allocated to different States in order
to prevent the present shortages from
becoming a chronic muddle, and whe-
ther Government propose to investi-
gate how these shortages have arisen,
and whether they were not anticipated
or whether they could have been
anticipated? ,

Shri Swaran Singh: Revision of the
quotas can take place only when there
'is additional production. With the
present level of production, I do not
see any possibility of their being re-
vised upwards. So, up till the end of
the current sugar season, that is, till
October, we shall have to be content
with whatever we have been able to
produce this year. If, from October
onwards, that is, during the next sugar
season, the production increases, I
shall be only too happy to revise up-
wards the allocations that have al-
ready been made to the various States.
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Shri Sivamurthi Swamy: May I know
whether any representation has been
made to the Ministry that more than
30,000 acres are under sugarcane culti-
vation under the Tungabhadra reser-
voir irrigation system, but the ques-
tion of giving licences to co-operative
socities for starting sugar fuctories
there liberally has not been thought
of yet with a view to increase the pro-
duction, and if so, why licences have
not been given to the co:operative
sugar factories, though more than
25,000 acres are under sugarcane culti-
vation there?

Shri Swaran Singh: I have already
informed the House that jicences have
been given to a number of co-opera-
tive sugar factories to be established,
and I think I gave the figure also.
1t is more than, I think, 20 factories
or so. This information I gave to the
House only a few days ago. Let us
not forget at the same time that the
present shortage is due mnot primarily
to the lack of sugar factories, but lack
of utilisation of the capacity of sugar
factories that have already been estab-
lished, and it is mainly due to the
short supply of sugarcane tc the exist-
ing factories that we are facing the
present shortage of sugar.
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WRITTEN ANSWERS TO
QUESTIONS

New Credit Scheme for Farmers

(Dr. P. N. Khan:
| Shri Subodh Hansda:
*100. { Shri S, N. Chaturvedi:
Shri Maheswar Naik:
l_Shri K. N. Tiwary:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether Government _propose
to introduce new credit scheme i.e.,
the repayment of credit in the shape
of grain at harvest time instead of
cash to help the farmers;

(b) if so, when this scheme will be
introduced; and

(c) whether details of this scheme
have been worked out and if so, the
nature thereof?

—ux ¢

The Deputy Minister in the Minis-
try of Community Development and
Cooperatiom (Shri Shyam Dhar
Misra): (a) No, Sir.

(b) Does not arise.
(c) Does not arise.

Milk Prices

Shri D. C. Sharma:
Shri Brij Raj Singh:
[ Shri Y. D, Sipgh:

*101,

Will the Minister of Food amd
Agriculture be pleased to state:

(a) whether the prices of milk sup-
plied by the Delhi Milk Scheme have
been raised;

(b) if so, the reasons therefor;

(c) whether it is a fact that cow
and buffalo milk bottles of half-a-
litre quantity have been priced at 35
paise whereas a quarter-litre bottle
of cow milk costs 22 paise as com-
pared to buffalo milk which costs 18
paise; and
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(d) if so, the reason for this dis-
parity in the price of quarter-litre
bottles of cow and buffalo milk as
also for selling the cow-milk at the
same rate as buffalo milk in half-litre
bottles?

The Minister of State in the Min-

istry of Food and Agriculture (Shri
A M, homas): (a) Yes, Sir.
(b) Due to increase in purchase

price of raw milk, it was considered
necessary to increase the sale price of
processed milk.

(c) No; the price of half-litre bottle
of cowlbuffalo milk is 35 pajsa and
of 3 litre bottle 18 paisa. There is no
difference in this regard between cow
and buffalo milk.

(d) Does not arise.
Escape of Mr, Walcott

*102. Shri Hari Vishnu Kamath:
Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 932 on the 7th
April, 1964 and state:

(a) whether the investigation to
further enquire into the escape of
Mr. Walcott has since been completed;
and

(b) if so, the upshot thereof?

The Deputy Minister in the Minis-
istry of Transport (Shri Mohiuddin):
(a) No, Sir; but an interim report
has been submitted which is under
examination.

(b) Does not arise.

Collision of Harbour Laumch with
Navy Ship

Shri Yamuna Prashag
! Mandal:
| Shri P. R. ChaKraverti:
| Shri N. P, Yadab:
| Shrimati Akkamma Devi:
*103.{ Shrimati Savitri Nigam:
| Shri P. Venkatasubbaiah:
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| Shri Hukam Chand
Kachhavaiya:

(_Shri P, K. Deo:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that ten
persons including eight women lost
their lives, when a motor launch
sank after colliding with the Navy
ship ‘Betwa’ about one mile off the
Bombay harbour on the 10th May,
1964;

(b) whether any enquiry has. been
held in the matter; and

(c) if so, the findings thereof?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes, Sir. M. L.
“Sultani” collided with 1. N. S.

“Betwa” on the 10th May, 1964. Ac-
cording to the police records, 10
persons i.e., 9 passengers (4 Males
and 5 Females) and 1 crew are dead
or missing,

(b) and (c). A preliminary in-
quiry into this casualty by the Mar-
cantile Marine Department, Bom-
bay, is in progress.

Pricz of Wheat

[ Shri P. R. Chakraverti:

Shrimati Savitri Nigam:

Shri S. C. Samanta:

Shri M. L, Dwivedi:

Shri Daji:

Shri D. C. Sharma:

S$hri Yamuna Prasag
Mandal: .

Shri N. P, Yadab:

Shrimati Akkamma Devi:

Shri Daljit Singh:

| Shri Bibhuti Mishra:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether Government have in-
-formed the wheat producing States
that while the floor price of wheat
has been fixed at Rs. 14 per maund,
it is not intended to stabilise wheat
price at this level;

(b) whether the Central Govern-
ment is ready to encourage limited
State Trading in wheat; and

*104

—_—
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(c) the steps Government are tak-
ing to ensure that the dealers sell
wheat at not more than the maxi-
mum price, to be announced later on?

The Minister of State in the Min-
istry of Food and Agriculture (Shri
A. M. Thomas): (a) No, Sir.

(b) The Government of India will
have no objection to a State Govern-
ment purchasing wheat during the
post-harvest period for distribution
within the State or, if the quantity
purchased is found surplus to the
needs of that State, for -supply to
deficit States subject to the concur-
rence ‘'of the Central Government
being taken and prices being suitable.

(c) The question of fixing maxi-
mum prices and its enforcement are
under consideration.

Shortfall in Milk Supply

[ Shri Heda:
Shri S. M. Banerjee:
| Shri Shivaji Rao S.
| Deshmukh:
| Shri Sidheshwar Prasad:
| Shri P. C. Borooah:
| Shri P. R. Chakraverti:
Shri Yamuna Prasad
Mandal:
Shri N. P. Yadab:
Shri Naval Prabhakar:
Shri P, K. Deo:
Shri Y. D. Singh:
Shri D, C. Sharma:
Shri' Chuni Lal:
Shri Hukam Chand
Kachhavaiya:
LShﬁ Inder J. Malhotra:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the reasons for the shortfall in
the supply of milk by the Delhi Milk
Scheme;

(b) whether this shortfall was not
foreseen;

(¢) if so, the steps tdken to build

*105. ?

up additional sources of supply of
milk; and
(d) when Government expect to

supply milk to an adequate extent?

The Minister of State in the Min-
istry of Food and Agriculture (Shri A.
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M. Thomas): (a) There is a short-
fall in procurement of buffalo milk
by the Delhi Milk Scheme. Every
year, there is a seasonal fall from
winter to summer but this year there
has been a sharp fall in procurement
mainly due to excessive diversion by
the contractors from supply to the
Delhi Milk Scheme to private dealers
and manufacturers of milk products
who offered a price higher than the
price offered by the Delhi Milk
Scheme.

(b) That there will be short-fall
was anticipated. But the extraordi-
nary extent of the fall this year was
not foreseen,

(c) Steps were taken to develop
additiona] sources of supply in Bul-
andshahr and Gurgaon districts, but
this alone could not meet the deficit.

(d) With the imposition of ban on
import of Khoa, Paneer, condensed
milk, etc. into Delhi with effect from
22-5-64, some quantity of milk which
was being diverted for manufacture
of those products has become avail-
able for liquid consumption. The
procurement of buffalo milk by the
Delhi Milk Scheme has since improv-
ed and the existing commitment on
the basis of cards valid from 13-5-64
is expected to be met. The supply
may be expected to become adequate
only with the onset of monsoons.

Sugar Production

f Shri Daljit Singh:
\ Shri P. C. Borooah:

‘Will the Minister of Food amd
Agrieultnre’ be pleased to state:

*106.

(a) the steps being taken or pro-
posed to be taken to increase the
production of sugar during the next
year;

(b) whether the Indian Sugar
Mills’ Associations have given some
suggestions in this regard; and

(c) if so, the broad outlines there-
of?

526

The Minister of State in the Min-
istry of Food and Agriculture (Shri
A, M. Thomas): (a). The area under
cane and the condition of the crop so
far indicates that next year the cane
availability would be larger than in
the current year. Government have
already announced the minimum
price of cane and the measures for
keeping prices of competing articles
in check are already in force. Other
steps would be considered nearer the
time the crushing season begins.

(b) and (c). The Indian Sugar
Mills Association has suggested—

(i) fixation of minimum cane
price for sugar factories in
Northern and Central Zones at
Rs. 2 per maund within the
framework of the price linking
formula already in operation;

(ii) adoption of a policy of
selective control under which
sugar factories should be allowed
to sell in the free market their
excess production over their basic
quotas, to be fixed by Govern-
ment;

(iii) effective regulation of gur
and khandsari manufacture in
factory areas;

(iv) fixation of sugar prices in
different regions and sub-regions
at economic levels; and

(v) demarcation of cane zones
for individual sugar factories in
all States to ensure adequate
cane supplies to all existing fac-
tories.

Modernisation of Sugar Factories

*107. Shri D, D. Puri: Will the Min-
ister of Food and Agriculture be
pleased to state:

(a) whether the Expert Committee
set up to investigate into the needs of
the sugar factories for the rehabili-
tation and modernisation has com-
pleted its work and submitteq its re-
port;
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(b) if so, the broad features of the
recommendations made; and

(c) if not, when the Committee is
expected to sumbit its final report?

The Minister of State in the Min-
istry of Food and Agriculture (Shri
A. M. Thomas): (a) Not yet, Sir.

(b) Does not arise.

(¢) The Committee is likely to take
some time more to submit its report.

Loan to River Steam Navigation
Company

*108. Shri Inderjit Gupta: Will the
Minister of Transport be pleased to
state:

(a) whether a fresh loan of Rs. 60
lakhs has been granted to the River
Steam Navigation Company Limited;

(b) whether it is a fact that the
previous loan of Rs. 2 crores has
been spent by the Company to the
extent of only Rs, 40 lakhs;

(c) the grounds for the latest loan;
and

have
Com-

(d) the steps Government
taken to investigate into the
pany’s financial position?

The Minister of Transport (Shri
Raj Bahadur): (a) to (d). A state-
ment containing the required infor-
mation is laid on the Table of the
House.

STATEMENT

Government have agreed to grant
a loan of Rs. 60 lakhs to Messrs.
Rivers Steam Navigation Co. Limited
in the following instalments to help
them to tide over their current finan-
cial difficulties:—

Rs. 25 lakhs on 25-5-64
Rs. 20 lakhs on 21-6-64
Rs, 15 dakhs on 1-7-64

The first instalment of the loan has
already been sanctioned.

2. Out of the loan of Rs. 2 crores,
which Government separately: agreed
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to advance the Company for the re-
habilitation of their obsolete fleet, a
total sum of Rs. 44,05,261 has so far
been availed of.

3. The decision to advance these
loans was taken after consideration
of the Company’s financial position.

Panchayati Raj

+109 J Shrimati Savitri Nigam:
‘7 Shri P. R. Chakraverti:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether Government have set
up a consultative council on Pan-
chayati Raj to review the problem
and progress of Panchayati Raj;

(b) if so, the composition of the

(;ouncil; and

(c) the sub-committees, if any, set
up by the counci] to deal with speci-
fic aspect of the subject?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Murthy):
(a) Yes, ’

(b) A statement on the composi-
tion of the Council is laid on the
Table of the House. [Placed in Lib=
rary. See No. LT-2909/64].

(c) The Council is empowered to
set up Committees, as may be requir-
ed, for the efficient discharge of its
functions. This matter is likely to be
considered by the Council during its
first meeting.

Import of Foodgraing

*110. Shri S. N. Chaturvedl: Will
the Minister of Food and Agriculture
be pleased to state the arrangements
being made for the import of food-
grains on the expiry of the P.L. 480
agreement with U.S.A.?

The Minister of State in the Min-
‘istry of Food and Agriculture (Shri
A. M, Thomas): Government are
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considering the further extension of
the present P. L. 480 agreement and
informal approaches have already
been made to the U. S. Government.
It is proposed to make a formal
approach shortly,

Railway Passes '

*111, Shri Ramanathan Chettlar:
Will the Minister of Railways be
pleased to state:

(a) whether it is proposed to fix
any quota in the principal mail/ex-
press trains for 1st Class Pass-hold-
ers travelling on Privilege Passes
with a view to relieve more space
for the travelling public which is
finding it extremely difficult to pro-
cure accommodation during the rush
period in the summer;

(b) whether the Railway Board
have issued any such orders that
while reserving accommodation pre-
ference should be given to the travel-
ling public who purchase tickets over
the railway Pass-holder; and

(c) if not, whether the Railway
Board intend to issue such instruc-
tions to meet the rising traffic de-

mands from the general public?

The Deputy Minister in the Minis-
try ot Raliways (Shri S. V. Rama-
wamy): (a) Yes, Sir, Instructions to
this effect have already been issued.

(b) There is @ general warning
printed on the reverse of all cheque
passes that privilege Pass-holders
should give preference at the starting
station to ticket-holders of the same
-class when there is difficulty in ac-
commodating passengers in trains.

(¢) Does not arise.

Indiam Coastal Shipping

*112, Shri Mohammad Ellas: Will
the Minister of Transport be pleas-
ed to state:

(a) whether it is a fact that India's
coastal shipping tonnage has declined
recently;
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(b) if so, the reasons therefor; and

(c) the steps taken to increase the
coastal tonnage?

The Minister of Transport
Raj Bahadur): (a) No, Sir.

(b) and (c). Do not arise.
Rise in Prices of Foodgrains

*113, Shri Jashvamt Mehta:: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that after
the formation of wheat zones re-
cently there is abnormal rise in the
prices of wheat, rice, pulses and mil-
lets in deficit States of Gujarat, Maha-
rashtra and Rajasthan;

(b) whether Government have
assessed the rise in deficit States and
it so, what are the findings; and

(Shri

(c) the steps Government have
taken to hold the price line in defi-
cit States?

The Minister of State im the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). Wheat
prices are reported to have recoraed
a fall in Rajasthan after the forma-
tion of wheat zones; there has, how-
ever, been some rise in the prices of
wheat in Maharashtra and Gujarat,
There has been some rise in the
prices of gram also in all the three
States. Rice and other Kharif cereals
are showing the usual seasonal rise.

(c) The more important of the
steps taken to keep foodgrain prices
in check are as follows:—

(i) Licensing control on whole-
sale dealers is being tighten-
ed up and made more effec~
tive; !

(ii) -Distrjbution of foodgrains
through fair prices shops has
been stepped up; andg

(iii) Forward trading in foodgrains

is completely banned, and

selective control on bank ad-
vances against stocks of food-
grains is being suitably ad-



-§31 Written Arrwers JUXE
justed from time to time in
consultation with the Reserve
Bank of India,

(iv) In some cases export of cer-
tain commodities from Sur-
plug States is being regulated
keeping in view the price
situation in deficit States,

Retirement of Railway Officers

*114. Shri Harish Chamdra Mathur:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that most
of the senior officers—particularly
Members of the Railway Board—wall
retire during this year; and

(b) whether these top posts
filled on the basis of
“merit?

are
seniority or

The Dcputy Minister in the Minis-

try of Railways (Shri Shahnawaz
Khan: (a) No, Sir,

(b) Such posts in the Ministry of
Railways aré filled by selection bascd
on merit from among senior raiiway
officers.
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Bus Fares

Dr. L, M. Singhvi:
Shri S. M. Banmerjee:.
*116, { Shri Mohan Swarup:.
Shri Bade:
|_ Shri: Chuni Lal:

Will the Minister of Tramsport be
pleased to state: :

(a) whether Government have re-~
ceived any representations against the-
revised bus fares in Delhi;

(b) whether Government have ten-
dered any advice or taken any steps
to. cause or induce reconsideration aof
the decision to revise the bus fares;
and

(c) if so, with what result?

The Miaister of Transport {Shri Raj
Bahadur): (a) One representatiom
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was received after and even bcfore_
the revision of bus fares by the Delhi
Transport Undertaking.

(b) No.

(c) Does not arise.

Conference of State Ministers of
Co-operation

{ Shri Rameshwar Tantia:
*117 { Shri Onkar Lal Berwa:
|_ Shri Dhaon:

Will the Minister of Community
Development and Ce-operation be
pleased to state:

(a) whether it is a fact that a Con-
ference of State Ministers of Co-ope-
ration and Backward Classes was held
at New Delhi recently;

(b) if so, the subjects discussed and
the recommendations made thereon;

(c) whether any proposal has been
put forward by the Conference to the
Union Government; and

(d) the
thereto?

reaction of Government

The Deputy Minister in the Minis-
try of Community Development amd
Cooperation (Shri Shyam  Dhar
Misra): (a) Yes, Sir. Such a Con-
ference was held in Delhi on 6th May,
1964.

(b) and (c), The Conference dis-
cussed the recommendations made by
the Special Working Group on Co-
operation for the Backward Classes.
Copies of the Report have already
been placed in the Parliament Lib-
rary. A summary of the recommen-
dations of the Working Group and
the recommendations of the Confe-
rence- thereon are laid on the Table
of the Sabha. [Placed in Library.
See No. LT-2911/64].

(d) Government of India is consi-
dering the recommendations of the
Conference and final decisions will
soon be taken.
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State Cooperative Councils

enzg, J Dr- P- N Ehan:
\ Shri Subodh Hansda:

Will the Minister of Community
Development and Cooperafion be :
pleased to state:

(a) whether all the State Govern-
ments have complied with the request .
of the Central Government to form
State Co-operative €ouncils;

(b) if £, in which State
Councils have been formed; and

such .

(c) the composition of such Coun- -
cils in each State and whether it fol-
lows the pattern of the recommenda-
tion made by the working group of
the fourth co-operative congress held .
in November, 1963?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar -
Misra): (a) No, Sir.

(b) According to information avail-
able with the Ministry, State Co-
operative Councils have been formed .

in the States of Madhya Pradesh,
Maharashtra, Madras, Gujerat} .
Andhra Pradesh, Kerala, Orissa and .
Bihar.

Assam and Tripura have set up a -
‘Cooperative Advisory Board’ and an
‘Advisory Committee for Cooperation’ -
respectively. .

(c) The composition is contained in
the annexure laid on the table of the
House, [Placed in Library. See No.

.-2012i64], and is on the pattern re- -
cammended.

Pakistami Traing

119, J Shri P, R. Chakraverti:
1 Shrimati Savitri Nigam:

Will the Minister of Railways be -
pleased to state:

(a) whether it is a fact that the -
running of Pakistani trains manned.
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by Pakistani Railway Employees is
continued within appreciable dis-
tances into Indian territory; and

(b) it so, what steps have been
taken for making proper arrange-
ments for the change of engine and
crew on the border?

The Deputy Minister im the Minis-
try of Railways (Shri S. V. Rama-

swamy): (a) and (b). A statement
is placed on the Table of the Sabha.
STATEMENT

(a) Yes, on two out of the nine rail
routes between India and Pakistan.

(b) At present through trains are
running between India and Pakistan,
On some of the rail routes in opera-
tian between the two countries, Indian
trains run into Pakistan territory and
on other routes Pakistan traing run
into Indian territory. This featurs
cannot be completely eliminated so
long as through running of trains
between the two countries is in force
as the border line happens to be in-
variably between Railway Stations on
either side. However, necessary ter-
minal facilities for terminating Pak-
istani Railway trains at Maishashan,
which is situated at 2’57 k.m. from the
border as against the existing inter-
change point Karimganj situated at a
distance of 13 k.m. have been pro-
vided by the Indian Railway concern-
ed. The facilities required for ter-
minating the Pakistan Railway trains
at Gede situated at a distance of 1-11
km. from the Indian bBordér “as
against the existing interchange point,
Ranaghat, situated at a distance of
43:96 km, are under active conside-
ration in consultation with the
Ministry of Finance. The question of
shifting the interchange points to
Maishashan and Gede is, however,
still under reference with the Gov-
ernment of Pakistan.

Cooperative Societies sf Delhi

Shri Hari Vishnu Kamath:
7\ Shri Prakash Vir Shastri:

Will the Minister of Community
Development amd Co-operation be

*120.
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pleased to refer to the reply givem
to Starred Question No. 1119 on the
21st April, 1964 and state: '

(a) whether the consideration of
the question to institute an enquiry
into the working of a few Co-opera-
tive Societies in the Union Territory
of Delhi has since been completed;
and

(b) it so, with what result?

The Deputy Minister in the Minls-
try of Community Development and
Cooperatiom (Shri Shyam Dhar
Misra): (a) Yes, Sir.

(b) A statutory . enquiry is being
held into the constitution, working and
financial condition of the following
societies:—

1. Auto Tndia Cooperative Sup-
ply Society Ltd., 24, South
Patel Nagar, New Delhi.

o

Delhi Grain Distributing Co-
operative  Supply  Society
Ltd., 79, Kamala Market, Asaf
Ali Road, New Delhi.

3. Purchoon Dukandar Coopera-
tive Supply Society Ltd.,
1279, Kashmiri Gate, Delhi.

4. Traders Cooperative  Store
Ltd, 415-A, Kotla Mubarak-
pur, New Delhi-3.

8. Mangla Cooperative Store Ltd,,
11-A, Kamla Nagar, Delhi-6.

8. Khadi Gram Udyog Coopera-
tive Industria] Society Ltd,
Village & P.O, Narela, Dglhi.

-3

. Rickshaw Pullers Cooperative
Transport Society Ltd., Shop
No. 134, Kamla Market, New
Delhi.

-]

. Delhi State Central Coopera=-
tive Stores Lid., New Delbi
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Agricultural Production Pregrammes

Shri P. R, Chakraverti:
Shrimati Savitri Nigam:
Shri P. Vemkatasubbaiah:
Shri Ram Harkh Yadav:
Shri Baswant:

Shri R. Barua:

Shri M. Rampure:

Shri D. D. Mantri:

| Shri R. S. Pandey:

| Shri Rameshwar Tantia:
| Shri Dhaon:

LShri Bishamchander Seth:

*121.

Wiil the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that eight
joint central teams on agricultural
production will tour the country in
May-June to secure collaboration bet-
ween the Centre and State Govern-
ments in the formulation of agricul-
tural production programmes for
1964-65;

(b) whether the scope of their
study has been extended +to certain
aspects of implementation of agci-
cultural programmes as compared to
the studies made last year;

(c) how far last year’s study tour
brought about the desired results; and

(d) what new innovation is sought
to be introduced in the intensive
agricultural area programme?

The Minister of State in the Mimis-
try of Food amg Agriculture (Dr. Ram
Subhag Singh): (a) Yes, Sir,

(b) Yes; last year, the scope was
confined to agricultural crops only
while this year, it has been extended
to animal husbandry, dairying, fishe-
ries and forestry besides agricultural
crops.

(c) Most of the recommendations
made by the Central Teams for acce-
ierating the programmes of agricul-
tural development were accepted by

the State Governments for implemen-

tation.

(d) Greater emphasis is now being
lajd on accelerating the implementa-

53g

tion of the programmes of agricultu-
ra] development, particularly in the
selected Intensive Agricultural Areas.
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Railway Workshops

192, Shri Sonavane: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Unstarred Question
No. 1675 on the 31st March, 1964 and
state:

(a) the total number of wagons re-
paired, the type of wagons repaired,
and the number of each type repaired
and the cost per wagon incurred in
repairing in each of the railway
workshops during 1962-63;

(b) which of the railway workshops.
manufacture which type of railway
wagons and what cost was incurred
per wagon of each type, the price paid
vis-a-vis to pritvate wagon builders
for the same type of wagon; and
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‘(¢) what are the other equipments
manufactured or repaired in the rail-
way workshops and the cost incurred
per unit?

The Deputy Minister in the Minis-
try of Railways (Shri Shahmawaz
Khan): (a) A statement (Statement
No. 1) is laid on the Table of the
House. [Placed in Library. See No.
LT-2913/64].

(b) A statement (Statement No, 2)
is laid on the Table of ihe House
[Placed in Library. See No. LT-2913/

- 64). indicating the workshops manu-
facturing wagons and the types of
wagons built in 1962-63. Another
statement (Statement No. 3) is laid
on the Table of the House. [Placed
in Library. See No. LT-2913/64] in-
dicating the cost incurred per wagon
manufactured in railway workshops
during 1962-63 and the price paid vis-
a-vis to private wagon builders for
similar wagons during the same year.

(¢) (i) The Railway Repair Work-
shops also undertake repairs to loco-
motives and coaches as well as the
manufacture of spare parts for their
maintenance. Two statements (State-
ments Nos, 4 and 5) are laid on the
Table of the House [Placed in Library.
See No. LT-2913/64] indicating the
outturn and the average unit cost of
repairs to locomotives and coaches for
the year 1962-63. As regards manu-
facture of components, since it covers
a very large number of items, their
cataloguing and price listing have not
been shown. However, the total value
of locomotive, carriage and wagon
spare parts manufactured in each of
the railway repair workshops during
1962-63 is indicated in Statement No.
€ laid on the Table of the House.
[Placed in Library. See No, LT-2913/
64]. Some of the railway repair
workshops have also undertaken the
manufacture of certain other items of
equipment during 1962-63. A state-
ment (Statement No. 7). indicating the
quantum of production and unit cost
where available is liag on the Table of
the House. T[Placed in Library See
No. LT-2913/64]. Certain railway re-
pair workshops also build coaching
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stock on a limited scale and furnish
snells manufactured by Integral Coach.
Factory, Perambur. A statement
(Statement No. 8) indicating the out-
turn and unit cost during 1962-63 is-
laid on the Table of the House. [Placed
in Library. See No. LT-2913/64].
Railway repair workshops also over--
haul and repair cranes, pumps and.
pump engines, machine tools, etc. No-
separate figures of unit cost for such
miscellaneous work are maintained.
(ii) The outturn and unit cost of”
manufacture of locomotives, boilers,
etc. in the Chittaranjan Locomotive
Works and those of the coaches manu-
factured by the Integral Coach Fac-
tory, Perambur, during 1962-63  are
indicated in Statement No. 9 laid on
the Table of the House. [Placed in
Library. See No. LT-2913/64]. The
components manufactured at the
Diesel Locomotive Works, Varanasi,
during 1962-63-for the zonal railways
and the value thereof are also indicat-
ed in this statement. (iii) In Civil
Engineering Workshops, various types
of steel structures, such as platform-
shelters, foot overbridges, rcad over-
bridges, railway bridge girders, stag-
ings and roof trusses, dip lorries, etc.
are manufactured. The cost varies
with each work depending on the de-
tails of the particular structure, and’
the unjt cost is thus not readily asses-
sable. (iv) In the Signal and Tele-
communication  workshops, various
equipments for installation of signals
on railways are manufactured in ad-
dition to schedule overhauling and
repairs _to the signalling equipment.
These cover a very large variety of
equipment. The amount of repair
work also varies. The total value
of production of signalling equipment
in the Signal Workshops during 1962-
63 is indicated in Statement No. 10
laid on ths Table of the Youse.
[Placed in Library. See No. LT-2913/
64]. (v) Railway Flectrical Work-
shops undertake repairs and overhaul
of the electrical equipments of electric
locomotives and multiple unit coaches
as also train lighting equipment of
other coaching stock. Besides, they
attend to the overhaul and  heavy
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sepairs to other electrical plant, equip-
vment and appliances used in railway
installations. Due to the large variety
-and numbers of the electricai appli-
ances overhauled and repaired, no
separate statistics for unit cost are
‘maintained. No major electrical
equipments are manufactured in Rail-
way Electrical Workshops.

Pooling of Air Services

193. Shri Indrajit Gupta: Will the
Minister of Transport be pleased to
.state:

(a) whether Air India has entered
into a pool agreement with Aden Air-
‘ways and East African Airways;

(b) if so, the purpose and main
features of the agreement; and

(c) the
therefrom?

The Deputy Minister in the Minis-

‘try of Transport (Shri Mohiuddin):
(a) Yes, Sir.

advantages anticipated

(b) The revenues earned by the
three airlines on the sectors Aden/
‘Nairobi/Aden will be pooled and
:shared in certain agreed proportions.

(¢) As in the case of other Pool
Agreements, this Agreement will re-
sult in closer co-operation between
the three -airlines leading to co-ordi-
-nation of schedules, avoidance of
wasteful competition on the route and
‘better service to the public,

Nizamabad-Purna Section

194. Shri Ram Harkh Yadav: Will
‘the Minister of Railways be pleased
to state:

(a) whether it is a fact that 11
-wagons of a goods train went off the
rails on the Nizamabad-Purna section
of the Central Railway between Mugat
and Nander railway stations on Satur-
day the 9th May, 1964; and

(b) if so, the details of the accident
and the extent of loss, if any, to the
railways?
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The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Eight wagons got derail-
ed and another 4 capsized.

(b) At about 14:05 hours on 9-5-64,
while goods train No. I-35 Dn. was
running between Mugat and Nander
stations on the Nizamabad-Purna
Metre Gauge single line section of
Central Railway, 8 wagons got derail-
ed and another 4 capsized interrupt-
ing through communications. -

The cost of damage to railway pro-
perty was approximately Rs. 5,372/-.
i
Monamathura-Virudanagar
Line

Railway

( Shri Ram Harkh Yadav:
Shri P. R, Chakraverti:
195. Shrimati Savitri Nigam:
) Shrimati Akkamma Devi:
| Shri Yamuna Prasad Mandal:
{_ Shri N. P. Yadab:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Monamathura-Virudanagar railway
line in Madras would be opened to
public traffic very soon;

(b) whether Government propose to
open a railway line connecting Tri-
vandrum, Cape Comorin and Tirune-
lveli; and

(c) if so, the steps taken by Gov-
ernment to implement the scheme and
the total expenditure involved there-
in?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) The remaining Arup-
pukottai-Manamadurai portion of the
line was opened to public traffic on
25th May, 1964.

(b) and (c). This line is not includ-
ed in the Railway’s programme of con-
struction during the Third Plan period.
However. Preliminary Engineering
and Traffic surveys for this line have
been sanctioned and the survey work
is in progress.
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Sinking of British Cargo Ship
Shri Ram Harkh Yadav:
196. Shri R. Barua:

Shri R. S. Pandey:
| Shri D, D. Mantri:

‘Will the Minister of Transport be
pleased to state:

(a) whether the British Cargo ship
“S. S. Martand” met with an accident
in the Hooghly on the night of 12th
May, 1964 and ran aground 20 miles
from Calcutta;

(b) if so, the details of the acci-
dent; and

(c) whether any enquiry had been
ordered into the causes of the acci-
dent? ‘

a ot

SR
The Minister of Transport (Shri Raj
Bahadur): (a) Yes.

(b) At about 2 am. on the 11th May
1964 the s.s. “Martand” (G.T. 8055),
outward bound carrying a cargo of
6,000 tons of manganese ore, jute,
gunnies and bone meal for European
Ports grounded off No. 4 Achipur Sand
Buoy, about 17 miles from Calcutta
whilst she was anchoring. The hull
plating of the ship in the vicinity of
the engine room was severely damag-
ed and both the engine room and
boiler room compartments were flood-
ed.

(c) A preliminary enquiry into the
casualty has been ordered. The find-
ings are awaited.

Telephone Connections

197. Shri S. N. Chaturvedi: Will the
Minister of Communications be pleas-
ed to state:

(a) whether some proportion rule
has been adopted in giving telephone
connections in Delhi to the exempted
categories and to other parties under
‘own your own telephone scheme’; and

(b) if =0, the category-wise break
up of the telephone connections given
during the period 1st January, 1964
to 15th May, 1964?
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The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes. At Delhi, 70 per cent
of the connections are given to ap-
plicants under ‘own your telephone
scheme’ and 30 per cent to applicants
under the exempted categories. When-
ever sufficient spare capacity is avail-
able some connections are also releas-
ed to old applicants on the General
Waiting List.

(b) During this period, 1853 con-
nections were provided under the
‘own your telephone scheme’ and 225
under exempted categories. More
connections under exempted categories
to the extent of the laid percentage
proportion would be given shortly
under the advice of the Telephone
Advisory Committee.  Instructions
have also been issued to provide some
connections to the old applicants
under the General Waiting List.
About 500 such connections have so
far been provided and more would
be provided in the near future

Head Post Office Buildings

198. Shri A. V. Raghavan: Will the
Minister of Communications be pleas-
ed to state:

(a) the progress made so far in the
matter of constructing the Head Post
Office buildings at Calicut and Can-
nanore in Kerala; and

(b) when they will be opened?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) and (b). Calicut Head P.O.
building is expected to be opened
shortly.

Land for Cannanore H.P.O. has been
acquired and the schedule of accom-
modation has been released for the
preparation of preliminary drawings.
The completion of the building is:
expecteq to take some time.
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Telephone Comnectiomns in Hissar

199. Shri Chuni Lal: Will the Minis-
ter of Communications be pleased to
state:

(a) the total number of applicants
on the waiting list for telephone con-
nections in Hissar (Punjab);

(b) the number amongst them
which are small scale industrialists;

(c) the steps proposed to be taken
to expand the existing Telephone Ex-
change; and

(d) how long it will take to meet
the demand?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) 189.

(b) Nil.

(¢) and’ (d). Equipment for replac-
ing the existing manual exchange by
500 lines automatic exchange has been
ordered and is likely to be commis-
sioned in 1965-66.

Kalka Railway Statiom

200. Shri Chuni Lal: Will the Minis-
ter of Railways be pleased to state:

(a) the number of cases of pilferage.
of goods at Kalka Railway Station
during the last three years (year-
wise);

(b) the number of cases which
were traced out and the number of
persons punished and the precautions
taken by the Rallway Department to
prevent such pilferages;

(c) the value of goods stolen and
the claim paid by the Railways, year-
wise;

(d) the number of cases of claims
settled and unsettled separately, year-
wise;. and

(e) how much time is normally
taken for settlement of a claim?
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The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas.

Khan):

(a) 1961 . . . . 4
1962 . . . . 5
1963 . . - . 2

®) No. of No. of

cases persons
traced punished
out
1961 . . I 2
1962 . . 2 2
1963 .

Security arrangements have been
tightened up. Night patrolling and
supervison has been intensified by-
RP.F. on Parcel Offices and Goods
Sheds,

©) Value of  Claims
© goods Paid
stolen*
Rs.nP. Rs.nP.
1961 . 520 75 252 14
1962 . 91 75 59 50
1963 . 63 60 48 8o

*These figures are mainly based on-
value of claims preferred.

@ No.of No. of
cases cases

. settled unsettled
1961 . . 3 Nil

1962 . . 3 Nil

1963 . . 2 Nil

No claim wag preferred in one case
of pilferage of 1961 and in 2 cases of’
1962.

(e) Average time taken for settle-
ment of a claim by the Northern Rly.
is 30 days.

Tubewells in Rajasthan
201. Shri Ram Harkh Yadav: Will
the Minister of Fdbd and Agriculture-
be pleased to state:

(a) whether Government have de-
cided to sink 250 tubewells in the-
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.. desert area of Rajasthan for the sup-
- ply of drinking water;

(b). if so, whether the initial sur-
vey work has been undertaken by the
»Geological Department of the Govern-
- ment of_ India;

(c) when the tubewells are expected
..to be ready for use; and

(d) the estimated cost involved?

"The Minister of State in the Minis-
‘try of Food and Agriculture (Dr. Ram
- Subhag -Simgh): (a) The Exploratory
“Tubewells. Organisation under the Mi-
nistry of Food and Agriculture will
.agsist the State Government in the
construction of 250 tubewells in the
-scarcity areas of Rajasthan as a fa-
mine-relief and irrigation measure.
Water available from these tubewells
would be utilised for drinking water
for cattle, as well as for growing foa-
der, other allied agricultural uses, and
‘for domestic purposes.

(b) One hundreq and twenty-five
tubewells -will be drilled at the sites
ralready selected by the Rajasthan
-~ Government while for the remaining
125 tubewells it is proposed to carry
-out Geophysical survey of the areas
selected by the State Government with
‘the assistance of the Geological Sur-
vey of India.

(c¢) and (d). The construction of
250 tubewells by the Exploratory
“Tubewells Organisation is expected to
be completed by March, 1966. Con-
veyance of water and other civil
works would have to be arranged by
the State Government. It is under-
stood that the State Government has
‘prepared a comprehensive scheme for
the purpose and the total estimated ex-
-penditure including the cost of tube-
wells is Rs. 5 crores.

" Four Persons run down by Train

202. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
“fo state:

(a) whether it is a fact that four
Bandwalas (musicians) were run over
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by a passenger train near a Culvert
between Hakimpur and Moradabad
stations on the Moradabad-Delhi Sec-
tion of the Northern Railway on the
14th May, 1964; and

(b) if so, the details of the acci-
dent?

The Deputy Minister in the Mumistry
of Railways (Shri S. V. Ramaswamy):
(a) and (b). On 12-5-64, while train
No. 2 MD, Delhi-Moradabad Passenger
was running between Kailsa ana
Hakimpur stations, four trespassers
were run over and killed on the Gan-
gan Bridge.

Indian Airlines Corperation

203. Shri Yashpal Singh: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that the
Indian Airlines Corporation is char-
ging Rs. 4 per head for taking passen-
gers from its city booking office in
Goa to the airport;

(b) if so, why; and

(¢’ whether it is proposed to do
awa with this so as to bring uni-
formity at all places?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin): (a)
and (b). There is a long trip betweer
Panjim and Dabolim Airport involv-
ing a ferry crossing at Courtlam which
is about 12 miles from Dabolim Air-
port. After the ferry crossing Panjim
is another about 12 miles. It takes
about two hours to perform this jour-
ney. Even before Indian Airlines
Corporation started operating air ser-
vice to Goa, a levy of Rs. 5]- per
passenger one-way trip used to be
made by the previous carrier for the
journey between Panjim and Dabolim
Airport. The Corporation have - re-
ported that they have authorised
their agent to charge Rs. 4/- each
way per passenger for journey bet-
ween Panpim and Dabolim and Rs. 2/-
cach wav between Dabolim and
Courtlam. Children under 6 years of
age are carried free,

(c) No, Sir.
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Village Volunteer Force

204. Shri Yashpal Singh: Will the
Minister of Community Development
and Cooperation be pleased to state:

(a) whether it is a fact that Village
Volunteer Force has not been able
to function effectively for want of
organised leadership; and

(b) if so, whether it is proposed to
ask for the help of the National Cadet
Corps for educating, training and ac-
tivising the members of the rural
force?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B. S. Maurthy):
(a) No, Sir.

(b) Does not arise.

Frontier Mail

205. Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state: Iis)

(a) whether it is intended to intro-
duce a moving cloak room on the
Frontier Mail;

(b) if so, whether the cloak room
will be opened to all passengers; and

(c) the total expenditure expected
to be incurred on this?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) A moving cloak room has
been introduced with effect from Ist
May 1964 on 3 Dn/ 4 UP Frontier
Mail trains as an experimental mea-
sure,

(b) This facility is available for
the present to First Class passengers
only.

(¢) No extra expenditure is at pre-
sent involved in the scheme.

Cooperatives to help Backward Clas-
ses

206. Shri Yashpal Singh: Will the
Minister of Community Development
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and Cooperation be pleased to state:

(a) whether the Working Group on
Co-operation among backward classes
has recommended the setting up of a
national corporation for the develop-
ment of co-operation among backward
and tribal areas; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar
Misra):

(a) Yes.

(b) This recommendation of the
Working Group was discussed, along
with other recommendations, at a
conference of State Ministers of Coop-
eration and State Minister-in-charge
of Welfare of Backward Classes on
6th May, 1964. In the light of the
recommendations of the above con-
ference, this question is under con-
sideration of the Ministry.

D. B. K. Railway Project

207. Shri P. K. Deo: Will the Minis-
ter of Railways be pleased to state:

(a) whether the construction of
D. B. K. (Dandakaranya-Bolangir-
Kiriburu) Railway Project is going on
according to schedule;

(b) which portions of this Railway
line have now been completed where
movement of goods and passenger
trains has started; and

(c) whether there is any proposal
for electrification of certain sections
of the track and if so, which?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) The Sambalpur-Titilagarh (113
miles) and Bimlagarh-Kiriburu (25.63
miles) new lines have been complet-
ed and already opened to goods traffic.
The Titilagarh-Balangir portion of
the Sambalpur-Titilagrah line has
also been opened to passenger traffic.

(c) Not at present.
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Recovery of Sugar Mills

208. Shri Mohan Swarup: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the uptodate average recovery
of Sugar in Uttar Pradesh;

(b) the reasons of low recovery of
sugar in the western districts of U.P.;
and

(c) the steps being taken by Gov-
ernment to make good this deficiency?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) 950 per cent up
to 30th April, 1964.

(b) and (c). The recovery in Wes-
tern districts of Uttar Pradesh has
been lower this year on account of

damage done by wpests, diseases,
drought and frost. Intensive cane
development schemes have been

started in factory areas to improve
the quality of cane.

Sugar Mill in Assam

209. Shri N. R. Laskar: Will the
Minister of Food amd Agriculture be
pleased to state:

(a) whether it is a fact that the
Government of Assam have reques-
ted the Central Government to issue
a licence for a sugar mill to be set up
in Cachar district in Assam;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the details of the proposal?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (c). The
Government of Assam have recom-
mended the application of the Eastern
Sugar Mills Ltd. Shillong, for the
grant ‘'of a licence under the Indus-
tries (Development and Regulation)
Act, 1951, for the establishment of a
new joint stock sugar factory in Char-
gola Valley of District Cachar
(Assam). The decision on the appli-
cation is expected to be known short-
ly. B
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Asian Agricultural Cooperative Con-
fereace

(Shri Rameshwar Tantia:
211.{ Shri Onkar Lal Berwa:
( Shri Dhaon:

Will the Minister of Community
Development amd Cooperation be
pleased to state:

(a) whether it is a fact that India
was one of the observers at the second
Asian Agricultural Co-operative Con-
ference held at Tokyo;

(b)
there;

(c) whether any report has been
submitted to the Government of
India; and

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation Shri Shyam Dhar
Misra): (a) Yes, Sir. It was repre-
sented by a delegation.

(b) 1. Shri N. E. S. Raghavachari.
Additional Secretary to the Govern-
ment of India in the Ministry of
Community Development and Coope-
ration.

2. Shri Brahm Prakash, General
Secretary of the National Cooperative
Union of India.

3. Shri Ganga Lal Casewa, Secret-
ary, National Agricultural Coopera-
tive Marketing Federation:

if so, who represented India

(c) No, Sir.
(d) Does not arise.
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Corporation to Promote Touriem

(Shri S. C. Samanta:
213. { Shri Subodh Hansda:
| Shri B. K. Das:

Will the Minister of Transport be
pleased to state:

(a) whether the setting up of a
carporation to promote tourism has
been shelved;

(b) if not, when this will be set up;

and R

(c) in what way the corporation will
function?

The Minister of Transport (Shri

Raj Bahadur): (a) No, Sir.

(b) and (c). The details regarding
the scope and functions of the pro-
posed corporations are being worked
out and it is expected that they will
be set up in three months time.
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Catering Training School

(Shri Subodh Hansda:
214. { Shri B. K. Das:
( Shri S. C. Samanta:

Will the Minister of Railways be
pleased to state:

(a) whether there is any proposal
to open a Catering Training School;

(b) if so, when this will be esta-
blished; and

(c) what would be the special
features of training in catering in the
school?

The Deputy Minister in the Mimis-
try of Railways (Shri Shahnawas
Khan): (a) to (c). A proposal to open
a Training School for catering staff
is under examination. It will provide
courses having a bias in favour of
Railway catering. The details of the
proposal are being worked out and
it is too early to take any decision
regarding the date of opening of the
School.

Prices of Articles in Cooperative
Stores

(Shrimati Savitri Nigam:
{ Shri M. L. Dwivedi:
| Shri Vishwa Nath Pandey:

215.

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether any check has been
made to see that the prices charged
by the Delhi State Central Co-opera-
tive Stores for various articles sold by
it do not exceed the prices prevailing
in the market;

(b) whether any machinery has
been provided to check the irregulari-
ties or complaints regarding (i) the
poor quality of articles supplied and
(ii) charging of higher prices with a
view to safeguard the consumers’ in-
terests; and

(c) if so, the details thereof?
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The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar
Misra): (a) No Sir. The prices of the
articles are fixed by the managing
committee of the stores within the
frame-work of its bye-laws. In res-
pect of controlled articles where the
prices are fixed by Government, the
Civil Supplies Department checks
whether the terms of licence are
observed.

(b) No Sir. Except in respect of
controlled items. :

(c) The Inspectorate staff of the
Civil Supplies Departments checks

prices and quality of controlled com-
modities.

Agricultural Universities

216 f Shrimati Savitri Nigam:
* 7\ Shri Sham Lal Saraf:

Will the Minister of Food and Agri-
eulture be pleased to-state:

(a) whether there is a proposal to
open three new Agricultural Univer-
sities; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). At pre-
sent four Agricultural Universities are
functioning in the States of TUttar
Pradesh, Punjab, Rajasthan and
Orissa. Three more Agricultural Uni-
versities are being established in the
States of Madhya Pradesh, Andhra
Pradesh and Mysore. Necessary legis-
lation has already been enacted by the
State Governments concerned for this
purpose,
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Resale of Used Railway Tickets.

[ Shri P. C. Boroosh:
219. 3 shri D. J. Nalk:

Will the Minister of Railways be
pleased to state:
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(a) whether a racket involving re-
sale of used railway tickets has re-
cently been unearthed by the Anti-
Fraud-Squad of the Northern Rail-
way;

(b) if so, the details of revelations
to the preliminary investigations; and

(c) the action being taken to elimi-
nate the racket?

- The Deputy Minrister in the Minis-
try of Railways (Shri S. V. Rama-.
swamy): (a) Yes.

(b) As a result of checks conducted
at Delhi, Kanpur and Allahabad, two
instances of sale of old used tickets
after redating them came to notice.
The case has been made over to the
Specia] Police Establishment for fur-
ther investigation.

(c) Possibility: of using a dating
machine which will perforate the date
of issue on card tickets, eliminating
the scope for redating of tickets is
under examination.

Fire in Dakota in Flight
220_ Shri P. C. Borooah: Will the

Minister of Transport be pleased to
state:

(a) whether it is a fact that a
Dakota aircraft caught fire in mid-air
on the 16th April, 1964 within two
minutes of its taking off from Jorhat
necessitating immediate landing back;

(b) it so, what was the cause of the
accident;

(c) whether the Dakota dircraft is
not considered suitable for Assam re-
gion and as such Fokker Friendship
aircraft had been introduced there;
and

(d) if so, the reasons for the with-
drawal of this latter type of aircraft
from Jorhat services?

The Deputy Minister in the Minis-
try of Transpert (Shri Mohiuddin):
(a) The facts are that an Indian Air-
lines Corporation Dakota aircraft VT-
ATZ operating Service No. 212 from
Mohanbari to Calcutta made a pre-
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cautionarx landing at Jorhat on the
16th Aprlll, 1964, because a white
smoke trail was seen after take off.

(b) 'I"he port engine had failed re-
sulting in an oil leak which caused the
smoke trail.

(¢) No, Sir, Dakota aircraft was not
considered unsuitable for operation
in Assam Region. However, on the
Indian Airlines Corporation acquiring
5 Friendship aircraft in 1961, it was
decided to operate them largely in
the Eastern region with a view to pro-
vide more comfort to the travelling
public in that area,

(d) Prior to 1st February, 1964, a
Friendship Service was operated on
the route Calcutta|Gauhati|Jorhat|
Mohanbari with the introduction of
Caravelle from 1st February, 1964,
some Viscounts were introduced on
regional routes to provide faster and
more comfortable air travel as well as
to give additional passenger carrying
capacity. However, the sector Jorhat|
Mohanbarj involves only 20 minutes
flying time and since it was unecono-
mical to land the aircraft at Jorhat
and later at Mohanbari, this service
has been operating on the route Cal-
cutta-Gauhati-Mohanbari,

L A. C. Flights
Shri P. C. Borooah:
Shri Indrajit Gupta:

Will the Minister of Transport be
pleased to state:

221.

(a) how many IAC flights on (i)
Calcutta-Jorhat (ii) Calcutta-Silchar
and (iii) Calcutta-Imphal routes had
to be cancelled during the period
from 1st March to the 15th May, 1964;

(b) the reasons for each cancelia-
tion; and

(¢) how many of these cancella-
tions were made on account of
mechanica] trouble in the aircraft?
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The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(2) to (¢). Of the 390 scheduled ser-
vices planned for operation from Cal-
cutta to Jorhat, Silchar and Imphal
during the period 1st March to 15th
May, 1964, 18 ful]l services were can-
celled, due to non-availability of
aircraft and 8 due to bad weather. In
addition 64 sector cancellations were
made during the same period, 44 due
to bad weather, 10 due to non-avail-
ability of aircraft, 4 for mechanical
trouble, 2 on account of non-avail-
ability of crew in time, 2 due to the
aircraft being bogged at the runway
and 2 services due to closure of run-
way.

Bombay Docks

Shri Sham Lal Saraf:
Shri P. C. Borooah:
| Shrimatj Savitri Nigam:

Will the Minister of Food and Agri-
culture be pleased to state:

222.

(a) whether shortage of lorries for
the transport of grain from the Bom-
bay Docks had held up the work of
clearance of stocks accumulated at
the Docks, thus rendering the recent
agreement ketween the labourers and
Government contractors for increased
wages fruitless; and

(b) if so, ‘what action has been taken
to make more trucks available?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) No, Sir.

(b) Does not arise.

Fokker Friendship Aircraft
to Jorhat

Service

223. Shri P. C. Borooah: Will the
Minister of Transport be pleased to
state:

(a) whether there was a proposal
to re-introduce Fokker Friendship air-
craft on Calcutta-Jorhat route with
effect from the 1st April, 1964;

JUNE 2, 1964

Written Answers 560
(b) if so, the reasons why it was
not implemented; and

(c) whether some Friendship air-
craft had been diverted from the
Assam Sector to U.P. and Rajasthan
sectors and if so, how many?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). The Corporation had
plans to introduce on an experimental
basis a Friendship service Calcutta}
Gauhati|Jorhat on the basis that the
Calcutta|Chittagong Friendship service
would be discontinued. It became
necesasry, however, to continue the
Calcutta-Chittagong Friendship ser-
vice. The Corporation have indicated
that they would consider operating a
Friendship service to Jorhat as soon as
Friendship or equivalent capacity be-
comes available.

(¢) The Friendship Service had to
be withdrawn from the CalcuttajAgar-
tala route so as to allow an earlier
departure out of Calcutta for Delhi
which would permit an earlier sche-
dule through Udaipur. Due to lack
of night landing facilities at Udaipur,
the Friendship service had many a
time to overfly Udaipur.

Bombay Docks

224. Shri Subodh Hansda: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment had to pay Rs. 55,000 daily as
demurrage to the dock authorities of
Bombay for go-slow tactics by the
Stevedors of Bombay dock in the last
week of April, 1964;

(b) whether this is also a fact that
huge stocks of fertiliser and food-
grains piled up there; and

(c) if so, why ships were not divert-
ed to some other ports for unload-
ing?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) The approximate
average shed demurrage per day pay-
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able to Port authorities in the last
week of April 1964 was about Rs, 324,

(b) Yes; but since cleared
stantially.

(c) The possibilities of diverting
the affected vessels to other ports
were explored and whatever diver-
sions were found feasible, were made.

Import of Foodgrains
225. Shri Subodh Hansda: Will the

Minister of Food omd Agriculture be
pleased to state:

(a) whether the import of food-
grains has declined in the past two
years;

sub-

(b) it so, to what extent;

(c¢) whether this had any effect on

foodgrains in the internal market;
and

(d) if so, what steps are being
taken to stabilise the foodgramn
prices?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M, Thomas): (a) No, Sir.

(b) to (d). Do not arise.
Railway Accidents Committee

226. Shri Gokulananda Mohanty:
Will the Minister of Railways be
pleased to state: :

(a) whether a special branch has
been opened in the Railway Board’s
office to implement the recommenda-
tions made by the Railway Accidents
Committee; and

(b) it so, which are the recommen-
dations the branch has presently
taken in hand for implementation?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes, Sir,

(b) A statement, is laid on the Table
of the House. [Placed in Library. See
No. LT-2914/64].
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Naroj Railway Bridge Accident

227. Shri Gokulananda Mohanty:
Will the Minister of Railways be
pleased to refer to the reply givento
Unstarred Question No, 1705 on the
10th September, 1963 and state:

(a) the amount of compensation
paid so far to the families of persons
killed as a result of the accident at
the Naroj railway bridge on the
S. E. Railway on the 15th January,
1963;

(b) whether all the families have
received the compensation; and

(c) whether any party other than
the Railway Administration was also
responsible for the payment of this
compensation?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) The contractors who
were liable, under the contract, to pay
compensation to the injured emp-
loyees and the families of the work-
men who were killed, have intimated
that they have deposited with the
Additional District Magistrate & Com-
missioner ' for Workmen’s Compensa-
tion, Cuttack, 50 drafts each of Rs.
3,500/- for payment of compensation
to the relatives of the 50 deceased
wrokmen. In addition to this com-
pensation, the contractors paid, as
ex-gratia relief, an amount of Rs. 200/-
to the relatives of each of the 50 de-
ceased. The contractors have also
made an ex-gratia payment of
Rs. 200/- to each of the injured per-
sons numbering 24.

(b) The responsibility for making
payments to the families of the de-
ceased workmen was that of the Ad-
ditional District Magistrate and Com-
missioner for Workmen’s Compensa-
tion, Cuttack, and the Railway Admi-
nistration have no information in this
regard.

(c) As already stated in part (a)
above, the responsibility for the pay-
ment of compensation under the con-
tract was that of the contractors only
and the Railway have no responsi-
bility in the matter.
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Betel-nuts
228. Shri Gokulananda Mohanty:
Will the Minister of Food and Agri-
culture be pleased to staté&:

(a) the total quantity of betel-nuts
in demand and produced in India;

(b) the countries from which the
nuts are imported into this country;
and
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(c) whether Government have taken
any steps to increase the production
due to the extraordinary rise in price
of nuts?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subbag Singh): (a) Estimated
demand: 11:00 lakh quintals. Produc.
tion (1962-63): 9:70 lakh quintals.

(b) Imports are mainly from Sin-
gaproe and Federation of Malaya.

(c) Yes. The Indian Central Are-
canut Committee has, in collaboration
with the arecanut growing States, iaun-
ched developmental programmes in
the various arecanut growing States
for increasing the production of this
commodity.

Sugar Crisis in Delhi

( Shri D, C. Sharma:

| Shri M. L. Dwivedi:

| Shri Subodh Hansda:
229. { Shri S. C. Samaata:

| Shrimati Savitri Nigam:

| Shri Daji:

[_ Shri Chuni Lal:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the recent sugar crisis
in Delhi has been resolved; and

(b) if so, the present position?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). There
has been some difficulty in Delhi
recently about availability of sugar.
The position is improving with the
arrival of fresh supplies and intensi-
fication of checking of distribution
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arrangements by the Delhi Adminis-
tration.

LA.C. Viscount Crash Enquiry

230. Shri D, C. Sharma: Will the
Minister of Tramsport be pleased to
state:

(a) whether the Report of the en-
quiry into the ILA.C. Viscount crash
near Agra on the 10th September, 1963
in which 19 persons were killed has
been received; and

(b) if so, the cause of the accident?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). The report into the
Indian Airlines Corporation Viscount
aircraft near Agra on the 11th Sep-
tember, 1963 involving 18 {fatalities
has not yet been received.

Telephone Exchange at Balugon im
Puri

231. Shri Rama Chandra Malick:
Will the Minister of Communications
be pleased to state:

(a) whether it has been decided to
open a Telephone Exchange at Balu-
gon in the Puri District (Orissa);

(b) if so, when it is likely to be
opened; and

(c) the total amount sanctioned for
this scheme?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) and (b). A Telephone
Exchange has been opened at Balu-
gon in the district of Puri on 29-2-84

(c) The total amount sanctioned
for the scheme is Rs. 43,200.

Public Telephone Call Offices in Orissa

232. Shri Rama Chamdra Mallick:
Will the Minister of Communications
be pleased to state:
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(a) the number of police stations,
Block Headquarters and Tehsildar
Head Offices in the State of Orissa
still to be connected by public tele-
phone call offices and/or telegraph
connections; and

(b) the steps being taken to instal
these connections?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagawati) (a) Police Stations in
‘Orissa: 72 without Telegraph offices,
166 without Public Call Offices.

Block Headgquarters in Orissa: 122
without Telegraph offices, 192 with-
out Public Call Offices.

Anchal Stations (equivalent to
Tehsils): 22 without Telegraph offi-
ces, 38 without Public Call Offices.

(b) Telegraph facilities are proposed
to be provided at Block Headquarters
and Police Stations during the next
few years in spite of losses that
may be involved. The particulars of
material requirements are being
collected.

Telephone facilities may .be provi-
ded at these Stations when they are
found to be remunerative.

Employees of the S.E. Railway

233. Shri Rama Chandra Mallick:
Will the Minister of Railways be
pleased to state:

(a) the number of employees of
the South Eastern Railway who are
still temporary and have not been
confirmed as on the 1st January,
1964; and

(b) the number of scheduled caste
employees among them.

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) and (b). The information
is being collected and will be laid on
the Table of the Sabha.

Railway Hostel at Cuttack

234. Shri Rama Chandra Mallick:
Will the Minister of Railways be
pleased to state:
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(a) the number of students in the
Railway Hostel at Cuttack (Orissa) at
present;

(b) the total capacity of this hos-
tel; and

(c) the total amount speht so far on
the construction of building?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Kham): (a) Two only, the remaining
44 having left after completion of
final examination or due to closing of
schools and colleges for the summer
vacation.

(b) 50.
(c) Rs. 1,40,376/-.

Cooperative Credit Societies on South
Eastern Railway

235. Shri Rama Chamdra Mallick:
Will the Minister of Railways be
pleased to state the number of Coop-
erative Credit Societies functioning
at present on the South Eastern Rail-
way? ]

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawagz
Khan): Only one Cooperative Credit
Society by the name of the South Eas-
tern Railway Employees’ Cooperative
Urban Bank Ltd, Garden Reach,
Kidderpore, with jurisdiction over
the entire railway, is functioning onm
the South Eastern Railway.

Aerodrome near Periyar Lake in
Kerala '

236. Shri Maniyangadan: Will the
Minister of Transport be pleased to
state:

(a) whether there is a proposal to
build an aerodrome near the Periyar
Lake in Kerala;

(b) whether the site has been
selected;

(c) whether any representation has
been received regarding the land that
is proposed to be acquired for this
purpose; and
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(d) it so, what action has been taken
on the complaint in the matter?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) The question of constructing an
aerodrome near Periyar Lake for
tourist promotion is under examina-
tion.

(b) No, Sir.

(c) Representations have been re-
ceived against locating an aerodrome
at Kumili near Periyar Lake,

(d) The State Government are
examining suitable sites for the aero-
drome and the Civil Aviation Depart-
muent are also associated with them.
The Civil Aviation Department will
keep in mind the representationg re-
ceived.

Price of Rice in Kerala

237. Shri Maniyangadan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether during the first half of
May, 1964 there was an increase of
price of rice in Kerala;

(b) if so, the reason therefor; and

(c) the steps taken to tide over the
difficulty?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Yes, Sir.

(b) This was mainly due to the in-
crease in prices of rice in Andhra
Pradesh and Madras which are the
main sources of supply of rice to
Kerala,

(c) The Quantum of issue of rice
from fair price shops in Kerala has
been doubled from the 17th May,
1964. The Kerala Foodgrains Dealers
Licensing Order, 1964, is being strict-
ly enforced. Assistance is also being
rendered to private trade in getting
supplies of rice from Andhra Pradesh
and Madras markets.
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Marine Engines for Fish Industry

238. Shri D. J. Naik: Will the

Minister of Food amd Agriculture be
pleased to state:

(a) whether Goverament propose
)‘.o iImport marine engines for develop-
ing fish industry; and

(b) if so, the details thereot?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (b). In pursu-
ance of the Third Plan scheme for
the mechanisation of fishing boats, it
is proposed to import 500 marine
diesel engines from Denmark and
Yugoslavia for destination to the
States on condition that an equal
number of engines is purchased by
the State Governments from the indi-
genous manufacturers.

Tourist Traffic in South

239 [ Shri R. Dharmalingam:
‘7 Shri R. Muthu Gounder:

Will the Minister of
pleased to state:

Transport be

(a) whether the Government had
enquired into the reasons why there is
not much tourist traffic in Southern
States generally and Madras in parti-
cular;

(b) if =0, the nature of the enquiry;

(c) whether it is a fact that ade-
quate publicity is not given about
South India in foreign countries
which results in the reduced flow of
tourist traffic in the South?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir. ’

(b) No formal enquiry was held but
the question has been studied from
time to time by the Department of
Tourism, and it has revealed that
about 30 per cent. of foreign tourists
do include the South in their itiner-
ary. The main reasons why a larger
number do not visit the South are (i)
thet the average stay of tourists from
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the West is about 19 days and during
this period they cover more well-
known places like Agra, Kashmir,
Delhi, etc, (ii) most international
flights touch Bombay, Calcutta, and
Delhi, and cruise and passenger ships
mostly touch Bombay and Calcutta.
‘Only 13.2 per cent. tourists arrive at
Madras and Dhanushkodi, while 77.9
per cent arrive in Bombay, Calcuta,
and Delhi, and the tendency is to visit
centres in the vicinity of the port of
arrival, and (iii) because of less de-
mand, transport accommodation and
other facilities in the South are not
ag highly developed as they are in the
North.

(c) On the contrarys in order to en-
courage tourists to visit South Ihdia,
considerable publicity is done by the
Tourist Offices overseas on South
India. Advertisements in colour and
black and white and photographs of
tourist attractions in the South have
been placed in leading journals and
newspapers. News releases are sent
out regularly on Southern festivals
and special South Indian itineraries
are prepared and mailed with rele-
vant literature to travel agents. Iti-
neraries of travel agents, travel
writers, photographers who are invit-
ed to India as guests of the Govern-
ment include places in the South.

Procurement of Rice and Paddy

240. Shri Mohan Nayak: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount spent by Govern-
ment for the purchase of rice and
paddy from Orissa State during the
procurement period from 1st October
to the end of December, 1963; and

(b) the quantities of rice and paddy
purchased Statewise, by or on behall
of the Centre during the same period?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) The Government of
India did not purchase any rice or
paddy from Orissa State during the
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peraiod st October to 31st December,
1963.

(b) The following quantities of rice
Were purchased in the different States
by or on behalf of the Central Gov-
ernment and delivered to them dur-
ing the period 1st October to 31st
December, 1963:

(Quantity in

tonnes)

Rice

Andhra Pradesh 6,860
Madras 5,433
Madhya Pradesh 27,731
Punjab 106,103
Uttar Pradesh 28,287

No purchases of paddy were made

by or on oéxeh!lf of the Centre during
this period,

Procurement Priee for Rice

241. Shri Mohan Nayak: Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether the procurement price
for rice and paddy per quintal has
been fixed for various States for the
next harvest season; and

(b) if so, the price fixed for the
different States and in particular for
Orissa State?

The Minister of State im the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) The procurement
prices for rice in the various States
and of both rice and paddy in Assam
have been fixed for the remainder of
the Third Plan period.

(b) A statement showing the prices
fixed for various States, including
Orissa, is laid on the Table of the
House. [Placed in Library, See No.
LT-2915/64].

Training of Sarapamches

242. Shri Moban Nayak: Will the
Minister of Community Developmens
and Cooperation be pleased to state-
the number of institutions for train-
ing of Sarpanches and Nayab Sera-
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-panches running in the country at pre-
.sent, State-wise?

The Deputy Minister in the Ministry
of Community Development and Co-

-operation (Shri B. S. Murthy): A
statement showing the required in-
formation is attached.
STATEMENT

No. of

Instutions

for
Stpancies
arpanches

and Nayab
Name of the State Sarpanches
(according

to

available
information

as up to

31-5-64)

~1. AndhraPradesh . . 4
2. Assam . 2
3. Gujrat 3
4. Kerala . . . 1
5. Madhya Pradesh . . 12
6. Maharashtra . . . 10
7. Mysore . . . . 4
8. Orissa . . . . 2
9. Punjab . . . . 12
10. Rajasthan . . . 10
11, Uttar Pradesh . . 25
12. West Bengal . . 2
13. Himachal Pradesh . 1
14. Tripura I
15. Manipur be
90

Pakistani Nationals at Calcutta Port

243. Shri Hari Vishnu Kamath:
Will the Minister of Tramsport be
pleased to refer to the reply given to
Starred Question No. 297 on the 25th
February, 1964 and state:

(a) whether the Vacancies have
been filled up;

(b) the number of Pakistani na-
tionls still working under the Cal-
cutta Port Comissioners;

(c) whether any steps are being
taken to remove them in the interest
of national security; and

(d) it not, the reasons therefor?
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The Minister of Tramsport (Shri
Raj Bahadur): (a) Of the 1404 va-
cancies existing on the 2nd May, 1964
1167 have been filled. There is a
trade dispute relating to 135 promo-
tion vacancies and these will be fil-
led when the result of the voluntary
arbitration to which the dispute has
been referred is known. The question
of filling the remaining vacancies is
still under the consideration of the
Calcutta Port Commissioners.

(b). 577,

(c) and (d). At the time of parti-
tion a large number of Pakistani na-
tionals were working in the Calcut-
ta Port marine services, An assurance
was given to the Pakistani employees
at that time that they would be al-
lowed to continue in service until
retirement. It is not proposed to
withdraw this assurance.

Theft of Explosives

244, Shri Hari Vishnu Kamath: Will
the Minister of Railways be pleased
to refer to the reply given to Starred
Question No. 289 on the 25th Febru-
ary, 1964 and state:

(a) whether the trial of the case
regarding the theft of explosives from
a sealed Railway wagon has been
concluded; and

(b) if so, the outcome thereof?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Kham):
(a). Not yet.

(b) Does not arise.
Agricultural Production

( Maharajkumar Vijaya
245, Ananda:
Shri Bibhuti Mishra:

Will the Minister of Fooq and Agri-
culture be pleased to state:

(a) the names of the States where
foodgrains production shcwed an in-
crease in 1963 as compared to the
preceding year;

(b) whether the increase in pro-
duction referred to in part (a) above
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was due to increase in acreage of
the crops or due to better yield of
the crops; and if it was the latter,
what are the positive steps to which
the better yield is attributable; and

(c) the steps beinz taken 1to im-
prove the production in other States
which have shown a decrease in pro-
duction?

The Minister of State in the Ministry
of Food and Agricalture (Dr. Ram
Subhag Singh): (a), Jammu and Ka-
shmir, Kerala Manarashtra, Mysore,
Punjab, Manipur and Tripura have
shown an increase in the proJuction
of foodgraing in 1962-63 as compared
to 1961-62.

(b) and (c), Increase in production
in the States mentioned in (a) above
is mostly due to better yields of crops,
except in the case o! Tripura where
it is due to increase in acreage. The
measures taken to increase foodgrains
production broadly include greater
emphasis on irrigation, soil conserva-
tion, manures and fertilisers, plant
protection and improved cultural
practices. In addition, Intensive Cul-
tivation Programmes are being taken
up for increasing the production of
rice, wheat, millets and pulses in
areas of maximum Dbvotential.

Similar measures are being em-
phasised in other Stares as well. It
may, however, be noted that in a
vast country like India, where less
than 20 per cent of the cultivated area
receives irrigation, weather plays an
important role in determining the ac-
tual crop output in the different
States in a given year.

Stamp in Homour of Netaji Subhash
Chandra Bose

246. Shri Hari Vishuu Kamath: Will
the Minister of Communications be
pleased to refer to the reply given to
Unstarreq Question No. 2237 on the

5th May, 1964 regarding stamp in
honour of Netaji Subhash Chandra
Bose and state:

(a) whether the demand for the
stamps from foreign countries ac well
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as inside India is proposed to be fully
met;

(b) if so, how; ang

(¢) it not, the reasons therefor?

The Deputy Minister ip the Depart-
ment of Communications (Shri Bhaga-
vili): (a) Demands have so far heen
fully met. Sufficient stocks of 55 nP
are available. Stocks of 15 aP are
rather low. Demands to the extent.
stocks are available will be met.

(b) Does not arise

(¢) Commemorative stamps are:
generally not reprinted as in that
event they lose their philatelic value.

Mail Train between Delhi and Bhatinda

247, Shri Shivaji Rao S, Deshmukh::
Will the Minister of Railways be-
pleased to state:

(a) whether it is a fact that a Mail
Tizin is being introduce; on the metre
gauge line between Delhi and Bha—
tinda via Hissar; and

(b) i so, when?

The Deputy Minister in the Ministry-
of Railways (Shri Shahnawaz Khan):.
(a) No.

(b) Does mot arice.

Train between Dethi  and
Howrah

Deluxe

248. Shrimati Jyotsna Chanda: Will
the Minister of Railways be pleased
to state:

(a) whether Govern uent are aware
of heavy rush in the bi-weekly De-
luxe train which runs between How--
rah amg Delhi; and

\b) the steps Government propose
to take to minimise the rush?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan)=
(a) No.

(b) Does not arise.
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Rice Production im West Bengal

r Shrimati Savitri Nigam:
| Shri P. R. Chakraverti:
| Shrimati Akkamma Devi:
| Shri N. P. Yadab:
49, i Shri Yamuna Prasad
Mandal:
| Shri S. M. Banerjee:
| Sbri Hem Barua:
LShri Indrajit Gupta:

Will the Minister of Food and Ag-
riculture be pleased to state:

(a) whether it is a fact that cur-
rent stock position and harvest re-
ports indicate that West Bengal will
face an overall deficit of about 10
lakh tons of rice this yecr;

~ (b) whether the State Government
have requested the Central Govern-
ment to help with additional supply
of 300 tons of rice in excess of pro-
mised amount of one lakh ton;

(c) whether it is a fact that the
‘maximum selling price of paddy and
rice has been fixed with a view to
stablising the markets; and

(d) whether most of the rice mills
in West Bengal have stopped work-
ing because of the alleged non-avail-
ability of paddy at Government con-
trolled price?

The Minister of State in the Minis-
try ot Food and Agriculture (Shri A.
M. Thomas): (a). The Government of
Bengal have recently estimated the
deficit of cereals at 15 lakh tonnes.

(b) Based on that estimate a quan-
tity of 4 lakh tonnes of rice has
been asked for by the West Bengal
‘Government in addition to the pro-
mised quantity of one lakh tonnes.

(c) Yes, Sir.

(d) The Government of India have
received reports that some rice mills
-in West Bengal are not getting ade-
~quate supplies of paddy.
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Centra] Mechanised Farm at Jetsar

r Shri P, R. Chakraverii:
| Shrimati Savitri Nigam:
250 J Shri Mohsin:
") Shri D, J. Naik:
| Shri Mohan Swarup:
{_ Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a contract for the sup-
ply of Soviet agricultural machinery
for the Jetsar Central Mechanised
Farm in Rajasthan was signed in New
Delhi on the 7th May, 1964 between
India and USS.R;

(b) the total cost of machiner~ and
equipment to be imported from
US.S.R. for the farm; and

(c) the estimated production of
crops and fodder of the proposed
farm at the initial stage?

The Minister of State in the Minis-
try of Food ang Agriculture (Shri
A. M. Thomas): (a) Yes, Sir.

(b) Rs. 23.45 lakhs.

(c) Crops—1.28 lakn mds, per year
Fodder—1 lakh mds. per year.

Rice and Paddy Control Order
( Shrimati Savitri Nigam:
| Shri P. R. Chakraverti:
251, { Shri Yamuna Prasad Maadal:
Shri N. P, Yadab:
LShrimati Akkamma Devi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
West Bengal Government have sus-
pended operation of the Rice and
Paddy Control Order in view of the
ruling by the Calcutia High Court;

(b) whether any other State had
to face the same situation; and

(c) what further steps have been
taken to enforce some regulating
provisions on the dealers, so as to stop
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them from indulgirg inlo any mal-
practices?

The Minister of State in the Ministry
ef Food ang Agricuiture (Shri A. M.
Thomas): (a) The West Bengal Gov-
ernment have not suspended the ope-
ration of the West Bengal Rice and
Paddy Control Order, 1964 In com-
pliance with the order of the Hon’ble
High Court of Calcutta, only the pro-
visions of paragraphs 4 and 5 of the
said Order have been withheld from
operation in respect of one jarticular
dealer who has obtained a Civil Rule
from the saig Court.

(b) No, Sir.

(c) Does not arise
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257. Shri Maheswar Naik: Will the
Minister of Railways be pleased to
state:

(a) whether the Railway adminis-
tration is proceeding with the imple-
mentation of the plan to construct
an avoiding railway line connecting
New Delhi and Ghaziabad; and

(b) if so, the progress maide up to
date?

The Deputy Minister in the Minmis-
try of Railways (Shri S. V, Rama-
swamy): (a) Yes. It is part of the
sanctioned project “Providing Goods
Avoiding Lines between Ghaziabad
and Tughlakabad inciuding Second
Yamuna Bridge”.

(b) The progress of the portion,
New Delhi to Ghaziabad is 50 per
cent. The progress of the whole pro-
ject is 44 per cent.

Caravelle Planes

258. Shri Maheswar Naik: Will the
Minister of Transport be pleased to
state:

(a) whether Indian Airlines Corpo-
ration is carrying on any regotiations
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with France for the acquisition of
more Caravelle planes:

(b) the present
and

(c) what other prograntmes are in
tand for the development of Indian
Airilines Corporation services for the
remaining period of the Third Plan?

The Deputy Minister in the Mfnis-
try of Transport (Shri Mohiuddin):
(a) and (b). The Central Government
have approved of the purchase of a
4th Caravelle Jet aircraft by the
Indian Airlines on a credit basis, The
terms of purchase are under nego-
tiation.

(¢) The matter is under crnsidera-
tion.

position thereof;

White Tigers

259. Shri Maheswar Naik: Will the
the Minister of Food and Agriculture
be pleased to state:

(a) whether the programroe for
multiplication of white tigers in India
Tollowning the acquisition of a pair of
them from the Maharaja c¢f Rewa has
met with any success; and

(b) whether the cubs born to the
white tigress in Deihi zoo have sur-
vived the hostility of the mother?

The Minister of State in the Ministry

of Food ang Agriculture (Dr. Ram
Subhag Singh): (a) and (b). Yes,
Sir. The cubs have been sep-

arateq from the mother and are being
hand reared satisfactorily with a goat
as foster mother supplemented by
‘Glaxo baby food.

Grow More Food Campaign

260. Shri Daljit Singh: Will the
‘Minister of Fooq and Agriculture be
pleased to state:

(a) the steps so far taken to step up
“Grow More Food” campaign in all
States, State-Wise; and

(b) the amount of grant given to
each State during 1964-65?

“The Minister of State in the Ministry
of Food anda Agriculture (Dr. Ram
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Subagh Singh): (a) Steps taken to
bring about rapiq increase in Food
production in all States are more or
less the same but for slight modifica-
tions as required according to local
conditions. These steps are broadly
as follows:

(1) Greater emphasis has been laid
on:

(a) Minor Irrigation & Soil Con-
servation—These programmes have
been accelerated ang the Third Plan
targets for these programmes have
been raised. The success of the ac-
celerateqd programmes is baing ensured
through additional allocations over
and above the provisions includeq in
Annua] Plang of States in 1263-64 as
well as during the current year.

(b) Fuller utilisation of :rrigation
potential.

(c) Supply of fertilizers and manu=
res—

(i) reduction in the price of urea
by Rs. 100 per tonne;

grant of rebate at the rate of
Rs. 2.50 per tonne per month
for storage of fertilisers du-
ring the non-manuring season;

(iii) provision of subsidy on trans-
port of fertilisers by road
upto a distance of 500 kilo-
metres; and

(iv) increasing the number of fer-
tiliser demonstrations and
trials in cultivators fields.

(d) Seed multiplication and distri-
bution.—A premium upto Rs. 2 per
maund is being given for improved
seeds of foodgrains and pulses (other
than hybrid maize), with a view to
encourage institutional agencies like
Panchayats, Cooperatives and other
agencies recognized by the Slates to
undertake distribution of imrproved
seeds more extensively than hitherto.

(e) Popularization of Plant protec-
tion and other improved agricultural
practices and implements: Short term
credit facilities to the States bave een
extended so as to cover the purchase
of pesticides also.

~

(ii
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(f) Intensive cultivation programmeg
for rice, millets and puises have been
introduced in selected districts. For
this purpose extension machinery has
been strengthened. To guide - and
supervise the implementation of the
programme in States, a Director
General, Intensive Cultivation Areas
hag been appointed at the Centre.

(2) Administrative arrangements for
coordination of agricultural program-
mes have been and are being stren-
gthened at various levels.

(3) The important problems rela-
ting to food production are reviewed
periodically by the Agricultural Pro-
duction Board set up at he Centre and
suitable suggestions are made to
States.

(4) Village Level Workers; have been
assigned only one set of task namely,
to organize agricultural extension and
supplies and help village . panchayats
and cooperatives to draw up and iinple-
ment village production plans ir agri-
culture.

(3) The Community Develcpment
budget has been reorientated so as to
cater to the needs of agriculture to the
maximum possible extent.

(6) Joint Central Teams on Agri-
cultural production drawn from the
Planning Commission and the Mini-
stries of Food and Agriculture, C.D.&
Coop. and Irrigation anj Power are
visiting at present different States.

(b) Under the revised procedure
introduced ‘from 1938-59 the Central
financial assistance for ths State Plan
Schemes is released to the States under
the main Heads o? Development and
not for individual schemes cr group
of schemes. Accordingly, there is no
allocation separately in respect of Grow
More Food Schemes. Assistance for
such schemes is covered under the
broad sub-head “Agricultural Produc-
toin”. For agricultural - production
schemes including minor irrigation a
provision of Rs.-15:57 crores has been
made in the current year’s budget for
giving grants to State Plan Schemes.
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Railway Line between Jawanwala
Shah to Guler

261. Shri Daljit Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No, 995 on the 27th August,
1963 and state:

(a) whether the project report and
stimate for laying an alternative rail-
way line between Jgwanwala Shah
and Guler Stations on the Pathankot-
Joginder Nagar section of the Nor~
thern Railway have been finalised for
the implementation of the Pong Dam;
and

(b) if so, the details thereof?

The Deputy-Minister in the Minis
try of Railways (Shri S. V. Rama-
swamy): (a) Not yet. The Projecs

report and the Estimate, prepared by
the Railway, are under examination.

(b) According to the Project Report
ang estimate the proposed realign-
ment will be about 20.32 miles long
and is estimated to cost Rs. 5.09
crores.

Sugar Factories in Mysore State

[ Shri Sivamurthi Swamy:
262. { Shri Yamuna Prasad Mandal:
LShri Sadhu Ram:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of applications for
starting co-operative sugar factories
received by Mysore State in Tunga-
bhadra Project area; and

(b) how much area covered by the
Tungabhadra Project is reserved for
sugarcane?

Thc Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Only one, Sin

(b) The required information is net
readily available,
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‘Availability of Sugarcane

263. Shri Sivamurthi Swamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether any Committee has
been appointed to‘ visit Kamalapur
area to study the availability of sugar-
cane in that area;

(b) if so, when it is going to visit
angd inspect the place; and

(c) the sugarcane area in Kamala-
pur and Anegundi and Gangawati
Taluka area?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (b). Yes, Sir;
a study team is scheduled to visit
Kamalapur area in the first half of
June, 1964.

(¢) The information is not readily
available. !

Accumnlation of Tobacco

J Shri Kolla Venkaiah:
\ Shri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that huge
stock of the cured virginia tobacco of
different grades is lying unsold with
small traders and growers in Andhra
Pradesh, especially in Guntur District;

264,

(b) if so, the estimated quantities
of different grades lying unsold; and

(c) the steps taken by Government
for its disposal?

The Minister of State in the Minis-
try of Food ang Agricalture (Dr. Ram
Subhag Singh): (a) afd (b). It is
reported that about 30 million pounds
of tobacco are lying unsold out of an
estimated production of 185 million
pounds. About 50 per cent of the un-
sold tobacco is reported to be of the
high grade.

‘c) Ffforts are being made to locate
new foreign buyers for Indian tobacco.
Steps are being taken to organise
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more Cooperative Societies of tobacco
growers,

Quota of Sugar for Madras

f Shri Kolla Venkaiah:

265. 7 Shri Dharmalingam:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quotas of sugar fixed for
States of Madras and Andhra Pra-
desh; and

(b) the basis for fixing
quotas for different States?

the sugar

The Minister of State in the Min-
istry of Food and Agriculture (Shri
A. M, Thomas): (a)
The quotas of sugar fixed for the
States of Madras and Andhra Pra-
desh were 11,000 tonnes and 8,000
tonnes respectively. On account of
fall in the production of sugar dur-
ing the 1963-64 season, these quotas
have been reduced by 5 per cent
along with those of otker States from
the month of March, 1964.

(b) The quotas were fixed after
taking into account the availability of
sugar and off-take of individual
States directly from factories during
the last six months of the previous
control period, i. e. April to Septem-
ber, 1961, when the supply position
was easy.

Cooperative Societies

266. Skri P, Venkatasubbaiah: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
state:

(a) whether the recommendations
of the conference of Registrars of
Co-operative Societies and represen-
tatives of the Apex Marketing So-
cieties regarding the specific role the
cooperatives could play in the stabi-
lisation of prices of foodgrains has
been implemented;

(b) if so, the additional financial
assistance that is being given to the
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co-operativess to

implement the
scheme; and

(c) the steps Government propose
to take to strengthen the coopera-
tives to function effectively?

The Deputy Minister in the Min-
istry of Community Development
and Cooperation (Shri Shyam Dhar
Misra): (a) Yes, Sir. The State Gov-
ernments have been advised to im-
plement the recommendations and
take immediate steps to ensure that
cooperative marketing societies effect
larger purchases of foodgrains dur-
ing 1964-65.

(b) and (c). Financial assistance
will be in the shape of increased
share capital contribution by the
State Governments, assistance for the
purchase of transport vehicles, loans
and subsidies for godowns, creation
of price fluctuation fund, exemption
from levy etc,
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Processing Units

269. Shri P. Venkatasubbaiah: Will

the Minister of Community Develop-

ment and Co-operation be pleased to
state:

(a) whether it is a fact that there
is a heavy back-log of un-installed
processing units in the Co-operative
Sector during the Second and Third
Five Year Plan periods;

(b) if so, the reasons for this state
of affairs; and

(c) the steps Government propose
to take to expedite the programme?

The Deputy Minister in the Min-
istry of Community Development
and Cooperation (Shri Shyam Dhar
Misra): (a) and (b). Yes, Sir. The
reasons for heavy back-log may be
briefly classified as under:—

(i) lack of finance for meeting
the block capital requirements;

(ii) non-availability of
sites;

suitable

(iii) delays in the matter of land
acquisition proceedings;

(iv) shortage of
material;

construction

(v) non-availability of requisite
type of machinery of delay in
getting the machinery;

(vi) lack of technical guidance;

(vii) delay in getting licences for
paddy processing units under the
Rice Milling Industries (Regulation)
Act.

(c) The Government have already
taken certain steps to facilitate instal-
lation of these units quickly. These
steps include the following:—

(i) model blue prints of various
types of processing units have been

drawn up and circulated to State
governments;
(ii) arrangements have been

made with State Finance Corpora-
tions/Refinance  Corporation and
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State Bank of India to finance the

block capital requirements of these
cooperatives;

(iii) The state governments have
been requested to establish separa-
te boards/committees to look after

the programme of cooperative pro-
cessing;

(iv) with a view to

facilitate
speedy establishment of coopera-
tive rice mills, the state govern-
ments, to whom all the powers

under the Act have been delegated,
have recently been requested to in-
voke section 18 of the Rice Milling
Industry (Regulation) Act for pro-
moting establishment of

coopera-
tive rice mills in selected areas,
keeping in view the requirements

of hand-pounding industry,

The progress of the processing pro-
gramme in different states is being
constantly reviewed by the Govern:
ment and the National Cooperative
Development Corporation. The Na-
tional Cooperative Development Cor-
poration is expected to prepare mas-
ter plans for development of cooperf
tive processing in selected areas im
respect of selected commodities in
consultation with the State Govera-
ments. In view of the measures a}-
ready initiated better progress in the
installation of the processing units s
expected.

Sugar Mills

Shri P. R. Chakraverti:
270. { Shrimati Savitri Nigam:
[ Shri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that all the
additional licensed production capa-
city of sugar to be created during the
next seven years js to be allotted to
the co-operative sector;

(b) whether the optput of six sugar
factories in Maharashtra this year
fell short of last year’s production by
32,000 tons, owing to diversion of
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their normal cane supply to the co-
operative factories; and

(c) the response from the mills,
which had been urged by Govern-
ment to pay more for their cane to
prevent its diversion for manufac-
ture of Gur and Khandsari?

The Minister of State in the Min-
istry of Food and Agriculture (Shri
A. M. Thomas) : (a)
Not necessarily. Additional capacity
in the Sugar Industry is licensed by
way of expansion in existing units,
both joint stock and co-operative, as
well as by establishment of new fac-
tories. In the matter of expansions,
licences are granted on merits to
both joint stock and cooperative
sugar factories while preference is
given to cooperatives in the matter of
establishment of new units.

(b) It is necessary to know the
names or locations of the six sugar
factories which the Hon’ble Members
have in mind for furnishing the re-
quired information. Out of 33 fac-
tories in Maharashtra, there are 20
cooperatives and 13 joint stock con-
cerns.

(c) This has been satisfactory.

Development of Andaman and
Nicobar Islamds

1 f Shrimati Renu Chakravartty:
* Shri H. P, Chatterjee:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Sivdasani Report on the development
of Andaman and Nicobar Islands re-
commended that lumbering opera-
tions should be taken out of Forest
Department and entrusted to a Cor-
pration;

contracts are
concerns

(b) whether any
being signed with private
for leasing the forests;

(c) whether it a fact that they are
felling trees as they like, and are not
even paying royalty;
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(d) whether plywood factories are
being set up by some private parties;
and

(e) whether any co-operative so-
cieties are also being set up for this
purpose?

The Minister of State in the Min-
istry of Food and Agrieulture (Dr.
Ram Subhag Singh): (a) Yes,

(b) Yes.
(c) No.
(d) Yes.

(e) No. The village Co-operative
Societies are however encouraged by
awarding the work of clearing and
extraction of timber in  specified
areas,

Fire to Ammunition Wagon

272. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a goods
wagon containing explosives and
ammunition caught fire in the Rail-

way Yard at Jabalpur on the 12th
May, 1964;
(b) if so, the extent of damage

suffered; and

(c) the action taken to inquire into
the accident to detect whether this
was a case of sabotage?

The Deputy Minister in the Min-
istry of Railways (Shri Shahnawaz
Khan): (a) Yes. The incident took
place on 6th May, 1964 and not on
12th May.

(b) The damage to consignment is
estimated to be Rs. 112,50 nP. and
damage to wagon Rs. 10. Total
Rs. 122.50 nP. N

(c) Enquiry has not been finalised
yet.
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Under-Ground Railway System

in Delhi

Shri Naval Prabhakar:
Shri P, C. Borooah:
278 Shri P. R, Chakraverti:
* Shrimati Savitri Nigam:
Shri Ram Harkh Yadav:
{_Shri Brij Raj Singh:

Will the Minister of Railways be
pleased to state:

(a) whether the proposal for an
underground railway system in Delhi
has been received;

(b) if so, the broad features there-
of; and

(c) Government’s reaction thereto?

The Deputy Minister in the Minis-
‘ry of Railways (Shri S, V. Rama-
swamy): (a) The Commissioner,
Municipal Corporation of Delhj for-
,arded in December 1963, a detailed
.ote prepared by Shri K. A. Khan,
Traffic Manager, Delhi Transport Un-
dertaking regarding introduction of
rapid transit system in Delhi, based
on his study tour abroad, for exami-
nation by the Ministry of Railways.

(b) According to the above note
the rapid transit system will consist
of— 1 ¢ ‘

(i) 23.7 kms of underground rail-
way system;

(ii) 52.5 kms, of Median Strip
system;

(iii) 40 kms of overhead railway
system.

(c) The Delhi Municipal Corpora-
tion have been advised that the re-
sources available to the Railways,
beth financial and material, are being
fully utilised to provide the transport
needs of the country, particulraly the
transport requirements of the deve-
loping industry and of the long dis-
tance passengers, The Railways will
not be able to undertake provision of
transport to meet the special needs
of the metropolitan cities such as
Delhi. While the Railways will co-
operate fully and also assist in for-
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mulating the plans they cannot them-
selves undertake or contribute finan-
cially in the construction of works
connected with the introduction of
rapid transit system as envisaged by
Shri Khan. The Delhi Munijcipal Cor-
poration or the Delhi State will have
to undertake such transport services
within the Metropolitan City limits
and they will have to raise funds to
finance the same.

Construction of Sidinz's and Tracks

274, Shri S. N. Chaturvedi: Will
the Minister of Railways be
pleased to state whether the Railway
Administration has stopped further
investment on the construction of sid-
ings and tracks to avoid wastage of
capital assets as a result of the pro-
duction of coal in the M.P. Coal-fields
outstripping the demand?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): The provision of railway
lines and sidings to serve the M.P.
coalfields is constantly reviewed by
the Railways with a view to limit
their construction to meet the -actual
requirements only and to avoid crea-
tion of surplus assets. As a result of
such review the proposals for cons-
truction of 5 sidings in the Central
India Coalfields in M.P, serving the
coal mines viz. Jamuna, Bijuri, Kat-
kona, Bhaskarpara and Characha, have
been kept in abeyance.

Production of Foodgrains

278 S Shri S: N. Chaturvedi:
'\ Shri Dharmalingam:

Will the Minister of Food and Agri-
culture be pleased to state the position
of *the different States in regard. to
their achievement of the targets of
foodgrain production in the first thtee
years of the current Five Year Plan?

The Minister of State in the Minis-
try ot Food and Agriculture (Dr. Ram
Subhag Singh): The position in regard
to the Third Plan targets and produc-
tion of foodgrains during 1961-62 and



595 Written Answers

1962-63 is indicated below:

(In million tonnes)

States/Union  1965-66 1961-62 1962-63
Territories Target achieve- achieve-
ment*  ment}

1. Andhra Pradesh . 8:94 6:87 6-46
2. Assam . . 2023 171 1I'57
3. Bihar . 8-42 741 7°35
4. Gujarat . . 300 2-40 3°30
5. Jammu & Kashmir o-59 062 0-66
6. Kerala . . 146 1°03 I1°13
7. Madhya Pradesh . 10-91 9-31 8-49
8. Madras . 694 5-68 5-64
9. Maharashtra . 813 6-07 6-39
10. Mysore . 493 387 414
11. Orissa . . 571 4-03 3-98
12. Punjab . 7'97 6-34 6-49
13. Rejasthan . . 675 557 507
14. Uttar Pradesh . 18-57 14-08 13-46
15. West Bengal . 678 $-26 4-87
Others . 083 0°79 ©0°7%

All India 10216 81-04 78-75

*Partially Revised Estimates,
+Final Estimates.

Information for 1963-64 has not
yet become available from States.
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Scracity Conditions im Punjab amd
Rajastham
278, Dr. L. M, Singhvi: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Short Notice Question No. 26 on the
6th May, 1964 and state:

(a) whether it is a fact that scar-
city conditions have been worsening
in Rajasthan and Punjab during the
last month;

(b) the quantum and extent of re-
lief measures to date; and

(c) the steps, if any, being taken to
facilitate the rehabilitation of the
famine-stricken people?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) tg (c). A state-
ment is laid on the table of the
House. [Placed in Library. See No.
LT-2919|64].

Linking Jaisalmer by Railway

279, Dr. L, M. Singhvi: Will the
Minister of Railways be pleased to
state:

(a) whether Government have con-
sidered the possibility of linking
Jaisalmer by railway; and

(b) if so, the action proposed to be
taken?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). The possibi-
lity of linking Jaisalmer with Pokran
by rail wag investigated in 1949-50
and it was found that the line would
be unremunerative (return being
0.29 per cent). The proposed link is
not included in the Railway’s pro-
gramme of construction of new lines
for the Third Plan and there is no
possibility of its being taken up for
construction in the near future,

Bridges on National Highway No. 34

280 Shri C. K. Bhattacharyya: Will
the Minister of Transport be pleased
to refer to the reply given to Unstar-

598:

red Question No. 1942 on the 16th.
April, 1963 and state:

(a) the number of bridgeg com-
pleted on the Gazol-Raiganj part of
National Highway No. 34;

(b) the number of bridges under:
construction which are yet to be com-
pleted ang the probable time of their
completion; and

(c) when the road is to be opened
for traffic?

The Minister of Transport (Shri.
Raj Bahadur): (a) and (b). On
Gazol-Raiganj section 13 bridges are
under construction. Eleven bridges
are expected to be completed by the
end of July 1964 and the remaining
two by the end of August 1964,

(c) The road is expected to be-
opened for traffic after all the bridges
are ready by the end of August 1964.

Special Stamp

281, Shri P. K. Deo: Will the
Minister of Communications be
pleased to refer to the reply given
to Unstarred Question No. 933 on the
3rd December, 1963 and state when
the special stamp of UTKALMANI
PANDIT GOPABANDHU DAS was
issued?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): The Stamp was issued on
the 4th January, 1964.

Aerodrome at Calicut

282. Shri A. V. Raghavan: Will
the Minister of Transport be pleased
to refer to the reply given to Unstar-
red Question No, 780 on the 3rd
March, 1964 and state:

(a) whether a decision has since
been taken in the matter of finally
selecting a site for the location of an
Aerodrome at Calicut;

(b) if so, the name of the
selected; and

place

(¢) when the work will commence?
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The Deputy Minister in the Minis-
try of Tramsport (Shri Mohiuddin):
(a) to (c). A few more sites in the
Calicut area were inspected and a
detailed survey of some of them is
being conducted. A final decision will
be taken after the detailed survey is
completed, "

Ermakulam-Trivandrum Rzilway
Lime

283. Shri A, V. Raghavan: Wil
the Minister of Railways be pleased
to state:

(a) whether it is proposed to con-
vert the Ernakulam-Trivandrum Rail-
way Line into a broad gauge line;

(b) if so, when the work will com-
_ mence; and

(c) the estimated cost of this pro-
ject? ;

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No, This is not one of
Railway’s Third Plan schemes.

(b) and (¢) Do not arise.

Collaboration with Foreign Shipping
Firms

( Shri Vishram Prasad:
284./ Shri P. C, Borooah:
Shri R. S. Pandey:

Will the Minister of Transport be
pleased to state:

(a) whether some offers from
foreign shipping companies to colla-
borate with private shipping compa-
nies in India with about 49 per cent
carticipation in capital investment of
the latter have of late been under
consideration of Government;

(b) if so, how many such offers are
before Government, whom they have
been made and what are the general
terms of the offers; and

(¢) what 1s Government’s decision
thereon?
The Minister of Transport (Shri Raj

Bahadur): (a) and (b). In all, nine
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offers of foreign collaboration with
the following Indian shipping compa-
nies and individuals have come to the
notice of Government so far:—

1. South India Shipping Corpo-
ration,

2. V., M, Salgaocar E, Irmao Ltd.

3. V. S. Dempo & Co.

4. Ratnakar Shipping Company.

5. Indian Overseas Shipping Com-
bany,

6. Appejay Lines,

7. Mauriyan Shipping Co,
der formation).

8. Shaktj Shipping Co.
formation),

9. Harsha Tankers & Shipping
Agency. The offers seek par-
ticipation in the capital in-
vestment of either the exict-
ing shipping companies or in
the formation of new shipping
companies. ’

(un-

(under

(c) Foreign participation in the
share capital of the shipping compa~
nies upto 40 per cent is permissible
under the Merchant Shipping Act,
1958, and Government are disposed
to consider such proposals favourably
prvided the condition laid down
Section 21 of the Act are fulfilled.

Marathi Sahitya Sammelan

285. Shri Shinkre: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that the
nassengers proceeding from Poona to
Goa to attend the Marathi Sahitya
Sammelan were inconvenienced due
to the detention of the train for
about three hours at Poona Station;

(b) it so, the details thereof; and

(¢) whether it is also a fact that the
Ministry of Railway had earlier
assured the authorities of the Sam-
melan tHat all facilities would be pro-
vided to the delegates proceeding to
Goa?
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The Deputy Minister im the Minis-
try of Railways (Shri Shahnawaz
Kham): (a) to (c). At the request
of the Organisers of the Marathi
Sahitya Sammelan held at Margao on
8th to 10th May, 1964, necessary ins-
tructions were issued that for per-
sons attendimg the Sammelan special
trains at full public tariff rates may
be run for their exclusive use. The
organisers were advised about the
running of two special trains from
Poona to Vasco-da-Gama—one each
on 6th May, 1964 and 7th May, 1964
at full tariff rates and they paid the
requisite deposit at Hubli “station,

On the night of 6th May, 1964, the
persons attending the Sammelan turn-
ed up at Poona station with conces-
sion tickets and refused to pay the
tharges at full tariff rates for the
running of the special train though
‘hey desired the special trains to be
tun for their exclusive use. As a
large number of passengers desired.
to travel it was, however, subsequently
decided to run the trains on railway
convenience to clear the extra rush of
trafficc. Due to these unforeseen de-
velopments, the train which was sche-
duled to leave Poona at 20.40 hours
on 6th May, 1964, left there at 00-15
bours on 7th May, 1964, resulting in
detention to the extent of 3 hours and
35 minutes. The train due to run on
7th May, 1964 left as per schedule
and it was also run on railway cor-
venience. 4
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Quarters for Civil Aviation Staff in
Andamans

287. Shri Mohammad Elias: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that the
staff of the Civil Aviation Department
posted in Andamang have not been
provided with residential accommoda-
tion;

(b) whether Government have any
scheme to construct residential quar-
ters for them;

(c) if so, the details thereof; and

(d) whether the question of giving
house rent allowance to _these em-
ployees has been considered by Gov-
ernment recently?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) The staff of the Civil Aviation
Department posteq at Port Blair, have
all been provided, free of rent, with
residential accommodation obtained
from the Andamans Administration,
although it is below the standard to
which they are entitled.

(b) and (c). Yes, Sir, It is pro-
posed to construct quarters for them.
Estimates are under preparation and
work is expected to begin sometime
during 1964-65.

(d) Yes, Sir, and these employees
are now entitled to draw house rent
allowance, in lieu of rent free accom-
modation, at the following rates:—

Pay
Below Rs. 75 Rs. 17.50
Rs. 75 and above but below
Rs, 100 .. Rs. 10,00
Rs. 100 and above but below
Rs. 200 Rs. 15.00
Rs. 200 and above 734% of pay
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Delhi Milk Scheme

288 f Shri M. Rampure:
‘7 Shri D. D. Mantri:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that the
Delhi Milk Scheme has been declared
an essential service; ang

(b) it so, the reason therefor?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) Yes.

(b) Because it was feared that pos-
sible strikes might affect the supplies
and services of the Delhi Milk
Scheme.

Vending contracts on Northern
Rallway

289. Shri Gulshan: Will the Min-
ister of Railways be pleased to refer
to the reply given to Unstarred Ques-
tion No, 2577 on the 28th April, 1964
and state:

(a) the total. number of vending
contracts terminated on account of
subletting in Delhi Division of the
Northern Railway during 1963-64; and

(b) total number of contracts which
were terminated on account of other
complaints except subletting but were
agaip allotteq to the same contractors?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Nil

(b) Nil,

Haldia Port

( Shri Hem Barua:
299 J Shri P. R. Chakraverti:
" ) Shrimati Savitri Nigam:
| Shri P. C. Borooah:

Will the Minister of Transpoert be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to negotiate
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with the World Bank for loan for the
Haldia Port Project; and

(b) it so, what is the position in
the matter?

The Minister of Transport (Shri.
Raj Bahadur): (a) and (b). An appli-
cation was made in December, 1963
to the World Bank for a loan to cover
the foreign exchange requirements of
the project. The proposal is at pre-
sent under consideration by the World
Bank.

Bailadilla-Kottavalsa Railway

291. Shri Eswara Reddy: Will the
Minister of Railways be pleased to
state:

(a) whether any portion of Bailadil-
la-Kottavalsa railway is likely to be
opened for goods traffic during 1964-
65;

(b) the amount spent so far on this
project; and

(¢) whether the rails required for
this line will be made available frome
indigenous source or from imports?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): (a) No.

(b) Rs. 21'23
1964.

(c) The rails will be indigenous.

crores upto April,

Vishakhapatnam Channel

292. Shri Eswara Reddy: Will the

Minister of Transport be pleased to
state:

(a) when the work for deepening
the channel at Vishakhapatnam will
be taken up;

(b) the estimated cost of this work;
and

(c) when it is likely to be complet-
ed?

The Minister of Transport (Shri Raj
Bahadur): (a) The first stage of im-
provement of the entrance channel at
Vishakhapatnam Harbour has just
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been completed. The channel has
been widened to 350 feet and deepen-
d to 35 feet so as to enable the Port
to handle ships upto a maximum
length of 635 feet and a draft of 33
feet,

A scheme for further widening the
<hannel to 550 feet and deepening to
45 feet for handling big iron ore car-
riers is under investigation.

(b) and (¢). The work of further
improvement to the channel is esti-
mated to cost about Rs. 300 lakhs and
is expected to be completed within
a period of two to three years from
the date of its commencement.

Bridge Near Bhadrachallam

293, Shri Eswara Reddy: Will the
Minister of Transport be pleased to
state:

«a) when the road bridge across the
rrver Godavari near Bhadrachallam
(Andhra Pradesh) will be completed;
and

(b) the amount spent thereon so
far?

The Minister of Transport (Shri Raj
Bahadur): (a) It is expected that the
construction of the bridge will be
completed by the end of March 1965.

(b) The amount spent upto the end
of April 1964 was Rs, 53,67,343/-
wgainst an estimated cost of the bridge,
4including guide bunds, amounting to
Rs. 97-25 lakhs.

Local Train from Bellary to Gadag

294. Shri Sivamurthi Swamy: Will
the Minister of Railways be pleased
to state:

(a) whether repeated representa-
tions have been made to start another
morning local train between Bellary
and Gadag; and

(b) it so, steps Government propose
to take to meet the long standing de-
mand of the area?

The Deputy Minister in the Minis-
try of Railways (Shri Shahmawaz
Khan): (a) Yes.
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(b) It is proposed to introduce with
effect from 15-8-64, an additional train
between Guntakal and Gadag to suit-
able timings. =

Refreshment Cars in Trains of N.EF.
Railway

295. Shri Priya Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether there is a proposal for
introducing Departmental Buffet €ar/
Restaurant Car between Alipur-Duar
Junction and Katihar Junction of
Northeast Frontier Railway in the
2 UP/1 DN. A. T. Mail trains; and

(b) if so, from which date?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) No.

(b) Does not arise.

Mangalore and Tuticorin Ports

296. Shri Dharmalingam: Will the
Minister of Tramsport be pleased to
state:

(a) whether the expansion work of
the Mangalore Port has been started;

(b) whether it is proposed to im-
prove the Tuticorin Port also; and

(¢) when the expansion work of
Tuticorin is likely to be taken up?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes.

(b) and (c). A project for the deve-
lopment of Tuticorin as a major port
has already been taken up. It is in
progress. Thé final grant for the year
1963 for the Tuticorin Harbour Pro-
ject was Rs. 7596 lakhs and the pro-
vision is the budget for 1964-65 for
that project is Rs. 113-5 lakhs.

Insects in D.M.S. Milk Bottles

Shri D. C. Sharma:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Food and Agri-
culture be pleased to state:

297.
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(a) whether it is a fact that com-
plaints of insects and other foreign
bodies being found in milk bottles
supplied by the Delhi Milk Scheme
are on the increase; and

(b) if so, the action taken in such
cases and the steps envisaged to check
their recurrence?

The Minister of State in the Minis-
_try of Food and Agriculture (Shri A.
M. Thomas): (a) No.

(b) An insect can get entrapped
accidentally when a milk bottle is
being filled and capped. While every
possible effort is made to keep the
Dairy free from insects and to observe
proper hygienic conditions in the pro-
cessing and bottling of milk, an odd
accident cannot be ruled out comple-
tely. The Dairy bottles nearly 80
lakhs of bottles every month at pre-
sent and foreign matter may be found
in an odd bottle in spite of all possi-
ble precautions.

Special Trains for Migrants

Shri Rameshwar Tantia:
298, { Shri Dhaon:
(_ Shri Bishanchander Seth:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railway Board is considering to run
special trains to carry migrants for
East Pakistan to relief centres;

(b) if so, when the additional trains
are likely to start;

) whethex: the routes of the trains
to various places as well as halting
stations have been worked out; and

(d) if so, how far this has helped
the migrants?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) to (d). Special trains carrying
migrants from East Pakistan are al-
ready being run from March, ‘64 bet-
ween different points according to re-
quirements. Before running a special
train, Time Table is normally framed
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providing necessary halts enroute in-
cluding meal halts. By running of
such trains, it has been possible to
transport quickly the migrants to
different relief and rehabilitation cen-
tres. ol

Sugar content in Sugarcane

299 f Shri Sham Lal Saraf:
" Shrimati Savitri Nigam:
Will the Minister of Food and
Agriculture be pleased to state:

(a) whether sugarcane produced in
the country has less of sugar content
when compared to what is produced in
other sugarcane producing countries
in the world;

(b) whether this has led to the high
prices within the country and a drag
on exports . because of uneconnmie
prices; and

(c) the steps being taken, in con:
sultation with the States, to improve
upon the present position?

The Minister of State im the Ministry
of Food and Agriculture (Shri A M
Thomas): (a) Sugarcane produced i»
certain areus of India has a highey
sugar content than that in many ther
countries of the world, while in cer-
tain other areas of India, the sugar
content of cane is some what lower

(b) The lower sugar content of cane
in certain areas is one of the many
causes for the relatively high cost of
sugar production. Improvement of
recoveries would help to some extent
in reducing the cost of production of
sugar.

(c) The following steps are being
taken to further improve the quality
of cane:

(i) Varieties with high sucrose
content evolved at the Sugarcane
Breeding Institute, Coimbatore,
are being recommended for multi-
plication and commercial cultiva-
tion by various State Sugarcane
Research Stations;
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(ii) The system of payment of
price of cane on the basis of
sugar recovery has been intro-
duced; and .

(iii) Road communications are
being improved in factory areas
so as to improve sugar recovery
by avoiding time lag between
harvest and crush.

Parcel ang Goods Clerks on
N. Railway

f Shri Onkar Lal Berwa:
7 8hri Gulshan:

Will the Minister of Railways b¢
pleased to state: .

(a) whether parcel clerks, goods
clerks and other public dealing staff
on the Northern Railway are allowed
to keep with them any amount of
private cash while on duty;

(b) if so, how much amount is
allowed; and

(c) whether the amount fixed is
verified periodically?

The Deputy Minister in the Minis-
try of Railways (Shri S. V, Ramas-
wamy): (a) Yes.

(b) Upto Rs. 250 nP.
(c) Yes.

Railway Passes

301, Shri R. Ramanathan Chettiar:
Will the Minister of Railways be
pleased to state:

(a) the categories of relations of
Railway Officers who come within
the definition of ‘dependents’ for the
purposes of travel on “privilege
pases and “PT.O’”; and

(b) the nomenclature of members
of the ‘family’ which these officers
can take along with them while tra-
velling on metal, silver and other such
passes?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) For purposes of issue of
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passes and P.T.O’s ‘dependent’ has
been defined as follows:—

(a) Mother or step mother, if a
widow.

(b) Un-marrieq or widoweq sis-
ters or step sisters provided
the father is not alive; and

(c) Brothers or step brothers
under 21 years of age provid-
ed the father is not alive,

Provided the above reside with
and are wholly dependent on the
employee.

Age restriction laid down in (¢}
above, does not apply to bona fide
students of recogniseq educational
institutions and invalid brothers or
step brothers on appropriate certifi-
cation,

(b) The term ‘family’ for the pur-
pose of travel on metal, silver and
other duty passes has been defined as
under:—

(a) (i) Wife of an officer whe-
ther she is earning or not

(ii) Husband of an officer
whether he is earning or
not,

(b) Sons under 21 years of age
provided they are wholly de-
pendent on the employee.

(¢) Un-married daughters whe-
ther they are earning or nof.

(d) Married daughters under 18
years of age and widowed
daughters provided they are
wholly dependent on the
employee.

Step sons, un-married step
daughters married step-dau-
ghters and one adopted child
subject to the age limits pres-
cribeq in (b) and (d) above,
provided they are wholly de-
pendent on the employee.
The age restrictions laid
down in (b) above will not
apply to boma fide students of

~

(e
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recpgnised educational insti- accommodation and the privilege of
tutions and invalid childrea  passes ang P.T.Os on the same terms

on appropriate certification.

Railway Accounts Service

302, Shri Ramanathan Chettiar: Wil!
‘the Minister of Railways be pleased
to state:

(a) whether officers of Class I
Railway Accounts Service are allow-
ed any special pay while on deputa-
‘tion to the Railway Audit Depart-
ment, even when posted at the same
station, and if so, at what rate;

(b) the number of such officers in-
terchanged on the Northerp Railway;

(c) whether these officers while on
-deputation are allowed to occupy the
same railway accommodation on the
same termg and conditions and are
also allowed to get privilege passes
and P.T.Os;

(d) if so, justification for the grant
of such a special pay; and

(e) the number of such officers of

the orthern Railway Accounts De-
partment, who are enjoying theze
benefits while on deputation of the

Railway Audit Department ang sta-
tioned at Delhi?

The Deputy Minister in the Minis-
‘try of Railways (Shri S. V. Ramas-
wamy): (a) Yes, They are allowed a
deputation (duty) allowance calculat-
ed at 20 per cent of the pay, which
‘they would draw, from time to time,
©on the Railways.

{b) One,
(c) Yes.

(d) The deputation (duty) allow-
ance is granted to officers deputed tc
other government departments in
terms of the general policy laid down
by the Government of India in con-
sideration of their having to perform
different duties from those they are
used to in their own department, and
irrespective of whether they are poct-
ed at the same or another station. As
the facility of Railway residential

and conditions, as are applicable to
Railway servants, are admissible al-
ready to officers of the Railway Audit
Department, this facility and privilege
is not to be regarded as an additional
advantage, but is only a normal en-
titlement.

(e) One.

Flour Mills in Rajasthan

303, Shri Ramanathan Chettiar: Will
the Minister of Food and Agriculture
be pleaseq to state:

(a) the number of flour milly in
Rajasthan and their milling capacity,

who were supplied imported and in-
digenous wheat during 1963-64;
(b) whether any ration has been

fixed Yor the supply of red wheat and

white wheat and if so, the details
thereof; and
(c¢) the measures taken io supply

the imported wheat upto the optimnm
milling capacity to these mills to re-
lieve the shortage of atta and other
wheat products in Rajasthan?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Two roller flour
mills which functioned in Rajasthan
during the year 1963-64 (April to
March) with a total monthly milling
capacity of 2,318 tonnes,

Only imported wheat is suapplied to
the roller flour mills trora Central
stocks.

(b) Yes, Sir; the preseat proportion
of supply of red and wnite wheat to
roller flour mills is 80 per cent red to
20 per cent white.

(c¢) Monthly wheat quoia equal to
the milling capacity ot each mill is
being released every month,

G. T. Road

304. Shri Dinen Bhattacharya: Will
the Minister of Transport ke pleased
to refer to the reply given lo Starred
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‘Question No. 621 on the 17th Decem-
ber 1963 and staic the progress mace
-in constructing the bye-passes of the
G.T. road and other works to reduce
‘the heavy pressure of traffic along the
“Grand Trunk Road in West Bengai?

The Minister of Transport (Shri
‘Raj Bahadur): The following four
bye-passes are proponsej lu b~ cons-
‘tructed by the Central Covernmeni
s one of the measures to relieve con-
gestion along the Graand Truni Road
in West Bengal:—

(i) Bye-pass from the Vivekan-
anda Bridge at Bally in
Howrah District to Saptagram
in Hoogly " District,

-(ii) Bye-pass from Saptagram to
Silamgarh.

(iii) Bye-pass at Burdwan.

(iv) Bye-pass at Asansol.

The proposal regarding the cons-
truction of the bye-pass at (ii) to
(iv) is still under consideration and
mo work has yet been started.

The bye-pass at (i) is 25.2 miles in

length and is estimated to cost Rs.-

‘3.67 crores. It is proposed to have a
four-lane divided highway in the first
‘3.9 miles, upto its junction with the
‘Durgapur Expressway, and a two-
lane wide road in the remaining
length. For facility of execution,
the road is divided into the follow-
ing six sub-sections:—
(i) Vivekananda Bridge to Bally
Railway Station.
(ii) Bally Railway Station to
Joypurbeel.
(iii) Joypurbeel to Dankuni.
(iv) Dankuni to Nabagram.
(v) Nuabagram to Baidyabati.
(vi) Baidyabati to Saptagram,

The progress of the work on this
‘bye-pass ia given below:

The acquisition of land in the sec-
tion Joypurbeel-Dankuni-Nabagram-
‘Baidyabati has been completed, while
only part acquisition has been done
in the remaining length. There has
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been some difficulty in the acquisi-

‘tton of land in the sub-section from
-Baidyabati to Saptagram due to

Court injunctions.

Earthwork has been completed im
the sub-section Dankuni-Nabagram
while work in the remaining sections
is in .various stages of progress. The
overall progress achieved is to the
extent of 37 per cent.

The laying and consolidation of
road crust have been completed in
the sub-section Dankuni-Nabagram
and the road has been black-topped
in a length of 2 miles. The collec-
tion of materials required for the
road crust is in progress in the re-
maining 'length.

The entire work is expected to be
completed by the end of 1965.

2. Another measure intended to
teduce the heavy pressure of traffic
along the Grand Trunk Road is the
construction of the Calcutta Durga-
pur Expressway running parallel to
the Howrah Burdwan Chord Line of
the Eastern Railway. This is a State
road and the Government of West
Bengal are primarily concerned with
this work.

Fisheries Corporation

'305. Dr. Mahadeva Prasad: Will
the Minister of Food and Agricul-
ture be pleased to state:

(a) whether it is a fact that a
Government sponsored fisheries cor-
poration is to be set up before the
end of June, 1964;

(b) whether the details of the cor-
poration have been finalised; and

broad outlines

(¢) if so, the

~thereof?

The Minister of State in the Min-
istry of Food and Agriculture (Shri
A. M. Thomas): (a) to (c). It is not
possible to indicate precisely at this
stage the date on which a Fisheries
Corporation will be set up. Detailed
proposals in regard to the setting up
of the Corporation with foreign col-
laboration are being worked cut.
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Mechanisation of Post Offices

306. Dr. P. Srinivasan: Will the

Minister of Communication. be pleas-
ed to state:

(a) whether there are any pro-
posals for mechanisation of Post
Offices in the country; and

(b) if so, the details thereof
the names of the cities selected?

The Deputy Minister in the De-
partment of Communications (Shri
Bhagavati): (a) There are proposals
for the use of mechanical aids in the
Postal Services, wherever necessary.

and

(b) A statement is laid on the
Table of the Sabha. [Placed in Lib-
rary. See No. LT-2916/64].

Electrification of Railways

307. Shri Sham Lal Saraf: Will the
Minister of Railways be pleased to
state:

(a) whether electrification has been
introduced in some sectors of the
Indian Railways, more particularly
jp .the mining and industrial belts
of the eastern provinces: of the: coun-
try; and

(b) which of the sectors have been:
completed by now and what will be
the progress achieved, in this behalf
by the end of the Third Five Year
Plan?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes,

(b) A statement is laid on the table
of the House. [Placed in Library.
See No. LT-2917/64].

Rates charged in Railways

308. Shri Harish Chandra Mathur:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Rail-
ways charge inflated rates on certain
section of the Railways;

(b) what is the up-to-date position
in respect of each section;
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(c) what is the justification for

charging inflated rates; and

(d) whether it is a fact that these
areas are economically backward?

The Deputy Minister in the Minis--
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) Up-to-date position
to quantum of inflation on various
sections over Indian Government
Railways is indicated, in the Annex-
xure laid on the table of the House.
[Placed in Library See No. LT-2918/
64].

in regard

(c) To secure an economic returm
on new constructions or on Hill or
Semi Hill scetions wherever it is not
otherwise possible, due to high cost
of operation or inadéquate traffic dem—
sity.

(d) It is difficult to give a cate-
gorical answer, as what constitutes
economic backwardness requires to
be defined.
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Railway Officials at Delhi Station

J Shri Gulshan:
308 B. \_ Shri Buta Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that dis-
proportionate wealth was noticed in
the possession of some Railway Offi-
cials at Delhi Main Station in the
year 1963;

(b) whether the matter has
investigated by the Special
Establishment; and

been
Police

(c) if so, what are the findings?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Kham): (a) and (b). A case of dis-
proportionate wealth against one
Railway Official of Delhi Main Station
was investigated by the Special Police
Establishment in 1963.

(c) On completion of the investiga-
tion, the S.P.E. have reported the
case to the Railway Administration
for initiating regular departmental
action against the Official concerned.

Timber Extracted from Andaman and
Nicobar Islands

308-C. Shri Mohammad Elias: Will
the Minister of Food and Agriculture
be pleased to state:

(a) what. is the total tonnage of
timber extracted from Andaman and
Nicobar Islands annually;

(b) how much timber is extracted
by the Forest Department and how
much by the contractors annually;
and or
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(c¢) what is the value of this tim-
ber?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) to (c). The
information is being collected and
will be laid on the table of the Sabha
in due course.

Andaman Truck Road

308-D. Shri P. K. Deo: Will the Min-
ister of 'lransport be pleased to
state:

(a) when the Andaman Truck Road
connecting Port Blair to Diglipur will
be completed;,

(b) how much amount has been
spent in this project and how many
miles of road has been completed;
and

(c) how the creeks will be forded,
by bridges or by ferry?

The Minister of Transport (Shri
Raj Bahadur): (a) to (¢). The infor-
mation has been called for from the
Andaman and Nicobar Administration
will be laid on the Table of the Sabha
as soon as possible.

12.00 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

HOLDING-UP OF TRAINS CARRYING PAKIS-
TANI NATIONALS TO WEST PAKISTAN

Shri Mohan Swarup (Pilibhit) I
call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and I
request that he may make a statement
thereon: -

The holding-up of trains carry-
ing Pakistani nationals to West
Pakistan, by the Pakistani troops
at the Indo-Pakistan border.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): In
April 1964, services of some of the
Pakistani nationals serving in indus-
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{Shri Hathi]
trial concerns in Jamshedpur were

terminated by thodse concerns. of
these including meémbers of families
1150 were from East Pakistan and
1564 from West Pakistan. Having
regard to the local situation, the Gov-
ernment of Bihar suggested that the
safest course would be to move these
men and their families by special
trains, under adequate armed escort,
to East and West Pakistan respective-
ly. In view of this, Government of
India agreed and helped to transport
these discharged Pakistani nationals
along with their families from Jam-
shedpur to East and West Pakistan in
special trains up to Bongaon, in West
Bengal and Amritsar in Punjab, and
from there to travel into Pakistan by
regular daily passenger trains. The
. special trains left Jamshedpur for

Bongaon on 17th, 18th and 20th and
for Amritsar on the 24th and 25th
May 1964.

2. The movement of Pakistani na-
tionals to East Pakistan took place
without any difficulty.

3. However, on the western side, on
26th May 1964, the train carrving the
Pakistani nationals was stopped after
it crossed the last Indian station
Atan and the passengers were check-
ed.  The check continued for about
seven hours. Out of the 709 Pakis-
tan! nationals in that train, 271 were
not accepted by the Pakistan autho-
rities as Pakistan nationals. The
remaining 438 were accepted.

On we 27th May, 1964, the second
drain with 855 Pakistani nationals h=c
reached Amritsar at 6-40 hours. Out
of these, 352 were not accepted by
the Pakistan authorities. Thus, out
of a total of 1564 Pakistani nationals
going into West Pakistan, 623 persons
were not accepted.

4. Government of India are taking
steps to repatriate to PaKistan these
persons not yet accepted by the Gov-
ernment of Pakistan.

1964 Attention to Matter of 620
Urgent Public I'mportance

5. In the meanwhile, the Govern-
ment of Punjab have opened a relief
camp for the temporary: stay of these
623 persons at Khasa about 10 miles
from Amritsar. Adequate arrange-
ments for their food, medical treat-
ment and protection have been made.

Shri Mohan Swarup: Is it a fact
that some infiltrants had Pakistani
passports but had overstayed and their
exit from India was arranged after
talks with the Pakistan Govern-
ment, and if so why hag the Pakistan
Government not accepted them?

Shri Hathi: They are not infil-
trants. Let us not use words loosely.
They had come with Pakistani pass-
ports. Their services were terminat-
ed. Therefore, they were being sent
back as Pakistani nationals very
clearly. They are Pakistanis. We are
sending them back to their country.
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Shri Hari Vishnu Kamath: Are
there reasons to believe that some
of these Pakistani nationals acted as
agents provacateur during the recent
disturbances in Jamshedpur, and after
this experience and the Bihar Gov-
ernment’s recommendation in this
regard, kas not Government taken a
decision to evict all Pakistani natio-
nals from other important industrial
establishments where they might be
employed, not to soft-pedal this opera-
tion?

Shri Hathi: This is a fact that all
Pakistani nationals who are working
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usefully somewhere, are here with
their regular visas, but the conditions
in Jamshedpur were such that their
services were terminated. If we were
to allow these people to go without
any arrangement or police escort or
by ordinary trains, 1,500 people mov-
ing at a time might create difficulties
as was created at other places, and
we therefore thought that these
people should be safely taken over to
the other side. It was the duty of
the Government to give them security,
and that is why we have taken the
step and taken them beyond our
borders,

Shri Hari Vishnu Kamath: On a
point of order. May I submit that
the first part of my question was whe-
ther the Government had received
intelligence or other reports that
some of these Pakistani nationals in
Jamshedpur acted as agents provaca-
teur during the recent communal dis-
turbances?

Mr. Speaker: Why should he take
shelter under a point of order. He
may say the first part has not been
answered.

Shri Hathi: My difficulty is that the
Member is putting long questions.

Shri Hari Vishnu Kamath: He is
taking shelter under this pretext.
Wholly wrong.

Shri Hathi: Some of the Pakistani
nationals might have worked like

that. I have no inforxqation about
individuals.
Shri Swell: Have Government

reasons to believe that this refusal of
the West Pakistan authorities to take
back as much as 50 per cent of their
nationals who were being sent by
that train is a deliberate act on the
part of the Pakistan Government in
order to emphasize their claim that
India is evicting Indian Muslims from
India?

Shri Hathi: It may be. Their
complaint has been that in the name
of Pakistani inflitrants we are also
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sending Indian nationals as Pakistani
nationals. It is therefore that we say
that all these are Pakistani nationals.
We have taken care to see that they
are Pakistani nationals, and we are
sending only Muslims who are Pakis-
tani nationals and not any Muslims.

Shri Harish Chandra Mathur: May
I know what explains this new atti-
tude of unreasonableness? Is it just
a projection of what the hon. Home
Minister of Pakistan expressed at the
time of the conference at the Home
Ministers’ level and is he forcing his
view like this? If that is so, may I
know how the Home Minister pro-
poses to deal with this?

The Prime Minister and Minister
of External Affairs, Minister of Home
Affairs and Minister of Atomic Energy
(Shri Nanda): This was a very real
issue which emerged in the course of

the discussions during the Home
Ministers’ conference. On behalf of
Pakistan, it was urged, “You may

think that a certain person is a Pakis-
tani national. Are we going to admit
that it has to be so?” Therefore, any
processes which are carried out in
India are not binding on them. We have
to concede that there was some
reason in that and we said, yes. We,
according to our own laws, discover
and decide that a person is a foreig-
ner and not an Indian national and
we say that he should go back wher-
ever he came from. It is for them to
say whether according to them, he
is a Pakistani or not. There may be,
as the hon. Member suggested, some
kind of projection. But in this case,
there is no doubt at all. The next
step is that various documents, etc.
bearing on the fact of these people
being Pakistanis will be shown to the
representatives of Pakistan in order
to come to some conclusion about it.

Shri Harish Chandra Mathur: The
second part of my important question
has not been answered. This a very
large issue, which the Minister says,
was taken up—the entire question of
driving out the infiltrants. How does
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the hon. Home Minister, who never
conceded this at that time, propose to
deal with it? It is a minor problem
now, but it affects a larger question.

Mr. Speaker: How can we
up that larger question now?

take

Shri Harish Chandra Mathur: Be-
cause it will have an effect on the
larger issue which is agitating the
mind of the country and of this
House. This question must be ans-
wered. How does he propose to
deal with?

Shri Nanda: We were not oblivious
of this situation. This situation which
has arisen to some extent was anti-
cipated and we will deal with it as it
arises.

Shri P, C. Borooah: The Minister
was saying that the deportees who
have not been accepted by Pakistan
have been kept in a camp near
Amritsar. Does it indicate that
Pakistan will have the final say 1
the matter?

Mr. Speaker: Whatever it indicates,
he can draw his own conclusion.
=t g T (faeer) @ #
st JEar § 5 S et -
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1215 hrs.
PAPERS LAID ON THE TABLE
REPORT OF STUDY TEAM ON PROHIBITION

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): On behalf of Shri B. R.
Bhagat, I beg to lay on the Table a
copy of the Report of the Study Team
on Prohibition. [Placed in Library,
.See No. LT-2906/64].

‘NortrFicaTIONs UNDER EssentiaL CoM-
MODITIES ACT

The Minister of State in the Minis-
‘try of Food and Agriculture (Shri A.
‘M. Thomas): I beg to lay onthe Table
‘a copy each of the following Notifica-
-tions under sub-section (6) of section
‘8 of the Essential Commodities Act,
1955:—

(i) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Second Amendment
Order, 1964 published in No-
tification No, G.S.R. 707 dated
the 30th April, 1964.

(ii) The Rice (Punjab) Price Con-
trol (Third ‘Amendment)
-Order, 1964 published in Noti-
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(iif) The Rice (Madhya Pradesh)
Price Control (Fourth
Amendment) Order, 1964 pub.
lished in Notification No.
G.S.R. 709 dated the 1st May,
1964.

(iv) The Rice (Andhra Pradesh)
Price Control (Fourth Am-
endment) Order, 1964 pub-
lished in  Notification No.
G.S.R. 736 dated the 8th May,
1964.

The Wheat Roller Flour Mills
(Licensing and Control) (Ex-
tension to Pondicherry) Or-
der, 1964 published in No-
tification No. G.S.R. 737 dated
the 9th May, 1964.

‘(vi) The Andhra Pradesh Paddy
(Movement Control) Second
Amendment Order, 1964 pub-
lished in  Notification No.
G.S.R. 738 dated the 5th May,
1964,

(vii) Notification No. G.S.R. 754
dated the 15th May, 1964.

(viii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Third Amendment
Order, 1964 published in No-
tification No. G.S.R. 765 dated
the 23rd May, 1964.

The  Maharashtra and
Gujarat Rice (Export Con-
trol) .Amendment Order, 1964
published in Notification No.
G.S.R. 784 dated the 18th May,
1964. [Placed in Library. See
No. LT-2907/64].

(v

~

(ix)

APPRENTICESHIP (AMENDMENT)
RuLES

Shri C. R. Pattabhi Raman: I beg
to lay on the Table a copy of each of

‘the following Rules under sub-section

(3) of section 37 of the Apprentices

Act, 1961:—
(i) The Apprenticeship (Amend-
ment, Rules, 1964 published in
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Notification. No.. GS.R. No..

594 dated the 11th April, 1964.

¢ii) The Apprenticeship (Second
Amendment) Rules, 1984 pub-
lished in Notifieation. No.
G.SR. 751 dated the 16th May,

1964. [Placed in Library, See-

No. LT-2908/64].

12.17 hrs,
BUSINESS ADVISORY COMMITTEE
TwENTY-EIGHTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with the
Twenty-eighth Report of the Busi-
ness Advisory Committee presented
to the House on the 1st June, 1964.”

Shri Hari Vishnu Kamath: I do not
want to object to any of the recom-
mendations. But I just want to make
a request with regard to item I, viz,,
discussion and voting of the supple-
mentary demands for grants. I re-
quest that you may be pleased to
exercise your discretion so that this
item may get one hour extra, which
is always there up your sleeve, and
which can always be given by you
in your discretion.

Shri S. M, Banerjee (Kanpur): 1
would like to support Mr. Kamath's
request. There are two major items,
viz,, the Vigilance Commission and
the Monopolies Commission which
will have to be discussed. Therefore,
more' time should be given.

Mr. Speaker: The question is:

“That this House agrees with the
Twenty-eighth Report of the Busi-
ness Advisory Committee presented
to the House on the 1st June, 1964.”

The motion was adopted.

2, 1964 .

12.18 hss.

CONSTITUTION:. (NINETEENTH.
AMENDMENT) BILL—Contd.

M. Speaker: The House will. now
take up further discussion on clamse-
3 of the Constitution. (Nineteenth:
Amendment) Bill.

st faafa faw o (FRRE) -
Ty AgiRd, § WA qRa g
Fifeezqma & ¢ 7 #iene ¥ o
foraa qwg faay a7 & A< 98 T EH
EAuL

Mr, Speaker: Straightway it is diffi~
cult for me at present, because 1 have-
to find out how many speakers would:
be there. Clause 3 is under discus-
sion. 1 hour more-would be enough,.
I think. Then we can divide at 1.15.

Shri Ranga (Chittoor): What about:
third reading?

Mr. Speaker: I was thinking of 1
hour for the whole. I will gllow third:
reading. Then, we can have half an-
hour for clause 3 and one hour for-
third reading. Shri Jain.

st W\ (wefig) - T e
g a5 ft FIAT FT T2 F6
I FF AR 9397 |

TOW . WEET AT Y A qE
q& 1

Shri A. P. Jain (Tumkur): Sir, the:
two hon. Members. who have preced-
ed me were both Members of the Joint:
Committee and they took a very in-
tensive part in the discussions. I was:
also a member of the Joint Commit-
tee. If T am not revealing any secret
or commit any breach of the privilege-
I can .say that there are few Com-
mittees which have given such:
thorough consideration to the Bill as
the Joint Committee on the Constitu-
tion (Seventeenti Amendment) Bilk:
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gave. There was a thorough examina-
tion of all the different aspects of the
Bill.

I am a fairly old parliamentarian.
1 have spent about 27 years of my
life in the provincial legislation and
in the Parliament and I have been a
member of a large number of Select
Committees in my early days. Of
course, of late I have not had much
experience of it. I can say with safe
confidence that there are few Select
Committees which have devoted them-
selves with such seriousness to a mea-
sure of such importance as this Con-
stitution Amendment Bill. The fact
that the Law Minister and the Gov-
ernment were as accommodating to
the Members of the Select Committee
and to the views of the Members of
this House as they possibly could is
evident from the fact that while in
the original Bill no less than 126 laws
passed by the various State legisla-
tures were intended to be given -a
blanket protection, when the Govern-
ment found that the Members were
not happy with such a long list—I was

among them—that list was first
reduced to less than 40. At a
later stage, when a few laws

came, members of the Select Commit-
tee were given a fresh opportunity to
express their views. I really cannot
understand what more could be done.
It was the duty of the members of
the Select Committee to go through
all the laws. We were handed over
several fat volumes containing full
texts of those laws. We were also
handed over the notes of the Plan-
ning Commission. I do not think the
Government could have taken greater
care of this Bill than what they did.

Dr. L. M. Singhvi: But there was
no time to go through all of them.

Shri A. P, Jain: The Law Minister
has been very considerate and the very
fact that at this late stage he has
agreed to accept an amendment....

Shri U. M. Trivedi: Your amend-
ment. -
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Shri A. P. Jain: Not only mine but:
Dr. Singhvi’s also. Perhaps, he is not
aware of it.

Shri U. M, Trivedi: It is very diffi--
cult for you to understand our view--
point.

Mr. Speaker: It creates difficulty if
each.
other.

Shri A, P. Jain: Fortunately or un--
fortunately, we are so placed that we
cannot understand one another.

At a very late stage, when certain
lacunae were brought to the notice of’
the Law Minister, he had agreed to
accept an amendment, which itself
shows that he has an open mind and
he is prepared to accommodate the
viewpoints of members of this House.
Let us also understand the nature of
this law. It only gives protection to
certain Acts passed by the Legisla-
tures. Yet, the Legislatures have a
right to amend those laws, to modify
them and if at a later stage it is
found that some lacunae have been
left over, it will always be open to
the Law Minister to point out to the
State Government to fill it up. I do
hope that the Law Minister, if he
finds any difficulty or any lacunae at
a later stage, he will take due care to
remove the difficulty or lacunae.

Shri Ranga: How can the
Minister get this done?

Mr. Speaker: Now the members
understand each other very well.

Law-

Shri A. P, Jain: Shri Ranga and I
are old friends.

Therefore, I say it is a wrong accu--
sation to make that the members of
the Select Committee or the mem-
bers of this House have not been
given an opportunity to examine and
appreciate the implications of this
law fully. I was a little amazed and
a little worried to know that no less
a person than the hon. Member, Shri
N. C. Chatterjee, had stated that the
present Constitutional Amendment
Bill is a fraud on the Constitution. T
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‘think there can be no greater mis-
‘understanding of the Constitution and
.of the implications of this Bill than
what Shri Chatterjee has stated.
.Article 31B says:

“Without prejudice to the gene-
rality of the provisions contain-
ed in article 31A, none of the
Acts and Regulations specified in
the Ninth Schedule nor any of
the provisions thereof shall be
deemed to be void, or ever to
have become void, on the ground
that such Act, Regulation or pro-
vision is inconsistent with, or
takes away or abridges any of the
rights conferred by, any provi-
.sions of this Part, and notwith-
‘standing any judgment, decree or
order of any court or tribunal
to the contrary, each of the saia
Acts and Regulations shall, sub-
ject to the power of any compet-
ent Legislature to repeal or
amend it, continue in force.”

Even if there has been a judgment ot
the Supreme Court or of any court
or tribunal, the law provides that,
that judgment can be over-ruled and
the law can be given blanket protec-
tion. That is the provision of the
Constitution and what is being done
at present is to fulfil the intentions
of that provision. Therefore, I am
unable to understand how any objec-
tion can be taken on this ground.

Item 33 relates to the Gujarat Sur-
viving Alienations Abolition Act, 1963.
It deals with two subjects—one is
compensation to  persons holding
land and the other is compensation
to persons who have been given
an annuity in place of land.
In that State certain persons
were given an annuity. That may be
an annuity for life or annuity in per-
petuity. It it was annuity for life, the
compensation would be three times
and if it was annuity in perpetuity
the compensation would be seven
times. Therefore, these sections
which are referred to in the amend-
ment relate to introduction of annuity
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and they are not part of land reforms.
It is on that ground that the hon.
Minister has been good enough to

accept that amendment. I must
really thank him for taking the cor-
rect view in the matter. .

Coming to the question of land
reforms, it is a vital part of our policy;
not only of our policy but the policy
of the law makers all over the world.
America is reputed for its liberalism,
for its aversion of applying compul-
sion, for its laissez faire. 1 want to
make a presentation to our friends of
the Swatantra Party what the greas
President Jefferson said in his days.
He said:

“Whenever there are in a
country unemployed poor, it is
clear that the laws of property
have been so far extended as to
violate natural rights. I am cons-
cious that an equal division of
property is impracticable. The
legislature cannot invent too
many devices for sub-dividing
property. It is not too soon to
provide by every possible means
that as few as possible shall be
without a proportion of land.”

That is exactly what we are going
to do by applying the ceiling. No-
thing more, we are going to do.
Therefore, this is a universally accept-
ed doctrine.

There are two ways of doing or
achieving land reforms. One is what
has been done in the Communist
countries where the villagers meet to-
gether and divide the land without
any law. The other way of having
land reforms is through law. We
have accepted the more civilised of
the two methods. We are doing it.
It is necessary for the couniry that
it must be done irrespective of the
impediments that come in the way.

Shri U. M, TriVedi: Sir, when my
predecessor got up to speak, I
thought that he would logically go
over all the amendments which were



Constitution JYAISTHA 12,

633
proposed by Members, including my-
self. But, unfortunately, he got
pleased with the amendment of his
having been accepted by the Law
Minister, and praised the Law Minis-
ter for that. If the Law Minister is
‘fond of flattery, I can alsp do the
same. Let him accept my amend-
ments,

that case: the
and

Mr. Speaker: In
amendment was accepted first
flattery came afterwards.

Shri U. M. Trivedi: In my case, it
‘may be accepted after my flattery.

Dr. L. M, Singhvi: It is only a pro-
mise of flattery.

Shri A. P. Jain: The question is
very simple in this case. In my
amendment ] have proposed the omis-
sions of items 33 and 49 from the
Schedule. Here I will draw the atten-
tion of the hon. Minister to the State-
ment of Objects and Reasons where
it is stated:

‘“Article 31A of the Constitution
provides that a law in respect of
the acquisition by the State of
any estate or of any rights theren
or the extinguishment or modifi-
cation of any such rights shall
not be deemed to be void on the
ground that it is inconsistent
with, or takes away or abridges
any of the rights conferred by
article 14, article 19 or article 31.
The protection of this article is
available only in respect of such
tenures as were estates on the
26th January, 1950...... ”

T am giving emphasis on the words
“such tenures as were estates on the
26th January, 1950.”

1 do not want to read the whole
‘thing.

It is also proposed to amend the
Ninth Schedule by including therein
certain State enactments relating to
land reforms in order to remove any
uncertainty or doubt that may arise
in regard to their validity. It was
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well and good if we had kept ourselvas
within the four corners of the objects
and reasons mentioned. If it was a
question of land reforms being affect-
ed in any manner by the use of the
word “estate”, I would have very
readily agreedq to it—and we have
agreed in principle. If it was a
question merely of land reforms or
agrarian reforms, we would have very
readily agreed to this propusition.
But by the backdoor this item No. 48
is being put.
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The Mpysore Village Offices Aboli-
tion Act, 1961 (item 49), as publishea
in the Mysore Gazette, says:—-

“Whereas it is expedient in the
public interest to abolish the vil-
lage offices which were held here-
ditarily before the commencement
of the Constitution and eamolu-
ments appurtenant therete in (he
State of Mysore and to provide
for matters consequent and inci-
dental thereto”.

That is the preamble of the Act ana
it has absolutely no refirence what-
soever to land reforms. It is with
reference to the right of a person to
hold an office to which he is entitled
and to which protection has been
granted by the Constitution. Under
the provisions of articles 309, 310 and
311 of the Constitution that right has
been given to him. I will not for a
moment suggest the extension of that
right in conflict with article 16 of the
Constitution, that he might have that
right, to be left over or to.be inherit-
ed by his son, issue or heir. I will
not go to that extent; but, surely, this
will be an entirely inhuman thing* .
it will be absolutely beyond the pur-
view of this amendment that is being
made here that 12,000 accountants or
patwaris willl be deprived of their
means of livelihood here and now by
virtue of adding this law to the list.
1 do not know what reason has goaded
our Government to come to this con-
clusion that these 12,000 persons must
be deprived of their means of liveli-
hood which is by means of the emolu~
ments being paid.
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This is what it says:—

“emoluments appurtenant
thereto in the State of Mysore”.

Why are these people to be deprived
of that particular position? They have
already filed writs before the Supreme
Court. About 41 of them are pend-
ing and we could have waited till they
were decided. And even then ihere
is absolutely no relation between
the one and the other. Here
this is a land reform measure.
We have been saying from the
housetops that we are only pro-
viding for the eXtension of the defini-
tion of “esfate” for certain measures
which we want to take and these
measures of land reforms are
obstructed by virtue of thg definition
of “estate” not being comprehensive
enough to include the particular estate
which will be affected. That was the
object in view. Even now what is
the amendment that is being made?
It ist—

“the expression ‘estate’ shall, in
relation to any local area, have
the same meaning as that expres-
sion” ete.

That has been put down with that
object in view and that ig the only
object in view. So, I see no reason
whatsoever for putting this Act in the
Schedule which is only for the pur-
pose of depriving a man of his rignt
under articles 14, 19 and 31 of the
Constitution to holg his property or
to dispose of his property in any
manner that he likes or to earn his
means of livelihood in the manner
that he chooses.

Even in his speech the hon. Law
Minister was careful enough to avoid
1 explanation about it. He was very
reasonable enough to accept the pro-
position at the Joint Committee stage
that if there was a legislation of a
type which could be dubbed as colour-
able, he was agreeable to drop it. But
today it is not merely colourable but
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it is patently illegal and is patently-
forcing the man on to the street..
12,000 men will be deprived of their
means of livelihood. I do not know
why and for what reason we can agree
to the inclusion of this Act in the
Schedule, I say that there is absolu-
tely no reason.

The same is the position with regard
to item 33, the Gujarat Surviving.
Alienations Abolition Act, 1963 (Guja.
rat Act XXXIII of 1963). Why has
this been put in this list? Cash grants
are cash grants. One rupee is equal ip.
one rupee everywhere, One rupee
multiplied by 12 is equal to Rs. 12/-.
Rs. 3/- multiplied by 12 are equal to-
Rs. 36/-. It is ordinary mathematics
and I have not come across any provi-
sion anywhere, in the Contract Act or
in the history of the world, in any
restatement of the law that is prevail-
ing in any opart of the world, that
Rs. 3/- multiplied by 12 are equal to
Re. 1/-. What is that calculation? By
what particular method or mathe-
matical formula this provision has been
reached? Go on multiplying the
annuity for 20 vears, it becomes 1. It
is peculiar mathematics coming from
Gujarat State. For that purpose vou
are including the whole of this law
and are giving protection in a parti-
cular clause only by virtue of accept-
ing the amendment of Shri Jain. I say:
“Why do you include the whole law
angd get a bag name for this legislature
itself? The Parliament is here to make
a reasonable law, an equitable law, It
is not here to dance attendance simply
on the whims or the pleasure of some
people. It is here to make the iaw
which should stand to reason, which
should appear reasonable and which
should stand the scrutiny at the hands
of posterity from time to time.

Shri J. B. Kripalani (Amroha):
They do not care for posterity.

Shri U, M. Trivedi: I will, therefore,
suggest that my amendments, Nos. 9
and 21, be accepted.
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The Minisier of Law and M. ais‘er
.o Communications (Shri A, K. Scn):
Mr. Speaker, Sir, Dr. Singhvi and
Shri Kashi Ram Gupta had taken ex-
ception to my not repeating the argu-
.ments which I had done on the las:
-occasion, taking each legislation sepa-
rately about his objection for the inciu-
sion of which objection has been spaci-
fically raised. It has been furliier
stated by Shri Kashi Ram Gupta,
particularly, that he failed to appre-
ciate a method by which over 100
laws are included in the Schedule to
start with, and are then voluntarily
reduced by the Government and then
‘ultimately they come before the House
‘truncated.

If my speech on that occasion is rc-
~alled, I said specifically. while moving
‘the Bill, that we have included a large
number of laws at the request of the
various State Governments but the
mind of the Government was com-
pletely open on the subject and in the
Joint Committee we shall follow this
‘principle, namely, that only measures
of land reforms would be included
and those measures will also be in-
‘cluded if there is a likelihood of a
‘challenge succeeding on the principles
on which a challenge to similar Acts
standing pari materia has succeeded
‘before the courts.

We had consistently followed this
principle in treating the question of
including various State laws into the
‘Ninth Schedule.

Then, we were told yesterday that
no reasons were given for the inclu-
sion of these Acts. I am really sur-
prised when such sweeping statements

re made when we took all the care
of circu'ating to each member of thc
Joint Committee and also......

Dr. L. M. Singhvi; (Jodhpur): Res
sons are required to be given to this
House. That is the parliamentairy
law.

Shri A. K, Sen: First of »'l. this
House was told of the reasons only
when specific Acts were brought into

1886 (SAKA) (Nineteenth 038
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question. { dealt quite at lengitn on

the Madras Act and on the Mysore Act
to which objection was taken on the
last occasion. It was not necessary o
80 oOn recounting the same reasons
which were given in writing for the
Joint Committee unless there was a
question raised with regard to a parti-
cular Act; otherwise, in my humble
submission we would have been taking
up unnecessarily the time of this House
even in dealing with the reasons for
inclusion of Acts about which no
question was raised. I was to give
reasons for those Acts about which
questions might be raised and I did so
on the last occasion. Every Member of
the Joint Committee was provided with
written memorandum setting out the
reasons for inclusion of these Acts.

On the last occasion, a question was
raised about two Acts and a third Act
was also referred to. While dealing
with those Acts, I dealt with the Mad-
ras Act particularly with regard (o the
same argument which had been repeat-
ed by Dr. Singhvi yesterday, namely,
that the Madras Act should not have
been protected because it creates an
artificial family. T dealt with that ques-
tion lagt time. But I will do it again
since Dr. Singhvi thought that I was
escaping from the issue.

Dr. L. M. Singhvi: You
to convince yourself.

should try

Shri A. K. Sen: I have convinced
myself. I do not hope to convince
you. I hooe to convince the House.
(Interruption) When I say, I hop= to
convince the House. I mean the majo-
rity of the House. We go by majority,
not by unanimity.

Shri Kashi Ram Gupta: Fven if you
do not try to convince them, they will
be convinced by the whip.

Shri A. K. Sen: I have not so much
of expectation as the hon. Member has,
But I shall do my duty anyway.

Let me take the three Acts one by
one. The Madras Act does not create
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an artificial family. But it creates a
family which is the pattern in cvery
State legiglation on land reforms. The
definition is uniform in every Stlate
legislation on land reform and it was
the result of a consensus arrived at
by the Panel set up by the Planning
Commission to give a report on the
pattern of land reform legislation
which should be followed in different
States.

Shri Ranga: Chosen by themselves.

Shri A. K. Sen: For formulating the
Second Plan and the proposal for land
reform, an expert panel was set up by
the Planning Commission consisting
also of the representatives of all the
States for the purpose of reporting to
the Planning Commission, to the Cen-
tral Government and also to the States
about the pattern which should be
followed in order to bring about uni-
formity in land reform legislation all
over India. (Interruption) Mr. Rangs
is still very restless. I cannot help it.
But I have to do my duty and he will
kindly extend me the courtesy of not
disturbing me when I am on my feet.

The Committee reported that the
definition of family which should be
adopted in every State legislation
should be as follows:

“Family is a real operative unit
in land ownership as in land
management. We, therefore, re-
commend that in the fixing of the
ceiling the aggregabe area held by
all the members of the family
should be taken into account. For
this purpose, a family should be
deemed to consist of husband, wife
and dependent sons and daughters
and grand-children. The land
held by married daughters and
earning sons should be excluded.”

This is the oprincin'e which has been
followed in every State legislation. Tt
is true that this does set up a family
different from the traditional family
with which we are concerned in land

JUNE 2, 1964

(Nineteenth

640
N Amendment) Bill

ownership in areas where there is a
joint family in existence or other forms
in existence where the ownership
passes by survivorship. It is true. So
in land reforms, it is not revivalism
but a departure from revivalism. If
land reform ig unorthodox, so is a
family which forms the core of the
land reform which we have got in
existence, To that extent, I have no
dispute that we have brought about an
unorthodox pattern of legislation in
which there is also the form of ortho-
dox unit of ownership, that is, the
family. There is nothing wrong in
it. All the courts have said that this
is bypassing of article 14 of the Consti-
tution. They never say that it is
colourable or unreasonable or it is a
fraud. T have got a judgment here, a
very short judgment, of Mr. Justice
Wanchoo. He never said it was a
fraud. He said it was an effort {0 by-
pacs the Constitution.

Dr. L. M. Singhvi: It is an effort
to wipe out article 14 from the Consti-
tution. Is that all right? It ig to
argue with the aid of the fallacy of
petitio principi, that because it exists-
in all the State enactments. therefore,
it is valid or because it has been re-
commended by the Panel of Land Re-
forms in the Planning Commission.
He must try to meet the argument
which has been adopted by the
Supreme’ Court and which I have
adduced here.

Shri A, K. Sen: What I was saying
is that this is an unorthodox family
and we have chosen to adopt it. It is
for Parliament to decide whether that
choice is a right choice or not. What
1 am trying to say is that the Suoreme
Court has never said that is was - a
fraud on the Constitution. It is a
purely technical constitutional objec-
tion.

Dr. L. M. Singhvi: Not a
technical objection.

Shri A. K. Sen: Artic!~ 14 as teen
called in aid to attack —roeressive laws
passed not only here but also in the

purely
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States and we have repeatedly tried to
overcome the difficulties including
amendments of the Income-Tax Act.
Therefore, in my submission there is
nothing wrong in the definition of the
family and the Madras law is as much
a law of land reforms as any other
law. It is the same family which finds
its place in every other law.

Then, the question of Mysore Act
was raised.

Dr. M. S. Aney (Nagpur): Is that the
recognised  definition of family
throughout the Madras State?

Shri A. K. Sen: Not the Madras
State. For our land reform legislation,
this is the definition of family.

Shri Ranga: This is an arbitrary
definition.

Shri A. K. Sen:
family which we
Hindu law as it obtains in various
areas. So is the Income-Tax law
where there is an artificial definition
of family, and so in many other laws
too.

With regard to the Mysore Act, I
explained it in detail in the Joint
Committee when Mr. Jain was there,
Dr. Singhvi was there and various
other Members were there and 1
agreed with Mr, Jain that the Joint
Committee with which I had the
privilage to work was so keen that
every Act came under its scrutiny
and the point about this particular
Act was also raised. I explained to
them that though the word ‘offices’ is
used, the office by definition of the
Act is itself not an ordinary office
but the office to which lands and
other hereditary emoluments were
attached, whether the office was
functioning. or not. This was the
definition of the office in the
Act itself. So, to call it an office
without deciding the definition itself
would be rather misleading, if I may
say so, without meaning any dis-
respect to those who have raised this

It is a definition of
have under the

point. May I read the definition?
“Village office means every
village office to which. not the
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office simpliciter but only an offi-
ce, emoluments have been attach-
ed and it was held hereditarily
before the commencement of the
Constitution under an existing
law relating to a village office
for performance of duties connect-
ed with administration of collec-
tion of the revenue or with the
maintenance of order or with the
settlement of boundaries or other
matters of civil administration of
a village, whether the services
originally appertaining to the
office would continue or have
ceased to be performed or de-
manded or by whatever the de-
signation the office may be local-
ly known.”

This was a law for the purpose of
abolishing these offices to which here-
ditary lands and emoluments were
attached for the performance of duti-
es which are no longer performed
because almost all the duties are
taken over by civil administration..
When these offices were abolished,
they were not offices simpliciter but:
only those offices to which hereditary
emoluments as defined in the Act
were attached, namely, land revenue-
payable in respect of lands, fees for
agricultural produce and so on.

Shri Bade (Khargone): May I just
Tequest the hon. Minister to clarify

Shri A. K. Sen: After I have finish-
ed, I shall be very glad to answer
whatever explanation the Chair is
pleased to allow.

Therefore, in order to carry out
land reform and take over these vast
holdings which were hereditarily
owned and originally granteq as prize
for the offices created, it was neces-
sary to abolish them, and when they
were abolished, compensation was
fixed as in other land reform legisla—
tion, namely that for inferior offices,
it was three times, for other offices,
six times and so on and so forth.
That is what is provided for in sec-
tion 9 of that Act. I had personally:
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examined it myself, and I had no I therefore, regret to find that

doubt in my mind that it was a form
-of land reform, because mere
offices were not abolished but offices
to which hereditary land emoluments
were attached were abolished -in re-
turn for compensation fixed by the
Act itself. If it was not an acquisi-
tion of property, there was no question
-of paying compensation. Therefore,
-elaborate rules of compensation were
fixed in the Act itself.

With regard to the Gujarat Act, 1
"had examined it myself. It is true

-that that Act was brought into the

‘Bill at a later stage, and I must
frankly say that I could not personal-
ly examine that Act as much as I
should have done on that occasion.
It was brought to my notice on the
last occasion, when I had said on the
floor of the House that if any Act was
pointed out which on scrutiny would
be found tc be not a measure of land
veform but other forms of expropria-
tion, I would certainly reconsider the
matter and after scrutinising the sub-
ject-matter myself. I did go into this
Gujarat Act, and I found that the Act
contained provisions relating to land
reform as also to abolition of allow-
anceg as defined in the Act. I thou-
.ght myself, and I am very happy
to say that the hon. Prime Minister.
and Shri Lal Bahadur ‘Shastri and
other senior colleagues with whom I
‘had consultations hadq all agreed to
the note which I had circulated to
them, that these provisions relating
to allowances could not be charac-
terised as measures of land reform.
and including them  would, there-
fore, be contrary to the object of the
Act itself. And I had agreed to ac-
-cept the amendment in this regard;
even befcre Shri A. P. Jain in his
generosity had said a few good
words, for which 1 am very much
obliged to him, certainly, we had
decided with the sanction of the hon.
Prime Minister himself that we
should accept this amendment and I
had announced it before the debate
‘had started.

there should have been suggestions
that we have included these laws
without scrutiny and without exami-
ning them myself. It may be that our
examination has convinced us in one
way and convinced others in a diffe-
rent way, but that is quite inevitable
in such matters where ali persons
may not agree with the same ap-
proach or with the same conclusions.
But that does not prove at all that
we have included anything without
scrutiny or without care.

Those are my submissions. I shall
be happy to answer any further quer-
ies which you, Sir, may permit.

Shri Bade: In regard to the Mysore
Village Offices Abolition Act, about
40 appeals are pending in the Sup-
reme Court and the Supreme Court
has ordered a stay of the proceedings
under this Act. As a result of this,
about 12,000 accountants or patwaris
or talayatis wil] be without any offi-
ce, and new appointments would have
to be made by the Mysore Govern-
ment?

Shri A, K. Sen: I do not know
about the number of persons that will
be affected. Thave nodoubt that quite
a large number mav be affected, be-
cause it appears that in Mysore, all
these offices were created for the pur-
pose of carrying out local duties
which are no longer performed by
the holders of these offices. ...

Shri Bade: The Supreme Court has
given a stay order.

Shri A. K. Sen: I have quite fol-
lowed the hon. Member. It is true
that while admitting the petitions
challenging this, the Supreme Court
has issued a stay order. But that is
hardly of any consequence. Unless
the challenge was brought forward or
was, in fact, pending, there would be
no occasion for including these with-
in the schedule.

Shri Kashi Ram Gupta (Alwar): A
large number of cases are such that
they have not been challenged in the
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Supreme Court, and yet they have
been included only for the reason
that they are expected to be chal-
lenged.

Mr. Speaker: The hon Minister has
replied to that point already.

Shri A, K. Sen: I had told Shri
Kashi Ram Gupta personally, and in
the explanation we have said that
for Acts pari materia which have
been struck down, we are taking the
precautions.

Dr. L. M. Singhvi: In opposing the
inclusion of some of these Acts, I had
-submitted that in artificial definition
of ‘family’ was sought to be brought
into operation, and I had given an
‘illustration which demonstrated that
there would be discrimination bet-
ween major sons and minor sons to
@ very considerable extent. Would
the hon. Law Minister be pleased to
‘tell us in what specific way this dis-
crimination between members of a
natural family helps and promotes
land reform measures?

Shri A. K Sen: Ag I said, unless
there was discrimination in the tech-
nical sense, the Supreme Court would
not have struck it down. But the
panel of experts which went into the
matter thought that the term ‘family’
-ahould be defined; we have to have
“amily’, and we have to have a defi-
nition, and thig is the definition which
has been arrived at with the largest
consensus possible.

Shri U. M. Trivedi: In regard to
‘the Mysore village offices....

Mr, Speaker: The hon. Minister has
-answered that point already. The
hon. Member was not present here,
I think, at that time.

Shri U. M. Trivedi: I want to ask
-one question in regard to that. Some
‘wrong information....

Mr, Speaker: If the hon. Member
@argues and then goes away without
“hearing the reply, then what can be
«done?
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Shri U. M. Trivedi: I am not argu-
ing. I would just like to ask one.

646

Will the hon. Minister be pleased to
say whether land has been touched in
each case where the emoluments are
referred to? The Act refers to emo-
luments only and nowhere has the
term ‘land’ been mentioned at all.

Shri A. K, Sen: I do not know
about that. The term ‘emoluments’
include land, fees for land, agricul-
tural produce and so on; it means
substantially land. As you know,
land is not merely the physical soil
but includes all rights to immovable
property.

Mr. Speaker: Does any hon. Mem-

ber want any amendment to clause
2 to be put to vote separately?

Dr. L. M. Singhvi: Amendments
Nos. 4 and 6 may be put to vote
separately.

Shri Kashi Ram Gupta: Amend-
ment No. 5 may also be put to vote
separately.

Mr, Speaker: The Opposition Mem-
bers might have chosen just one or
two amendments which they woud
like to press.

Dr. L, M. Sienghvi: We have chosen
these three amendments namely
amendments Nos. 4, 5 and 6. We are
pressing them to a division.

Mr, Speaker: I shall , first put
amendment No. 4 to the vote of the
House,

The question is:

Page 1, line 13,

(i) omit ‘for the time being;
(ii) after ‘in force’ insert ‘on the
25th day of March, 1964". (4).
Let the Lobby be cleared,

13:60 hrs,

The Lok Sabha divided:
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Alvares, Shri Peter

Aney, Dr, M. S.

Bade, Shri

Basant Kunwari, Shrimati
Bhil, Shri P.H.

Brij Raj Singh, Shri

Deo, Shri P.K.

Ghosh, Shri P.K.
Gounder, Shri Muthu
Gulshan, Shri

Gupts, Shri Kashi Ram
Kakkar, Shri Gauri Shanker
Kamath, Shti Hari Vishau
Kapur Singh, Shri

Abdul Wahid, Shri T.
Achal Singh, Shri
Akkamma Devi, Shrimati
Alagesan, Shri
Abus, ShriA. S.
Alva, Shri Joachim
Anjanappas, Shri
Ankineedu, Shri
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bal Krishna Singh, Shri
Balakrishnan, Shri
Balmiki, Shri
Banerjee, Shri S. M.
Banerjee, Dr. R.
Barkataki, Shrimati Renuka
Barman, Shri P. C.
Barupal, Shri P. L.
Basapps, Shri
Basumatari, Shri
Baswant, Shri
Besra, Shri
Bhagat, thri B. R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri M. B.
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bist, ShriJ. B. S.
Borooah, Shri P. C.
Brehm Prakssh, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Brij Raj Singh-Kotah, Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chandak, Shri
Chandarhlan tingh, Shri
Chandrasekhar, Shrimsti
Chsudriki, Shri
Cbaudhuti, ShriD. 8. |
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Ayes

Kesar Lal , Shri
Kohor, Shri
Krishnapa! Singh, Shri
Laxmi Dass, Shri
Mahananda, Shri
Mandal, Shri B.N.
Masani, Shri M.R.
Mate, Shri

Mohan Swarup, Shri
Nath Pai, Shri
Rajyalaxmi, Shrimati
Ranga, Shri

Reddy, Shri Narasimha
Shaghank Manjari, Shrimati

NOES

Chaudhuri, Shri Sachindra
Chaudhuri, Shri Tridib Kumer
Chaudhri, Shrimati Kamala
Chavan, Shri D. R.
Chavda, Shrimati

Chuni Lal, Shri

Deji, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri B. K

Das, ShriN. T.

Das, Shri Sudhansu
Dasappa, Shri

Dass, Shri G.

Deo Bhanj, ShriR. G.
Desai, Shri Morarji
Deshmukh, Dr. P. S.
Deshmukh, thri B.D.
Deshmukh Shri Shivaji Reo S.
Dey, Shri 5. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G.N.

Dorai, Shri

Dubey, Shri R. G.
Dwivedi, Shri M. L.
Elayaperumal, Shri)

Eias, Shri Mohammad
Firodia, Shri

Gahmari, Shri

Gaijraj Sing Rao, Shri
Gangpati Ram, Shri
Gandbi, Shri V.B.
Ganga Devi, Shrimati
Ghosh, Shri Atulya
Goni, Shri Abdul Ghani
Gopalan, Shri A. K.
Govind Das, Dr.

Guha, Shri A. C.
Gupta, Shri Indrsjit
Gupta, Shri Shiv Charan
Hajamavis, Shri
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Shastrl, Shri Prakash Vir
Siddhanti, Shri Jagdev Singh
Singh Dr. B.N.

Singh, Shri A.P.
Singh, Shri Y. D.
Singhvi, Dr. L. M.
Sivasankaran, Shri.
Solanki, Shri

Swamy, Shri Sivamurthi:
Trivedi, Shri U. M.
Utiya, Shri

Vijaya Raje, Shrimati
Vishram Prasad, Shri
Yashpal Singh, Shri

Hansda, Shri Subodh
Hagq, Shri M. M.
Harvani, Shri Ansar
Heda, Shri

Hem Raj Shri
Himatsingka, Shri
Igbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagiivan Ram, Shri
Jain, Shri A. P.
Jamir, Shri S. G.
Jamunadevi, Shrimati
Jayaraman, Shri
Jedhe, Shri

Jena, Shri

Joshi, Shri A.C.
Joshi, Shrimati Subhadrex
Jyotishi, Shri J. P.
Kabir, Shri Humayun
Kadadi, Shri
Kajrolkar, Shn
Kamble, Shri
Kanakasabai, Shri
Kanungo, Shri
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Kumaran, Shri M. K.

Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahadeo Prasad, Shri
" Mahadeva Prasad, Dr.
Mahtsb, Shri

Mahishi, Shrimati Sarojini
Maimoona Sultan, Shrimati
Mafithis, Shri
Malischami, Shri
Malaviys, ShriK. D.
Malhbotra, Shri InderJ.
Malliah, Shri U.S.
Mallick, Shri

Manaen, Shri

Mandal, Dr. P.

Mandal, Shri J.

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri

Mantri, Shri
Marandi, Shri

Maruthiah, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mathur, Shri Harish Chandra
Mehdi, Shri S. A.
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvnt
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Menon, Shri P.G.
Minimata, Shri

Mirza, Shri Bekar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Mishra, Shri M.P.

Misra, Dr. U.

Misra, Shri Mahesh Dutta
Misra, Shri Shyam Dhar
Mohanty, Shri G.
Mohiuddin, Shri
Morarka, Shri

More, Shri K. L.

More, Shri S. S.

Mukane, Shri -
Mukerjee, Shrimati Sharda
Munzn,,” Shri David
Murli Manohar, Shri
Murthy, Shri B.S.

Murti, Shri M. S.
Muthish, Shri

Naidu, Shri V. G.

Naik, Shri D. T

Nair, Shri N. Sreeksntan
Nair, Shri Vasudevan
Nallskoys, Shri

Nambiar, Shri
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Nands, Shri

Nayar, Dr. Sushils
Nigam, Shrimati Savitri
Oza, Shri

Paliwal, Shri

Pande, Shri K. N.
Pandey, Shri R.S.
Pandey, Shri Sarjoo
Pandey, Shri Vishwa Nath
Pannal Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parsshar, Shri

Patel, Shri Chhotuthai
Pmel, Shri Men Sinh P.
Patel, Shri N. N.
Patel, Shri P.R.

Patel, Shri Raieshwar
Patil, Shri D.S.

Patil, Shri J. S.

Patil, Shri M. B.

Patil, Shri S.B.

Patil, Shri S.K.

Patil, Shri T.A.
Patnaik, Shri B. C.

Pattabhi Raman, Shri C. R.

Pottekkatt, Shri
Prathaker, Shri Naval
Pratap Singh, Shri
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raghuramaiah, Shri

Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Rajs, Shri C. R.

Rajdeo Singh, Shri
Raju, Shri D. B.

Ream, Shri T.

Ram Sewsk, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Remakrishnan, Shri P.R.
Ramanathan, Chettisr Shri
Ramaswamy, Shri S.V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
Renanjai Singh, Shri
Rane, Shri

Ranga Rso, Shri

Rapjit Singh, Shri

Reo, Dr. K. L.

Reo, Shri Hanmanth
Raeo, Shri Jaganaths
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Rsut, Shri Bhola
Rawandale, Shri

Ray, Shrimati Renuks
Reddi, Dr. B. Gopala
Reddisr, Shri

Reddy, Shri K. C.
Reddy, Shri Ramakrishna
Reddy, Shri Yallamanda
Reddy, Shrimati Yashods
Roy, Shri Bishwanath
Sadhu Ram, Shri

Sarma, Shri A. T.
Satyabhama, Devi Shrimati
Satyanarayana, Shri

Sen, Shri A. K.

Sen, Shri P. G.

Shah, Shri Mansbendra
Shah, Shrimati Jayaben
Shaekuntala Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shri

Sharma, Shri A.P.

Sharma Shri D. C.
Sharma, Shri K. C.

Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri

Shinde, Shri
Shivananjspps, Shri
Shukla, Shri Vidya Charan
Siddananjappa, Shri
Siddish, Shri

Sidheshwar Prasad, Shri
Singh, Shri D.N.

Singh, Shri J.B.

Singh, Shri K. K.

Singha, Shri G. K.

Sinhs, Shri Satya Narsyan
Singha, Shrimati Remdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku.
Sonavane, Shri

Soundram Ramachandran, Shrimati
Soy, Shri H. C.

Srinivasan, Dr. P.
Subbaraman, Shri C.

Sub i Shri C.

Rso, Shri Krish

Shri T.

Rao, Shri E. Madhusud
Rao, Shri Muthyal
Reo, Shri Rajagopala
Rso, Shri Ramspathi
Rso, Shri Rameshwar
Rseo, Shri Thirumala
Rattan Lal, Shri

Sumat Prasad, Shri
Sunder Lal, Shri
Surendra Pal Singh, Shri
Surys Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M.P.
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Swaran Singh, Shri Tyagi, Shri Vidyalankar, Shri A.N.

Swell, Shri Uikey, Shri Vijaya Ananda, Maharajkumar

‘Tantia, Shri Rameshwar Ulaka, Shri

‘Thengondar, Shri
Thevar, Shri V. Valvi, Shri
Thimmaish, Shri

Tiwary, Shri D.N.
Tiwaryk Shri ¥..N.
Tiwary, Shri R. S.
Tripathi, Shri Krishna Deo
Tula Ram, Shri

Mr. Speaker: The result of the
division is Ayes: 42; Noes: 352.

The motion was negatived,

Some Hon. Members rose—

Mr. Speaker: Their statements may

Upadhyaya, Shri Shiva Dutt

Varms, Shri M.L.
Varms, Shri Ravindra
Veerabasappa, Shri
Venkaiah, Shri Kolla
Venkatasubbaish, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.

Vimla Devi, Shrimati
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

‘Warior, Shri

‘Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.
Yusuf, Shri Mohammad

Shri Shiv Charan Mathur (Bhil-
wara): I am for Noes.

Mr. Speaker: The question is:

Page 1, line 13,—

(i) omit “for the time being”.

be recorded.

(ii) after “in force”, insert—

Shri P. Kunhan (Palghat): I am

for Noes.

Shri l.mb_ichibava (Ponnani): I am

for Noes.

Division No. 5]

Amey ,Dr. M. S.

Bade, Shri

Basant Kunwari, Shrimati
Bheel, Shri P. H.

Brij Raj Singh, Shri

Deo, Shri P. K.

Ghosh, Shri P. K.
Gulshan, Shri

Gupta, Shri Kanshi Ram
Kakkar, Shri Gauri Shanker
Kapur Singh, Shri

Abdul Wahid, Shri T.
Achal Singh, Shri
Akkamma Devi, Shrimati
Alagesan, Shri
Alva, Shri A. S.
Alvs, Shri Joachim
Asjanspps, Shri
Ankineedu, Shri
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bal Krishna Singh, Shri
Balskrishnan, Shri

“on the date on which

Constitution (Nineteenth Amend-

ment)
force.”

AYES

Kesar Lal, Shri

Kohor, Shri

Mashananda, Shri

Masani, Shri M. R.
Rajyalaxmi, Shrimati

Ranga, Shri

Reddy, Shri Narasimha
Shashank Manjari, Shrimati
Shastri, Shri Prakash Vir
Siddhanti, Shri Jagdev Singh

NOES

Balmiki, Shri

Banerjee, Shri S. M.
Banerjee, Dr. R
Barkataki, Shrimati Renuks
Barmen, Shri P. C.
Barupal, Shri P. L.
Basumatari, Shri

Baswant, Shri

Besra, Shri

Bhagavati, Shri

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri M. B.

Act, 1964 comes into
(5).

The Lok Sabha divided:

[13:06 hrs.

Singh, Dr. B. N.

Singh, Shri A. P.

Singh, Shri Y. D.
Singhvi, Dr. L. M.
Sivasankaran, Shri
Solanki, Shri

Swamy, Shri Sivamurthi
Trivedi, Shri U. M.
Utiya, Shri

Yashpal Singh, Shri

Bhatkar, Shri
Bhattacharyys, Shri C. K.
Bist, Shri J. B. S.
Boroosh, Shri P. C.
Brahm Prakash, Shei
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brij Raj Singh, Shri
Chakraverti, Shri P. R.
Chandak, Shri
Chandrasckhar, Shrimati
Chandra Bhan Singh, Shri
Chandriki, Shri
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Chaturvedi, Shri S. N.
Chaudhuri, Shri D. 8.
Chaudhuri, Shri Sachindrs

Chaudhuri, Shrimati Kamala
Chava, Shri D. R.

Chavda, Shrimati

Chettiar, Shri Ramanathan -
Chuni Lal, Shri

Daiji, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri B. K.

Das, ShriN. T.

Das, Shri Sudhansu
Dasappa, Shri

Dass, Shri G.

Deo Bhanj, Shri P. G.
Desai, Shri Morarji
Deshmukh, Dr. P. 8.
Deshmukh, Shri B. D.

Deshmukh, Shri Shivaji Reo S.

Dey, shri S. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G. N.
Dorsj, Shri Kasinaths
Dubey, ShriR. G.
Dwivedi, Shri M. L.
Elyaperumsl, Shri
Elias, Shri Mohammad
Ering, Shri D.

Firodia, Shri
Gehmari, Shri

Ganapati Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghoth, Shri Atulya
Goni, Shri Abdul Ghani
Gopalan, Shri A. K.
Govind Dss, Dr

Guha, ShriA. C.
Gupta, Shri Indrsjit
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Hagq, Shri M. M.
Harvani, Shri Anssr

Iqbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jaglivan Ram, Shri
Jaio, Shri A. P.

Jamir, Shri 8. G.
Jamunadevi, Shrimati
Jayaraman, Shri
Jedhe, Shri

JYAISTHA 12, 1886 (SAKA)

Jens, 3nn
Joahi, Shri A. C.
Joshi, Shrimati Subhad:

(Nineteenth
Amendment) Bill

Menon, Shri Krishna
Menon, Shri P. G.

A

Jyotishi, Shri J. P.

Kabir, Shri Humsyun
Kadedi, Shri
Kajrolkar, Shri
Kanakasabai, Shri
Kanungo, Shri

Kappen, Shri

Kar, Shri Prabhat
Karuthiruman, Shri
Kayal, Shri P. N.

Kedaria, Shri C. M.
Keishing, Shri Rishang
Khadilker, Shri

Khan, Dr. P. N.

Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P.K.

Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Liladhar
Kripa Shanker, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T.
Kumsran, Shri M. K.
Kunhan, Shri P.

Kureel, Shri B. N.
Lakshmikanthamma, Sheimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mehadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mzshtab, Shri

Mahishi, Shrimati Sarofini
Msimoona Sultsn, Shrimsti
Majithia, Shri
Malsichami, Shri
Malaviya, Shri K. D.
Matlhotrs, Shri Inder J.
Mallish, Shri U. S.
Mallick, Shri

Manaen, Shri

Mandal, Dr. P.

Mandsl, Shri J.

Mandal, Shri Yamuns Prasad
Maniyangadan, Shri
Mantri, Shri

Marandi, Shri

Maruthish, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mathur, Shri Harish Chandra
Mehdi, Shri S. A.
Mehrotre, Shri Braj Bibari
Mehta, Shri J. R.
Melkote, Dr.

Mengi, Shri Gopal Dats

Shrimat;
Mirza, Shri Bakar Alj
Mishra, Shri Bibhuti
Mishra, Shri Bibhudhendra
Mishra, Shri M. P.
Misra, Dr. U.

Misra, Shri Mahesh Dutta
Misra, Shri Shyam Dhar
Mohanty, Shri G.
Mohiuddin, Shri
Morarka, Shri

More, Shri K. L.

More, Shri S. 8.
Mukare, Shri
Mukeriee, Shrimati Sharde
Munzni, Shri David
Murli Manohar, Shri
Murthy, ShriB. §.
Murtj, Shri M. S.
Murthiah, Shri

Naidu, Shri V. G.

Naik, ShriD. J.

Nair, Shrj Vasudevan
Fllakoya, Shri
Nambiar, Shri

Nanda, Shri

Nayar, Dr. Sushila
Nigam, Shrimati Sevitri
Oza, Shri

Paliwal, Shri

Pande, Shri K. N.
Pandey, ShriR. 8.
Pandey, Shri Sarioo
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man SinhP.
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. S.

Pail, Shri J. S.

Patil, Shri M. B.

Patil, Shri S. B.

Patil, Shri S. K.

Patil, Shri T. A.
Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raghuramish, Shri

Rai, Shrimati Sshodrabai
Rsj Bahadur, Shri

Rajs, Shri C. R.
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Rajdeo Singh, Shri

Raju, Shri D. B,

Ram, shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Ramaswamy, Sri S. V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
Rananiei Singh, Shri
Rane, Shri

Ranga Rao, Shri

Ranjit Singh, Shri

Reo, Shri Hanmanth
Rao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Raeo, Shri E. Madhusudan
Rso Shri Muthyal

Rao, Shri Rajagopala
Reo, Shri Ramapathi
Rao, Shri Rameshwar

Reo, Shri Thirumala
Rattan Lal, Sri

Raut, Shri Bhola
Rawandale, Shri

Ray, Shrimati Renuka
Reddi, Dr. B. Gupala
Reddiar, Shri

Reddy, Shri K. C.

Reddy, Shri Ramakrishna

Reddy, Shri Yallamanda

JUNE 2, 1964

Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satyabhama Devi, Shrimati
Satyansrayana, Shri

Sen, Shri A. K.

Sen, Shri P. G.

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri

Shinde, Shri
Shivanajappa, Shri

Shuka, Shri Vidya Charan
Siddanajappa, Shri
Siddiah, Shri

Sigheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri J. B.

Singh Shri K. K.

Singha, Shri G. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivapparaghasan, Shri

(Nineteenth
Amendment) Bill

Sunder Lal, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
Swaran Singh, Shri
Swell, Shri

‘Tantia, Shri Rameshwar
‘Thengondar, Shri
Thevar, Shri V.
‘Thimmaish, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.
Tripathi, Shri Kishan Deo
Tuls Ram, Shri

Tysgi, Shri

Uikey, Shri

Ulaka, Shri

Upadhyayas, Shri Shiva Dutt
Vaishya, Shri M. B.
Valvi, Shri

Varma, Shri M. L.
Varma, Shri Ravindra
Veerabasappa, Shri
Venkaiah, Shri Kolla
‘Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Vijaya Ananda, Maharajkumar
Vimla Devi, Shrimati
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Reddy, Shrimati Yashoda Sonavane, Shri Virbhadra Singh, Shri
Roy, Shri Bishwanath Soundarem Ramachandran, Shrimat; Vyas, Shri Radhelal
Sadhu Ram, Shri Soy, Shri H. C. Wadiwa, Shri
Saha, Dr. S. K. Srinivasan, Dr. P. Warior, Shri
Sshu, Shri Rameshwar Subbaraman, Shri ‘Wasnik, Shri Balkrishna
Saigal, Shri A. S Subramaniam, Shri C. Yadab, Shri N. P.
Samanta, Shri S. C. Subramanyam, Shri T. Yadav, Shri Ram Harkh
Samnani, Shri . Yadava, Shri B. P.
Sumat Prasad, Shri Y:uu},‘shn ‘Mot 4
Mr. Speaker: The result of the The Minister of Irrigation and
division is Ayes: 31; Noes 349. Power (Dr. K. L. Rao): I am for
The motion was negatived. Noes. .
Mr. Speaker: It ig unfortunate that
Some Hon. Members rose— power should fail!
Shri Krishnapal Singh (Jalesar): I now put Amendment No. 6 to the

There is something wrong with this
machine,

Mr. Speaker:
might be recorded.

Shri Krishnapal Singh: 1 am for
Ayes. .
Shrimati Vijaya Raje
am for Ayes,
The Minister of Planning (Shri B.
R. Bhagat): I am for Noes.

Their statements

(Chatra): I

House.
The amendment was put and nega-
tived.

Mr, Speaker: I now put Amend-
ments Nos. 3, 31 and 32 to the House.
The amendments were put and nega-

tived.

Mr. Speaker: The question As:

“That Clause 2 stand part of
the Bill.”
The Lok Sabha divided:
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({Division No. 6]}

Abdul Wahid, Shri T.
Achal Singh, Shri
Akkammsa Devi, Shrimati
Alagesan, Shri

-Alva, Shri A. S,

-Alva, Shri Joachim
Anjanapps, Shri
-Ankineedum, Shri
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
.Bal Krishna Singh, Shri
Balakrishnan, Shri
Balmiki, Shri

Banerjee, Shri S. M.
Banerjee, Dr. R.

" Barkataki, Shrimti Renuka
Bargan, Shri P. C.
Barua, ShriR.

Barupal, Shri P, L.
Basappa, Shri
Basumatari, Shri
Baswant, Shri

Besra, Shri R.

Bhagat, thri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri M. B.
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bist, Shri J. B. S.
Borooah, Shri P. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

‘Brij Rai Sing
Chakraverti, Shri P. R.

Chanda, Shrimati Jyotsna
Chandak, Shri

‘Chandarbhan Singh, Shri
Chandrasekhar, Shimatii
Chandriki, Shri

Chaturvedi, Shri S. N.
“Chaudhuri Shri D. S.
Chaudhuri, Shri Sschindra
“Chaudhuri, Shri Tridib Kumar
Chaudhri, Shrimati Kamala
Chavan, Shri D. R.
-Chavda, Shrimati johraben
Chuni Lal, Shri

‘Dafle, Shri

Daji, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri B. K

Das ,Shri N. T.

Das, Shri Sudhansu

Dasa ppa, Shri

Dass, Shri G,

AYES

Deo Bhanj, Shri P. G.
Desai, Shri Morarji
Deshmukh, Dr. P. S.
Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Reo S.
Dey, Shri S. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G.N.
Dorsi, Shri Kasinatha
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Elayapermal, Shrif]
Elias, Shri Mohammad
Firodia, Shri

Gahmari, Shri

Gajraj Singh Rao, Shri
Ganapatj Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, Shri Atulya *
Goni, Shri Abdul Ghani
Gopalan, Shri A.K.
Gounder, Shri Muthu L'y
Govind Das, Dr.

Guha, Shri A. C.
Gupta, Shri Indrajit 2
Gupta, Shri Shiv Charan
Hajarnavis, Shri

Hansda, Shri Subodh
Haq, Shri M. M.
Havarri, Shri Ansar
Heda, Shri

Hem Raj, Shri
Himatsingka, Shri
Hukam Singh, Sardar
Imbichibava, Shri
Igbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagiivan Ram, Shri

Jain, Shri A. P.

Jamir, Shri S.G.
Jayaraman, Shri

Jedhe, Shri

Jens, Shri

Joshi, Shri A.C.

Joshi, Shrimati Subhadrs ™
Jyotishi, Shri J.P.
Kabir, Shri Humsyun
Kadadi, Shri

Kajrolkar, Shri

Kamble, Shri
Kanakasabai, Shri
Kanungo, Shri

Kappen, Shri

Karuthiru man, Shri
Kayal, Shri P.N.
Kedaria, Shri C. M.

(Nineteenth 658
Amendment) Bill
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Keishing, Shri Rishang
Khadilkar, Shri

Khar, Dr. P. N.

Khan, Shri Osman Ali
Kunhan, Shri P.

Khanna, Shri P. K.
Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M.R,
Krishnamachari, Shri T. T.
Kumaran, Shri M. K.
Khanna, Shri Mehr Chand
Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahadeo Prasad, Shri
Mshadeva Prasad, Dr.
Mahtab, Shri

Mzhishi, Shrimati Sarofini
Maimoona Sultan, Shrimati
Majithis, Shri

Malaichami, Shri

Malaviya, Shri K.D.
Malhotra, Shri Inder]J.
Mallish, Shri U.S.
Mallick, Shri Ram Chandrs
Manaen, Shri

Mandal, Dr. P.

Mandal, Shri J.

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Marandi, Shri

Maruthigh, Shri

Masuriya Din, Shri
Matcharaju Shri

Mate, Shri

Mathur, Shri Harish Chandrs
Mehdi, Shri S. A.
Mehrotra, Shri Braj Bihari
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Menon, Shri P. G.
Minimata, Shrimati

Mirza, Shri Bakar Ali

. Mishra, Shri Bibhuti

Mishra, Shri Bibudhendra
Mishra, Shri M. P.

Misra, Dr. U.

Misrs, Shri Mahesh Dutts
Misra, Shri Shyam Dhar
Mohan Swarup, Shri
Mohanty, Shri Gokulananda
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Mohiuddin, hri
Morarka, Shri

More, Shri K. L.
More, Shri S. S.
Mukane, Shri
Mukerjee, Shri H. N.
Mukerjee, Shrimati Shards
Munzni, Shri David}
Murli Manohar, Shri
Murthy, Shri B.S.
Murti, Shri M. S.
Muthish, Shri

Naidu, Shri V. G.

Naik, Shri D. J.

Nair, Shri Vasudevan
Nallakoya, Shri
Nambiar, Shri

Nanda, Shri

Nayar, Dr. Sushila
Nigam, Shrimati Savitri
O, Shrij

Paliwal, Shri

Pande, Shri K. N.
Pandey, Shri R. .
Pandey, Shri Sarjoo
Pandey, Shri Vishwa Nath
Pannal Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shriv

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri N. N.

Patel, Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri D.s.

Patil, Shri J. §.

Patil, Shri M. B.

Patil, Shri S. B,

Patil, Shri S. K.

Patil, Shri T.A.
Patnaik, Shri B.C.
Pattabhi Raman, Shri C. R.
Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghavan, Shri A. V.
Raghunath Singh, Shri§
Raghuramaish, Shri}
Rai, Shrimat i Sahodrabai

Ram, Swarup, Shri
Ramakrishoan, Shri P.R.

JUNE 2, 1964

Ramaswamy, Shri S. V.
Ramaswamy, Shri V. K.!
Ramdhani Das, Shr
Rampure, Shri M.
Rananjai Singh, Shri
Rane, Shri

Rangs, Shri

Rangs Raeo, Shri

Rarjit Singh, Shri

Rso, Dr. K.L.

Reo, Shri Hanmanth

Rso, Shri Jaganatha

Rao, Shri Krishnamoorthy
Reo, Shri E. Madhusudsn

Raut, Shri Bhola]
Rawandale, Shri

Shakuntala Devi, Shrimati
Sham Nath, Shri
Shankaraiys, Shri
Sharma, Shri A.P.
Sharma Shri D. C.
Sharms, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri

Shinde, Shri
Shivananjappa, Shri
Shukla, Shri Vidya Charan
Siddananjappa, Shri
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri D.N.

(Nineteenth 660G+
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Singh, Shri K. K.}

Singha, Shri G. K.

Sinha, Shri Satya Narayan
Singha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sevappraghassan, Shri Ku.
Sivasankaran, Shri
Sonavane, Shri

Soundram Ramachandran, Shrimst ¥
Srinivasan, Dr. P.
Subbaraman, ShriC.
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri

Sunder Lal, Shri

Surendra Pal Siogh, Shri
Surya Prasad Shri

Swamy, Shri M. N.
Swamy, Shri M. P.

Swaran Singh, Shri

Swell, Shri

Tantia, Shri Rameshwar
Thengondar, Shri

‘Thevar, Shri. V.

Uikey, Shri

Ulaka, Shri Ramchsndrs
Upadhyays, Shri Shiva Dutt.
vaishya, Shri M. B.
Valvi, Shri

Varma, Shri M.L. -
Varms, Shri Ravindra
Veerabasapps, Shri
Venksish, Shri Kolla
Venkatasubbaish, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Vijaya Anands, Maharajkumas.-
Vimla Devi, Shrimati
Virbhadra Singh, Shri
Vishram Prasad, Shri
Vyus, Shri Radhelal
Wadiwa, Shri

Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.
Yusuf, Shri Mohammadd-
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NOES

Basant Kunwari, Shrimati
Bheel, Shri P. H.

Brij Rej Singh, Shri
Buta Singh, Shri

Ghosh, Shri P.K.
Gulshan, Shri

Gupts, Shri Kanshi Ram
Kapur Singh, Shri

Kesar Lal, Shri

Mr. Speaker: The
division is:

Ayes 353; Noes 24.

result of the

The motion has been carried by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting,

The motion wag adopted.

Clause 2 was added to the Bill.

Some hon, Members rose—

Mr, Speaker: Their statements
might be recorded.

The Deputy Minister im the Minis-
try of Railways (Shri Shahnawas
Kham): I am for Ayes.

Shri Shiv Charan Mathar: I am for
Ayes.

Shrimati Jamanadevi (Jhabua): I
am for Ayes.

Shri K. N, Tiwary (Ba.gahg):\l am
for Ayes.

Shri J. R. Mehta (Pali): I am for
Ayes. :

Shri Prabhat Kar (Hooghly): I am
for Ayes.

Shri Ranga: I am for Noes.

Shri Narasimba Reddy (Rajem-

pet): I am for Noes.

JYAISTHA 12, 1886 (SAKA)

Krishnapal Singh, Shri
Mahananda, Shri

Masani, Shri M. R.
Rajyalaxmi, Shrimati
Reddy, Shri Narasimha
Shashank Manjari, Shrimati
Shastri, Shri Prakesh Vir

(Nineteenth
Amendment) Bill
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Siddhanti, Shri Jagdev Singh
Singh, Dr. B.N.

Singhvi, Dr. L. M.

Solanki, Shri

Tiwary, Shri K. N.

Trivedi, Shri U. M.

Utiya, Shri

Yashpal Singh, Shri

Mr. Speaker: Clause 3. Any
Amendments that I am required to
put separately where division is re-
quired?

Shri U, M. Trivedi: 9 and 21,
Dr. L. M. Singhvi: 20.
Mr, Speaker: First, I shall put

amendment No. 10,

The question is:
Page 3, line 15—

add at the end—

‘“except in so far ag this Act
relates to an alienation referred
. to in sub-clause (d) of clause (3)
of section 2 thereaf.” (10).

The miotion was adopted.

Mr. Speaker: Can I put amend-
ments Nos. 9, 20 and 21 together?
But if division is demanded, I will
have to put them separately.

Shri U M. Trivedi: On amend-

_ ments Nos. 9 and 21, want division.

Mr. Speaker: Then I will put them
separately.

The question is:
Page 3,—
omit lines 14 and 15(9).

The Lok Sabha divided:
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Division No. 7]

Aney, Dr. M. 8.

Bade, Shri

Basant Kunwari, Shrimati
Bheel, P. H.

Brij Raj S ingh, Shri
Deo, Shri P. K.

Ghosh, P. K.

Gulshan, Shri

Kakkar, Gauri Shankar
.Kapur Singh, Shrl

.Abdul Wahid, $hri T.
Achal S ingh, Shri
Akkamma Devi, Shrimati
Alagesan, Shri
Alva, ShriA. 8.
Alva, Shri Joachims
Anjanappa, Shri
.Ankineedu, Shri
Arunachalam, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bal Krishna Singh, Shri
Balakrishnan, Shri
Balmiki, Shri
Banerjee, Shri S. M.
Banerjee, Dr. R.?
Barkatak i, Shrimati Renuka
Barman, ShriP. C.
Barus, ShriR.
Ba upal, ShriP. L.
Basappa, Shri
Basu matari, Shri
Baswaat, Shri
Besra, Shri
Bhagat, Shri B. R.
Bhagavati, Shri
_Bhakt Darshan, Shri
_Bhanu Prakash, Singh, $hri
Bhargava, Shri M. B.
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bist, Shri J. B. S.
Borooah, Shri P. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
.Brij Basi Lal, Shri
Brij Raj Singh-Kotah, Shri
Chakraverti, Shri P. R.
~Chanda, Shrimati Jyotsasj
-Chandsk, Shri
Chandrabhan Singh, Shri
Chandrasekhar, Shrimatl
Chandriki, Shri
Chaturvedi, Shri S. N.
«Chaudhuri, ShriD. 8.
Chaud huri, Shri Sachindra

«Chsudhuri, Shri Tridib K mar 73
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Kesar Lal, Shri
Kobhor, Dr.
Krishnapal Singh, Shri

Ranga, Shri

Reddy, Shri Narasimha
Shastri, Shri Prakash Vir
Shashank Manjari, Shrimati

NOES

Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
Chavda, Shrimati Johraben
Chuni Lal, Shri

Daji, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri B. K.

Das, Shri N. T.

Das, Shri Sudhansu
Dasappa, Shri

Dass, Shri G.

Deo Bhanj, Shri P. C.
Desai, Shri Morarji
Deshmukh, Dr. P. S.
Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Rao 8.
Dey, Shri S. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G. N.

Dorai, Shri Kasinaths
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Elayaperumal, Shri
Elias, Shri Mchammad
Firodia, Shri

Gahmari, Shri

Gaijraj Singh Rao, Shri
Gana pati Ram, Shri
Gandhi, Shri V. B.
Gsnga Devi, Shrimati
Ghosh, Shri Atulya
Goni, Shri Abdul Ghani
Gopalan, Shri A. K.
Gouncer, Shri Muthu
Govind Das, Dr.

Guha, Shri A. C.

Gupta, Shri Indrajit
Gupta, Shri Shiv Charan
Hajarnavis, Shri

Hansda, Shri Subodh
Haq, Shri M. M.
Harvani, Shri Ansar
Heds, Shri

Hem Raj, Shri
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Siddhanti, Shri Jagdev Singh
Singh, Shri A. P.

Singh, Dr. B. N.

Singh, Shri Y. D.

Singhvi, Dr. L. M.

Solanki, Shri

Trivedi, U. M.

Utiya, Shri

Vijaya Raje, Shrimati
Yashpal Singh, Shri

Himatsingka, Shri
Imbichibava, Shri
Igbal Singh, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagjivan Ram, Shri
Jain, Shri A. P.

Jamir, Shri S. G.
Jamunadevi, Shrimati
Jayaraman, Shri

Jedhe, Shri

Jena, Shri

Jha, Shri Yogendra
Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Kabir, Shri Humayun
Kadadi, Shri

Kajrolkar, Shri
Kamble, Shri
Kanakasabai, Shri
Kanungo, Shri
Kappen, Shri

Kar, Shri Prabhat
Karuthiruman, Shri
Kayal, Shri P. N.
Kedaria, Shri C. M.
Keising, Shri Rishang *
Khadilkar, Shri

Khan, Dr. P. N.

Khan, Sbri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mchr Cbend
Khanna, Shri P. K.
Kindar Lal, Shri

Kisan Veer, Shri
Kotoki, Shri Liladhar
Krips Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T.§
Kumaran, Shri M. K.§
Kunhan, Shri P.
Kureel, Shri B. N.'!
Lakshmikenthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.
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Lastmi Da

ALonikar, Shri

Mashadeo Prasad, Shri
Mabadeva Prasad, Dr.
.Mahtab, Shri

Mahishi, Shrimati Sarojini
.Maimoona Sultan, Shrimati
Majithia, Shri

Malsicahmi, Shri
.Malaviys, Shri K. D.
Malhotra, Shri Inder J.
-Mallish, Shri U. S.
.Mallick, Shri Ram Chander

Mandal, Shri J.

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Manoharan, Shri

-Mantri, Shri

Marandi, Shri

Maruthigh, Shri

Masuriya Din, Shri
Matcharaju, Shri

Mate, Shri

Mathur, Shri Harish Cbandra
Mehdi, Shri S. A.
Mchrotta, Shri Braj Bihari
Mcehta, Shri]. R.

Melkote, Dr.

.Mengi, Shri Gopal Datt
Menon, Shri Krishna
Menon, Shri P. G.
Minimata, Shrimati

Mirza, Shri Bakar All
Misbra, Sfiri Bibhuti
Mishra, Shri Bibudhendre
Mishra, Shri M. P,

Misrs, Dr. U.

Misra, Shri Mahesh Dutta
Misra, Shri Shyam Dhar
Mob , Shri Gokul d
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Oszs, Shri

Paliwal, Shri

Pande, Shri K. N.
Pandey, ShriR. S.
Pandey, Shri Sarjoo
Pandey Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sioh P.
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Raieshwar
Patil, ShriD. S.

Patil, Shri J. S.

Patil, Shri M. B.

Patil, Shri S. B.

Patil, Shri S. K.

Patil, Shri T. A.
Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raghuramaiah, Shri

Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Raija, Shri C. R. .
Rajdeo Singh, Shri
Raju, Shri D. B.

Rem, Shri T.

Ram Sewak, Shri

Ram Subhag Singh,Dr.
Ram Swarup, Shri
Remakrishnan, Shri P. R.
Ramanatban Chettiar, Shri
Ramaswamy, Shri S. V.

-Mohiuddin, Shri
Morarka, Shri
More, Shri K. L.
More, Shri S. S.
-Mukadne, Shri
Mukerhee, Shri H. N.
-Mukeries, Shrimati Sharda
Munzni, Shri David
Murli Manohar, Shri
Murthy, Shri B. S.
Murti, Shri M. S.
Muthish, Shri
‘Naidu, Shri V. G.
Naik, Shri D. J.
"Nair, Shri N. Sreekantan
“Nair, Shri Vasudevan
‘Nallskoys, Shri
‘Nambiar, Shri
Nanda, Shri
“Nayar, Dr, Sushils
Nigam, Shrimati Savitri

R y, Shri V. K.
Ramdhari Das, Shri
Rampure, Shri M,
Rananijai Singh, Shri
Rane, Shri

Ranga Reo, Shri

Ranjit Singh, Shri

Rao, Dr. K. L.

Rao, Shri Hanmanth
Rso, Shri Jaganatha
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Reddiar, Shri

Reddy, Shri K. C,
Reddy, Shri Ramskrishna
Reddy, Shri Yallamands
Reddy, Shrimati Yashods
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Sahu, Shri Rameshwar
Saigal, Shri. A. S.
Samanta, Shri S. C.
Samnani, Shri

Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satyabhama Devi, Shrimat
Satyanarayana, Shri

Sen, Shri A. K.

Sen, Shri P. G.
Sezhiyan, Shri

Shah, Shri Mananbendra
Shah, Shrimsti Jayaben
Shakuntala Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P.
Sharma, Shri D. C.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri
Shivananjappa, Shri
Shukla, Shri Vidya Charan
Siddananjappa, Shri
Siddish, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri J. B.

Singh, Shri K. K.

Singha, Shri G. K.

Sinha, Shri Satys Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri Kua.
Sivasankaran, Shei
Sonavane, Shri

Soundaram Ramachandran Shrimati

Soy, Shri H. C.
Srinivasan, Dr. P.
Shri C,

Reo, Shri Krish

Shri C.

Rso, Shri B. Madhusud;
Rao, Shri Muthyal
Rso, Shri Rajagopala
Rao, Shri Ramapathi
Rao, Shri Rameshwar

Raut, Shri Bhola
Rawandale, Shri

Ray, Shrimati Renuks °
Reddi, Dr.B. Gopala

Subramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
Sswaran Singh, Shri
Swell, Shri

‘Thengondar, Shri
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Thevar, Shri V.

i igh, Shri
Thomas, Shri A. M.
Tiwary, Shri D, N.
Tiwary, Shri K. N.
Tiwary, Shri R §.
Tripathi, Shri Krishna Deo
Tula Ram, Shri
Tyagi, Shri
Uikey, Shri
Ulaka, Shri Ram Chandra
Upadhyaya, Shi Shiva Dutt

Mr. Speaker:

Mr. Speaker: Now
amendment No. 21.

Division No. 8]

Aney, Dr. M. 8.
Bade, Shrj
Basant Kunwari, Shrimsti
Bheel, Shri P. H.

Brij Raj Singh, Shri
Deo, Shri P. K.

Ghosh, ShritP. K.
Gulshan, Shri

Kapur Singh, Shri
Resar Lal, Shri

Abdul Wahid, Shri T.
Achal Singh, Shri
Akkamma Devi, Shrimsti
Alagesan, Shri

Alva, ShriA. S,

Bhagvati, Shri

The result of the
division is Ayes. 30; Noes. 363,

The amendment was negatived.

JUNE 2, 1964 (Nineteenth 668.
Amendment) Bill

Vaishya, Shri M. B. Vimla Devi, Shrimati
Valvi, Shri Virbhadra Singh, Shri
Varma, Shri M. L. Vishram Prasad, Shri
Varma, Shri Ravindra Vyas, Shri Radhelsl
Veerabasuppa, Shri Wadiwa, Shri

Venkaigh, Shri Kolla Warior, Shri
Venkatasubbaish, Shri P. Wasnik, Shri Balkrishna
Verma, Shri Balgovind Yadsb, Shri N. P.

Verma, Shri K. K. Yadav, Shri Ram Harkh
Vidyalankar, Shrji A.N. Yadava, Shri B. P.

Vijays Ananda, Maharajkumar Yusuf, Shri Mohammad

The question is:
Page 4,—
I will put omit lines 19 and 20. (21).
The Lok Sabha divided.
AYES [1314 hm.

Kobor, Dr. Siddhanti, Shri Jagdev Singh
Krishnapal Singh Shri Singh, Shri A, P,

Masani, Shri M. R. Singh, Dr. B. N.
Mshananda, Shri Singhvi, Dr. L. M.
Rajyalaxmi, Shrimati Salenki, Shri

Rangs, Shri Trivedi, U. M.

Reddy, Shri Narasimha Utiya, Shri

Shasri, Prakash Vir Vijaya Raje, Shrimati
Shashank Manijari, Shrimet! Yashpal Singh

NOES

Bhakt Darshan, Shri Das, Dr. M. M.
Bhlnu.Pnh;hSinzh.Shri Das, Shri B. K.

Bhargava, Shri M. B.Y Das, ShriN. T.

Bhatkar, Shri Das, Shri Sudhansu
Bhattacharyys, Shri C. K. Dasappa, Shri

Bist, Shri]. B. 5. Dass, Shri G.

Borooah, Shri P. C. Deo Bhanj, Shri P. G.
Brahm Prakash, Shri Desai, Shri Morarji
Barsjeshwar Prasad, Shri Deshmukh, Dr. P. S.

Brij Basi Lal, Shri

Brij Raj Singh-Kotah, Shri
Chakraverti, Shri P. R.
Chands, Shrimati Jyotsna
Chandak, Shri
Chandrabhan Singh, Shri
Chandrasekhar, Shrimati
Chandriki, Shri

Chasturvedi, Shri S. N.
Chaudhuri, Shri D. §.
Chaudhruri, Shri Sechindra
Chsudhruri, Shri Tridib Kumar
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.

Chuni Lal, Shri

Daiji, Shri

Daljit Singh, Shri

Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Rao 8.
Dey, Shri S. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G. N.

Dorai, Shri Kasinathe
Dubey, ShriR. G.
Dwivedi, Shri M. L.
Elaysperumal, Shri
Elias, Shri Mohammad
Firodia, Shri

Gahmari, Shri

Gairaj Singh Rso, Shri
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f.‘ungu Devi, Shrimati
. 9hoah. Shri Atulya’
Goni, Shri Abdul Ghani
Go_pnhn. Shri A. K.
'Gounder, Shri Muthu
Govind Das, Dr.
-Guha, Shri A. C.
‘Gupta, Shri Indraiit
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
‘Haq, Shri M. M.
Harvani, Shri Ansar
"Heda, Shri
Hem Raj, Shri
Himatsingka, Shri
Imbichibava, Shri
Iqbal Singh, Shri
Jadhav, Shri M. L.
‘Jadhav, Shri Tulshidas
Jagiiven Ram. Shri
Jain, Shri A. P.
Jamir, Shri S. G.
Jamunadevi, Shrimati
Jayaraman, Shri
Jedhe, Shri
Jena, Shri
Jha, Shri Yogendra
Joshi, Shri A. C."
Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Kabir, Shri Humayua
Kadadi, Shri
Kajrolkar, Shri
Kamble, Shri
‘Kanakasabai, Shri
Kanungo, Shri
Kappen, Shri
‘Kar, Shri Prabhat
Keruthiruman, Shri
Kayul, Shri P. N,
Kedaria, Shri C. M.
Keishing, Shri Rishang

Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P. K.

Kindar Lal, Shri

Kisan Veer, Shri

Kotoki, Shri Liladhar
‘Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamacheri, Shri T. T.
Kumaran, Shri M. K.
Kunhan, Shri P.
‘Kureel, Shri B. N.
Lakshmikanthamma, Shri mati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
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Laxmi Dass, Shri

Lonikar, Shri

Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahishi, Shrimati Sarjojini
Maimoona Sultan, Shrimati
Majithia, Shri

Malaichami, Shri
Malariya, Shri K. D.
Malhotra, Shri Inder J.
Malliah, Shri U. S.
Mallick, Shri Ram Chandra
Manaen, Shri

Mandal, Dr. P.

Mandal, Shri J.

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Manoharan, Shri

Mantri, Shri

Marandi, Shri

Maruthiah, Shri

Masuriya Din, Shri
Matcheraju, Shri

Mate, Shri

Mathur, Shri Harish Chandra
Mehdi, Shri S. A.
Mehrotra, Shri Braj Bihari
Mehta, ShriJ. R.

Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Menon, Shri P. G.
Minimata, Shrimati

Mirza, Shri Akbar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Mishra, Shri M. P.

Misn, Dr. U.

Misra, Shri Mahesh Dutta
Misra, Shri Shyam Dhar
Mohanty, Shri Gokul. d
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Nigam, Shrimati Savitri
Oza, Shri

Paliwal, Shri

Pande, Shri K. N.
Pandey, Shri R. s.
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri J. S.

Patil, Shri, M.B.

Patil, Shri S. B.

Patil, Shri S. K.

Patil, Shri T. A.

Patnaik, Shri B. C.
Pattabhi Raman, Shri C, R.
Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raghuramaiah, Shri

Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Raja, Shri C. R.

Rajdeo Sing, Shri

Raju, Shri D. B.

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, Shri P. R.
Ramanathan Chettiar, Shri
Ramaswamy, Shri S. V.
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Mohiuddin, Shri
Morarka, Shri

More, ShriK. L.

More, Shri S. S.
Mukane, Shri

Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murli Manohar, Shri
Murthy, Shri B. S.
Murti, Shri M. S.
Muthish, Shri

Naidu, Shri V. G.

Naik, ShriD. J.

Nair, Shri N. Sreckantan
Nair, Shri Vasudevan

y, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
Rananjai Singh, Shri
Rane, Shri
Ranga Rso, Shri
Ranjit Singh, Shri
Reo, Dr. K. L.

Raeo, Shri Hanmanth
Rso, Shri Jaganaths
Raso, Shri Krishnamoorthy
Reo, Shri B. Madhusudan
Reo, Shri Muthyal

Raso, Shri Rajagopals
Rao, Shri Ramapathi
Rao, Shri Remeshwar
Rao, Shri Thirumala
Rattan Lal, Shri

Raut, Shri Bhola
Rawandale, Shri

Ray, Shrimati Renuka
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Reddi, Dr. B. Gopala
Reddiar, Shri
Reddy, Shri K. C.
Reddy, Shri Ramakrishna
Reddy, Shri Yallamanda
Reddy, Shrimati Yashoda
Roy, Shri Bishwansath
Sadhu Ram, Shri
Sahs, Dr. S. K.
Sshu, Shri Rameshwar
Saigal, Shri A. S.
Samants, Shri S. C.
Samnani, Shri
Saraf, Shri Sham Lal
Sarma, Shri A, T.
Satyabhama Devi, Shrimati
Satyanarayana, Shri
Sen, Shri A. K.
Sen, Shri P. G.
Sezhiyan, Shri
Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shakuntala, Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shri
Sharma, Shri A. P,
Sheema, ShriD. C.
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Shivananjappa, Shri
Shukls, Shri Vidya Charan
Siddananjappa, Shri
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri J. B.

Singh, Shri K. K.

Singha, Shri G. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku
Sivasankaran, Shri
Sonavane, Shri
Soundaram Ramachandran, Shrimatj
Srinivasan, Dr. A. P.
Subbaraman, Shri C.
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.

Sharma, Shri K. C. Swaran Singh, Shri
Shashi Ranjan, Shri Swell, Shri
Shastri, Shri Lal Bahadur ‘Tantia, Shri Rameshwar
Shastri, Shri Ramanand ‘Thengondar, Shri
Sheo Narain, Shri Thevar, Shri V.
Shinde, Shri Thimmaiah, Shri

Mr. Speaker: The result of the

division is Ayes 28, Noes 362.

‘Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Tripathi, Shri Krishna Des
Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Ulskas, Shri Ramchandra
Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.
Valvi, Shri

Varma, Shri M. L.
Varma, Shri Ravindra
Veerabasappa, Shri
Venkaigh, Shri Kolla
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Vijaya Ananda, Maharsjkumaz-
Vimla Devi, Shrimati
Virbhadra Singh, Shri
Vishram Prasad, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

‘Warior, Shri

Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.
‘Yusuf, Shri Mohammad

The question is:

Page 4—
The amendment was negatived.

omit lines 15 and 16. (20).
Mr. Speaker: Now I will put

amendment No. 20. The Lok Sabha divided.
Division No. 9] AYES [13:17 hms.
B‘:‘”- T:M S. Kohor, Dr. Singh, Dr. B. N.

de, Shri Krishnapal Singh, Shri Singh, Shri Y. D.

Basant Kunwari, Shrimati Maseni, Shri M. R. Singhvi, Dr. L. M.
Bheel, Shri P. H. Mshanands, Shri Solanki, Shri

:ﬂi Rs‘;:';";(' Shri Rajyalaxmi, Shrimati Subramanyarm, Shri T.
G°°' sm{ R Ranga, Shri Swamy, Shri Sivamurthi
Gh“"- Nl Reddy, Shri Narasimha Trivedi, Shri U. M.

“""'“-sid st Shastri, Shri Prakash Vir Utiya, Shri

Wnpm Sineh, abat Shankar Siddhanti, Shri Jagdev Singh Vijaya Raje, Shrimati

e Singh, Shri A. P. Yashpal Singh, Shri
NOES

Abdul Wahid, Shri T. Alvs, Shri Joschim Babunath Singh, Shri
Achuthan, Shri Anjanappa, Shri Bal Krishna Singh, Shri
Akkamma Devi, Shrimati Ankineedu, Shri Balakrishnan, Shri
Alagasan, Shri Arunachalam, Shri Balmiki, Shri
Alws, Shri A. S. Azad, Shri Bhagwat Jha Banerjee, Shri S. M.
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Banerjee, Dr.’R. Ganapati, Ram, Shri Laskar, Shri N. R.
Parkataki, Shrimati Renuks Gandhi, Shri V. B. Laxmi Bai, Shrimati
Barman, Shri P. C. Ganga Devi, Shrimati Laxmi Das, Shri
Barua, Shri R. Ghosh, Shri Atulya Lonikar, Shri
Barupal, Shri P. L. Goni, Shri Abdul Ghani Mahadeo Prasad, Shri
Basappa, Shri Gopalan, Shri A. K. Mahadeva Prasad, Dr.
Basumatari, Shri Gounder, Shri Muthu Mahtab, Shri
Baswart, Shri Govind Das, Dr. Mahishi, Shrimati Sarojini
Besra, Shri Guhs, Shri A. C. Maimoona Sultan, Shrimati:
Bhagat, Shri B. R. Gupta, Shri Indrajit Majithia, Shri
Bhagavati, Shri Gupta, Shri Shiv Charan Malaichami, Shri
Bhakt Darshan, Shri . Hasjamavis, Shri Malaviya, Shri K. D.
Bhanu Prakash Singh, Shri Hansda, Shri Subodh Malhotra, Shri Inder J.
Bhargava, Shri M. B. Haq, Shri M. M. Mallish, Shri U. S.
Bhatkar, Shri Harvani, Shri Ansar Mallick, Shri Ram Chandre
Bhattacharyys, Shri C. K. Heda, Shri Manaen, Shri
Bist, Shri J. B. S. Hem Raj, Shri Mandal, Dr. P.
Boroosh, Shri P. C. Hukam Singh, Sardar Mandal, Shri J.
Brahm Prakash, Shri Imbichibava, Shri Mandal, Shri Yamuna Prasact
Brejeshwar Prasad, Shri Iqbal Singh, Shri Maniyangadan, Shri P
Brij Basi Lal, Shri Jadhav, Shri M. L. Manoharan, Shri X
Brij Rej Singh-Kotah, Shri Jadhav, Shri Tulshidas Mantri, Shri
Chakraverti, Shri P. R. Jagiivan Ram, Shri Marandi, Shri
Chands, Shrimati Jyotma Juin, Shri A. P. Maruthish, Shri
Chandsk, Shri Jamir, Shri S. G. Masuriya Din, Shri
Chandrabhan Singh, Shri Jamunadevi, Shrimati Matcharaju, Shri
Chandrasekhar, Shrimati Jayaraman, Shri Mate, Shri
Chandriki, Shri Jedhe, Shri Mathur, Shri Harish Chandre
Chattar Singh, Shri Jena, Shri Mehdi, Shri S. A.
Chaudhuri, Shri D. S. Jha, Shri Yogendra Mehrotra, Shri Braj Bihari
Chaughurj, Shri Sachindra Joshi, Shri A. C. Mehta, Shri J. R.
Chaudhurri, Shri Tridib Kumar Joshi, Shrimati Subh Melkote, Dr.
Chaudhuri*,, Shrimati Kamsls Jyotishi, Shri J. P. Mengi, Shri Gopal Datt
Kabir, Shri Humayun Menan, Shri Krishna

Chavan, Shri D. R.
Chavda, Shrimat;j Johraben
Chuni Lal, Shri
Daji, Shri
Daljit Singh, Shri
Das, Dr. M. M.
Das, shri B. K.
Das, Shri N. T.
Das, Shri Sudhansu
Dasappa, Shri
Dass, Shri G.
Deo Bhanj, Shri P. G.
Desai, Shri Morarji
Deshmukh, Dr. P. S.
Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Rao S.
Dey, shri 8. K.
Dhuleshwar Meens, Shri
Dighe, Shri
Dinesh Singh, Shri
Dixit, Shri G. N.
Dorai, Shri Kasinaths
Dubey, Shri R. G.
Dwivedi, Shri M. L.
Elayaperumal, Shri
Elias, Shri Mohammad
Firodis, Shri
Gahmari, Shri
Gaina} Singh Rso, Shri

Kadadi, Shri
Kajrolkar, Shri
Kamble, Shri
Kanakasabai, Shri
Kanungo, Shri
Kappen, Shri

Kar, Shri Prabhat
Karuthiruman, Shri
Kayal, Shri P.N.
Kedaria, Shri C. M.
Keishsing, Shri Rishang
Kbadilkar, Shri

Khan, Dr. P. N.
Khan, Shri Osman Ali
Khan, Shri Shahnawas
Khanns, Shri Mchr Chand
Khanns, Shri P. K.
Kindar Lal, Shri
Kisan Veer, Shri
Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M. R.

Krishnamanchari, Shri T. T.

Kunhan, Shri P.
Kureel, Shri B. N.
Lakshmikanthamma,
Lalit Sen, Sbri

Menon, Shri P. G.
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri Bibudhendrs:
Mishra, Shri M. P.

Misra, Dr. U.

Misra, Shri Mahesh Dutta
Misra, Shri Shyam Dhar
Mohanty, Shri Gokul anands:
Mohiuddin, Shri
Morarka, Shri

More, Shri K. L.

More, Shri S. S.

Mukane, Shri

Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharc'-.
Munzni, Shri David
Murli Manohar, Shri
Murthy, Shri B. S.
Murthi, Shri M. S.
Muthigh, Shri

Naidv, shri V. G.

Naik, ShriD. J.

Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nallakoys, Shri

Nambiar, Shri
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Nanda, Shri
Nayar, Dr. Sushils
Nigam, Shrimati Savitri
Oza, Shri

Paliwal, Shri

Pande, Shri K. N.
Pandey, ShriR. S.
Pandey, Shri Sarjoo
Pandey, Shri Vishwa Nath
Panna Lal, Shri

i K. C.

Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, ShriD. S.

Patil, Shri ). S.

Patil, Shri M. B.

Patil, Shri S. B.

Patil, Shri S. K.

Patil, Shri T. A.
Patnaik, ShriB. C.
Pattabhi Raman, Shri C. R.
“Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raghuramaish, Shri

Rai, Shrimati Sahodrabai
Raj Behadur, Shri

Raja, Shri C. R.

Rajdeo Singh, Shri
Raju, Shri D. B.

Ram, Shri T.

Ram Scwak, Shri
Ram Subhag Singh, Dr.
Eam Swarup, Shri
Ramakrishnan, Shri P. R.
Ramanathan Chettiar, Shri
Ramaswamy, Shri 8. V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
Rananjai Singh, Shri
Rane, Shri

Ranga Reo, Shri

Ranjit Singh, Shri

-Rao, Shri Hanmanth
Rso, Shri Jaganatha
Rao, Shri Krishnamoorthy

Mr. Speaker:

«clause to vote.

The result of the
-division is Ayes 31; Noes 362
The amendment was negatived.

Mr. Speaker: Now I will put all
‘the other amendments moved to this

JUNE 2, 1964

Rao, Shri E. Madhusudan
Rao, Shri Muthyal

Rao, Shri Rajagopala
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rattan Lal, Shri

Raut, Shri Bhola
Rawandale, Shri

Ray, Shrimati Renuka
Reddi, Dr. G. Gopala
Reddiar, Shri

Reddy, Shri K. C.
Reddy, Shri Ramakrishna
Reddy, Shri Yallamanda
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Sahu, Shri Rameshwar
Saigal, Shri A. S. .
Samanta, Shri S. C.
Samnani, Shri

Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satyabhama Devi, Shrimati

_Satyanarayana, Shri

Sen, Shri A. K.

Sen, ShriP. G.

Sezhiyan, Shri

Shah, Shri Manabendra
Shsh, Shrimati Jayaben
Shakuntala Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shrf
Sharma, Shri A. P.
Sharma, Shri D. C.
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shuc;i, Shri Lal Bahadur
Shastri, Shri Ramansnd
Sheo Narain, Shri

Shinde, Shri
Shivananjappa, Shri
Shukla, Shri Vidya Charan
Siddananjappa, Shri
Siddish, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri J. B.

Singh, Shri K. K.

Singha, Shri G. K.

Sinha, Shri Satya Narsyan
Sinha, Shrimati Remdulari

(Nineteenth
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Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku
Sivasankaran, Shri
Sonavane, Shri
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Soundaram Ramachandran, Shrimat

Soy, Shri H. C.
Srinivasan, Dr. P. ©
Subbaraman, Shri C.
Subaramaniam, Shri C.
Sumat Prasad, Shri
Sunder Lal, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
Swaran Singh, Shri
Swell, Shri
‘Tantia, Shri Rameshwar
‘Thengondar, Shri
Thevar, Shri V.
Thimmish, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.
Tripathi, Shri Krishna Den
Tula Ram, Shri
Tyagi, Shri
Uikey, Shri
Ulaka, Shri Ram Chsndra
Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.
Valvi, Shri
Varma, Shri M. L.
Varma, Shri Ravindra
Veerabasapps, Shri
Venkaiah, Shri Kolla
Venkatasubbaish, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Vijaya Ananda, Maharajkumar
Vimla Devi, Shrimati
Virbhadra Singh, Shri
Vishram Prasad, Shri
Vyas, Shri Radhelal
Wadiwa, Shri
‘Warior, Shri
Wanik, Shri Balkrishna
Yadab, Shri N. P,
Yadav, Shri Ram Hazkbh
Yadava, Shri B. P.
Yusuf, Shri Mobammad

tived.

Mr. Speaker: The question is:
““That Clause 3,
stand part of the Bill”,

The Lok Sabha divided:

The amendments were put and nege-

as amended,
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Division No. ro)

:Abdul Wahid, Shri T.
Achal Singh, Shri
Akkemma Devi, Shrimati
.Alagesan, Shri
Alva, ShriA.S.
Alva, Shri Joachim
Alvares, Shri
Anjanappa, Shri
Ankineedu, Shri
Arunachalam, Shri
.Azad, Shri Bhagwat Jha
‘Baburath Singh, Shri
‘Bal Krishana Singh, Shri
‘Balakrishnan, Shri
“Balmiki, Shri
‘Banerjee, Shri S. M.
‘Banerjee, Dr. R.
Barman, Shri P. C.
Barkataki, Shrimati Renuka
Barua, ShriR.
Barupal, Shri P. L.
“Basappa, Shri
‘Basumatari, Shri
Baswant, Shri
“Besra, Shri
‘Bhagat, Shri B. R.
“Bhagavati, Shri
Bhakt Darshan, Shri
‘Bhanu Prakash Singh, Shri
Bhargava, Shri M.B.
Bhatkar, Shri
‘Bhattacharyya, Shri C.K.
‘Bist, ShriJ. B. S.
Borooah, Shri P. G.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Brij Raj Singh, Kotsh, Shrj
“Chakraverti, Shri P. R.
Chanda, Shrimati Joytsna
Chandak, Shri
Chandrabhan Singh, Shri
Chandrasekhar, Shrimati
Chandriki, Shri
Chaturvedi, Shri S. N.
Chaudhuri, Shri D. S.
Chaudhuri, Shri Sachindra
‘Chaudhuri, Shri Tridib Kumar
‘Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
Chavda, Shrimati Johraben
Chuni Lal, Shri
Daji, Shri
Daljit Singh, Shri
Dass, Dr. M. M.
Das, Shri B. K.
Das, Shri N. T.
Das, Shri Sudhansu
Dasappa, Shri
Dass. Shri G.
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Deo Bhanj, Shri P, C.
Desai, Shri Morarii
Deshmukh, Dr. P. S.
Deshmukh, Shri B. D.
Deshmukh, Shri Shjvaji Rao S.
Dey, Shri 8. K.
Dhuleshwar Meena. Shri
Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G. N.

Dorai, Shri Kasinatha
Dubey, ShriR. G.
Dwivedi, Shri M. L.
Elayaperumal, Shri
Elias, Shri Mohammad
Firodia, Shri

Gahmari, Shri

Gaijrai Singh Rao, Shri
Ganapati Rm, Shri

Gandhi, Shri V. B.
Ganga Devi, Shrimati
Ghosh, Shri Atulya
Goni, Shri Abdul Ghani
Gopalan, Shri A. K.
Gounder. Shri Muthu
Govind Das, Dr.

Guha, Shri A. C.
Gupta, Shri Indrajit
Gupta, Shri Shiv Charan
Hajamavis, Shri

Hansda, Shri Subodh
Hagq, Shri M. M.
Harvani, Shri Ansar
Heda, Shri

Hem Raij, Shri
Himatsingka, Shri
Imbichibava, Shri

Igbal Singh, Shri
Jadbav, Shri, M. L.
Jadhav, Shri Tulshidas
Jagiivan Ram, Shri

Jain, Shri A. P.

Jamir, Shri S. G.
Jamunadevi, Shrimati
Jayaraman, Shri

Jedhe, Shri

Jena, Shri

Jha, Shri Yogendra
Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Kabir, Shri Humayun
Kadadi, Shri

Kajrolkar, Shri

Kakkar, Shri Gauri Shanker
Kamath, Shri Hari Vishnu
Kamble, Shri
Kanakasabei, Shri
Kanungo, Shri

Kappen, Shri
Kapur Singh, Shri

Amendment) Bill

[13.19 hrs.
Kar, Shri Prabhat
Karuthiruman, Shri
Kayal, Shri P. N.
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khadilkar, Shri
Khan, Dr. P. N.
Khen, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Khanna, Shri P. K.
Kindar Lal, Shri
Kisen Veer, Shri

" Retok, Shri Liladhar

Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T.
Kumaran, Shri M. K.
Kunhan, Shri P.

Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati

Laxmi Dass, Shri

Lonikar, Shri

Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahato, Shri Bhajahari
Mahishi, Dr. Sarojini
Maimoons Sultan, Shrimati
Majithis, Shri

Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Malligh, Shri U.S.

Mallick, Shri Ram Chandra
Manasen, Shri

Mandsl, Dr. P.

Mandal, Shrj J.

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Manoharan, Shri

Mantri, Shri

Marandi, Shri

Maruthiah, Shri

Masuriya Din, Shri
Matcharsju, Shri

Mate, Shri

Mathur, Shri Harish Chandra
Mehdi, Shri S. A.

Mehta, Shri J. R.
Melkote, Dr.

Mengi, Shri Gopal Datt
Menon, Shri Krishna
Menon, Shri P.G.
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shrj Bibudhendra
Mishra, Shri M. P.

(Nineteenth 678
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Misra, Dr. U. Ram, Shri T. Siddiah, Shri

Misra, Shri Mshesh Dutta
Misra, Shri Shyam Dhar
Mohan Swarup, Shri

Ram Sewak, Shri
Ram Subhsg Singh, Dr.
Ram Swarup, Shri

Mohanty, Shri Gokul @
Mohiuddin, Shri
Morarka, Shri

More, Shri K. L.

More, Shri S. S.
Mukane, Shri

Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Munzni, Shri David
Murli Manohar, Shri
Murthy, Shri B. S.
Murti, Shri M. S.
Muthiah, Shri

Naidu, Shri V. G.
Naik, Shri D. J.

Nair, Shri N. Sreckantan
Nair, Shri Vasudevan
Nallakoya, Shri
Nambiar, Shri

Nanda, Shri

Nath Pai, Shri

Nayar, Dr. Sushila
Nigam, Shrimati Savitri
Oza, Shri

Paliwal, Shri

Pande, Shri K. N.
Pandey, ShriR. S.
Pandey, Shri Sarjoo
Pandey, Shri Vishwa Nath
Panna Lal, Shri

Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhaei
Patel, Shri Man Sinh P.
Patel, Shri N. N.

Patel, ShriP. R.

Patel, Shri Rajeshwar
Patil, Shri D. 8.

Patil, Shrj J. S.

Patil, Shri M. B.

Patil, Shri S. B.

Patil, Shri S. K.

Patil, Shri T. A..
Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Pottekkatt, Shri
Prubhakar, Shri Naval
Pratap, Singh, Shri
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raghuramaigh, Shri

Rai, Shrimati Sahodrabai
Raj Bahadur, Shri

Rajs, Shri C. R.

Rajdeo Singh, Shri
Raju, Dr. D. S.
Reju, Shri D. B.

Ra ishnan, Shri P. R.
Ramanathan Chettiar, Shri
Ramaswamy, Shri S. V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
Rananjai Singh, Shri
Rane, Shri

Rangs Rao, Shri

Ranijit Singh, Shri

Rao, Dr. K. L.

Rao, Shri Hanmanth

Raso, Shri Jagenatha

Rso, Shri Krish thy

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri J. B.

Singh, Shri K. K.

Singha, Shri G. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdular:
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku .N.
Sivasankaran, Shri

Sonavane, Shri
SoundaramRamachandren, Shrimati
Soy, Shri H. C.

Srinivasan, Dr. P.
Subbaraman, Shri

Sub iam, Shri C.

Rao, Shri E. Madh

Rao, Shri Muthyal

Rao, Shri Rajagopala
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rattan Lal, Shri

Raut, Shri Bhola
Rawsandale, Shri

Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri K. C.
Reddy, Shri Ramakrishna
Reddy, Shri Yallamanda
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri

Sahs, Dr. S. K.

Sahu, Shri Rameshwar
Saigal, Shri A. S.
Samanta, Shri S. C.
Samnani, Shri

Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satyabhama Devi, Shrimati
Satyansrayana, Shri
Sen, Shri A. K.

Sen, Shri P. G.

Sezhiyan, Shri

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Shakuntala Devi, Shrimati
Sham Nath, Shri

Shankaraiya, Shri
Sharma, Shri A. P.

Sharma, Shri D. C.
Sharma, Shri K. G.

Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur

Shastri, Shri Ramanand
Sheo Narain, Shri
Shinde, Shri
Shivananjappa, Shri
ghukla, Shri Vidya Charan
Siddananiappa. Shri

yam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri
Surenda Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
Swaran Singh, Shri
Swell, Shri
Tantia, Shri Rameshwar
Thengondar, Shri
Thevar, Shri V.
Thimmaish, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.

Tiwary, Shri K. N. -
Tiwary, Shri R. S.

Tripathi, Shri Krishna Deo .
Tula Ram, Shri

Tyagi, Shri

Ulaka, Shri Ramchandra
Upadhyaya, Shri Shiva Dutt:
Utiya, Shri

Vaishya, Shri M. B.

Valvi, Shri

Varma, Shri M. L.

Varma, Shri Ravindra
Veerabasappa, Shri
Venkaiah, Shri Kolla
Venkatasubbaish, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Vijaya Ananda, Maharsjkumam
Vimla Devi, Shrimati
Virbhadra Singh, Shri

Vishram Prasad, Shri
Vyas, Shri Radhelal

‘Wadiwa, Shri

Warior, Shri

Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh.
Yadava, Shri B. P.
Yusuf, Shri Mohammad
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Singh, Dr. B. N.
Singh, Shri A. P.
Singh, ShriY. D.
Singhvi, Dr. L. M.
olanki, Shri
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ney. Dr. M. §. Krishnapal, Si gh Shri
Bade, Shri Mahananda, Shri
Basant Kunwari, Shrimati Melaichami, Shri
Bhﬁel. ShripP. H. Masani, Shri M. R.
Brij Rej Singh, Shri Rajyelaxmi, Shrimati
Deo, Shri P. K.

Ranga, Shrj
Ghosh, Shri P. K. e '

Gulshan, Shri
XKapur Singh, Shri
Kesar Lal, Shri
Kobhor, Dr.
Mr. Speaker: The result of the divi-
sion is:
Ayes 368; No. 31

The motion is carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

The motion was adopted.
Clause 1— (Short Title)
Amendment made:

Pag e 1. lines 3 and 4,—

for  ‘““(Nineteenth Amendment)”,
substitute  “(Seventeenth Amend-
ment)” (2)

(Shri A. K. Sen)

Mr. Speaker: I shall now put Clause
1, as amended, to vote. This requires
only a simple majority.

The question is:

“That Clause 1, as amended, stand
part of the Bill”.

The motion was adopted, Clause 1,
as gmended, was added to the Bill.

Mr, Speaker: The question is:

“That the Enacting Formula and
the Title stand part of the Bill”.

The motion was adopted.

The Enacting Formula and the Title
were added to the Bill.

Shri Hari Vishnu Kamath (Hosh-
angabad): May I submit a point of
order. On clause 1 there was no divi=
sion.

Reddy, Shri Narasimhs
Shashanak Mannjari, Shrimati
Shastri, Shri Prakash Vir
Siddhanti, Shri Jagdev Singh

Swamy, Shri Sivamurthi
‘Trivedi, Shri U. M.
Utiys, Shri

Vijya Raje, Shrimati
Yashpal Singh, Shri

The Minister of Finance (Shri T.
T. Krishnamachari): It was not neces-
sary.

Shri Hari Vishnu Kamath: Under
rule 155 it is only the Short Title,
the Enacting Formula and the Long
Title that may be adopted by a simple
majority; otherwise, division is obli-
gatory on all clauses.

Mr. Speaker: Clause 1 is the Short
Title.

The Minister of Law (Shri A. K.
Sem): I beg to move:

“That the Bill, as amended, be
passed.”

Shri M. R. Masani (Rajkot): I have
a point of order to raise.

Under the rules of this House, we
cannot proceed to the third reading
today. Under rule 93, sub-rule (2),
it is very clearly said:

“Where a Bill has undergone
amendments the motion that the
Bill as amended be passed shall
not be moved on the same day
on which the consideration of the
Bill is concluded, unless the
Speaker allows the motion to be
made.”

This is not an ordinary Bill. It is
an amendment of the Constitution of
the greatest consequence. The mean-
ing of the rule is perfectly clear.
Sub-rule (1) says that where there
are no amendments, the House may
normally proceed with the third
reading, but as soon as a Bill is
amended, time has to be given to
Members, and the following day is
the right day for discussion. In this
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case, as We Know, there have been
two amendments accepted. 1 there-
fore request your ruling that under
sub-rule (2) we should proceed to the
third reading tomorrow and net today.

Shri Hari Vishnu Kamath: May I
add my voice of support to the point
that hags been raised by my colleague,
Shri Masani. I am not a stickler for
rules. but on this occasion the House
is considering a Bill of grave con-
sequence to the vast masses of our
country. We have supported many
of the provisions, I and my Party have
given svpnort, but the procedure to
be followed normally is that if
amendments are adopted, the third
reading will not take place on the
same day. This is a Bill to amend
the Constitution, and. as you know,
in the Constitution itself thers is a
specia] provision made for Bills of
this nature and in our own rules of
procedure we have got a separate
section for Bills to amend the Con-
stitution. Therefore, 1 suggest in all
humility, in all earnestness. that, in
spite of your best intentions to the
contrary, the impression has gone
round the country that there has been
a little hustling with regard to this
Bill. Therefore, I woulq Tequest you,
I woulq appeal to you, that on this
occasion the point raised by my hon.
friend Shri Masani might be upheld,
and the third reading might be posi-
poned. The heavans will not fall if
the third reading is postponed till
tomorrow.

Shri U. M. Trivedi: I also support
the point of order raised on this
occasion, because you will remember
this is the first time that this poimnt
has arisen, and when a point has
been raised, it wil] be fit and proper
that the rule as laid down must be
observed. rather than disregardea.

Mr. Speaker: Mr. Trivedi has said
that this is the first time that this
has arisen. 1 agree with him that
according to our traditions, our pro-
cedures, we have been taking up the
third reading when the discussion on
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Therefore, there is one thing that Mr.
Trivedi has said in favour of taking
it up today, that ordinarily we do
take and this ought to be done.

There is another thing. Unless tne
Speaker allows the motion to be
made—that also contemplates that
there might be circumstances in which
the Speaker might allow the third
reading on the same day. Now, I
have to consider whether there are
circumstances exacily when 1 snould
allow this motion to be made today,
or whether I should put it off to the
next day. Of course, I had 3 mind,
if we had concluded the second read-
ing yesterday, to have the third read-
ing today, and I expressed thut in-
clination of mine yesterday very
clearly.

Then again, we ought to take the
spirit and substance why this rule
has been made. The purpose is this.
Amendments are made. Many
amendments are adopted. Then we
have to see, that the Members are
given time to become familiar with
the changes that the Bill has under-
gone during the second reading, so
that they might be ready to make
their comments in the third reading.
That is the purpose why this rule has
been inserted in our rules, that when
amendments have been made, the
third reading might be taken the next
day. But then, only one amendment
was accepted in this case, and that
was for the insertion of one entry.
There are no substantial amendments
that the Bill has undergone during the
second stage.

Then again, we have spent one day
yesterday. It is not the same day.
The amendment was accepteq yester-
day. I think jn this case ] should
allow this motion to be made at this
moment.

"Shri Hari Vishnu Kamath: Mey I
request you to clarify that thig will
not be a precedent for the future”
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Mr. Speaker: Every issue has to be
decided on its own merits as it arises.
How can ] say what the circumstances
at that moment would be? That
would not be possible for me.

Motion moved:

“That the Bill, as amended, be
passed.”

Shri A. K..-Sen: May I request you
to intimate for our guidance as to
when it will be your pleasure to take
the vote?

Shri M. R. Masani: May I raise a
point of order? 1 think it is not a very
sound practice that Members should
just come and vote without taking
any interest in the discussion. It is
wrong to fix the time. Those who
want to vote should jolly well stay
in the House and listen 'or suffer.

Mr. Spedker: But, a special majority
is required. Members want an indi-
cation as to when they ought to be
present here. There is no harm. It
should not be objected to so seriously
at this moment.

Shri S. M. Banerjee (Kanpur): Mr.
Masani never stays in the House. He
is now in the House only because of
this Bill.

Mr. Speaker: There is no harm.
How many would like to speak? Five.
One hour I had said could be taken
for the third reading. At 2-30 I will
have the division.

Shri D. C. Sharma (Gurdaspur): It
ig a reflection on the House to say
that we come here to.vote without
taking any interest in the discussion.

13:30 hrs. °
[Mr. DEPUTY-SPEAKER in the Chair]

Shri Ranga: This 2nd June will go
down in our history as one of the
blackest days in the constitutional
career of Parliament and also of this
country because this House is passing
a Bill, which affects adversely accord-
ing to me, the vital interests of a
majority of people in our country and
it is also symptomatic of the cavalier
manner in which the ruling party

1886 (SAKA)  (Nineteenth 686

Amendment) Bill

and its allies have been proceeding
about this (particular matter. On
several occasions, yesterday, we had
in the House only just a little more
than the bare minimum for a quorum,
ie., 50 Members presert. Does this
Bil] really deserve that kind of
cavalier treatment from the parties
which are interested ip this Bill? I
say no. But, why are they so in-
different and at the same time, take
it for granted the result on this Bill?
It is because of the intoxication they
have gaineq by the presence of the
numbers on their side in favour of
the arbitrary policies that they have
decided upon, the arbitrary interpre-
tations they have given to the expres-
sion and idea of land reform and the
arbitrary definition they have chosen
to give to the expression “estate”.

My hon, friend, the Law Minister,
has just now said that whatever might
have been the conception of a famiiy
prevalent in different parts of the
country. they themselves and the
Planning Commission and the panel
appointed by the Pienning Commis-
sion, according to their own wishes,
decided in favour cf their own inter-
pretation and were bent upon 1t
Therefore, they did not care for the
decision of the Sugieme Cour* :n
regard to the Madras Act.

Tiiey Dhave been trying to jus:ify
this Bill in the name of land reforms.
Yet, may I make it perfectly clear
that I have myself been in  favour
of land reforms all these decades.
Much earlier did I take up this 1ssue
than most of my friends in the other
side, including the Ministers. I can
assure you, Sir. that a large number
of. my friends who are in the opposi-
tion have been in favour of land
reforms. But what do we mean by
land reforms? - T need not go over all
the points I have already made, on
previous occasions. I need only men-
tion this that by land reforms in this
country as well as in other democratic
countries it is understooq that the
peasant, the land-owner, the pattadar,
t:he small-holder should be brought
into direct relations with the State
and there should not be any inter-
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mediaries, and every step should be
taken as early as possible to remove
the intermediaries by paying com-
pensation. Yesterday the Law Min-
ister was trying to find fault with my
colleague, the Deputy Leader of my
party. Mr. Masani, for having stated
that when ceilings came to be impos-
ed, compensation at market Tates
should be paid, gs if that demand was
immoral. I put that question yester-
day and | repeat it again today: When
this /very same Congress Government
decided to pay more than Rs. 1,600
for every share which was worth ionly
Rs. 100 belonging to the then ~Im-
perial Bank of India, did they con-
sider that procedure. that action of
theirs immoral? If in the same
manner, we were to demand that all
those people from whom their land
is to be taken awayv by legislation
and such action. compensation at
market rates should be paid, how can
it be treated as an immoraj demand?
Nevertheless, we bow before practi-
cal realities and we have agreed to
the system of compensation that they
have adopted also to be implement-
ed. We did not raise any serious
objection to that.

Then there is the other question,
about the rights of ryotwari temants.
My hon. friend, the Law Minister.
wanteq to take umbrage behind the
phrase used by the late Prime Minis-
ter that he did not wish that article
31A should be extended to ryotwari
and that he used only the word
‘enants’ and net ‘owners’. Actually,
at that time, according to the ideas
of most of our friends from north
India, including the Prime Minister,
they looked upon al] farmers as mere-
‘ly tenants and they considered t.he
zamindarg as owners. So. the zamin-
dars were got rid of. What happened
to those milliong of peasants in the
Gangetic Valley, in Bengal and all the
rest of India? They were brought
into direct relations with the Govern-
ment. Therefore, they were no longer
tenants, but became owners of the
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land. That is the position now in
that part of India where there was
the zamindari system. In the south-
ern part of India, where there was
the ryotwari system, some people
considered them to be tenants. But
we always maintained that the
ryotwari pattadars were owners of
their land, which was accepted by
Sir Thomas Munroe. It was he who
insisted that they should be treated
as owners of their lands and ever
since then the British Government
accepted them as owners. It was
those owners whom the late Prime
Minister had in his mind when he
used the expression ryotwari tenants.
So, the late Prime Minister gave the
assurance that their interests were

not going to be jeopardised. Dr
Ambedkar gave that assurance ‘*hat
if at any time this or any other

legislature were to be so unmindful
of their interests ag to jeopardise their
rights and seek to pass any kind of
legislation ‘'ike this, it wouid be the
duty of the President to withhold his
assent. These were the two assur-
ances which were quoted by Mr.
Masani yesterday and earlier by so
many of us. [ charge this Govern-
ment that 1t is going against those
assurances.

My hon. friend just
the Goverhment does not stanq for
revivalism, but only far reform.
When those assurances were given, I
would like them to see whether Dr.
Ambedkar or Pandit Jawaharlal
Nehru was a revivalist. I say, no;
they were not revivalists. but reform-
ists and they wantgd agrarian reforms.
At the same time, they did not want
to jeopardise the rights of the ryot-
wari pattadars. By the same token,
all those other millions of peasants
who had been groaning under the
exploitation of the talugdari system
also have become according to me
ryotwari pattadars because they have
been given bhoomidari rights. Al] the
South Indiap pattadars and the reo-
pattadars of northern India must be
treated alike as owners of their lands

now said that
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and their rights over the land ought
mot to be in the same category as the
rights of the erstwhile zamindars;
their lands ought not to be treated
as estates.

The Law Minister said yesterday
that they want land to be given to
everybody. Mr. Jain who came today
to pay a compliment quoted what
Jdefferson had said more than 150 or
160 years ago in America. What were
the conditions in America in those
days? Not more than 20 per cent of
the arable land was brought wu.cder
cultivation at that time. Theteafter,
from time to time, Government went
on offering a minimum of 100 or 150
acres of land to anyone who asked
for land. There was plenty of land
then. So, he could think of seeing
to it that everybody became a land-
sowner. What ig the position now in
America? Today not more than 10
per cent of the people are emgloyed
on the land. The rest of them are
provided employment in noa-agricul-
‘tural, industrial, commercial and pro-
fessional employvments. Is that the
position in our country? s it possi-
ble for the Government to give land
to every cultivator 1n this country?
Tt is not possible becausc they have
not got that much land. Neverthe-
less, they have got some land. Now
they say they are going to get sume
land after implementing the ceiling
legislation. The ceiling legislation
has not been challenged. so far as the
conception of ceiling is concerned, by
the Supreme Court so far. Therefore,
there is no need for this legislation
if they want to safeguard the idea
of ceiling alone.

Then they would get land from all
those people whose holdings are bigger
than the ceiling. That land js avail-
able for allotment. To whom? To
the landless people, to small holders.
‘But that would not be very much.
Possibly, it might not be more than
10 million acres over the whole of
India; very much less. Because, in
Andhra they could get only 4 lakhs
acres. In that fashion if we were to
estimate, what would be the position?

Constitution JYAISTHA 12, 1886 (SAKA)

(Nineteenth
Amendment) Bill

690

It cannot be ‘more than 10 rillion
acres. But today in the possession
of the government there is land to
the extent of more than 75 millicn
acres, right up to 125 million acres
of land. Is it not possible for ihe
government to grant all these land
to the agricultural workers? Ic it not
a fact that myself and many other
friends of mine in the Kisan Sam-
welan have been demanding aii tnese
30 or 40 years that this land should be
given to the agricultural workers
freely as also the necessary equip-
ments so that they will bring the
land under cultivation? We have
asked for it. What is the response
given by the government during the
'ast seventeen years of their regime?
The latest response they have given
's, taking advantage of the declara-
tion of emergency. they have sent a
circular to al] the State Governments
that no more land shoulq be granted
to the agricultura] workers. So. no
more land is being granted to the
agricultural workers. Who is the big
zamindar in the country today? It is
the government. Who has the land
monopoly other than this govern-
ment? Yet the governmen: have
failed in their duty to see that tne
land is distributed among the ordi-
nary landless people, for whem my
hon. friend was shedding tears yes-
terday. They have been in these
lands for years and we have been
asking them that they should distri-
bute the land among those people.
Yet the Government has failed to do
so. It is because of this that ™
Andhra the Kisan Sammelan, the
Swatantra Party, even the Communist
Party and the Jana Sangh have join-
ed and organised a satyagraha with
the result that thousands of people
are in jail, demanding that this Bill
should not be passed. So far ag we
are concerned, so far as the Commun-
ists are concerned. all voices are
united in demanding that the land
belonging to the government should
be distributed among the landless
people. The government is not will-
ing to accept this request. Therefore,
it does not stand to the credit of the
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government, it does not lie in their
mouth to begin to pose as if they are
champions of the landless workers.
On the other hand, if this Biil were
passed—and it is going to be passed
—what is likely to happen is even
the house sites that are owned by the
agricuitural workers, by the artisans,
not to speak of the ryotwari patta-
dars a]) over India, even those house
sites are in danger of being compul-
sorily acquireq by government. They
might ask me, what would happen to
those tenants of some of those ryot-
wari pattadars who come to have,
even after the ceiling is imposed,

some 100 or 200 acres of dry land in

those areas, arid zones of which we
were talking, desert areas and other
places in various States. So far as
the ceiling goes, it cannot be move
than 25 acres of wet land or 50 to
60 acres of possibly fertile dry land.
Some of these people may be employ-
ing some tenants. What will happen
to those tenants? We have suggested
that thers ought to be legislation in
order to protect them from eviction
in ap arbitrary manner, that

for five or ten years, that the rent
should not be too high and there
should not be rackrenting. There-
fore, there shoulg be tenancy legis-
lation.

Now, in this matter, my leader, and
their leader too until a few years
back, Rajaji, in Madras took the lead
as early as 1952 in getting a legisla-
tion passed for Tanjore to protect the
tenants under the ryotwari system in
Tanjore district. Afterwards it was
extended. as I have already stated,
to Andhra as well as other districts in
Madras. You can have that kind of
legislation. They have got it in Maha-
rashtra and Gujarat and other places.
That kind of legislation can be passed.
But surely it would be wrong for
my friend to come and say that this
legislation is intended for their bene-
fit, because if this legislation, if this
amendment, were passed, even the
tenants are in danger of losing the
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small tiny rights they have come to
have over their lands.

Let ug not have lop-sided ideags of the
importance of the various classes of
people. Here is the livelihood pat—
tern as in 1951, It has changed more .
ang more in favour of the owner—
cultivators, tenant-cultivators and cul-
tivating labourers. What was the
position then? More than 249 million:
people were employed in agriculture.
Among them owner-cultivators was
167 million. They cultivate their owmn.
lands, and I claim to speak for them.
Let my friend say, no. Let him say
how this Bill is going to benefit them.
Let them prove jn what way it is
beneficial to them. The tenant-culti—
vators was only 31 ' million at that
time, quite a large number in the
north. 1 shall pot be surprised if
more than half of them have become
owner-cultivators. Then the cultiva~
tor labourers amount to 44 million.
These are the people affected by this
Bill, and all of them are going to
be adversely affected. Then it may be-
said “no, no. we have given the go-by
to the conventional conception of land
reform; we are developing a new con-
ception- of land reforms”. What is
that new conception? Nagpur Reso-
lution has engaged a part of it. Their
gram dan has also engaged a part of
it. Their fondness or liking for the
concept of Soviet Russia and their
examples hag also engageq another
part of it. Their object is to have
co-operativisation and collectivisation
of land. How are they going to achieve
it? They have found that co-opera-
tivisation of land is not successful,
they cannot proceed with it in a
voluntary manner. Therefore, they
want to have this right in their
hands, this:right to acquire land, not
in the usual manner under the Com-
pulsory Land Acquisition Act.—they -
do not want to accept that because
there the courts will have the juris—
diction—but in a different way.
Under the present arrangement any-
body whose land is likely to be taken
away can go to the court ang prove



Constitution JYAISTHA 12,

693

that this lanq ought not to ‘be taken
for a public purpose but some other
land may be taken, there is mula
fide in making the decision and so on.
" Therefore, they do not want the
courts to give any protection to the
tenants.

That is why we charge that this
Government is weakening irn this sly
fashion, in this indirect manner the
Supreme Court itself. In the Con-
stitution itself we have said that the
Supreme Court is one of the three
pillars of our Constitution. You
destroy, you debilitate, you paralyse
and you weaken the Supreme Court
and to that extent. even more than
the proportionate extent you would be

destroying, debilitating and weaken- .

ing ang paralysing our Constitution.
This is exactly what they are doing.
If they say “no” I would like to put
to them this question. When all these
crores of peasants are brought within
the purview of the panchayat .board,
panchayat samiti or jilla parishad, and
when their land is acquired for co-
operative cultivation, to whom are
they to look for protection? They
will .go to the courts, but the courts
wil] say “we are helpless”. Then they
will go to the Supreme Court but
that Court will also say “we are help-
less; we cannot help vou.” Of course
it might be said: why should you be
afraid that anybody would be so
foolhardy as to take away or say that
all the land in a particular place
should be given away to the govern-
ment? The ruling party have decid-
ed and accepled it as a governmental

policy that there should be large-
scale co-operativisation of land.
Therefore, they want land. Since

they want land, they will say that
whichever panchayat samiti is willing
to come forward to organise co-opera-
tive farmg will be given encourage-
ment, subsidy, prizes and so on and
there would be competition between
one panchayat and another.
They will go on declaring by their
own resolutions, “yes, we are ready to
organise co-operative farms”. Then
the Director at the State level will
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say, ‘yes, this resolution has to be
implemented.” Immediately all this.
land can be taken away, will be taken
away by the Government and the pea- -
sants will be given the choice either
of accepting the compensation or of
oecoming the members of the co-ope-
rative farm, which they would form:
locally. Are they to accept the com-
pensation? If they accept the com--
pensation, what are they to do with:
that money? You know what is hap-
pening in this count"y with invest-.
ments and various other thing:. How
are the small peasants getting this
compensation of Rs. 200 or Rs. 500 or-
Rs, 1,000 to know anything at all
mbout the stocks and shares of these
companies, corporate sector and all
the rest of it. Therefore, they would
not know what to do with this smal!
money, where to invest it etc. and:
they are likely to waste it. They
themselves would come to the conclu-
sion that the only best possible al-
ternative for them would be to go
into this co-operative farm, whether
they like it or not. That way th:y
want to coerce our peasants in an
indirect manner. If some of them d:
not want to go that way, they have
to get away with that small sum of
money given as compensation.

694

Nevertheless, if they are to get that
money, they are to be within the ceil-
ing. My friend said, “we have made-
some improvement in the Joint Com-
mittee; we have provided for compen-
sation for all those people whose lands
are to be taken away provided they
are within the ceiling. What is the
use of this money? The distinction
between money and land has got to
be understood by this House. Money
can be spent away then and there,
but land need not be lost, will not be
lost, cannot be stolen by anybody and
the land gives yields, employment not
only for the present generation but
for many generations to come, not
only ordinary~employment, but self-
employment, independent employ-
ment; he is his own manager,
the owner, he is his own employer and
his own worker and he finds his free-
dom and he is independent on that-
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land. What satisfaction would it be
for a peasant to be told, “you will be
_paid your compensation”. Therefore,
even as it is amended by the Select
Committee it is not at al] in the
interest of the peasants.

Then, let us look at it from the peint
~of view of their revolutionary ap-
proach and not reactionary approach.
What is the revolutionary approach?
To help as many agricultural -workers
as possible to become land-owners—
this the Government is not prepared
to do. To help peasants to become
owners—that also the Government does
not want to do. To help the owners
become better owners, better produc-
ers with greater assets, with greaver
credit and greater facilities on scien-
tific principles in order to increase
~production and so on—is the Govern-
‘ment prepared to do it? What is like-
ly to happen now is—actually it is
happening today in the counyry, all
over the country—that people will
"have no more interest in the land or
will b losing their interest. They
will not invest any more money in
‘the land. So, agricultural production
is bound to suffer more and more,
year after year for decades to come,
that is. as long as the peasant proprie-
tors are not allowed to remain there
at all. If it is not for increasing the
-agricultural production, for what else
then does the Government want to
achieve this? You have got an idea
that agricultural people are able to
produce their own food, maintain
themselves and keep independent of
the urban civilisation, whereas the
urban people are obliged to be de-
pendent upon them even for food.
Therefore, there seems to be some
sense of envy in the minds of peo-
ple in the Government in regard to
agriculturists.

Secondly, quite g large number of
people have been bitten by the bee of
communism and socialism, Stalinism
and Sovietism, and they are in a hurry
to industrialise our country to such an
extent as to dismiss all these people
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as soon ag possible. They want to be
rid of the peasants because they can-
not understand the mind of peasants
and they cannot appreciate the love
of freedom. They want to fill this
land with people who would obey
their orders, their dictates. With this
end in view they wanted to introduce
controls. They did introduce controls,
but they could not make a success of
that. They were defeated on that front
and they had to withdraw from that
front. The peasants have bcen inde-
pendent people and they want to turn
them away so that as rapidly as pos-
sible they coulg bring in controlled
economy. Therefore, I say this Gov-
ernment is pursuing a policy which is
suicidal, which is from the freedom
point of view reactionary and from
the agrarian point of view destructive
of production and incentives and from
the rational point of view it is calcu-
lated to destroy the culture, the age-
old culture that has come down to us,
culture of freedom, culture of free em-
ployment, culture of self-employment,
culture of the people who are able to
stand in their own homes, who are able
to live in their own homes, work in
their own farms and have their own
place of worship and place of resi-
dence as free men. They are free men
because they have this much of pro-
perty. They want to destroy that
much of property. That is the reason
why they want to take power in theiz
hands. That is why I oppose it.

I want to answer one other point.
Some of my friends from the Socialist
-and Praja Socialist platformg . have
been under the impression that by my
opposition to this I will be giving
support and shelter to those very big
landlords whom the communists have
bzen pleased to call land monopolists
and so on. I wisk to assure them that
1 am one with them in saying that,
wherever they may be there may be a
few in a village, two or three in a dis-
trict and a few thousands in a State
—if they are old-fashioned or feudal-
minded landlords who may be in a
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position to exploit those other people
who would have to co-operate with
them in order to make agriculture a
-success, proper steps should be taken
against them. I for one and my
Party and my leader Rajaji also are
prepared to co-operate with this and
any other Government in seeing to it
that proper steps are taken to see that
they give every possible protection
to the peasants and also to see that
these people behave as decent em-
ployers and as decent citizens in this
-country.

Shri Daji (Indore): Sir, we are
coming to the close of a very short
debate on this Constitution Amend-
ment Bill. If you read behind the
words which have been massed against
this Bill and cutting across the techni-
cal points raised, you will find that
‘the real point at issue is that on the
one hand there is an attitude of saintly
sanctimoniousness. to the right of
property and on the other hand a
burning desire to have agrarian and
social reforms. To the extent that
this so-called divine right of property
stands in the wayv of social reforms it
has to be swept away. It is from
this angle that we support this Bill.

I want to make it very clear that in
the India of today and in the days to
come, these two concepts of philo-
sophy are bound to clash and clash
more and more till a decisive result
is achieved. Living as we are today in
this momentous time, when the great
personality of Pandit Nehru is no
more with us, I through you pose this
question very sharply to the conscience
of every Congress member and to the
‘Government. It is no use repeating
ad nauseam in your Five Year Plans
and Programmes that you want to
effect land reforms if you are not
going to implement all these things.
The real criticism ought not to have
been that the Constitution should not
be amended. The Constitution is cer-
tainly sacred. But the Constitution has
been given to the people by the people
of India, TIf a particular clause of the
Constitution stands in the way of
better implementation of social re-
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forms, certainly the people of India
who are sovereign can amend the Con-
stitution. But what can we say to the
Government who come forward to get
the Constitution amended in the teeth
of opposition and at the same time
fail to effectively implement the very
policies for which the amendment has
been sought.
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Prof. Ranga pointed out only one
aspect of it, deliberately avoiding the
other aspect of it. On this one aspect
I stand to agree with Prof. Ranga
that the Government is guilty of not
distributing the waste lands already
lying with them. Mass satyagrahas
are going on for getting them distri-
buted. That is not the end of the
problem. That is not the crux of
the matter before us today. The crux
of the matter before us today is this.
Let us squarely face it. On the one
hand millions of agricultural labourers
have not got an iota of land to till;
on the other hand there are persons
owning large areas of land. Whether
they-are ryotwari tenants or old land-
lords is if no consequence to me. Prof.
Ranga said that the old type of feudal
systems still exist and he and his
Party would help the Government to
erase it, whether they are old type of
landlords or new type of landlords.

14.00 hrs.

That is not the point. On the one
hand there is concentration of land
and, on the other, there is absolute,
abject unemployment of agricultural
Jlabour, employed hardly for halt the
number of days in the year and facing
for the remaining period of the year
starvation. If this problem has got to
be solved, the so-called sacredness of
the right of property has got to yield
as social forces develop in this coun-
try and as the meaning of real free-
dom_ not the freedom for the proper-
tied class which is advocated by Pro-
fessor Ranga but the freedom of life
which, I submit, is the basic freedom
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of the individual human being is rea-
lised. It has been the basic freedom
even when man was not civilized and
cultured; it remains the basic free-
dom, my right to live, ang if any so-
called old, outmoded concepts of pro-
perty and social well-being stand in
between the common people’s right to
live, that outmoded conception has to
be washed away. Not only in the
agricultural sphere but very soon
forces will rise which will demand the
application of this principle to urban
incomes also.

As was once saig by a great man,
a nation cannot live half-free and
half-slave. Certainly today we can
very well say that a nation cannot
live for long half-starved and half-
stuffed. Therefore we have viewed
this Constitution (Amendment) Bill
from this angie and have supported it
from this angle despite some technical
considerations which may be brought
on the surface.

But now the real problem is this.
If after the Government gets this Bill
passed with an overwhelming majority
with a solid majority, with the sup-
port of all right-thinking men and of
those who want to co-operate with the
policy of social and land reforms, if
after getting this Bil] passed, the Gov-
ernment still fumbled with land ~e-
forms and tinkered with the problem,
the Government shall certainly have
to stand in the dock. It is about this
that I want to warn it. The Govern-
ment is now armed with all the neces-
sary powers to undergo a bold and
swift programme of land reforms, but
if the Government is not going to
use this power, this weapon given to
it, by the House and still tumbles on
the course of land reforms, then the
raison d’etre of passing the Constitu-
tion (Amendment) Bill will cease to
exist.

If we look to the record of the Gov-
ernment, whether it be in Kerala or
in any other State, we know that
progressive laws are slow to be passed
and once passed are still slower to be
implemented. The Planning Commis-
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sion in the Mid-term Appraisal of the
Plan have again and again pointed.
out this lack on the part of Govern-
ment and we would like the Govern-
ment to give a categorical assurance..

This thing will not help. So slow
is the administrative machinery of:
land reforms, deliberately in certain
States, that before the reforms can
be implemented, big land-holdings are
parcelled out, sold out, divided bet-
ween different members of the family.
So, Professor Ranga can vindicate the-
entire concept of land reforms by say-
ing, “Even if you impose the ceiling,
you will get only so much land to dis-
tribute”.

Why is it so? It is so because Gov-
ernment has the habit of tomtoming
everything but not implementing any-
thing. If it is gold control, speak of
gold control for three months till all
the gold goes underground. If it is
the power to search lockers in the
banks, talk about it for two months
till all the lockers are empty. If it is
lanqg reforms, shout about them for
three months till all the land is dis-
tributed and nothing is left for the
poor peasant and Government can
play both left and right at the same
time. This tightrope walking will not
stand by the Congress in the days tn
come. Therefore, having armed itself’
with this Constitution (Amendment)
Bill, Government should speedily im-
plement it.

As for the concept of freedom and’
the concept of independence, Profes-
sor Ranga is concerned only with the
freedom and independence of those
big persons who can own land. But
what about the freedom of the agri-
cultural labourer who has no land and
who has to work as a slave, as a semi-
serf, even now in many agricultural
households of our country? Has he
no right of freedom? Has Professor
Ranga’s concept of freedom n6 dimen-
sion for the poor agricultural labour-
er who wants land, who has equal’
right to land, who has, in the course
of the last few centuries, slowly beerr
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robbed and deprived c¢i his lang in
view of all sorts of terror that he has
been made to undergo? The hilo-
sophy of the Swatantra Party stops
-snort with the freedom of the big and
the rich. It has got to be extended.
.If the freedom of the big and the rich
stands in the way of the freedom of
the common man, let the freedom of
the rich go to the wall; let the free-
-dom of the common man be vindicat-
ed effectively so that we can really
march forward to all our declarations
of land reforms ang social vrogress
that we have made.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, we have extended our
support to this Bill only because we
want land reforms in this country to
be implemented as speedily as possi-
ble. But that does not mean that we
agree with the procedure and the
manner in which Government has in-
troduced this. Bill and has sought to
.get it passed. It appears to me after
this discussion in this House, even at
this stage, that even today their ap-
proach to this Bill has been as
thoughtless as to the Acts which have
‘been passed in the different State
legislatures which are sought to be
given protection under this Constitu-
tion (Amendment) Bill.

We had our apprehensions in the
beginning and 1 am more than satis-
fied that the Joint Committee agreed
to insert clause 2 according to which
lands beyond the ceiling will be given
compensation according to the market
value. So far as the small tenants
are concerned, they are protecled.
But the question is as to what sort of
protection vou are going to give to
the State Governments. Is the Statc
‘Government’s record .very clean so
‘far as land reforms are concerned?

The Planning Commission itself has
‘lamented not once but so many times
that in plan after plan they fix the
target date, they want that land re-
forms should be completed by such-
and-such a year, whereas nothing han-
‘pens. What stands in the way? What
"has the Central Government done fo
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see that the State Governments con-
cerned fulfil this objective? They do
not come forward with an explanation.
At the beginning I asked the Govern-
ment, when you want support for this
Bill, whether you are in a position to
tell us lhat according to the present
legislation passed in different States
how much surplus land was available
actually to be given to landless agri-
culturists or agricultural labourers.
Practically there is nothing because as
a result of the delaying tactics that
they have deliberately adopted lands
are transferred before the particular
Acts come into force and are imple-
mented.
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Even now you keep a loophole in
this very Bill. I am thankful to the
Law Minister that he acceded to the
demand of the Joint Committee but
here was a suggestion made which was
raised in the Joint Committee itself.
Knowing the State Governments as
they are, I will not be surprised if in
some States there is legislation which
advocates more ceiling, after this Bill
is passed. I feel that today there are
certain land legislations in different
States where the ceiling is on the high
side; it even goes counter to the sug-
gestion of the Planning Commission.
So, I will not be surprised if, after

this Bill is passed, in some States
there is legislation which advocates
more ceiling than what we think,

proper and reasonable. Therefore I
wanted this assurance then and 1 was
told that so far as future legislations
are concerned, they will not be pro-
tected according to this Bill. There-
fore here we wanted to make it spe-
cific and Dr. Singhvi brought forward
this amendment that instead of “for
the time being” a particular date be
fixed. But I am sorry that because
of the lack of thinking, again the
Law Minister would not agree to this
proposal and now he wants the entire
Bill to go as it is. I. therefore shud-
der to think, although we are passing
this Bill—it is good that we will pass
it—but 1 am not very optimistic about
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the future, that is, that after thig there
will be uniform land reforms all over
the country. That is perhaps not go-
ing to happen. I do not mind that we
give protection to the tenants so far
as the implementation of this, legisla-
tion is concerned. But I would :ike
this Government to make an attempt,
a sincere effort, in this direction when
they are getiing the support from al-
most all those who want social justice
in the rural sector. I had hinted at
it in the speech which I made in the
beginning when we discussed this Bjll
in the last session that there is going
to be a split, a cleavage, which is
developing very fast in this country
between the urban interests and the
rural interests. It is going to happen
if we proceed in this lopsided man-
ner. It is for you, therefore to see
that when you take these powers.
when you take the support of this
Parliament, you would so re-arrange
and re-orient your entire economic
activity that  there is congenial
growth, uniform growth, both in the
rural and the urban sectors. If that
is not done, then this Bill will have
defeated the very purpose for which
it has been brought before us.

With these words, I give my sup-
port to this Bill.

Dr. L. M. Singhvi: Mr. Deputy-
Speaker, Sir, the hon. Law Minister
has taken shelter under a broad-side,
a shibboleth, which is meaningless and
pointless. He claimg that this Bill is
for the benefit of the common pea-
santry. He claims that this is for
promoting land reforms. It may be so
to a certain extent but it is doubtful
whether the Bill gs conceived as a
whole is really calculated to or likely
to promote the interests of land re-
forms. It is an over-simplification to
seek to compartmentalise the support
for this Bill as progressive and the
opposition to this Bill as retrogressive.
1 suppose this sort of over-simplifi-
cation is resorted to because it is
thought that it would facilitate the
passage of this Bill In this House and
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that it may make it more likely that
the Bill would be accepted by the
people at large on such a plea. But
such a plea, in my humble opinion,
would be wholly incorrect and mis-
conceived.

Sir, this is essentially an agro-eco-
nomic question which the Govern-
ment more than the Swatantra Party
has tried to turn into a political ques-
tion, into a shibboleth, which unforiu-
nately creates walls, unthinking walls,
or rigidity. I think that it is primari-
ly in the perspective of agro-economic
development of this country that any
such legislation should be undertaken
and should be viewed. I am sorry to-
say that the Government, while it has
come forward with a few scattered
legal arguments here and there, has
not come forward with a proper agro-
economic justification for this Bill as
it has been conceived and brought
before the House.

I would like to make it clear that
I am second to none in my support
for effectuating the insistent demand
in our new Republic for social justice.
I would like to make it clear that T
am not opposed in the least measure-
to a rational programme of agro-eco-
nomic reform and reorganisation. But
I do not see even the primary ingre-
dients of such an agro-economic re-
organisation in the policies of the
Government in this Bill as it has been
brought before us. It is unfortunate
that an attempt has been made at
times even to question the patriotism
or the larger public concern of those
who have opposed this Bill. T under-
stand that certain statements have
been made that those who oppose the
Bill are concerned only for the free-
dom of the rich as my friend Shri Daji
put it. T feel that we all try to express
our opinions in the light of what we
know is best for the nation and it 1s
unfortunate that motives are imputea
in this manner,

Sir, T should like in this case to say-
that the whole argument of the hon..
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Law Minister has unfortunately pro-
ceeded in a sort of a circle. He has
relied on the well-known fallacy of
petitio principi of arguing in a circle.
He says that this artificial definition
of family has been accepted by him
because it has been accepted by vari-
ous States in their legislations. This

is precisely what we are attacking.

He says, this has been accepted by
us because this was the definition
evolved by the Planning Commission’s
Panel of Land Reforms as if the Panel
has the last word on this matter and
as if it was not the duty of the Gov-
ernment to meet the objections that
were raisedq by the Supreme Court
and which prevailed with the Sup-
reme Court. I really felt very sorry
to find the hon. the Law Minister
having dubbed these objections rais-
ed by the Supreme Court as merely
technical objections. If the right to
equality as enshrined in the Consti-
tution of India is merely a technical-
ity, if the rights against discrimination
as enshrined in the Constitution of
India are mere technicalities I do
not know where the substance re-
sides. As a matter of fact it does
appear to me that in seeking to sup-
port this Bill, the Law Minister has
chaseq some shadows without meet-
ing the very substantial arguments
that we have raised here. I feel that
unfortunately we have set to perform
the impossible task, as Acharya Kri-
palani said, of even vhanging the
gender of an individual or an institu-
tion because it gppears that the em-
phasis is more on legislating our courts
and judicial process into impotence.

I must say that I heartily endorse
the observations made by my esteem-
ed colleague, Shri Surendranath Dwi-
vedy that the rejection by the Gov-
ernment of my amendment No. 4 in
respect of specifying the date in clause
2 seems to stem merely from 3 cus-
sedness of approach. It appears that
the Law Minister was not prepared
even to concede a very elementary
drafting change in the legislation
before us.
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Before I conclude, I would like to
say that when even \now the Law
Minister rises to reply to this debate
and on various occasions which would
arise in future, the Government must
try to outline for us its agro-economic
policies and land reform policies.

Shri M, R. Masani: If any.

Dr. L. M. Singhvi: Land Reform
18 not merely in trying to validate this
or that body of legislation. The Gov-
ernment is advised ‘that it is impera-
tive that such validating legislation.
shouid be enacted. But the country
1s entitled to expect a more compre-
hensive programme of land reorga-
nisation and of land.transformation,.
of increasing productivity in the field
of agriculture, of ensuring that the
yield rate would be higher and that
the physical inputs into agriculture-
are greater. I am sorry to say that no
effort has been made to satisfy this
august House or the country at large
that there is -economic thinking to
back this legislation before us and
that this legislation is justified by con-
siderations of agro-economic reorga-
nisation and of extensive land trans-
formation and redistribution. Iwould
like in this context to draw the at-
‘ention of the House that there are-
supposed to be as much as 124 million
acres of waste and fallow land in this
country. All that even the entire
Fourth Plan envisages to do is to seek-
to reclaim as much as 3 million acres
of land, which is almost twice as much
as has been done in the preceding
Plan. This is not a showing of which
Government could be proud. Thisis
not a showing which could be termed
as an earnest of the Government in
seeking to transform the land system
in this country and to better the lot
of the common landless peasant.

I hope that Government would seek
to meet these arguments both on the-
front of law and on the economic
front.

Shri U. M, Trivedi: If some abuses
had been showered, which I am sure
were not likely to be showered, from
the ruling party against us for our:
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opposing this Bill, we would not have
felt it. But gbuses have been show-
+ered upon the Opposition on this side
by people with extra-territorial fide-
lity. I do not know whether they
-have got a right to say so about those
who stand second to none in their
patriotism for the country and for
“their will to lay down their lives for
‘the sake of the country.

_Simply becausé we have opposed
this measure, we have no desire in our
-hearts to stem in any manner the
-progress of the country. In certain
Tespects, I had agreed in principle, at
‘the Joint Committee stage, to some of
the amendments, and in fact, even to
the principle of the Bill. But, today,
-after a good deal of thinking, I find
that I cannot justify myself even for
‘a moment to deprive about 12900 ac-
~countants of their means of livelihood,
which means their salaries or their
emoluments, The hon. Minister was
‘Pleased to tell us that these inciuded
‘S0 many things. I have gone througnh
t}}e Act after that, and to my utter
-disgust and dismay, I do not ﬁx;d any-
thing pertaining to lang reforms vis-
'a.-vis these accountants and the dep-
rivation of their salaries.
'thing to have land reforms and to
-l'nelp agrarian reforms which we have
in view, by providing land for the
landless. But to take away a bigha
of land or half a bigha of land or iwo
*or three or ten bighas of land from
-ordinary people who are verv com-
mon and whose standing g nothing,
and whose emoluments would never
come to more than Rs. 30 prm. ana
thus to deprive them of their means
of livelihood is sheer cussedness ana
nothing else. I cannot reconcile mv-
self to this position.

It j5 one

On the one hand, we are holding
out that we are going to provide work
for one and all, for one and sundrv
in the country, and on the other hand,
We are making laws, by virtue of
~which, we shall dgeprive these peopie
of their means of livelihood. It is
this which has goaded me to this posi-
‘tion that I should oppose this Bill.
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The second consideration which has
weighed with me is the mathematical
calculation to which I can never re-
concile myself; I could not conceive
of a position where 3 cash grant, or
cash in terms of a certain amount of
rupees, annas and pies or rupees and
naya paise or paise according to the
present system, could be converted
into a lesser amount of rupees and
paise than what is to be calculated
upon. It is these things which should
have opened the eye of the ruling
party. Unfortunately, they have re-
ceived a whip. That is why all of
them were out of this House, when
arguments were being advanced, and
they al] came back to express their
voice at the time of voting only...

Shri A. K. Sen: It is the same with
my hon. friend also.

Shri U. M. Trivedi: . . . without the
necessary reason. It is said ‘Out of
sight, and out of mind’. They had

gone out because they were not pre-
pared to listen tu anything, and,
therefore, they could plead jgnorance
and say that ‘We have been told by
our Minister that it is like this and
therefore, when we are asked to say
‘Aye’ we say ‘Aye’, and when we are
asked to say ‘No’, we say ‘No’. It is
this which is more pinching than any-
thing else.

There were valid arguments ad-
vanced by Shri J, B. Kripalani when
he said that so far as an amendment
to the Constitution was concerned,
when the provision of law was like
this that more than a particular num-
ber must be present in the House, the
idea behind the whole thing was that
for changing the Constitution, all
must join hands together and then
only the Constitution could be chang-
ed. My hon. friends oppcsite have
taken advantage only of the brute
majority which they have, to dictate
terms which they ought not to. in such
measures, and pass a Bill which they
must be ashamed of passing. Fifteen
vears hence, posterity will tell them
that what they have done is a great
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wrong; in fact within ten
they will reap the fruits of
this, and within another ten
years, there would be an enormous
number of quarrels in families when
these ceilings have been 1imposed;
these ceilings will create trouble bet-
ween brother and sister, between
father and son, and between father
and daughter and so on.

years,

For these reasons, I oppose this
‘Bill, although I have accepted some
of the principles which had been laid
down and which have been accepted
as amendment to clause 2. I would
have been pleased if the hon. Minis-
ter had seen his way not to deprive
the people of the salary that they were
going  to receive. But he bhas not
done so. Therefore, I oppose this
Bill.

Shri A. K. Sen: My hon. friend Dr.
L. M. Singhvi has said that we are
throwing to the winds article 14, arti-
cle 19, the Supreme Court decisions
and so on. He has said that we are
doing it merely on the strength of
our brute majority and regardless of
consequences.

Let us see the Ninth Schedule as it
stands today. The very first item is
the Bihar Land Reforms Act, 1950. It
was struck down by the Patna High
Court on the ground that it contra-
wvened article 14 —one of the earliest
decisions under the Constitution. When
it was pending before the Supreme
Court, Parliament changed article
31A and introduced article 31B by
passing the first amendment, and the
Bihar Land Reforms Act was the very
first Act put in the Ninth Schedule.
Can anyone suggest that the spirit of
article 14 was violated by protecting
the Bihar Land Reforms Act and al-
lowing the Bihar State to resume
those vast estates which were the
Pprivate property of a few individuals
‘or that the tenants have suffered or
‘that the tillers have suffered as a
Tesult thereof?

‘Then, we had the West Bengal
TLand Development and Planning Act,
770 (Ai) LSD—S8.
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which was struck down by the
Calcutta High Court on the ground of
contravention of articles 14 ang 19. It
was protected by including it in the
Ninth Schedule. Various other Acts
had been put there for the purpose of
saving them Irom being challenged in
courts as contravening the technical
requirements of article 14.

Io

14.29 hrs,
[MR. SPEAKER in the Chair]

I say ‘technical’, because so long as
in substance we do not discriminate,
technical application of the rule of
discrimination in the matter of allow-
ing the States to proceed with vigor-
ous programmes of land reform can-
not be allowed to stand merely by an
appeal to the constitutional provision.
If the interpretation of article 14 leads
to a very technical application of this
rule so as to invalidate important
measures of land reforms, it is not
only our duty but our solemn obliga-
tion to see that the substance of the
requirements of article 14 is observed
and that the other Directive Princi-
ples of the Constitution are facilitated
by brushing aside these technical ob-
jections.

I still reiterate, Sir, that these prog-
rammes of land reform do not violate
any spirit of the Constitution. On
the contrary they enable the various
States to carry out the Directive Prin-
ciples of the Constitution.

Then, Dr. Singhvi has said that we
have claimed that this Bill will be
beneficial for the peasants, for the
tillers. Well, I never made any such
claim. The actual benefit will be con-
ferred by the State laws. What we
are doing here is to remove the ob-
stacles from which the State Legisla-
tures appear to be suffering at the
present moment in passing necessary
laws for benefiting the peasant, The
Constitution amendment will not
benefit the peasantry per se: it will
only enable the State Legislatures to
pass such laws as are consistent with
the all-India programmes we have
undertaken ourselves for the purpose
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of benefiting the peasantry and the
actual tiller of the soil.

Then, Dr. Singhvi has taken....
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Sir, I am very happy to find that
Swamiji has now started following us
in English.

Now, Sir, he said that we have not
announced our programme of land
reform or our agro-economic policies.
Well, the series of literature pub-
lished by the Planning Commission,
including the last two ones, namely,
the one on progress of Land Reform
and the Third Plan Mid-term
Appraisal, show that we have in print
published our programme, the
progress, and what we have
done up till now with regard
to land reform. It was not necessary
to reiterate them while moving the
motion. We have neither the time,
nor ig it the occasion %o do that.

Then, the most astounding proposi-
tion which was put forward by Shri
Homi Daji was that we have not
implemented land reform, that we
have been only talking about it. I am
very sorry ‘to point out that he has
not even taken the pains to read the
last pamphlet, the Third Plan Mid-
Term Appraisal, which clearly sets
out the implementation done in the
different States. And the very first
line at page 98, under the heading
‘Land Reform’ is:

“The main aspects of land re-
form are the abolition of interme-
diaries, etc.”
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And it says:

“The programme for the aboli-

tion of intermediaries has been
mostly completed.”

An Hon. Member: Mostly.

Shri A. K. Sen: That is quite differ-
ent from saying that we have not
done it. (Interruption). I under-
stand the implication of the word
‘mostly’. It is certainly quite differ-
ent from saying that we have not
done it and that we do not intend to
do it.
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And it shows what gre the difficul-
ties in the further implementation of
‘these programmes. And one of the
main things pointed out is the legal
difficulty. And but for these various
Acts being struck down in the areas
where ryotwari settlements have
been held to be protected from land
reforms we would have completed
them by now,

It may be, as Shri Gopalan said,—I
can appreciate it—that the legislation
in particular areas has not been as
radical as they would have liked.
But to say 'that our announced policy
of land reform has not been imple-
mented and that we are not serious
about it is certainly a proposition
which we cannot allow to go unchal-
lenged.

Shri Vasudevan Nair; You have yet
to prove it.

Shri A K. Sen: Well, we have
proved it, not to your satisfaction, but
to our satisfaction and to the satis-
faction of the country.

Now, Sir, there is one further point
which I would only like to answer,
and that is that we have not distri-
buted the wasteland belonging to the
Government but are trying %o pounce
upon other people’s land and trying
to distribute it among the landless.
The correct facts are that according
to the information which we have
collecte@ up to the end of April this
year, gbout 7°8 million acres of waste-
land belonging to the Government
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have already been distributed to the °

landless,

Shri Ranga: How much more is
there now?

Shri A. K. Sen: The difficulty about
the distribution of the residue is,
firstly, the reclamation of this land
and making this land fit for cultiva-
tion before it is distributed. And for
that purpose it has been calculated
that that will take about Rs. 150 per
acre before we can reclaim them and
make them fit for cultivation. And
to make them fit for cultivation a
sum of Rs, 7 crores has been allotted
in the Third Plan already. So that,
as and when they are reclaimed and
made fit for cultivation, they will be
distributed like the 7-8 million acres
which we have already done. And
hon. Members will also appreciate
that some amount of wasteland has
to be kept for the purpose of pasture
and common land belonging to . ..

Shri A. K. Gopalan (Kasergod):
May I have a clarification? Does the
Law Minister know that there was a
satyagraha in Andhra for one and a
half months . . .

Shri Ranga: Even now.

Shri A. K. Gopalan: . ... which is
continuing, for the distribution of the
wasteland, and the wasteland there
has not been distributed?
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Shri A. K, Gopalan: In Andhra,

Shri A, K. Sen: I cannot give you
the details. No doubt the hon. Min-
ister of Planning will, on a proper
interpellation, answer that query. But
the fact is that already 7-8 million
acres have been distributed from
Government-held wasteland. This is
the position. '

Shri Ranga: That is nothing.

Dr. M. S. Aney (Nagpur): What is
the number of persons benefited by
that?

Shri A. K. Sen: I could not tell you
the number of persons benefited by
it. But the distribution has been done
with regard to this. I have no doubt
that on the basis of the distribution
it will be a large number of people
now who must have benefited.

Thig is ‘the position, Sir, and there-
fore in my submission no valid ground
has been made for the purpose of
showing that this Bill should not be
rassed.

Mr. Speaker: Let the
cleared.

Mr. Speaker: I hope the Lobby has
been cleared and every Hon. Member
is in his own seat.

The question is:

‘“That the Bill, as amended, be
passed”.

Lobby be

Shri A. K. Sen: Where? The Lok Sabha divided: .
Division No. 11) [14-42 hrs.
AYES
Abdul Wghid, Shri T. Azad, Shri Bhagwat Jha Besppa, Shri
Achal Singh, Shri Babunath Singh, Shri Basumsatari, Shri
Achuthan, Shri Bakliwal, Shri Baswant, Shri
Akkamma Devi, Shrimati Bal Krishna Singh, Shri Besra, Shri
Alagesan, Shri Balakrishnan, Shri Bhagat, Shri B. R.
Alva, Shri A. S. Balmiki, Shri Bhagavati, Shri
Alva, Shri Joachim Banerjee, Shri S. Bhakt Darshan, Shri
Alvares, Shri Banerjee; Dr. R. Bhanu Prakash Sigh, Shri
Aney, Dr. M. S. Barman, ShriP. C. Bhatkar, Shri
Anjanapps, Shri Barkataki, Shrimati Renuka Bhattacharya, Shri C. K.

Ankineedu, Shri Barua, Shri R.

Arunachalsm, Shri

Barupal, Shri P. L.

Bhawani, Shri Lakhmu
Bist, Shri J.B.S.
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Borooah, Shri P.C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Brij Raj Singh-Kotah Shri
Chakraverti, Shri P. R.
Chanda, Shrimati Jyotsna
Chandak, Shri
Chandrabhan Singh, Shri
Chandrasekher, Shrimati
Chandriki, Shri
Chaturvedi, Shri S. N.
Chaudhry, Shri C. L.
Chaudhuri, Shri D. S.
Chaudhuri, Shri Sachindra
Chaudhuri, Shri Tridib Rumar
Chaudhuri, Shrimati Kamala
Chavan, Shri D. R.
Chavan, Shri Y. B.
Chavda, Shrimati Johraben
Chuni Lal, Shri
Daljit Singh, Shri
Das, Dr. M. M.
Das, Shri B. K.
Das, Shri N. T.
Das, Shri Sudhansu
Dasappa, Shri
Dass, Shri G.
Deo Bhanj, Shri P.G.
Desai, Shri Morarji
Deshmukh, Dr. P. S.
Deshmukh, Shri B. D.
Deshmukh, Shri Shivaji Rao S.
Dey, Shri S. K.
Dhuleshwar Meena, Shri
Dighe, Shri
Dinesh Singh, Shri
Dixit, Shri G. N.
Dorai, Shri Kasinatha
Dubey, ShriR. G.
Dwivedi, Shri M. L.
Dwivedy, Shri Surendranath
Elayaperumal, Shri
Elias, Shri Mohammad
Firodia, Shri
Gabmari, Shri
Gaijraj Singh Rao, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
‘Ghosh, Shri Atulya
Gopalan, Shri A. K.
Gounder, Shri Muthu
Govind Das, Dr.
Guha, ShriA. C.
Gupta, Shri Indrajit
Gupta, Shri Priya -
Gupta, Shri Shiv Charan
Hsjarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
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Hagq, Shri M. M.
Harvani, Shri Ansar
Hazarika, Shri J. N.
Heda, Shri

Hem Raj, Shri
Himatsingka, Shri
Imbichibava, Shri
Iqbal Singh, Shri
Ismail, Shri M.
Jadhav, Shri M. L.
Jadhav, Shri Tulshidas
Jagiivan Ram, Shri
Jain, Shri A. P.

Jamir, Shri S. G.
Jamunadevi, Shrimati
Jayaraman, Shri
Jedhe. Shri

Jena, Shri

Tha, Shri Yogendra
Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Kabir, Shri Humayun
Kadadi, Shri
Kajrolkar, Shri
Kamble, Shri
Kanakssabai, Shri
Kandappan, Shri S.
Kanungo, Shri
Kappen, Shri

Kapur Singh, Shri
Kar, Shri Prabhat
Karuthiruman, Shri
Kayal, Shri P. N.
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Dr. P. N.
Khan Shri Osman Ali
Khanna, Shri Mehr Chand
Khanna, Shri P. K.
Kindar Lal, Shri
Kisgn Veer, Shri
Kotoki, Shri Liladhar
Koujalgi, Shri H. V.
Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T.
Kunhan, Shri P.
Kureel, Shri B. N.
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Laxmi Dass, Shri
Lonikar, Shri
Mahadeo Prasad, Shri
Mahadeva Prasad, Dr.
Mahtab, Shri

Mahato, Shri Bhajahari
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Mahishi, Dr. Sarojini

Maimoona Sultan, Sheimati

Majithia, Shri

Malsichami, Shri

Malaviye Shri K. D.

Malhotra, Shri Inder J.

Malliah, Shri U. s,

Mallick, Shri Ram Chandra

Mansen, Shri

Mandal, Dr. P,

Mandal, Shri J.

Mandal, Shri Yamuna Prasag

Maniyangadan, Shri

Mantri, Shri

Maruthish, Shri

Masuriya Din, Shri

Matcharaju, Shri

Mathur, Shri Harish Chandra

Mehdi, Shri S. A.

Mehta, Shri J. R.

Melkote, Dr.

Mengi, Shri Gopal Datt

Menon, Shri Krishna

Menon, Shri P. G,

Minimats, Shrimati

Mirza, Shi Bakar Ali

Mishra, Shri Bibhuti

Mishra, Shri Bibudhendra

Mishra, Shri M. P.

Misrs, Dr. U.

Misra, Shri Mahesh Dutca

Misra, Shri Shyam Dhar

Mohan Swarup, Shri

Mohanty, Shri Gokulananda

Mohiuddin, Shri

Mohsin, Shri

Morarka, Shri

More, Shri K. L.

More, Shri S. §.

Mukane, Shri

Mukerjee, Shri H. N.

Mukerjee, Shrimati, Sharda

Munzni, Shri David

Murli Manohar, Shri

Murthy, Shri B. S.

Murti, Shri M. S.

Muasafir, Shri G. S.

Muthigh, Shri

Naidu, Shri V. G.

Naik, Shri D. J.

Nair, Shri N. Sreekantan

Nair, Shri Vasudevan

Nallakoya, Shri

Nambiar, Shri

Nanda, Shri

Nayak, Shri Mohan

Nayar, Dr. Sushila

Nigam, Shrimati Savitri

Oza, Shri

Paliwal, Shri

Pande, Shri K. N.

Pandey, ShriR. S.
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P andey, Shri Serioo
Pandey, Shri Vishwa Nath
Panna Lal, Shri
Pant, Shri K. C.
Paramasivan, Shri
Parashar, Shri
Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri N. N.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D. S.
Patil, Shri J. S.

Patil, Shri M. B.

Patil, Shri S. B.

Patil, Shri S. K.

Patil, Shri T. A.

Patil, Shri Vasantrao
Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Pillai, Shri Natarsja
Pottekkatt, Shri
Prabhakar, Shri Naval
Pratap Singh, Shri

Puri, Shri D. D.
Raghavan, Shri A. V.
Raghunath Singh, Shri
Raghuramaish, Shri

Rai, Shrimati Sahodrabai,
Raj Bahadur, Shri

Raja, Shri C. R.

Rajdeo Singh, Shri

Raju, Dr. D. S.

Raju, Shri D. B.

Ram, Shri T.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramabadran, Shri
Ramakrishnan, Shri P. R.
Ramanathan Chettiar, Shri
Ramaswamy, Shri S. V.
Ramaswamy, Shri V. K.
Ramdhani Das, Shri
Rampure, Shri M.
Rananjai Singh, Shri
Rane, Shri

Ranga Rao, Shri

Ranjit Singh, Shri

Rao, Dr. K. L.

Rao, Shri Jaganatha

Rao, Shri Krishnamoorthy
Raso, Shri E. Madhusudan
Rao, Shri Muthyal

Berwa Shrj, Onkar Lal
Bhee!, Shri P. H.

Rao, Shri Rajagopala
Rao, Shri Ramapathi
Rao, Shri Rameshwar
Rso, Shri Thirumals
Rattan Lal, Shri

Raut, Shri Bhola
Rawandale, Shri

Ray, Shrimati Renuka
Reddy, Dr. B. Gopsla
Reddiar, Shri

Reddy, Shri K. C.
Reddy, Shri Ramakrishna
Reddy, Shrimati Yashods
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Sahu, Shri Rameshwar
Saigal, Shri A. S.
Samants; Shri S. C.
Samnani, Shri

Saraf, Shri Sham Lal
Sarma, Shri A. T.
Satysbhama Devi, Shrimati
Satyanarayana, Shri

Sen, Shri A. K.

Sen, Shri P. G.

Sezhiyan, Shri

Shah, Shri Manabendra
Shah, Shri Manubbai
Shah, Shrimati Jayaben
Shakuntale Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shri
Sharms, Shri A. P.
Sharma, Shri D. C.
Sharms, Shri K. C.
Shashi Ranjan, Shri
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Sinhasan Singh, Shri
Sivappraghassen, Shri Ku
Sonavane, Shri
Sounderam Ramachandran,
Shrimat;

Soy, Shri H. C.
Srinivasan, Dr. P.
Subbaraman, Shri C.
Subramaniam, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swamy, Shri M. N.
Swamy, Shri M. P.
Swaran Singh, Shri
Tantia, Shri Rameshwar
Thengondar, Shri
Thimmaiah, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.
Tripathi, Shri Krishna Deo
Tula Ram, Shri

Tyagi, Shri

Ulaka, Shri Ramachandrs
Umanath, Shri
Upadhyaya, Shri Shiva Durtt

Utiya, Shri

Vaishyas, Shri M.B.

Valvi, Shri

Varmas, Shri M. L.
Varma, Shri Ravindra

Veerabasappa, Shri
Veerappas, Shri

Venkaish, Shri Kolla

Shastri, Shri Lal Bahadv
Shastri, Shri Ramanand
Sheo Narain, Shri

Shinde, Shri
Shivananjspps, Shri
Shukla, Shri Vidya Charan
Siddananjsppa, Shri
Siddish, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri J. B.

Singh, Shri K. K.

Singh, ShriR. P.

Singha, Shri G. K.

Sinha, Shri Satya Naraysan
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari

NOES

Brij Raj Singh, Shri
Buta Singh, Shri
Deo, Shri P. K.
Ghosh, Shri P. K.
Gulshan, Shri

Venkstasubbaish, Shri P.
Verma, Shri Balgovind
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Vijaya Ananda, Maharajkumar
Vimla Devi, Shrimati
Virbhadra Singh, Shri
Vishram Prasad, Shri
Vyas, Shri Radhelal
Wadiws, Shri

‘Warior, Shri

‘Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.
Yusuf, Shri Mohammad.

Kaspur Singh, Shri
Kesar Lal, She
Krishnapal Singh, Shri
Mahananda, Shri
Magani, Shri M. R.
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Rajyalaxmi, Shrimati
Rameshwaranand, Shri

Ranga, Shri

Reddy, Shri Narasimha

The Deputy Minister in the Minis-
try of Railwaygs (Shri Shahnawaz

Khan): My machine did not work.
My vote is for “Ayes”.

Mr. Speaker: Are there any others
whose votes have not been recorded?

Shri Shiv Charan Mathur (Bhil-
wara): I am for ‘Ayes’.

Dr. L. M. Singhvi:
to vote.

I was not able
I am for “Noes”.

Mr. Speaker: These statements will
be recorded.

The result of the division is:

Ayes 381, Noes : 27,

The motion is carried by a majo-
rity . . .

Shri Ranga: It is a shameful thing.
Wait for 1967.

Mr. Speaker: I have not completed
my announcement. Was it directed
against me?

Shri Ranga: No, Sir,

Mr. Speaker: The motion is carried
by a majority of the total member-
ship of the House and by a majority
of not less than two-thirds of the
Members pres.nt and voting. The
Bill is passed.

The motion was adopted.

1445 hrs.

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1964-65

Mr. Speaker: Motion moved:

DeManp No. 31—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
FINANCE

“That a supplementary sum not
exceeding Rs. 10,73,000 be grant-
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Shashank Manjari, Shrimat.
Singh, Dr. B. N.
Singh, Shri A, P.
Singh, Shri Y. D.

Demands for 720
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Solanki, Shri
Trivedi, Shri U. M.
Vijaya Raje, Shrimati
Yashpal Singh, Shri

ed to the President ‘to defray the
charges which will come in course
of payment during the year
ending the 31st day of March, 1965,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of
Finance'”

Demanp No. 56—OTHER RevENUE Ex-
PENDITURE OF THE MINISTRY OF
HOME AFFAIRS

“That a supplementary sum not
exceeding Rs. 4,90,000 be grant-
ed to the President ‘o defray the
charges which will come in course
of payment during the year
ending the 31st day of March, 1965,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of Home
Affairs’.”

DeMAND No. 58—INDUSTRIES

“That a supplementary sum not
exceeding Rs. 1,60,00,000 be grant-
ed to the President ‘o defray the
charges which will come in course
of payment during the year
ending the 31st day of March, 1965,
in respect of ‘Industries’.”

DeEmaND No. 85-—COMMUNICATIONS
(INCLUDING NATIONAL HIGHWAYB)

“That a supplementary sum not
exceeding Rs. 45,00,000 be grant-
ed to the President ‘to defray the
charges which will come in course
of payment during the year
ending the 31st day of March, 1965,
in respect of ‘Communications
(Including National Highways)'.”

DeMAND No. 145—CAprraL OUTLAY ON
PosTs AND TELEGRAPHS (NoT MET
FROM REVENUE)

“That a supplementary sum not
exceeding Rs. 90,00,000 be grant-
ed to the President to defray the

*Moved with the recommendation of ‘the President.
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charges which will comie in course
of payment during ithe year
ending the 31st day of March, 1965
in respect of ‘Capital Outlay on
Posts and Telegraphs (Not met
from Revenue)'.”

Mr. Speaker: These Demands are
now before the House.

Does the hon. Minister want to say
anything now on these Demands?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): No, Sir, not necessary.

Mr. Speaker: Is the Cut Motion
being moved?

Shri Bade: I beg to move:

“That the demand for a Supple=~
mentary grant of a sum not ex-
ceeding Rs. 1,60,00,000 in respect
of Industries be reduced by
Rs. 100.”

{Mismanagement in the Khadi and
Village Industries Commission and
subsidy on Ghani Oil, (1)].

Mr. Speaker: Again I have to
request members that those who want
10 go away should do so quietly. The
business of the House should not be
disturbed. Shri Banerjee.

Shri S. M. Banerjee (Kanpur): Sir,
I will confine myself to Demand Nos.
31, 56 and the last Demand No. 145.
You remember that after the Finance
Minister announced the formation of
the Monopoly Commission, some of
the members this side did not exactly
object to that, but what we wanted
to know from him was the fate of the
Mahalanobis Committee’s report. We
were apprehensive of one thing that
the Mahalanobis Committee’s report
might be referred to this Monopolies
Commission. 1 would like to know
from the Finance Minister whether
Government have considered the
report of the Mahalanobis Committee
and whether they have accepted their
report in toto. If not, what are the
points or recommendations which
they have not accepted?

1886 (SAKA) Demands for

Grants (General)

Sir, it may be recalled that in 1954
or 1955 Justice Vivian Bose Commis-
sion was appointed to caquire into
certain concerns of Dalmia-Jain. They
took about 7 or 8 years to complete
the report and that report gave a
chance to the Government to go into
the working of the various business
houses. At the time of discussion,
we, the members on this side, request-
ed ‘the Minister for Industry and the
Minister for Finance to appoint similar
Commissions or appoint inspectors
to go into the activities of the various
houses, whether it was Birla’s or
Singhania’s or others’. It is most un-
fortunate that instead of taking
advantage of the report of the Maha-
lanobis Committee, again a Commis-
sion was appointed to know . whe-
ther there is concentration of wealth
or not and whether there is monopoly
or not. It has been proved beyond
doubt that there are certain houses
in this country which are really con-
trolling nearly 40 to 50 per cent of
our wealth. There is no doubt in the
minds of the Hon. Finance Minister
or any member of the House that
there is concentration and there is
monopoly in the country.

722

Another point which we referred to
at the time of discussion was that a
few eminent economists like Shri R.
K. Hazari should be associated with,
or nominated as members of the
Commission. Why I mention the name
of Shrij Hazari is because he has sub-
mitted a report under instructions
from the Planning Commission where
he has surveyed some of the big
business houses. I think he has inves-
tigated into the activities of three or
four business houses including Birla's.
He has mentioned that Birla chain is
a peculiar chain. That report unfor-
tunately has not been published. It
is a cyclostyled document. But the
facts are there and I would request
the Finance Minister to see that some
investigation is done into the affairs
of the Birla houses. They are strong
enough to face and should not be
afraid to face any inquiry.
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When inspectors were appoinied to
investigate into the working and mis-
management of some of the Dalmia-
Jain concerns, it was thought that
inspectors would be appointed in
some of these houses also. Bur it was
not done. After the submission of
the report of the auditors of the
Ruby and New Asiatic, it has become
more clear to us that all is not well
in the Birla house also.

I hope that the Monopolies Com-
mission, after including some of the
eminent economists or even Members
of Parliament whose integrity is
unquestionable will go into the affairs
of the various houses. The Monopolies
Commission has now started function-
ing. It has also invited members of
this House and whosoever wishes to
appear before this Commission. 1
sincerely welcome this move of this
Commission and I only request ‘the
Hon. Finance Minister to kindly con-
sider whether some more people like
very eminent and prominent econo-
mists can be included in the Com-
mission.

Demand No. 56 is for the working
of the Vigilance Commission. After
the submission of the Santhanam
Committee report, the Vigilance Com-
mission is going to betome a lively
organisation. I do not mind sanction-
ing this amount, whether it is Rs. 3
lakhs or Rs. 4 lakhs, for the working
of this Commission. It 1s a good
thing. As the present Prime Minis-
ter, at least up %ill today, Mr. Nanda,
believes that he is likely to end cor-
ruption or at least minimise it within
two years. I do not know from
which date. Anyhow, I wish him aill
success, 1 wish this Commission a
grand success. But what is happen-
ing is ‘that senior officers will be
given powers to judge the integrity
of the junior officers. That is some-
thing horrible. I have some experi-
ence of the working of the defence
organisation, the railways gand the
public sector projects. If the senior
officers are given unlimited and
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unchecked powers, they will go un-
checked and they will steam-roll the
junior officers. It will be impossible
for the junior officers to function un-
less the activities of the senior officers
are checked.

Cases can be referred to the Vigi-
lance Commission. I have a fit case
in my possession—the case of the Bell
Company also known as the telephone
scandal. The question was raised
many times in ‘this House. The hon.
Minister for Transport and Posts and
Telegraphs, with all his eloquence,
could not convince this House that
this agreement with Bell Company
was justified and had no shady deal..
My friend, Mr. Daji, perhaps wrote to:
you and he wanted to make a state-
ment on this issue. I have in my
possession material to prove that this.
deal is an absolutely shady deal. I
do not want to impute any motive on
our Law Minister or the Minister of
Posts and Telegraphs. He did mnot
know perhaps that one of the officers
who is related to one of the Cabinet
Ministers was responsible for the
entire deal. He knew that any recom-
mendation from him will enable ‘the
Cabinet to take a decision. The time
at my disposal is very short and I
would only say that this Bell Com-
pany deal should be referred to the
Vigilance Commission.

Another case where I am not con-
vinced, even though my respected
friend, the Finance Minister, made a
statement in this House, was the-
Sundaram deal about Singer sewing
machine parts. Our late lamented
Prime Minister is supposed to have
signed that licence. It passes my
comprehension why a particular
licence was sanctioned by the then
Prime Minister. I have said in this
House that this deal was not a
straightforward deal. I would only
request that these two glaring cases
are fit 1o be referred to 'the Vigilance
Commission and I hope Government
will not shirk its responsibility in this-
regard. Sir, it is surprising that the:
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conduct of a Deputy Minister was
referred to the Attorney General, who
is supposed to be a law officer work-
ing under a particular Minister. When
that case is referred to the Attorney
General, why should not these cases
be referred to the Vigilance Commis-
gion? I hope these cases will be
referred to the Vigilance Commission.

With these words, I wish both the
Vigilance Comihission and the Mono-
polies Commission all success. I would
request the Finance Minister to
kindly let the House know what ¥
going to be the fate of the Mahala-
nobis Committee report. I hope it is
not going to be shelved. I hope the
recommendations of that committee
would be translated into action. If
that is done, I am sure good results
will come out of it. With these
words, I support the demands.
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§ w9 3o ox A ¢ ) R g ferr
wr g fr g et 3w e AR
I FTT AT [T F AIEAT AT
T | ST # ag feaery el g |
& fee o FEfEl & gy Sy &6
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AFeq waQ & fowd 3 wEwmt &
Frgre sifye g9 & W) gw S g,
AU, LT T AT 0 T FL
Gar foram ST §1

@A A S Ao s FT § wAH
QT AT ¥ o §F F7 miw S a8
2 | a8 |l qrarerhT T A §, A Y
TG F0E § € TG AT | TgT /UL AR
T ST IFTFET A & | QT e
T aFar g f foray & omos vy am--
N7 FT 7 § 37T Y B Y oY 35§
w1 7Y G 2 1 9, Feg, ST AT
ardr ol F g § welf FEET 9
TETET FU F I GTET AR FH--
T AT FT gegr @ £ 1§ oo e
T AT § | qE TF T ARAT I
¥ A Fo FT W feaT ar & foadyr
aE TF a7 i 5T a2 A
TR T 1 T A FHFR AT AT, .

=t fagaa fag (TrgR) : wgam
AR &

st w9 QST ;T AhE 7
T AT € | W A ¥ WY TG N
FOT & AR SR AT TT &St
T A WY e A Y
£ | gar Y Fy |y S a FT @y
£ 1 o9 faeft 1 e ot 7Y g
st a6 oY fRae faeman 97 98 o &
T | W qE § @Y 9K AR ¥
T O T AT HH FT 9T ST
g & o o feft 1 g R
IFR & A1 G971 fomr ST & 98 5w
R & uoEAT § & giaT & AT Sy AN
IR AT FW § IR A FRIT F
& St faeman sar @ ) afay & aw-
aar g i adt i) g & fod
qa1 fear @1 T & 9% qg w1 aa

a
R
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o o fafsdg s 1 T
afgd, foms) =i aasar smaRT Fad
Fimam s s A § frgm ¥
AT &, A A=A 77 7 T A
a7 a7 fof R A a9 F AR WeeTH
T Y g ar 7 gz & fafaeh |
0 | 39 2 FT gL THAST AHT g
gET E fF 39 3w ¥ g7 & § weerne
FET AT E | N, FIOS, TEAL,
FAEH, g TE WL AT g 2,
A 7o Y T AT FQ § IR
I ¥ fodr = gie 39§, o FEA
T § ITN TAT ITATAT GAT §1T
forast f g o) F18 ST AT @
fafaqm Fdf =@T T, 59 e
¥ fF 98 AR &7 I FL | q€E
TR T TG AFR & wwi 9
0 72 T § 1 I wew | A7 fafaw
FHR FAAT AT § 39 gforw F o
Ao o FT FET AT Y | I & T
-gee feardie 2 fw foy o 9 # fomr
ot & gfera T 1 Y B & fF gaw
forr T FgT TEART W AE e
A AT 1 IAT R AT AER A
Fer & oo & o fawra faan o,
g FE qF & AT F7 | T faromer &
sfastd gfera & o Ao Sfro &Y
AT NI § I FHYA § @I v |
§ Fgar agar g fF W e w6y
TAIAAT I &Y AT TATEY WO T F
FHE TET I AMET AT TR
FAT FT A FL | X TG TEFR A
TR T T ATAGHT AN 9% aEy q|E
g FM AN FOW A fF awR
IAY 7T
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AT FT ATATAT & A TR AT I8 Fad
§ W et g, e g
oo & faudl g, oot g s
F1€ ot gTeTd qeifywTdr g, weer-
TR A 7Y A I § 1 g I We-
R AT & | weeETR e s w9
¥ &7 g & @ A9 &g faedht &
ST St & 1 9E g e ¥ fre
ThEfaE FT F1 IEE S A7 F IAw
fore Ffregz & #1E ¥ | @ 7w @
TF HEHT 7 Fa7 % 39 awg ¥ av afw-
e ¥ TEq@T A9 Fq F5 qAT =y
# o @ A & 7 qF WY g 8
ATEY, 9 TEY AL &S TR AITH WY
9 faqe ¥ afsee w1 @ #7
AT E AT FH M7 a5 TFoEd F3
F A Y ;AT | g 3T H AT AT GRS
qr ag Afsge Tey Fgq v & wmawt
& 7 W fr wy A § AR AR
ST I & fAC A"y aw F
AT AR I AT S AR 35H
faT a1 & 99 933 | F2H FT woAT
WAt fsaeamsm s gl &
& GAT GT & | IR ST AR
(Fg= fafere Faivga) # wqrmr 71
# @rE Fdr § 6K Iaw fag foqen
HT ToT @9 frar sy ag A Y A
afeT gad 7 @ 3w wrw ® fa=
F& # 7% £ 5 T g wiafaas
HEWHT # AW 9T WA THFR W
T FASA ATGW FY qq a0 XN
Tg TS FTHIL AT AT F1 HGTST AT
g% & WY I FAT wE T AG
ERIT | it o e faelt § 3ad wT-
AT TgT H T AFR A T q
Y Y & Wi fomr fadt & W ot 8
I T el oY frgfa o & @t
fF ot amAt ¥ A fiw o &
g ag fr ag foer ¥99 #7 Tgh I



729

i fafadt s Fdrawa $1 77 7.7 faaey
& T TET IAHY ag AL A

At gqdl 7 @ fataqq s &
TRENF L Fer &1 # qmarg fFaw
FHYGT TH iqAex A€ Y AT qZ
wrdierfea & ga< & faepa 7 g1 afw
ag faega frorm Qw7 swezmn? wfz
& FIT T 0w q8va o.fx w30 ;9
FmT § FIE fr 39 w7
¥ oy fer @ mMT ¥ Zw
feaEde & w#mgr T g0
fafes qro ag7 § s qaT AT @
F fa¥ 7@ & A7 ofevs el &
T AFT T 9% 99 9 § | THAT
afsas $ele o1 A7 37 § 78 4T wATA
Faff sr ) Aw ag vvw ¥ f¥
afsws 3zl w0 9999 afsTF W 3e-
T R ANFT TFT FTE2 I F | T
a5 A& Frar war £ fF geamre @ foma
AT TFT AT, AR 9T A AHS
§ AR 9T AT FOT 7oA w4
3I7FT sgaear A4¥ % | fafome wdma
FT g7 # fFg wiz 3 § g8 F1E -
T A& & AfFT 37 FhwT F wlwwd
F /T sq0gr TF7A7 FT LT 0

Tt 78F T 7T Fear =Y F AR
¥ 9} ag w0 2 ¥ 3q% ale A A
Fq A T FT T2 FFAT | HGTAT A
w9 39¥ faard T ) fear @
dT Yoo T FFIX FI1 ¥ fad w1
AR@ & a8 N HHQ giusrdy T
FH F § 37X fF5fy 7 qady ffema
7§t qaq #Y fF wfes g8 O @
T I FAC T IqA ERETh
IF I @ A I T ? e oy
FAT AT ITC T H TF AT Srgarer
FHIT FT I 3 a7 § 1 FTA E
Famet 1 A 9T FE Fred wnfA-
w7 gF e aff < g & S
e R W E I AR s T
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I H AHL qg AT * 37 A7 AT

FAfF @I graradl | gmrag g

i g w20 & Fraa gamay aav 37 w4

FFA AT g g7 AT ¥ 1 37 bl

FT WA FAC (7T & ag T T

i g & AEIW qAA E gIAe ¥

AR R g ¥ qmifaar T

AR TR IS ImIRY

AAT FH FLA H FOT A€ AT AT

Py 2 mefr 1 39 wwg & at

FY gAd FAT Tz ai aar =ifgr

f& g7 a% & 2 w1 fqr FAfR A ZT AT

St A qar frar s 3aFT Siw, IE

TEFAT FT |

Shri P. K. Deo (Kalahandi): Mr.
Speaker, Sir, I would like to confine
my observations to Demand No, 31
ang 56. Demand No_ 56 envisages the
appointment of a Centra] Vigilance
Commission. The previous speaker
brought to the notice of the House
some instances in the law court or
cases of bribery where probably it was
a compelling necessity due to the rise
in prices and the meagre pay that
they are getting in the services to ac-
cept some small illegal gratifications.
But those who are highly placed in
society, the big shots in administra-
tion, they are also subject to charges
of corruption. It is high time that
these corruption charges are looked
intp and rooted out from that strata
of society ang administration.

In this connection, I would like to
congratulate the Santhanam Commit-
tee for the various recommendations
they have made, as also my colleague,
Shri Harish Chandra Mathur, who
headed the Rajasthan Administrative
Reforms Committee. The Rajasthan
Administrative Reforms Committee
made a recommendation that it is now
high time that we have a Central
Vigilance Commission. It is a correct
step. But I fing that the proposal is
to have the Central Vigilance Com-
mission like that of the Union Public
Service Commission; that means, most
probably the Commission would be
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directly under the charge of the Home
Ministry. We are not very happy
about it. We expected that it would
be a completely independent body,
like the Scandinavian Ombudsman.
The Scandinavian Ombudsman is ap-
pointed directly by the President and
he is an officer of Parliament, respon-
sible to Parliament for his conduct.
Similarly, we expected that the Cen-
tral Vigilance Commissioner, instead of
being directly under the charge of the
Home Ministry, would be an officer
under Parliament. Now his associa-
tion with Parliament is only submit-
ting a report to the House at the end
of the year, which may be discussed
here. That is all. For all practical
purposes, he would be directly under
the Home Ministry. That is not a
happy thing. I submit that he should
be absolutely insulated against any
officia] or executive pressure anq he
should have an independent say in the
matters referreq to him.

Then I come to the Monopoly En-
quiry Commission. In this regard, I
beg to submit that if you go through
the various terms of reference of the
Commission you will find that it is
incomplete. It is envisaged that the
Commission will make enquiries into
certain matters connected with the
concentration of economic power in
private hands and the prevalence of
monopolist practices. But it complete.
ly eliminates from its scope making
enquiries about the various State
monopolies. We are against all sorte
of monopolies, whether in private
hands or in the hands of the State.

Many a time discussions have taken
place in the House how there has
been bungling in our various public
sector undertakings, how in the case
of caustic soda, STC procured it for
Rs. 440 and sold it to the consumer at
Rs. 760. We all know that excessive
profiteering is being resorted to even
by State enterprises like STC, so far
as distribution to the consumers 1is
ooncerned. We all know how on a
colossal investment of nearly Rs. 1,200
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crores in Public Sector undertakings
there is hardly any dividend worth
the name. If it haq been in private
hands, those who are in charge of
this busimess would have been com-
pletely out of business because the
shareholders would not have tolerat-
ed this. Now, because the tax-payer
has no say in the management of
these public undertakings, all these
bunglings have been taking place.

We thought all these things would
be includeq in the scope of the Com-.
mission. But, unfortunately, it has
not been done. It is a gooq thing
that Parliament has appointed a Com-
mittee for Public Undertakings. I
am sure it will go into this aspect
of the question. At the same time, 1
beg to submit that so long as there
are licences, permits and quotas there
wil] be monopolists and since we
are trying to curb free trade they
wil] have to patronise some of their
favourites. © And, Sir, even though
India hag become independent and
there has been no necessity for per-
petuating a licence-permit-quota-raj
it is being intentionally done, be-
cause money-bags are wanted for the
purpose of having election and the
party in power is in need of them.
So, in spite of high professions that
they are against monopoly, they are
themselves perpetuating the mono-
poly system in this country.

In this regard, I would like to quote
from no less a person than Shri Naba
Krushma Choudhury, who was Chief
Minister in my State. In my State
Kendu Leaves Manopoly has become
a regular racket. The beedi-leaf is
mostly on the tenants’ holding, but
the tenants are completely denied the
right to sell the beedi-leaf in the free
market. The right of collection and
the right of trade has been given to
certain monopolists who are the
favourites of Government. Shri Naba
Krushna Choudhury says as follows
narraning his own experience in con-
nection with fund collection in
Orissa. Mr. Choudhury points out
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how the kendu leaf contractors of the
State used to pay only Rs. 30 lakhs
as Government revenue in view of
their contribution of Rs. 12 to Rs. 13
lakhs a year to the Congress chest.
So in spite of professions that they
want to do away with the monopoly
system this thing goes on, and the
Government shoulq be bold enough
to see that they really do away with
it, and the'Commission, I think, will
have enough guts to recommend to the
Government that monopoly system of
every sort, whether it is in private or
in the State sector should be done
-away with.
ft a®  (memd) WA
Tore WERA, §7F  FodAr fewizw
W wyg FE-Abee &y 3 Afw e
97 AqF faNT IFT 77 F @A F
femiz o ye & FT F wF =12
AT ARAT Z !

77 femie F off g & T9r-
qfaa | fTqas de faqam waraT
® A7 ¥,80.000 JITFT AT FT
w § R uwTHAd W R
F arq § A aft ag e FoEe
FTETFTA ¥ ARTE AN, AT T FTH
HAaT g | ofY q=1 ¥ Fwr & oA
I AT H O FTUA AT GE
& AfET & 7 3w f i @ g
¥ A% ¥ F IF a0 o &
T & 5 aeaA FfeT A T,

$mET &1 off &8 FdmT #ww,
ar oft a8 7T T AL AN A
£

Sgr Y F WA g, v =
v fog mdt, ofrz 7y o o =Y
T FTowd A4 ¥ R wT e
gew ¥ o1 T w7 § AR 47
AT H I AN A AAE
FIA AL qwr Iy & 1 W ww
g # g3 § A sl a= ¥ fAq ar
R FW FAAT FOT ¥ A fFay
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A FT T FAT 7 3§ AR
TeAT FH 77 79 £ A7 a3 ofte
TAAT AT E A A2 AT FIowT A8
2w wES 7 of ofre W
F1 fa% frar 1 ot we e Ofy
I F} LW ¥ 7 A0 wmy F G
FY 97 % famr, @Y a7 v Fowa w8
g s I5 ¥ oz FEAdread)
T W FT WA £ 9gT F sAal &7
TEEE |

AFL A 3w AX ¥ 7 77
FAL AF FIRC TE ZF W@ E | IH
FT FT0 I 3 fF 0T A7 wEw@E ad
w¢ o & A g g @ wr
T grFewad & adt efr § 0
TR HTA-HT AT A7 T &, 39 &
37 F71 frafg #df v 2 1 gufae TG
qTH FTT T @ 2

St aF T A #1 fAgE w7
¥ 3T 9T AR A ¥A T FIA FT
T 3, & A F0F FEET g
AT § | OF ¥3 FT o g w5 9w
FT AYST IT F qu { qey AT ¥
o 37 ¥ IF AT 9= A § fag
T Fedae fagem fean | va Seiws
I AFTF T I H q@y, A ARCA
F1 5 & &5 Y & 7 A g7 T
AT o 9E O IME 1 9| A
T AT A F e F T A
g, oafw & qow & faq o o a9
3T @ AT § AR A3 o A o w
gF ¥ oy AT oy famr a2 g
T %1 afomw 7z gar fr 99 Sedet
F 9T 94X g9 fawr a7
AT FT TF 919 F TOT AW T AT
frr e g s A 1 W ws ST
7 UF AR IR F FAC T
frqa foar, a1 37 & fq o qr
o oF a7 g9 faad o w afes
¥ 37 #Y gt ar & foay w0 #
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TAAAT § fF aerma w5ET F fawr
;A1 afr gaem HF a
21 ¥ 3g A& g A & wra-
|qFEAT 77 I # 2 fF ag T@y sy
f& T Fvowa #7 b AT T

ZHT TR e w3y N fafaees
e ¥ i 7% Twow Y £ fF oag
FIFA FT gL F4, & & W I
1 TE TG A= | AR IR
X g &7 41, a9 off weay § WK
wEr grs &, 7 T e F 1 7A@ AFT
A7 TG T T 10 | G
AT FAE T FOF AT AT
AT §F FIT A7 G § | K wwaar g
f& v ag off s & 3w &G0, @
FIGT T & IR

5 fewis T9R U5 R TF Fe-
A fear & 1 30 fewie # @y w1
FraYeeT T fa‘q 9,%0,00,000
&Y FT A7 w7 w0 § ) qforw TFGEH
U FT TF WA G S W0 HT
zar ¢ fr 3 wiwT § agd A
o & ok g w1 &% femw adf
fraar & 199 gw A9q & wiafafuai
¥ qoyr fF gfemreamg afediwe i
Tl gy §, a1 SR we T ogwd
w¥ fag oF wifeae frgag foar
2 1 3w g afeeT &) gEw ww g
far mr &1 wwfae gl
g wow g § 1 A TR 9T
FHA #T oM FWE a0 94T @9 @Y
wWr ¢ 1 faw fag 94 1 3w
feama &mwm wifeq @i 57 § f&
Tqdt #1 94 T, "G A7 @R a4
FU 1

qTHT FiF F1 s A1 qgr fafsm
g T AT AT HOGET % F
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afed | foet @ o & WY F1 AW
FE F7 9T AT § | # FgAT WA
g & FagT= 3ge 1w awELy
FT AT 1 AT g A AT
£ 7 f&7 wEmemr & F @R q) qe
qIEAA & T I § ? 4 w67 JY
7 o w1 7@ § 1 wfeew TaeEw
FAET (28%3-%¥) T Wgq, 3
faie & I ¢ w7 wga gee faar

g

“The Committee of 1959-60 had
pointed out that if the funds ear-
marked in pursuance of the policy
of development of traditional Khadi
were to be well-spent, the financial
procedure to be followed by the:
Commission needed tightening up.
The Committee hoped that the Com-
mission would address itself to this:
matter. The Committee were in-
formed by the Ministry of Com-
merce and Industry in a note dated
the 13th October, 1960 that the
Financial Regulations of the Com-
mission were expected to be finalis-
ed shortly. The Committee there-
fore desired to know whether the:
Financial Regulations had since been
finalised by the Commission. The
Ministry of Industry have now stat-
ed in a note that the Financial Re-
gulations have not yet been finalis-
ed by the Commission. In extenua-
tion of the delay, it has been urged
that the preparation of the regula-
tions required the services of a suit-
able officer with considerable ex-
perience and knowledge of Govern-
ment accounting, rules and proce-
dure. The Officer, having been ap-
pointed, could not complete the
work as he had to be given certain
other assignments, which could not
be attended to in addition. He was
appointed full time in August, 1961
only. As the Commission’s activi-
ties covered a wide field, the officer
had to discuss the actual working of
the different sections and of the
trading schemes with a large num-
ber of officers and visit a number of
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trading and production centres for
collection of the requisite material.”

afeq Fmw §  fewe e
&Y BIEAATET AE) fEEr W@ o

7 foq gh wIew = FHIE
¥ fag fewiz 1 wifmic & @97
U R, a1 37 w1 Tifen fEoard
A gravanr wHw ¥ 19 aeaoEf
*1 gew foFay 912 1 g & & Fuw
# fegifes S #) 3@ FAIT F g
Th I} W A8 afw g
fadfad & srawma ¥ 21T AT &, 99
® wA &1 73 famar &, Al TG
faeret &, A 39 F1 @& HIT JTHIGRT
+ioe § @ fear sy § 1 € A
TF IF & Fi@w F fA¥ g
& war 2 1 afET faa Wl 7 3w
T T A A7 Tifed

Toaw griaw ¥ SR ¥ i #Y
a& Fe-wA fear § 1 T sz
# wpra-aEg U 2, 99 #T 0He
T 3 FEq & | W A% 9T gAAT
F M 9T qEEr Al o
T}/ A AL QF BT AT
(Fr99) &, sef a<wd & feai & =3
1S, 77 g9 U aF 16T a3 @1 &
—g w7 T NG F vger & AT
qIy FEAHFF I F @ g &
A 1 v 91, 3g o Y & 5 ge e
9z uF fawr qqr ) ag faw F T
FAAT A, TE Sw@% WA ) Afe &
svgan g i ot a7 wgw fafreeT m
T §, 37 F W w18 foeng FAr
&1, AT 7% TF 427 =0 AT & 1 97
¥ gaae =g 97 39 A foeere
77 3 ug faq weq a1 faar I
# awgar g f& 3w gdd a1 fiw A
I A AT AGT TS0 ZIT |

mfazes i st fagfa defr
gy S § ofsaw Twdcw FaE
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T az7 frexay ww 70 & 1 ag T
w g 5 o o &% & mifsees
fras 2r 2 @ a8 = ent faeg
AT R | W F W omfegesd ¥ v &
o ST B 39 ¥ gy farm § e
frar g & 1 T oy W@ .

73%

Tio Hio site Wt (YY) : ¥
=T F1 frgdw T 7

st ¥ : AT FTE L |

To ATo sito wi : 7 ¥ fagg
T G W E 7

st q% : THAEe ¥ fawg dEAT L

™TE

s 9% 9T I aw wg, femigw
3 forar g & -

“The claims of a contractor for"
certain payments in connection with
the construction of a road in »
Union Territory were not accepted
by Government. As disputes arose
on the interpretation of the terms
of the contract, the matter was re-
ferred to arbitration and the Arbi-
trator gave his Award in favour of
the contractor necessitating pay-
ment of a sum of Rs. 7,571 to him.”

T 1% 9T o T gam o

“The increase was mainly due to'
the fact that many sectors of the
National Highways had to be im-
proved to bring them upto the re-
quisite standard and larger expendi-
ture had also to be incurred on their
maintenance to meet the needs of
growing traffic.” ~

As it was too late, the Supplementary
Grant is demanded. Further,—

“The matter was referred to arbi-
tration and the Arbitrator gave his
award in favour of the contractor as
a result of which Rs. 2,293 became
payable to him.”
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“The contractor claimed that the
recovery was illegal and unjustified.
The case was referred to arbitration
and the Arbitrator gave his award
that the claim of the contractor was
-partially justified and that the re-
covery should Dbe limited to
Rs. 12,931 only.”

¥ faw At 0 & q@1 vE §
f w9 59 F1E F27 wifadeq &1 A
NuT T A FAT T78 2 FF ITFT S
gu} fasg w47 | 35 X H Go To
"o &1 A foqie & &t geg3—e¥
F g IR (3R 9T qgT g7 WA A
foraT gor 8, =% agT grew favenm
frarTm g 1w A g FgrmT ¥ ¢

Reasons for inordinate delay in issue
.of award by arbitrators,

It will be appreciated that after the
-arbitrators have been appointed and
have entered on the reference the
“Government have little control over
their deliberations and are in no posi-
tion to guide the progress of the cases.
“The arbitratorsjumpires are their own
masters and they fix the hearings as
it suits their convenience. The arbi-
‘trators have to deal with quite a large
number of cases. Again, these cases
cannot summarily be disposed of but
have to be given a full dress trial in
.conformity with the provisions of the
law. The case has to pass through
several stages e.g. filing of pleadings,
documents, interrogatories, examina-
.tion of witness etc.”

St mifages & § safeud o A8 7=
& wfax s ad 75 § famar Adom
gE T & fe oo ¥y § 3 9fer &
q9gq WA & 1 AN o To (o ¥ UF
A Xar A7 fog & w1 fewEde AT
forr a7 a7 WG B A 91 AfF
I o9 Fw gy ¥ 9@ wIr A
oY faoia =T a7 AL faars 41 1w\
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SHRT IOF T WuA & AIEFAT
9% T A4E T TUA § TEI UTE | VAT
F9 A ;ifazer. F1 w7 faar @ ag
guTe faez 7T 1 I/ g7 ¥ § mmw
F1 £479 Tio To H¥o F( fT4IZ & I
12 & A wEfer Fvm g AT
Fgar w1g=T £ fr mfages 1 syfewdy
7 & faqa fenr m @ifs &7 & %
aAF ARy | FF ag AT R OFE AT
FEFT FT mifadeT <w F AT
A OF MEAAdE FT "

U RERAT | TA [T &H FF |

=t @ : & uF fave ¥ =ww 7

w3

mfgded & dudAl F7 wAA § A0
F forir Ay 777 Ao FY wE § I F AW
¥ & ag Fga1 91e7T g fF =9 &9 fF
qu  Aare fawar & A T8 faen &,
T 39 F TS TS AT G T AT
2 ar 3@ dafvfesa AT afr g @ ¢
g A A TGAHE FT IEFET q¥AT
g I ® AT HG FT ST STAT
anfed

o i # &7 4 FEAr Jgan g
f£ agar 9= fas dr maEr qEg
gET &, goHE AW F 9w g9 qig
WA FN AGH T TET § | W &
qATE § AT EfRF £ qg "3 AE AT
9 g4 faq 9% ¥F71 WaT € |
Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, I shall be

very brief in certain comments that
I propose to offer with regard to the

various Demands that have been made
today.

Before I proceed to the comments
ag such on the Demands, I would like
to point out certain rather careless
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drafting errors which could have been
avoided if more attention had been
paid to the drafting of the explana-
tory notes given here. In some cases
the Demand has been referred to as
the Supplementary Grant and in
some cases it has been referred to as
the Supplementary Appropriation it-
self. It is said, “if the appropriation
is sanctioned”. I do not know what
is meant by “if the appropriation is
sanctioned”. This is very unfortu-
nate and they should pay more atten-
tion to drafting and the explanatory
notes.

Then, I find a curious anomaly here.
With regard to the Finance Commis-
sion, Annexure I shows that only a
Joint Secretary is being provided,
while for the other commissions that
find a place in these Demands, the
Monopolies Commission and the Cen-
tral Vigilance Commission, a. Secre-
tary is being provided. I do not know
whether the Chairman of the Com-
mission himself will be satisfied with
a Joint Secretary or whether the Gov-
ernment is making some sort of a dis-
crimination with regard to this Fin-
ance Commission. An explanation is
called for as to why he is not provid-
ed with a Secretary while the other
commissions are provided with a
Secretary.

I now come to the head and front of
my criticism with regard to the De-
mand on account of the Central Vigi-
lance Commission. This is a commis-
sion which has been constituted after
considerable and intensive national
demand for checking and eliminating
corruption in the country which has
become endemic in our public life
angd in the administration. The Cen-
tral Government ultimately decided,
on receipt and consideration of the
first part of the Santhanam Commit-
tee’s Report, to constitute this com-
mission, and the first incumbent of
the office of Chairman of the Commis-
sion was appointed a couple of months
ago, three months ago, I believe. At
that time & question was raised, early
in February, I believe, if my memory
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does not betray me, and later on dur-
ing the Budget Demands it was re-
iterated with regard to, if I may use
the word, the antecedents of the first
Chairman of the Commission. I glad-
ly concede that the Chairman is a
well-intentioned man. As a man he
may be impeachable and unimpeach-
able. As a man he 'may be even
pious and God-fearing; but there have
been reports in the press as well as
reports which I heard on the spot
from reliable source when I was in
Bangalore in January last that the
present Chairman of the Commission,
while he was a Judge of the Mysore
High Court and later for some months
the Chief Justice of the Mysore High
Court, hearq final arguments in a
number of cases—some say, it was
40; some say, it was 20; others say,
it was 60; anyway, there .were at
least a score of cases in which he
hearq final arguments—angd reserved
them for judgment and left Mysore
in hot haste when he was appointed
Chairman of the Commission without
delivering judgment, so much so that
all those cases—whether they were
20, 30 or 40, that does not matter—
had to be heard de movo. You can
imagine—you have been a judge
yoursef—to what inconvenience and
much needless avoidable expenditure
the litigants and their counsels must
have been put. It has been very well
said that delay is a fruitful source of
corruption, and rightly so it has been
said. We do hope that the Chairman
will not pursue or follow those ways
which he, unfortunmately, gave evi-
dence of.

Shri T. T. Krishnamachari: May I
say, Sir, serious allegations are be-
ing made against a very respectable
person occupying a high position? May
I explain the position? The person,
in question, was the Chief Justice
and all of a sudden he was appoint-
ed as the Governor. So, whatever he
had done had to be left at that stage.
As Governor, he could not complele
al] those cases. As soon as he ceased
to be Governor, he had to retire. So,
the circumstances under which cer-
tain cases which were heard by him
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were left pending were beyond his
control. I think it is extremely um-
fair for the hon. Members of the
Fouse to make allegations of this
sort without going intp the matters
concerning those allegations. It is
very clear that if a person becomes
a Governor, he cannot function as a
Judge of the High Court ang cannot
dispose of the cases. After assuming
charge of Chief Justice, he had not
enough time to dispose of the cases.
These are the facts. These were thc
circumstances over which the person
himse hag no control. He should
not be very lightly referred to as if
the person himself has been guilty of
any impropriety which he was not.

Mr. Speaker: I would not have
allowed any references to this parti-
cular gentleman. But because it had
already been raised here and no satis-
factory answer came, I kept silent.
Otherwise, ordinarily I do not allow
mention of a particular individual’s
name. That question haq already
come up. That had been raised once
or twice but no answer came on be-
half of the Government. That is
why I kept silent.

Shri Bade: A question was
on this in the House.

asked

Mr. Speaker: Yes; I remember it

Shri Hari Vishnu Kamath: I sub-
mit in all humuility that the answer
rather bald as it is, that has come
from the Minister is somewhat un-
satisfactory. We would like to have
the dates on which he was appointed
as a Judge, on which date he was
appointeq as the Chief Justice of My-
sore State and on which he was ap-
pointed as Governor, and the cases
which were left pending anq from
what date. I think the Government
shoulq provide that information, if

Shri T. T. Krishnamachari: May I
cubmit that the charges made of this
nature have no relevance on the par-
ticular subject on hand? Now, my
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hon. friend wants to make an in-
quiry......
Shri Hari Vishnu Kamath: Yes;
certainly.
Shri T, T. Krishnamachari: Gov-

emment protests against any attempt
of the hon, Member making any in-
quiry against a person over whom
the House has no control whatever.

Shri Hari Vishnu Kamath: This is
a matter of inquiry—on which date
he was appointed........

Mr. Speaker: Now, he has referred
to all that....

Shri Hari Vishnu Kamath: I want
your ruling and your guidance on
this.

Mr. Speaker: He was only refer-
ring to it, as he has already done,
that the man appointed had certain
antecedents and certain reputations
and that he had not disposed of the
caseg and all that. That was all he
could say. He has said it already.

Shri Hari Vishnu Kamath: This
is not the way to dispose of the mat-
ter unless and until......

Mr. Speaker: Then, he can raise it
in some other form not under the
Supplementary Grants.

Shri Hari Vishnu Kamath: That is
all right. 1 give notice that I will
raise it again. That is all.

Mr, Speaker: He can raise it at
any time,

Shri Hari Vishnu Kamath: Then, T
come to another aspect of the Cen-
tral Vigilance Commission anq that is
the ancillary bodies that have been
set up in the States and also, as far
as I am aware in some States, at the
district level also in pursuance of the
scheme as a whole. I am basing my
comments from the knowledge of my
own State, Madhya Pradesh. I have
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nothing to say against the Chairman
of the State Vigilance Commission.
He was a Judge of the Madhya Pra-
desh High Court .and he seems to be
a competent Chairman. But the
Committees which have been cousti-
tuteq at district level as a sort of an-
cillary bodies to the State Vigilance
Commission are, if I may say so with
all respect, a mere farce and a mock-
ery. In my own constituency......

Mr. Speaker: States have appoint-
eq them?

Shri Hari Vishnu Kamath: There is
the Madhya Pradesh Gazette Notifi-
cation.

Mr. Speaker: So, States have ap-
pointed them. We should not take
it up here.

Shri Hari Vishnu Kamath: This is
a part of the whole scheme. I am
just mentioning this in passing......

Mr. Speaker: The amounts which
we are going to sanction do not
cover the salaries or the amounts to
be spent by the States. These Sup-
plementary Grants which the House
is asked to sanction do not cover
the salaries or the amounts that are
to be spent by the States.

Shri Hari Vishnu Kamath:
not talking about the salaries.

I am

Mr. Speaker: The appointment is
made by the State and the payment
is to be made by the State. We can-
not just discuss those appointments
here under these Supplementary
Grants.

Shri Hari Vishnu Kamath: Pardon
me, Sir. I am not discussing the
salaries of those persons and all that.
T am discussing the scheme as a
whole as it is envisaged. This is the
first time that it hag come before the
House. In the last Budget session
we did not have the scheme before
us.

Mr. Speaker: That might be taken
up in any other form. My request
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was that under the Supplementary
Grants, it will not be possible to dis-
cuss those things particularly that
had been done by the States.

Shri Hari Vishnu Kamath: May I
submit, if this had come before the
House during the Budget demands, I
suppose, you would have allowed a
full discussion? But unfortunately it
dig not come before us. I would
have discusseq the entire scheme and
I am confident that, knowing you so
well as I do, you would not have ob-
jected to that. 1 will be very brief.

The district committees are, more
or less, post offices. The Collector of
the district is supposeq to place gil
the matters before the members of
the committee in which are included
MPs, MLAs of that district and some
non-officials too. He places before
this committee all the complaints
that he has received from various
quarters but, mind you, not the com-
plaints regarding corruption. He
places before them complaints about
delays, the harassment, etc, here and
there but not the complaints regard-
ing corruption which are kept asa
sort of an exclusive preServe. They
do not come before the Committee.
The powers conferred on the com-
mittee only ensure that the complaints
are placeq before the committee for
information and they are forwarded
to various authorities for disposal
and the committee is not supposed to
know even what action has been
taken. T submit it is better not to
have such committees at all and let
the MPs and MLAs and other non-
officials who have not much time at
their disposal to utilise their time to
better advantage than to serve cn
such a farce and a mockery of these
district committees.

One word I would like to say about
the actual status of the Central Vigi-
lance Commission. In this explana-
tory note that is appended to this de-
mand it is stated:

“In the discharge of its func-
tions, the Commission will be in-
dependent of Government in the
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same manner as the U.P.S.C. but
for aedministrative purposes it
will remain attached to the Min-
istry of Home Affairs.”

I hope this will work, but I am not
sure.  This is rather vague—the
phrase ‘administrative purposes’. It
is saiq that for ‘administrative pur-
poses’ it will remain an appendage to
the Ministry of Home Affairs. I think
this position is rather anomalous for
a body like the Central Vigilance
Commission which is to, discharge
very onerous and responsible func-
tions. I believe that the Election
Commission, for instance, is quite an
- independent Commission. It is not
said anywhere that the Election Com-
mission will for administrative pur-
poses remain attached to the Law
Ministry. I do not know whether
that is the position. I believe that
this formula is not very satisfactory
that for administrative purposes it
will remain a mere appendage or a
tai] of the Ministry of Home Affairs.
I submit that thig position should be
clarified and the anomaly should be
resolved. =

One last word and I have done, The
Santhanam Committee has submitted
its final report. The Central Vigi-
lance Commission was born out of
the recommendations of its ad interim
report, the first report, and now the
fina]l report is before the House and
before the country. There has been
some dilatoriness with regard to the
consideration of the very vital recom-
mendations which may, if accepted,
purify our public life and administra-
tion; but if rejected, the country, I
am afraid, will get bogged down in
the morass of corruption irremediably.
I hope that we shall not be confronted
with that situation, and Government
will give early consideration to the
s2cond and the final roport of the
Santhanam Committee, and accept
and implement all the vital recom-
mendations ajimed at eliminating cor-
ruption, which are contained in that
report.
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Mr. Speaker: Now, Shri Sivamurthi
Swamy.

St FRN AT WO : T wEITY,
T YT FT I & | I a9 o9 A
T A F | g ERE ¥ W= |
TIEIT AT AW A HAT L ? Faew o< F
LECR SRGEAURG 4

WEqA AERT : FiA 4T @ 7

= gER &I FVAW : IIT A7 W@
g1

Shri S. M. Banerjee: He is not snor-
ing.

Shri Sonanvane: He can sleep, but
he should not disturb the House. The
hon. Member is not disturbing the
House,

Mr. Speaker: Here, nobody can
sleep. That rule applies to the House
of Commons where they hold sittings
during the night also. Here, we are
sitting during the day only, and no
hon. Member should sleep here,

Shri S. M. Banerjee: The Marshal
may be sent to wake him up. I
think that we had a convention that
Members could sleep here but not
snore.

Mr, Speaker: The House of Com-
mons sits late during the night, and
even there Members are not allowed
to sleep.

Shri S. M, Banerjee: That may be
because of the climatic conditions.

Shri Hari Vishmu Kamath:
also, we have an
Chamber.

Heve
air-conditioned

Shri Muthyal Rap (Mahhubnagar):
I woke up the hon. Member all right.

Shri Sivamurthi Swamy: Now, may
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Mr. Speaker: The quorum has been
challenged. Let the bell be rung.

15.41 hrs,

Now, there is quorum. The hon.
Member can start his speech.

st fragfa @mt (Frow) -
TEqE TR, ST F ATAA T g9
A femigy ®R awew @ f=R
a7 @ & | fonis X 4§ ¥ AmEd
S oo fafsm s AT 2 98 &
g § wft gew ¥ gma =t fy
Lol

FIRIT F T AN F ¥ foq
fafocra #faga & a3 fow weraw
F AW AT ¥ foq Nfew fear
T 9W ¥ ST ¥ 39 HfAEe gy
FRE G AN F AR 7 S IwAF
aift ft oY a8 @z WY W ¥
A R § o ak # 3w Ao
TR famga gw & o, faad
A I TH FATE § A
o § @9 g7 § et wY | AL A AR
sEIfedTe # o S9ar T
IR 9 AT FT AW N g
&Y qY 5T T | 39 99 AR el
¥ 9z ¥ fAT 37 ¥ 0F GG FTACH
AR T Frlrar a9 Aqw #7 Fo T
€t 1| foq fom o wgEE w1 gEaT
o @ o € oag fEaga =
i 39 I & | 98 fede woie
¥ g warge &1 v & | T ¥ AT AW
U gafoRr arer safa o a8
& 39 7tz Ta qul | G991 GiEAE
& 7g 9 1 ¥ R A% T ¥ foFe
* 3@ wFq & fr fw ardg w1 3|
¥ 1 A< frm AR o ardE =t
IR 97 9T S far | w AR #
1Y T A (qET TS AGT (0T TR |
gg A1 § g9 Tod F AR qGA B
gaeet 787 feor qd | T R ¥ fag
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St ey rfge off ag I8 ah
g1 wfegR & 5 I A q&anfedy
TgT AEA gAY e | i ey
qIGT gAY FfeQ a7F 10 FY T
FT Y 0 grAT qifgq ag A IAF A
& | 9§ faegw oF & o #R g

et §
[MR. SPEARER in the Chair]
AR & wwar g fF R &

HR g S A AL TF SR T
A, Hifer A7 sy av a8 I F Fe<
T3 ¥ Fifae § | Wiag IwawR
7Y 2 f5 I & 9% g A Fw|_H
G ¥ O I FIE T4T sqfed AT
anfeg qifs IaF g T8 FIo@ F1 g
frar o &%

sgr % 39 AgA fafawa s
¥ FEW WO ¥ fagra FT @A € &
39 fagwr AR a@ #1 Fies @ve
FWI § A GCFIT FT 50 F7 S100
¥ fagaars 2aTg | AfFT AT A FEA Y
g & 91 fF g8 AR § a1l
graaEr A Gadal 99 dre a8
FfamT o 9T\ { Q7 T & g6T
g ¥ I g8 W oF T s
feurdfiz gdar &ar arar fendde
T ATI4T |

3 ¥ ag § fewie 79X 5 W
o | & R S 1 q AT AR
Qomwﬁm&%ﬁﬂtﬁﬁl@f
F A o & o WY 1 TG a6 @Ry
IO FIF FT qa9 ¢ & 577 F &Y @y
qgy ¥ fazame <@ g wfFa 55 feem
Fr aie #T qEfES @y wfama w v
fear arr § A& wgar L w A6
TTAYRT 1 o AiwlIe awdr Trfeq )
wETeRT el FY Y A gear oY | ST aw
T I EaTARY ALY T A A GIET
T 30 W areala® €9 § I AE @@
Gy FARTHT gD AT BT ST FHAT
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2 Afea 5o a0F ¥ fae A qafest
FIRA FT qFQAT & |

T1dy O3 favw geedim fwerg &
FTHT FLA AT | ST AT A
g FaFal § a8 a3 99 A A%
#fagT & U a@ ¥ Food wiee ¥ aw
73 g : fog I ¥ s Tl AR
41 =1 faad ¥ fau s fog
2T 3t afe ¥ g fafas=d d)
FdT e F A I FEAFAHI
¥ ATEY qEETE FTEF a9 W § | JqW
fow a8 oF g wiee & @A AW
FIE T & 1 T I G A G
faam FTAT Arfeq 7K 77 T3 F1 gL
FT 98T |

gy a1 f& wft [ A @dEr
wifed F ey F7 gey fag v A<
FERT G FEAT TF ARG 7 GO
quET IR A7 ;T g qg IgT Ty
2 & g AT 1 @ wwA g q
oreft & i 3o & A 9 90 F A
T & | qF 1 ey oft & 98 T AR
Ay & o= 3o T § ready qa Y
W AR Gy A1 AT W FIRA FAqQqr
@ g e g A & o e Ty
# iy Erft oA A FT gE FT
Troft 1 T & fAT E Ty ¥ T o
X Y =T & apedy ofr R Fow
F g ARYT F A AT T
fF adt ¥ s ¥ 79 FTRE FT BA
g< ifr

T AEIST, F(T qGAT TS &
o @y Wi § fafas s & frady
srgafeat v feama feara o= s
orfc & & A< ¥ << § v af aR
T ot ax o7 uFEE daR W@
ST aH | GrEG IR ¥ AT F 7Y aF o
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THTSET JATT AL &7 I § | Fwi
9= UF SR o g wE & B adr
WX F {FaR FIAT ITET ¥ I ¥
FR Gt gH fHar @ &) @i ax A
FHFAT wH & T T T § @y 7
=T Aq1fE GG F A F FAA FATA
FEEd d gy, T dr g §

gt faeft 3 Qorer & 9 & andr
e ¥ erelve ¥ faars adl ¥ g
FAFAW J UF waHe IqTAT |
I faams yg el § fF ag stgiw}
a1 fede 3% & wme | a7 giveETey
FIA § | I T9N GTE GIE AN T AH
qafes a1 St qi= a7 3| 77EE F1 e
foetar & oud syt fee TR W@
g 1 ag e grefagl # 20, R0 AR
Y THE a5 fae ¥ 8% & o fe wmr
A1t 7 A famr sar &1 A€ SRR}
m gfe gad A A= qoo,
900 TIY @Y i Xarw FY GrfeAT LT
& @ it A WY e ¥ AT @ TE@E
& fde &7 & 7of st & A1 Y
qTdE AT Yo qiz Faz 2 E 1 0
TAH g SaTey fege fair sma & wfig
FE et g & m@eR #
gt § | R heew qafaa & 1 E Al
T +ft a9 faems A FX &
FE FI7 ALY ISTAT I | FG AT
TR g 1% f wEEd ad
FUE S & | i 32 & fF T Frdwatal
T 1 i ST wgiey F1 @ A A
TRt o) sfrawaar @ FTmA ¥
T T AR TqATT § IART IR
gTa STET A UW&ET I ¥
o g ga< s & fawr €1, A oo diste
¥ o &1, qreTer aw B W 8, TR
Frer & A0 ¥ fawrer femr Ivgam
TV F § FOT 9T AL A FHA | TG
A T T e WY I A A e g
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T a7 ¢ o qumw wmae A7 T
I FAY AT a7 9T JT HTIAT T
@I & 995 GeH I | TEI q1 39 O
FEfF ITSrTEIRTRRA &A1 AT
AR I f@are FTaarg 7 S ar
Ia4T araer fafode sfama & fags
X faar s @ ot G478 wcfa adf
g |

g1 9% qE ST TF FUT AR qB3
g Y IR @ 2 w=wsT #
& s @R E g www § Sy 9w
1A, FAF A IT { FTH F a9
Feaifeat #1 faery arer & | T T
39 Ffaga & T @S FT &7 9 §
foed fr Fmovr a8 achish fewmie
THElY AT Y | TG T A A @A
%7 § f5 araa & gg T9¥ 1 agEar
et FT FH FA I, I@T qAH
TN AR FAFA F1 A o qEdy &7
TIRT IeT § Wog ST a9 |

g qhek ¥ & A § 7o
4T o Eeqw SR { A A A
foray & oy agr o) EeAm A1E F AT
qF A T R E, 77 A7 gar & =
g T ¥ ag Gar TR A v
I | TEE 5@ I Y ¥ i @ndy 7T
faorsr e @ # # A § faa
& =at Gt W1 aw fog femram &
T wF for @y s =few an
FAITA TgF F FOT IT AT oA
T g Y W ¢ 1 et Yy anferft
£ ? W Feqw &Y qifady a0
DA F afahw o gaR ¥ faegw
faams 1t o7 @ & 1 39 fae Feewm
1 gafv A wr oefig A &)

B Hee e § w@iaa | 5w g%
WA FE FT IR E | g @ A
Farg T g, forw ¥ s =gt AR
I R AR s
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TIAT T AT § TF 79 FIST I99
g wfFa @t Wew H o Ty,
917 & {IF T FILT TN JM@T E
AfGT 77 Q4o TTHe FraT 34T foaT
STr Y Agr ¥ 7 a9 AT
g 99 #Y 3T &Y, A1 A c @ AW A
FT I FTAT § | Fraegehar 30 a1 #7
¢ f5 g7 @ F7 A1 qiee A A *
Ffeg aX qqmT 917 | fEge #1 g
F faar sy A S AT dar EER
& 9dr § 98 TegE # fae
Tfeq | I F @I HX QrEAHET
FIET T |

T § foeolt # Qi fafaeww #
Y Ferd BT gE &, a8t F FrdFAHi
¥ TS ¥ 0 X, R $¥eH 03 o
FY 3@ FT AT T § ) 99 ST
FT g F I FIFA FT g fwAv
a1 5w TA ool ¥ ey
1 FIEA AR 9 F g far s
=ifRg

ft Ho ATo framwER  (fmarz-
g3) : IUNAE AL, TH g 4@ AT
g gl g & qEaR gwHed
fenigg o 1 7g o IEH E, TE
$F A ¢ | TF AT A Hq@T g AL
IqF 7 FE W A< fewisT
Al € | g 2gar Sifee v wgr aa
FLAT IEL & AT Fg7 IO TG |
# gwmar g f fow a7 g0 &g o
¥ FIT &, ST 99 W Afaq I I©
T ¥ gAa § AR g fadE T AR
&1 SEras v ga g, feaie fafres
qIRT AT A FA9T W,
7 g AT T B R FHAT 7,
o= fade FX @37 9 | Ig IF A
O TR FHINT FT g g,
oA F9e WO H I g@w fIF
far a1 1 gafog ¥ QA1 fetsa @
T AT F 19 A ARAT % HL A
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ar gt ? % guman § i g afaaw
& TE &Y 7€ 2 fi W FYE T T
¥ gt s, @Y v feniew & =
SRR 1 AR faeT § we\ ¥ fewigw
AT AT TF JUATE FIAT ART, GFeaT
gar feq | a8 ©F WA w QY
ST w\fEw o

A ¥ 9gW S 9T 9@Rr A%
TR FATE F Qe F e § F
augar § fv S a1dl F1 aga aq
T FTFYIR | A& AT AW G,
faq & @i qual F1 FRAG 24T &Y,
wgi wrEl |l #1 ow9 faar o
| &), ArEl Ay "y fawdy g), saw
T IFR AT FIO FY &1 F67er 07
AL Fa g T e
ST FFAT AR W) I TR b, R qE
Fgi &1 7. e FF 7R 99 & 8,
areh fafem e S, A s A A Y
I [T TEAT | SR OF TET AW
T Fr Few w1 fF G5 @y
FHNA § qF FTE g FL99 g, 7P
g® T el o7 faw A &
a‘liqﬁr%,ﬂ’rtgwa-@f‘gl

¥ 37 ¥ 37 faa § agaa A
R & w1 g fF Y oF F19 757 7961
T & @ g o § @y N Ay
o fawar &, s g 3w & @y
I AT STAT TR Y @Y, TMAIT
FT FIATH FIAT AR IgF TR F Ty
¥ g WA Ja1 77 fF 99 § @« w1
fagear &) @1 & A< SN ISATT A
FEATY E, T AW FT AT
F31 uF o arfeariz & ¥
FT AT AL AT | AAT &9 &, T AV
§ I OF OF 1T FT TG L AFAE |
g EFaTFor A ar NI
¥ i-—Tq I ggar Afeww TG §—
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AfFT FIT g 37 ST 7 9F WK
= afel F AW FIAT UE FT g,
AT IE T A A e
# garan g 5 g W Y feafee
# 97 AT IF T 77 7 fweh 7
T A&l BT IT T F ISEAM E AR
T IR A AT 39 YFR &I S wT
FY TEATH FIA H F AT FY )

I ESH F AN IgiA AT qEAp
o 3 31 Ffw A, FH T F7 A
F Toud GHT T A& | §W G &
£ it stet ot Faaifat & e F T
ST FY ¥ FT @ E AN W F wE
TR 1 T8 & ) fadiy &7 & o F,
ST I F wrH A IA7 @ €, T/l ;@
FAFET A AT &, IF 71 gL F7°5
F Ffarer 73 R § A FH awAq g
g 9§ ¥ QO wgraar 3 Awfeg

ST TF ATATTA 1 oAy FHIE T
F1&vary 8, & ayaar g 6 g Fma s
TOEA TS TG AT 1 ;WA A F o
AN &9 T §, S T FE=AT
% I 3 @I, 99T Wy § @
WM, 99 foe, & gfosr

— oo & | 7@ A Y o A
FAGT T A1 A AT | F AAT T
78 7¢l gua g31 fF 9% 9T @A
FA7 FIF AT | g FHEY FY
fie 7 Fg1 o & fF FagwT W
Jeq & | A T g W FTFLAT G & 7
Y 7y &) | 7 W B 1E 61 FIAAY
et T3 g ¥ oA WIS 984 ¥F
g% ? # wnmar § 5w w1 99
Fraeg & T § FIW ST AET 1 GH A
#E feqma =3 frar & f& O feE
TEY gAR WA W, gH IHE ST
q7 |1 FIA7 AR & |
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T ATAAT qGT AT qTi W A4TH
HIAAT & | AFFT E7 7 28 78 FLGE
R ¥ o o & f5 gAY AT
gl St fast fear @ AR gw
IAFY fOE FT IR TR & 1 38
ALFT gH qg 98T TG & | T
AAOAE RS FEE a9,
afeT & s § 5 % e f e
Hel T ZT98 F1 59 917 FTFS TEFUA
 fir of 234 2o § arfeggd &, Frma
a9 ¥ g 99 FT A FHIOE TETH Y
I WEEE gE &, 99 F UFA ¥
fAq 98 BT F FREAG S | AQ
faat & f5 3B 7 39 FHAR T
T &Y Ifgw

- 9 g® g A FAeE ¥ qe-
fafreifea gix #1 3aq §, O) 77 weqw
F & i 9 # 9w TR R
I &, I F Bree { FH FA AW,
TRHAC I FTH F) FA AT T 3
& A Ry, A HIQ, EAMTH
AT &1 JUwATAE FgF SR @)
AT 1 g gAAR ¥ frarman g e
& weAY fogs mifwas § A< amy
sz @%etT, feqdl aFe, ufaede,
WENPTH. T TsHE wEfAdl 7T
TUHLATTAT & 1 FTH FN A AEHT
faw < &1 ) ag AT o TrREATARY
T § 93 s &) fogd F3
& AT I 3y F w07 wefagl w1 da-
wafaaT 2 1 37 a) ¥ uefafagww
¥ g g5 aftads s Iifge, afe
HOT ¥ F FA A0 AR Bies a6
Y AR AT B AR R, ST
a0 g MiEET 3979 F1 AL
SRT T8}

zeﬁda’{a fafada FTa F gAaw
¥t 9 A Fhyee w2 feuRdew
TFEAGT § WX GrRr FE-IRT
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JaseAfeaT & 1| S § wey g9t dar
g & qamar g fr uefafrdoa & g@
T F) gH TS I”AY H oW w
srfeg

TR |

Dr. Melkote (Hyderabad): I do-
not desire to take much of the time
of the House except to say a few
words on what has been said about
khadi, since I happen to be a Member
of the Board for the past one year.

Much of what has been said in the
House is regarding the past, about
which it is difficut for me to reply.
I am not here to reply to-
these charges but to enlighten the
House to what I know. For what I
know the Commission is aware of
much of these things and has set up-
special committees to investigate
into all these matters in every State.

16.00 hrs,

Shri Dhebarbhaj is taking active i~
terest in the whole affair and he is
doing his best to Toot out every type
of irregularity and corrupt practice
in the Commission, I would like to
say that if there is any industry
which, with the minimum amount of
money, gives maximum employment
in this country and possibly else-
where, it is the khadi work and the
cottage industries. If we want to-
root out unemployment the two types
of industries, which can engage the
maximum number of people are the
ones which cater to the needs of the
population with regard to fooq and
clothing. Compared to any other
industry to which we dole out sub-
sidies, here in khadi work, we spend
only just a little money. Just now
an hon. Member from Karnatak said
that in his area people who ply am-
bar charkha get only two annas.
I do not know if he is correct. The
Khadi Commission deals with two
spheres of activities. There gre a
number of associations which are car-
rying on this work independently on
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a no-profit basis to which aid is given
by the Commission and there are a
few centres which are run by the
‘Commission itself. In many of these
‘Sansthas excellent work is going on.
I myself started one in 1945 with
Rs. 5,000 and we are able to give
employment to about 150 educated
:people and in the rural sector pro-
vide employment to 7,000 people.
T do not know -which other industry
with a meagre capital like this could
give employment to this extent. In
‘the year 1953-54 when khadi sales
‘were going down and a number of
-centres were closed down, men,
‘women and children came to our
doors ang said: “The one anna or two
:annas which you give us supplements
our income in the village sector. Who
-are giving us even this much help in
this country? Even the Government
-would not be capable of giving one
-extra pie free to every individual
-every day in the country.”

We are now giving our workers a
‘living wage at the rate of one rupee
a day, whereas the private unautho-
rised people who run this industry
-simply exploit the workers and they
do not give the workers a living
wage. That is why they are able to
cell at cheap rates. The Khadi Com-
‘mission pays th workers at ade-
quately a living wage angd that is why
the cost is more. This is something

-which many people do not care to

understand.

The charges levelled against the
Delhi Bhandar and at several other
places are, as far as I know, under
investigation and I am sure suitable
action will be taken in the matter.
The charge that the Khadi Board is
negligent of its work ang therefore
money should not be given to them
has no substance because from 2
crores worth of production in 1947-
48, it has now gone up to 20 crores
of production. And this it has been able
to do with a meagre sum of money.

‘There is no industry in this country =

to which Government has not glven
‘subsidies over crores of rupees. Khadi
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industry gives maximum employment
with its meagre resources. To say
that because of some irregularities
here and there the Khadi Commission
“ould be wound up is a‘poor com-
pliment to all the work Dhebarbhai
has done in this connection.

=it amave fag (F374T) @ SUTeAE
agITa, =iy fenies @ g &
Stert € 1 @ AT AT TR AT ATHA
QT AT § | FF ) AF FE AT
adi &1 AfFa & guaar g v s a0F
g fisar 91 ) Tl wAr 99 gFAT |

FEAE FAER wG T HFE FaAr
g & gugar g f5 sanl oI A
# gaeny o7 Ter § ag N A¥r s
=ifed | et gt ew daw ST 3T
Zaq TAT 9gAr §, TST AG TF &Y A9
[T 2T 9§ ) AT Hewr v ) &
wtrgar g 5 wrea FHwE 3@ 9T
fasre #% 1 39% s« @ AT B
afeers 91 IFZT A T A (R, Gew
Z3g Ia ¥ &y o «(form, T ¥ fwdy
F F1E CIAT AN D gHFar g1 F
qaa g fF aF mag Wram g fs
qg T TaTHE F) MY T fF gma
fret aE & WY F1$ qrET T )
wHim P A T F A
a7 TR giar &, ga% afeerw IgwmY
qrgar &, g feqra 3T & S9 w
e Fare I & 97 W IF Y IR Eag
ferar ST =0fed, a19 | % A7 WS
TR 97 Iq 9 Exg feaar qmar g A
AT FT A1 SHTAIRY & S F foraae
ot § AR THRS F @F gIAAY
FT WYF1 foaar ¢ 1 A FA9E ¥
foredr og w1 Yy AT ST =rfey fF
ZaEl 1 T TN WHR T R, OF
# a” ¥ 39 5 aqw fam @

Ty sfww F fag 9 3o aft
FEAT &1 9§ ¥ TR 0HT ZIT A1 AF
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AEA @ oAT &, § & @y W
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3t 3§ wredt € 9T wy §, 98 3@ adf
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oz sfasr Y & f5 a8 D a9 & 7=
T FT IAFT FT I, IH) &H
3 3 | 9 foqr oRwER 399 5@
50T @) Q0 X 1 AfFT Wi 7F &
FE AR AT T AW § 5 Romw
LR W | 3HF G AW T UF &
4T i A ) wr o &
ST, qEdY F A9 TH THIC AT AT fea
F| IFET @I, T AT AE FAST
T FT TLWF FL §, 3961 F=AT T
¥ @% & M & 337 faar smar s
M AT ARAT §, T fead @3 §, I
ATEATE qGTE AU | A A G Fg oAy
w0 A8 foFar srar & 1 Wy AT S
FZ a9 & {5 FLouw a= g1 gdr
# 9 F) qqarar wigar § 5 s o
I RN § qE gA E wiww gfww &
HFR T & 97 F) 9 297 wgas
qagag faadt § | HAWYT AETEE
FATS W T WA AEAR A @ar
I FET A I T9T T FFAIAL
WaFar g ! g9 9 A9H1 IROET &
frare w7 @

# ag Y Fgar =g g fr fafere
Ffarr &1 faafm efe gfe o
TaAHe F gl & A @ Y Tfed ) g
gim FE F g ¥ AT =nfey 1 @y
Fa #2 & 7 grdT fafame wfaw
fraza ) 1 geF a3 avg ¥ AW F1
HANT IA | ST AT TE AT R
fFaNawr s fezfm g awdraw
SATE YT AT AT § | HORT AR
FH FE E 1 FTWT F T FIT B
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L (ke G 2 B e B
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U ¥ g9 WY G T Al B
T geT W W A e
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wfE T FFR Al S Ty
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g AR o #w qreAg faed €
IAH WY IV q@E, I AT T@A
A S T aAeETEl A § S
TR T T X, ITH AT N I
FL ) ST TG JOFT §, SR AT

M | ar gEn D g K
g maer o

Shri V. B. Gandhi (Bombay Cen-
tral South): Sir, the supplemeantary
demands that appear here involve an
additional ex»penditure of Rs. 311
crores. Out of these Rs. 3-11 crores,
Rs, 1-76 croros relate to the expen-
diture to be incurred in connection
with the four Commissions that are
menfioned in the booklet, namely, the
Khadi and Village Indusiries Com-
mission, the Fourth Finance Com-
mission, the Monoypolies Inquiry Com-
mission and the Central Vigilance
Commission, A sum of Rs. 1.6 crores
are required to be given to the
Khadi and Village Industries Commis-
sion as grants, Today we have heard
some rather irresponsible remarks
from certain members of the Opposi-
tion about the work that is  being
done by the Khadi and Village Indus-
tries Commission. Those of us who
know something more about the fine
work that this Commission has been
doing over a number of years know
better. As a matter of fact, we have
always felt that the administration of
the Khadi and Village Industries
Commission has been a kind of a
model of efficiency and economy and
we also know that some of the finest
men in the country have given their
devoted service over a number of
years to the work of khadi propag-
ation. We know that Mr. Vaikunt
Lal Mehta was responsible for the
administration for a long numbker of
years and today we have  Shri
Dhebarbhai in charge of this res-
ponsible work.

1t would be rather not fair to talk
in very general terms about parti-
cular events and blame the entire
organisation, Actually what hap-
pened was that the Khadi and Village
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Industries Commission had asked for
a sum of Rs. 18:04 crores for the year
1963-64. But in the budget, provision
was made only for Rz, 13-50 crores,
ie., less by Rs. 4.50 crores. Even in
the revised estimates, not much
justice was done to the demand of
the Khadi and Village Industries
Commission. Therefore, the inevit-
able result followed and now we are
here faced with a demand for Rs. 1:82
crores. 1 am quite sure that the
House will grant this demand,

Just a word about the Finance
Commission. These Finance Com-
missions are a quinquennial affair and
they are mandatory under article
280 of the Constitution. The new
Commission is the Fourth Finance
Commission and has already been ap-
pointed. This appointment has been
made to coincide with the work of
the Planning Commission on the
fourth Five Year Plan. This has
been done as a result of the recom-
mendation of the second Finance
Commission and by curtailing the
period of the third Commission from
5 to 4 years. This is a great thing which
is going to be of very great value,
because the report of the Fourth
Finance Commission will be avail-
able to the Planning Commision

~fore the Fourth Plan actually takes

shape and is finalised. Also, the
report will be available to the
Finance Ministry in time for the

preparation of the budget for 1966-67.

I need not elaborate the point
about the Monopolies Inquiry Com-
mission. We all welcome it and we
have al]l been preparing for it. As a
matter of fact we all know that in
this country, the whole trend of our
economic policies is towards diminish-
ing the concentration of economic
power in private hands and also mak-
ing the monopolistic  practices more
difficult.

Finally just one word about the
Central Vigilance Commission, That is
a very fine body and we like its cons-
titution very much. It has been very
well devised and it is going to be a
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very effective commission. It is going
to be apointed by the President
and it is going to be an independent
Commission. It is not going to be
answerable to any Ministry in parti-
cular. The terms of office will be
similar to those of the UPSC, What
is more important, the annual reports
of this Commission are going to be
placed on the Table of both Houses.

Finally, I do not belong to those
who have made it a fashion to berate
our services wholesale. I think our
services are as good as they come.
They do not come any better. Our
services compare favourably in
merit, in incorruptibility and inte-
grity with services in any other
country. Still, we are going to have
this new Central Vigilance Com-
mission which is going to be ap-
pointed and provision is being made
for a grant for it. We welcome it.

Mr. Deputy-Speaker: The hon. Min-
ister.

Shri Sonavane (Pandharpur): I
would request you to give us some
more time to speak. We are granting
Rs. 3 crores. Government does not
come to realise so many points which
we want to stress.

Mr. Deputy-Speaker: I have al-
ready called the Minister. We have
exceeded the time allotted for this.

The Minister of Industry (Shri
Kanungo): I am concerned with one
item, which relates to the subsidy
granteq for Ghani oil. The back-
ground of this unexpected expendi-
ture was that in the budget of 1963-
64, the excise duty on vegetable oil
produced in mills, which was at the
rate of 20 nP at that time, was abo-
lished. At that time this 20 nP was
given as protection for the ghani oil
which was being produced by the oil-
men all over the country. While the
Finance Bill was being discussed on
the 26th April 1963 the then Finance
Minister had given an undertaking
that he will see to it that protection
in other forms would be made avail-
able to the oilmen who produce oil
by ghani. As a result of it, after
a good deal of ‘discussion between the
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Commission and the government, an
amount of 6 nP as subsidy was pro-
vided for. That js how this has aris-
en. This is an unforeseen circum-
stance and, therefore, we had to come
in the form of supplementary de-
mands. Because Members of Parlia-
ment demanded that protection has to
be given it was given and as a re-
sult of it this extra expenditure was
incurred.

Regarding the general charges of
mismanagement, I suppose it ig not
relevant to this item here but I would
very humbly submit that to paint a
picture of mismanagement is entirely
wrong. The annual report of the
Khadi Commission is placed before
both Houses of Parliament. Occa-
sionally it is discussed. At the time
of the budget it is discussed. During
the last budget I had the privilege
of replying when several charges of
mismanagement and accounting were
made in the debate, I do not want
to go over the same ground. I am
sorry that at least one hon. Member
painted a lurid picture where he
brought in bulls and bullocks and
that sort of thing. I am afraid there
is no reserve forest any more for the
privileged cattle, but there are cer-
tainly wild cows and wild cattle
roaming about from which both hu-
man beings and cattle require protec-
tion.

The point that the hon. Member
made about mismanagement has been
made here earlier and it has been
answered. Every year the reports
will be discussed and that will be the
proper time to refer to all these
things. When business is done on a
large scale and vouchers are issued
in thousands, there may be some slips
somewhere. But I would very humb-
ly submit that since the new Chair-
man has come to the Khadi Commis-
sion, the accounting has been largely
corrected and the arrears, which are
mostly book arrears, have been ac-
counted for. I do not say the manage-
ment is perfect, but it is much better
than what it was before.

Shri S. M. Banerjee: So you admit
that there was mismanagement and
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after Dhebarbhai was put in charge
of the Commission things are improv-
ing.

Shri Kanunge: I would not say
that. In the nature of operations of
the Commission, there might be slips
somewhere, there might be trips
somewhere but by and large, consi-
dering the size of the operations, the
area of the operations, the number of
people involved, the projects involv-
ed, I think the Commission could be
complimented upon running the ins-
titution as it has done.

As far as the demand is concerned,
I think there is every justification for
passing it.

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, the hon. Mem-
ber, Shri Kamath is not here. He
raised many points, some of- them
technical. I am afraid on the techni-
cal poinis he is not right. He spoke
about the drafting defects in the
supplementary demands. Reference
was made to the wuse of ‘grants’ at
certain places and of ‘appropriations’
at other places as drafting defects.
The former term, namely ‘grant’ is
used for voted expenditure and the
latter for charged expenditure.

Therefore different nomenclature is.

used for different types of expendi-
ture, which is in conformity with the
provisions of article 113(2) of the
Constitution

He also voiced a very big point,
namely, that in the Finance Com-
mission there is no Secretary, only
an officer of the status of Joint
Secretary to do the work of Secre-
tary. In fact, one of the members of
the Commission is a member Secre-
tary. There again his charge is not
true.

I had to protest against certain
charges, or certain other matters,
which he related on the appointment
of the Chairman of the Vigilance
Commission. This matter was refer-
red to before, namely, that he is not
a suitable person because of certain
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arrears left by him as Chief Justice
of the Mysore High Court. I would
like to re-state that the position as
we understood it, was that while he
was the Chief Justice of the Mysore
High Court and had heard certain
cases, he was suddenly asked to be
the Governor for a period of time
during which he could not dispose of
those partly-heard cases. After re-
turn to his original charge, he did not
stay there long because he had to re-
tire. He has not asked for an exten-
sion so that he could dispose of the
arrears. While that is the position,
a few hon. Members of this House
consider him unfit to be the Chairman
of the Vigilance Commission. Ano-
ther hon. Member said that he is not
high-powered enough for that post.
I am afraid in the matter of judging
whether a particular person is sui-
table for a particular post, it happens
to be the responsibility of the govern-
ment. May be. hon. Members may
have different ideas but so long as
the Government are here, they have
to take the responsibility of choosing
men and, I believe, they choose men
with great care. I have no doubt in
my mind that my colleague, when he
requested him, the present Chairman
of the Vigilance Commission, to accept
the post, he had done so with the
full realisation of the fact that he was
a person of high integrity, eminent
judicial stature and worthy of an
experiment that we are now thinking
in the field of putting down malprac-
tices in administration.

A question was raised by the hon.
Member, Shri Banerjee, who always
returns to his charge......

Shri S, M. Banerjee: Please do not
take it that I am imputing motives.
Please do not misunderstand.

Shri T. T. Krishnamachari: When I
said ‘charge’ I meant coming to the
original statement; I did not impute
any mala fide or even the technical
sense of the word ‘charge’, charging
another person; not so; charging
means charging at a particular thing;
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more or less a semi-military term.
I hope my hon. friend would nct think
amiss when I say that the hon. Mem-
ber is militarily inclined when he
returned to the charge of the Mono-
poly Commission and the Mahala....
I could not pronounce it correctly.

Shri S. M. Benerjee: Do not forget
the name even.

Shri T, T. Krishnamachari: Well, 1
cannot pronounce it—the Mahalano-
bis Committee. One has nothing to
do with the other. That report is not
complete. One part has come and it
is being examined. And if any action
is to be taken directly on the sugges-
tions of the Commission, may be,
Government might do it. After that,
they will place it before the Mono-
poly Commission. I have indicated
it very clearly not only in my budget

speech but subsequently thereafter
that the Monopolies Commission,
amongst other things, is going to

draft the law. There is no law today
on monopoly. We can take no action
under any existing law in regarq to
any monopolies, whether they are
good or bad, whether they should be
put down or not because they have a
favourable or unfavourable impact on
the economy. The Commission would
certainly give us a draft law so that
it may be operated; the recommenda-
tions of the Committee could be im-
mediately put into operation and in
the process, no doubt, they will go
on continuously investigating into the
state of monopoly. That is our ap-
Preciation of the position. Therefore,
in our view the Monopoly Commis-
sion is necessary. Of course, the
House can reject the demand in which
case there will be no Monopoly Com-
mission, but we have come before the
House to support a proposition that
we have put before the House and
explained very carefully in regard to
bringing into being a Monopoly Com-
mission whose work will be multi
sided—one will be to draft a law and
another will be to have a precise
deﬁ'nition of what is a monopoly
which has to be treated in one way,
Wwhat should be treated in another
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way, what should be completely put
in, what should be modified and so on,
because in the state of growth of this
country it is not possible completely
to abolish institutions and we cannot
bring particular firms or companies
or corporate bodies to a standstill.
1 would say that even in the case of
another law, tax law, the new Estate
Duty that has been brought up, we
have to devise methods by which if
an estate owns a particular company
we should make arrangements with.
the company that the assets of the
company should not be sold in this
way so that some profiteer buys it
and that the benefits ensuing primari-
ly to the State and also to the parties
concerned are not unduly affected.
Even so, in the case of monopolies,
there would be different methods to-
be adopted in regard to types of’
monopolies and that will be the duty
of the Commission. The Commis-
sion would give us a law which we
would enact. We can make any deci-
sion of the Commission mandatory,
which is to be carried out by the-
people who administer the laws of
the land.

My hon. friend, Shri Vidyalankar,
supported the appointment of the*
Monopolies Commission, but at the
same time he questioned the validity
of the supplementary demand. My
hon. friend will realise that this is a
provision which has been made in the
Constitution itself. One trouble with
the Ministers is that they cannot
foresee exactly. I do not know if in
future there wil] be Ministers who -
will be having X-ray eyes and astro-
logical faculties so that they can see
what is going to happen a year ahead
and provide for it in the Budget.
Changes occur. Sometimes even the
revised estimate does not come early-
enough. So, the supplementary de-
mangd is part of the existence of the
parliamentary system of control over
expenditure. So we cannot give it
up. New services come in. If you:
say ‘put off the beginning of a new
service until the new year when you-
can bring it into existence along with-
the budget’, I am afraid the Govern--
ment administration will suffer.

77¢:
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I might also tell the hon, members
~that at any rate I felt when I was
sitting on the other side of the House
-that supplementary demand brings
in more concentrated attack on Gov-
ernment than the general demands
“because they put the whole thing
there and many things are not notic-
ed. It many of the measures were
-mot in the Budget I am sure I would
have had a lot more difficulty in car-
rying them through in the House be-
cause there would be more speeches,
~-more criticisms and more points to
answer, So, it is not always advan-
tageous to Members of Parliament
-that these should be clubbed in toge-
ther with the result that unravelling
of them becomes rather a difficult
thing. Supplementary demand does
bring the Government on the carpet
much more precisely and exposes it.
My hon. friend had to explain more
lucidly now than he had to do at the
-time of the Budget with regard to the
Khadi Commission. I think supple-
~mentary demand is not an unmixed
~evil,

Some hon. members made refer-
ences which are not germane to the
demand. Some mention was made
-.about roads. The Explanatory Memo-
random clearly explains why this had
to come up before the House. The
hon. member who is not here now
questioned the appropriateness of
having arbitration. Of course, if we
don’t have arbitration, we have to go
to court. If we have to go to court,
it means years. I think the appro-
priation in the matter of this arbitra-
tion for which we want the sanction
and which is charged is imperative.
“We have to sanction it. The amounts
involved are not very great. I do not
agrec with the hon. member who
questioned about the motivations of

the arbitrators. I think, by and
large, they try to be fair. Even
though we lose money  Wwe lose it

cheerfully, and not in the manner of
a litigant. When a litigant losses a
case, he says his lawyers did not
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put up his case well.
body says, no, the lawyer did his
best, he says the Judge is a fool.
When it is pointed out to him that
the Judge is a wise man, the third
thing he says is he is corrupt. So we
cannot take this attitude. Arbitrators
by and large do well. Anyway with-
out the costly proceedings of a court,
we can settle cases by arbitration . .

When some-

Dr. M. S. Aney (Nagpur): Less
costly and less risky.
Shri T. T. Krishnamachari: Less

costly and always not unfair because
the parties who are always not unfair,
get a satisfaction. I think I have
answered the points raiseq by hon.
members, which are relevant to this
particular demand.

Mr. Deputy Speaker: I shall now
put Shri Bade’s cut motion.

The cut motion was put and negativ-
ed.

Mr. Deputy Speaker: The question
is:

“That the respective Supple-
mentary sums not exceeding the

amounts shown in the third
column of the order paper
be granted to the President

to defray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1965, in respect of the
following demands entered in
the second column thereof—

Demands Nos. 31, 56, 58, 85 and

145. (1).
The motion was adopted.
16.37 hrs.

+APPROPRIATION (No. 4) BILL,
1964

The Minister of Finance

T. T. Krishnamachari): Mr. Deputy

Speaker, Sir, I beg to move

for leave to introduce a Bill to autho-

(Shri

rise payment and appropriation of

tPublished in Gazette of India, Extraordinary, Part II, Secfion 2.
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certain further sums from and out of
the Consolidated Fund of India for
the services of the financial year
1964-65.

Mr. Deputy Speaker: The question
is:

“That leave be granted to intro-
duce a Bil] to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for
the services of the financial year
1964-65.”

The motion was adopted.

Shri T. T. Krishnamachari: Sir I
introduce* the Bill,
Mr. Deputy-Speaker: Shri T. T.

Krishnamachari.

Shri T. T. Krishnamachari: I beg to
move:

“That the Bill to authorise
payment and appropriation of
certain further sums from and
out of the Consolidated Fund
of India for the serviceg of the
financial year 1964-65 be taken
into consideration.”

Mr. Deputy-Speaker: The euestion
is: r o=,

“That the Bill 1o authorise
Payment and appropriation of
certain further sums from and out
of Consolidated Fund of India
for the services of the financial
Year 1964-65 be taken into con-
sideration,”

- .
The motion was adopted.

Mr, Deputy-Speaker: Thers are no
amendments. The question is:

“That clauses 1, 2 and 3, the
\Schedule, the Title and the FEn-

1y
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acting formula stand part of the
Bill.”
The motion was adopted.

"
Clauses 1, 2 and 3. the Schedule, the
Title and the Enacting formula were
added to the Bill.

Shri T. T, Krishnamachari; Sir, 1

move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The questign
is:

-
“That the Bill be passed,”
The motion was adopted.
16.38} hrs,

SLUM ARFEAS (IMPROVEMENT
AND CLEARANCE) AMENDMENT
BILL—Continued.

Mr, Deputy-Speaker: The House
will now proceed with the further
consideration of the following motion
moved by Shri Mehr Chand Khanna
on the 6th May, 1964, namely:—

“That the Bill to amend the
Slum Areas (Improvement and
Clearance) Act, 1956 as reported
by the Joint Committes, be
taken into consideration.”

Shri D, S. Patil was on his legs.
The time left is 2 hours.

st 3o fro arfew (gEmmAme)
TARIAT ATE, F IWaET & AW
T dHe W graT F, I e F
T I3 AR A TR FQ@ O,
 faw w wgw a=< g€ €t | 7w
Faor ¥ g & e ¥ 5@ fawr @%
oo 39 fraR @A §

w *Introduced with tha sarammandatine Af th. Drocidamé __ . .__
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[st %o faro wrfew]

= el § wY e Juv,
ZE T B T HT EAI AT A Y
T R ¥ | O ST FT FeAT W
WAT AT § 79 fat w1 N RW@E,
A wsar g | W wwmy fegw
fa 1 faeelt & & Adf o o 2w
# Ay e s wfed  wft TS
T A g ) faw A @I
¥z # davaT &0 wrfed WK Y
afedi & gure 5T awrs &y ow o
T ¥ g & A =l

feeft TR AN wwweAT T oEE
wr Tt g 1 faechy Y & Adf oy
Y o FET 97 Wr g | foedr FY 5+
qeqr gt q8¥q ¥ & qu W oA
agh A 984y ¥ qu ¥Y 1@ g TS
W Q889 & 35 o W & T
£ e $T o argenm ¥ feeht ¥
= Ffaat #r gwen faames s
ST FT THT ¢ |

B H Yo ot AW A E | I
FaT wel ¥ geqr & a@m w@r g |
AT W AT FT FgF qF qraed
2, 9859 # TRTAT F AW Ko AT
M F oare @A ¥ AT A T
adi a1 | T el afwEt § el §
TG AT TG AW FT A ALY 2 |
¥ qvre v sl RO A /Y A
WY TEAT TFAS | ITHT HWT 0,000
¢ oAl § matfus rdm afw
A H  qo-g wfrma | W AR
HATE FT AL AT | q@ W 3.5
sfror edm safe & 1 wEreg ¥
32 wigem ¥ 1 wEd ¥ ST Wy
afeat & 4t widi A F 0w
afeqat Faw a3 93 AR & E
TR q@ AEF ¥, wEt W
Faat # ofr § o aeft § 1 qeus ¥
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wfrma & wiEt ¥ qew & o
a" @ ¥ faa wew oft adft &
AT F @A A AT ¥ AT qEy
o & 6 g Far T W@ av g,
S T ¢ q1 ag TE) Fea & v & wert
A FT QA AT §, W oA &
FAT AT WG IR @ ATAT JUL AT
war § | T 3 ofcfefa &0
gt § A v = afedi ¥ @y §
F T8 @R & 97 e /1 9T aqr
wifaw i o% frgE gq @ &, fe
Aeqes FRE W AIYET I A
AR FgT ATAT & |

Shri Hari Vishnu Kamath: On a
point of order, Sir. I am sure, you
will agree that my hon. friend, Shri
Mehr Chand Khanna, will feel a

little more happy if there is quorum
in the House for his Bill

Mr, Depjuty-Speaker: The bell is
being rung. Now there is quorum.
Shri Patil may continue his speech.

st o fito arfem : 3% Y AW

T § I ff OF St @/ o
#1§ gfaar 7t & 1 & 7w

fr et fiedf ¥ am sen § Afe

T § 1 wEgTATT A E ag da&v

T 7 Ty I gl & wAar e

5 afadt A T oW
T FI & A1 F% gaw 059 & fomr a1
IS faaR FATERT | ST AT
i fF wall ®§ = afat v [&n
i qgdt 7, Fai «w Ay afaai ®
IFT  TEAT SRT T F79 & | 1R
QT § FER R AT FIT § | g
FO A1 78 & fF W § samaR W)
IR Y a7 R E | gEa ag fF e
Frug A s @ E, fma
wEEQw FTew 4 ¥ fr A wean



HIC ST ATAT FT 9F QT 9T G &
HI T FT7 a8 ¥ o |t § v
AT 3T 7 il wv § 99 @
d1 & g 9, T A, @ A
W, § Yoo & § | Xl § 9
W@ A 9 F Tg 0 ST Ty
gfecai & AT satar qu F E |
gafae ggdl ¥ el sfeai @ g
TedT AT & HWIX U «9r g qar
gAY EHTX YTAA ATHT @I g1 ST
g | WY T & gfear  fyAr oy
F 2 | Rl AT W qIgeRM FY
q@r W q7 wEdr wSqulw GEr §
foest gz ot 7 faeer & 1 AT
S T § IEELOr RAT ARAT § |

UP State includes 48,700 villages

that have no wells ang no other
reliable source giving potabls water,

TF oY W7 72 ST & & gwar
goaradfr angadi g A T wr g
L AW ¥g 99w § e aal
AT 3G TG F AT G T g
STHTE ST IFA RS § | AGRAT
T wEY ¥ Y 2 faeafae” Wi
uffeafaat sirer 3 & fF v i &
S & T TS HY GTH AT &S |

Y gfeaat F1 A F71 FaT UF
#feq wamr § 1

X grEd A% & AT 39
qzT AT

R F AT AT ;e H 9T @ E
q gl IF AR F9 aF T @I 98
FE AEY g AT & | T Ay FiEa
HT THEAT FT A FIAT & AV gl ;v
GRS §, IABT HUFT GHH §A FAT
AT | NS qOF WA TR AGT AT
T IF Al ¥ qGL T ATl FT AN
FEFT §, Ig QTG T | ITT §
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Ty afedl %7 geedT Y § 98 W
# &AT g A< Y gHear  F1 &
uF faga & & 1 Rl & @ el
H oreely wogdl F I H SEH
o STy § AR sy e § @ &7
qUT FATAT SYTET T6% FQ & | w4l
¥ gft 3 fafe § gar amx
& =T g A 7 DFAT A AV G
UF g5 & + 70 ady s g &
9 AT &=l F1 faww v Ay
AW g 9X A¢ A¢ IIWT @ 0
affegd 1+ o=y afcEl &1 OF &7
TF IO 4 W g F A awr aagd
¥ o oy &, 9 o Qe AT w1
T4 afedt S et T A 39 G
& &Y ga T s g & 06 ot & v
¥ AnTT FY OHT I | G S &
Faa § S wwdr afeqni & AW
grae § Y wET AR § 1 T
qAET | ATT A FI AT oRr ¥ 7y
FEX AT FL | T T T G FGT
Y gt afwrmm ag e fF o a=lr
T T AV AT gERT WL A A
ST | gy WIS g1 @T 8

TF AT gFEAE §a OAE
g gury 7 faedr ¥ fFan av e
AT FAT 91 fF Yo, Yoo qfat fasely
7 oEr o afeat § @y foea
Tt wfot wwear &1 o) a=lY qers
I gI FT AT FEFH § 48 0T
T=gr FAFT & W T famr § wm
mg o g ¥ | AfEw dar FE g
¥ HTXT G TG 9gd FA G awr g |
AT F7 A e §, v9H 79 Afei €
fedvmiic ¢ ¥ fo¥ fedt &1 =<
FE AT & T WO F I F agq A
FAFT GG A &1 a9 feun stEw @
I FAT I A1E A F AR I
FIH G FTA[E AT TN I@ TqTHE
T AI7 AT FXAT TFAT & | EqEH
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[ T faro arfee]

¥ IR ¥ 59 a5 Tav @ f5 fafaw gz
T AT 97 AR TCiEgA S aEdy
7 | %% Q¥ I ¥ s sIA9de
FH ¥ TR F owsEd wwn ff, 7%
et of 1 gafad ag faq smn maw
foradt f a7 Afeat o g AR TaTie
T O¥ Afga faet foad fF samr &
W17 §AYHE g FT aH |

X Y qiEw F1 Fw § q€ A g
o5 FW g | WEA qES F W
_ e X oy gfawd aw 9 A wT
fresa firam @ AR Y wfae wafed
FREATFRITE I @ g T AT
gEE A fF G ;g ¥ a ®
7g w9 fFan o1 @ € 99 @ |
T gl F AR F Ag Teew
forar oy 1 et ¥ e W0 ¥ e
oETE # AHET 95 FfoA § | AT
g A g g ¥ fa¥ a
A 7 faeeft @ 1 F I A@ F AW
o @Y § |t FE &, 99 AT
FmATed a@ ¥y &1 & A
Togar f&  #r§ Tar A5 e S=
q HETM qAT g AGiE ITET ST
TAT IAF AT § AT AT THAT TAEH
BT & I IAFT qe AT A war,
JETA F FeewE ¥ fa¥ du91 w7 ¥
;T | gwfAy el # oAEW oFAN
F o o F1€ &y J3T FE qEAT
a7 3| 3 917 FgA1 0z 2 fr Afww
FHTRA 7 &L grafenr & 1< |, qrana
& ar # *r wrfaww 7@ far | &
qOET ATHT WEAT G AT FT e
T qTE AFE F@TE oA faa
F 9§ IAFT A F AmdT FA g
affm wzarg f S faa ag 39 a7
qrF § gar faq 3341 @ 3@ @ oy
AET AT | 39 FAY IAF A H
A o  eAH Y o= Femaar 2
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TN FA AT N AT@IR@S &
I o o T Fw @ A fawfew
IART FET AT |

Maharajkumar Vijaya Ananda (Vi-
sakhapatnam): Mr. Deputy-Speaker,
Sir, may I at the outset compliment
the Minister for the good work that
he has been doing? But the Bill, in
my opinion, is not comprehensive
enough and to just amend the Bill
in a manner in which it has been
done will not really suffice. I feel
that a much more comprehensive Bill
should have been brought in so that
this menace of slumgs is dealt with
strongly. This brings to my mind
what our revered leader the late
Panditji had said. He remarked one
day that cities like Delhi Calcutta
and Kanpur were so full of slums
that we will do well by taking the
cue from Ahmedabad where slums
were very few in number. This came
from the lips of a very great man.
Amongst the many great things that
he has done, this was one of his in-
nermost wishes that the slums in India
should disappear. Along with other
things that he had in him he had
secularism as number one and then
non-alignment similar to our great
Mahatma who said, truth and mnon-
violence was his creed. It is upto us
to follow the lead that he gave and
I am aquite sure the captain who has
succeeded him will have the coopera-
tion of everyone in carrying out the
wishes of that great leader.

These slums, as you know, are a
great slur on our country particular-
1y when we find foreign visitors com-
ing here. and when thev see these
slums. they go-back with the impres-
sion that India is a medieval country
where even the elementary things are
not looked after. In the case of
Delhi, there is a verv fine Nursing
Home and just on the side of the
Nursing Home there are slums. If one
looks at the slums from the Nursing
Home itself and keeps the windows
open, one is likely to get any infec-
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also harbour criminals.
census should be taken of those who
live in those miserable conditions.
Their bona fides must be gone into.
1 am not suggesting that all those
who live there are bad people but
they do have criminals amongst them.
So, I would like to suggest to the
hon. Minister—] know that it is not
going to be an ordinary task or an
easy one for him to do—that he
should take a census on an all-India
basis and find out from those indivi-
duals, men, women and children, whe-
ther they have any employment, whe-
ther they belong to any offices or
factories or any such thing like the
mills, etc. so that you get to know
the bona fides of those individuals
and after that you can deal with
them. That is why I say this Bill is
not comprehensive enough.

I feel that the Government should
acquire these slums and rehabilitate
those persons, build small tenements
for them and also charge them a mini-
mum rent provided one is sure that
the man is really employed and is
working and is not a loafer in the
city. In the past, slums, were not
known in the villages. They were
far more clean. But the slums have
come to stay in big cities because
factories and big companies are func-
tioning there. So, it would be in the
interest of the country also that in
our future set-up we should have our
factories and large concerns in other
parts of the country. That will be
one way of preventing the growth of
slums.

In the report I found that the esti-
mate made by Mr. Sen was in the
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I feel that a region of Ra. 2000 crores for doing

away with these slums which, I think,
in view of the many urgent problems
that we have in this country might
be given priority so that this is dealt
with properly and at least Rs. 200
crores per year may be set aside for
this purpose and ultimately in the
course of ten years or so the slum
menace may disappear. 1 would only
say ‘may’ because it is so big and so
vast a problem that it is not an easy
problem to tackle. My sympathy is
with the Minister who has also had a
very difficult task of rehabilitating
migrants from Pakistan and those
who have come over to Dandakar-
anaya.

One of the causes for these slums
isalso partly due to our own fault.
We have allowed the prices of vari-
ous commodities to go up. The cost
of living has gone up and naturally
the poor people who cannot get a roof
or get a khatia to sleep must natu-
rally go on building these slums and
live in such a condition that it breaks
one’s heart.

Mr. Deputy Speaker: Does the
hon. Member require more time?

Maharajkumar Vijaya Anamda: Yes.
I would like to continue tomorrow.

Mr. Deputy Speaker: He may con-
tinue tomorrow. The House stands
adjourned till tomorrow.

17.00 hrs.
The Lok Sabha then adjourned till

Elever of the Clock on Wednesday,
June 3, 1964!Jyaistha 13, 1886 (Saka).
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